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INTRODUCTION 

I, the Chairman of the Puhlic Accounts Committee, as autho- 
rised by the C'2mmittee, do present on their behalf this Fifth 
Report of the Public Accounts Committee (Sixth Lok Sabha) on 
Supplementary Report of the Comptroller and Auditor General of 
India f.3r the year 1973-74 (Part I ) ,  Union Government (Civil), 
relating to Relief of Distress caused by Natural Calamities. 

2. The Supplementary Report of the Comptroller and Auditor 
General of India for the year 1973-74 (Part I ) ,  Union Government 
(Civil), was laid on the Table of the House on 21 January 1976. 
The Public Accounts Committee (1976-77) examined the Supple- 
mentary Report at their sittings held on 21 and 22 June 1976, but 
could not finalise the Report on account of dissoluti,m of the Lok 
Sabha on 18 January 1977. The Public Accounts Committee (1977- 
78) considered and finalised this Report at their sitting hzld on the 
14 September 1977 based on the evidence taken and the further 
written information furnished by the Ministry of Finance (Depart- 
ment of Expenditure) and the Ministry of Agriculture and Irriga- 
tion (Department of Rural Development). The Minutes of the 
sittings of the Committee form Part 11* of the Report. 

3. A statement containing conclusions/recommendations of the 
Committee is appended to this Report (Appendix XI). For faci- 
lity of reference these have been printed in thick type jn the body 
;of the Report. 

4. The Committee place on record their appreciation of the 
commendable work done by the Chairman and Members of the 
Public Accounts Committee (1976-77) in taking evidence and ob- 
taining information on this Report. 

5. The Committee also place on record their appreciation of the 
assistance rendered to them in the examination of the Supple- 
mentary Report by the Comptroller and Audi tx  General of India. 
-I.__.--_ _ ___.- - - - 

*Nlot printed. One cyclostyled copy laid on the Table of the House 
and fiive cyclostyled copies placed in the Parliament Library. 



6. The Committee would also like to express their thanks to the 
Ministry of Finance (Department of Expenditure) and the Ministry 
of Agriculture and Irrigation (Department (of Rural Development) 
for the cooperation extended by them in giving information to the 
Committee. 

NEW DELHI; 
Septembm 28, 1977 
-- -- - - - - - 
Asvina 6 .  1899W 

C. M. STEPHEN, 
Chairma~r, 

Public Accounts Committee. 



EXPENDITURE ON RELIEF OF DIS, .. 

A. Level of Expenditare. 
.Audit Paragraphs. 

1.1. Relief of distress caused by natural calamities has been an impor- 
tant responsibility of the State. Drought, floods and cyclones have been the 
major calamities in recent years. Relicf of distress is considered to be 
the responsibility primarily of the Stare Governments, but the Central 
Govesnment gives assistance by loans and grants, whenever expenditure 
above. certain specified limits has to be incurred. 

1.2. Expenditure in all States from 1951-52 till 1973-74 is given in 
Appendix I. It will be seen that the level of expenditure has steeply risen 
in recent years. Thus, total expenditure in the three years of the annual 
Plan period (1946-67 to 1968-69) at Rs. 252.86 crores was substantially 
more than the total expenditure in the previous fifteen years and expendi- 
ture (1046.30 crores) during the five years of the Fourth Plan period, 
1969-70 to 1973-74, was mare than double the total expenditure incurred 
in the previous eighteen years. The rising trend is also visible in the 
average annual expenditure also indicated in the Appendix I. 

1.3. During the five years 1969-70 to 1973-74, the largest amounts 
on relid measures were spent in nine States. The amount spent year-wise 
in those States were according to the Departments as follows: 

(Rupees in crores) 

I .  Maharashtra 
2. Ra-iasthan . 
3. Gujarat 
4. Andhra Pradesh 
5. West Bengal. 
6. Karnataka . 
7. Orisaa . 
.8. Uttar ~radesh 
g. Bihar . . -- 

. N.A. . 63-07 . 28.38 . 14-75 
7' 23 
2' 92 
4' 75 
4' 22 
1.33 

- -. 
paragraphs 1.1, 1.2.1 and 1.2.2 of the Supplementary Report of the 

Comptroller and Auditor General of India for the year 1973-74 (Pat I), 
alien Govetnmeat (civil] 



1.4. The Committee were informed by the Ministry of Finance that 
during the first two years of the Fifth Plan (1974-75 to 1979-80), expendi- 
ture incurred by the State Governments on relief of distress caused by 
natural calamities amounted to Rs. 115.53 crores in 1974-75 and 
Rs. 121.47 crores in 1975-76 (vide details indicated in Appendix 11). 

1.5. The following table furnished to the Committee by the Ministry, 
indicates the trend of expenditure on rclicf measures in the Fifth Plan 
period (first two years) incurrcd by thosc nine States which had spent the 
largest amounts on this account during thc Fourth Plan period: 

Slate '974-75 '975-76 
(Amount) ( R P V I S C ~  

Est~mstrs) 

. . . . . .  Gujarat - . . 3 1 . 0 2  yV5fl 

Andhra Pradcsh . . . . .  . . .  9' 59 4 - 3 1  

Karnataka.  . . . . .  . . .  1. I S  2.31 

Orissa . . .  . . . . . . .  3- 62 4.' 0 4  

Uttar Pradrsh . . . .  n. 28 2.18 

B. Central Assistance 

Audit Paragraphs 

1.6. Amounts given by the Central Government as pants and loans 
have iacreased over the pears. It will be seen from Appendix IIC that 
Rs. 98.67 crores were given during the fifteen years of the first th.ree Plan 
periods (1951-52 to 1965-66); Rs. 263 crores during the three years of 
annual Plans (1966-67 to 1968-69); and Rs. 832.78 crares during the- 
five years of the Fourth Plan of which Rs. 303.08 crores were given in 
1973-74 alone. During the Fourth Plan period, most of the Ccntrd 



assistawe was given to Maharashtra (Rs. 223 crores), Rajasthan (Rs. 130 
crores), Gujarat (Rs. 100 crores) and Andhra Pradesh (Rs. 97 crores). 

1.7. Central assistance was given on certain principles which have been 
amended from time to time. Principles governing the quantum of assis- 
tance available for the period ( 1969-70 to 1973-74) covered by this 
review were promulgated in 1966. On thc recommendations of the 
Sixth Finance Commission 1973, the pattern of financial assistance to 
States was altered from 1st April 1974. Instcad of grants and loans given 
specifically for relief of distress caused by natural calamities, advances are 
now given against Plan allocations. In 1974-75. such advances totalling 
Rs. 49.88 crores were given to Gujarat (Rs. 9.89 crores), , Rajasthan 
(Rs. 10.24 crores), Tamil Nadu (Rs. 7.50 crores), Madhya Pradesh 
(Rs. 6.50 crores), Assam (Rs. 1.84 crores), Bihar (Rs. 4 crores). Orissa 
(Rs. 7.91 crores) and Haryana (Rs. 2 crores). 

1.8. During thc Fourth Plan period, State Governments were expected, 
to bear expenditure upto a certain limit specified for different States by 
the Fourth Finance Commission of as later refixed by the Fifth Finance 
Commission. Central assistance was limited to 75 per cent (50  per cent 
as grants and 35 per cent as loans) of thc expenditure considered eligible 
for such assistance after deducting the amounts mentioned above (also 
called the margin). Eligibility of expenditure for assistance was determined 
partly by certain guiding principles also laid down by the Government of 
India in April 1966 as further modified from time to time and partly as 
determined on each occasion. The State Government was expected to 
report to the Central Government occurrence of drought. flood or cyclone, 
giving certain details as also an estimate of the moneys required to provide 
relief. The Central Government sent a team of officers (called the Central 
study team) who, after obtaining further information and discussions with 
the State Government, determined the items of rclief necessary and also 
amounts which could be spent by the State Government on each item. 
Certain items of expenditure, for instance, on establishment or on purchase 
of heavy equipment, though considered necessary for relief, were not 
included far the purpose of Central assistance. Certain other items 
ucluding expenditure on repairs or restoration of State properties damaged 
by flood or cyclone were also not eligible for Central Assistance. For 
such items as also for meeting the State$' portion of the expenditure con- 
idered eligible, Government of India had indicated that ad hoc loans could 
be given if the ways and means position of a State Government consequent 
on the calamity made it so necessary. 

1.9. During the five years ended March 1974, there were drought, 
f l d s ,  cyclones and heavy snow-fall in 18 States for which Central assis- 



tame was given, as indicated below : 

(Rupees in crores) - 
1969-70 1970-71 1971-72 1972-73 1973-74 Total -- 

Drought . . . 89.52 38.07 62.90 167.06 274'85 632.40 

Ploods . . . 18-55 35-66 39.73 41.72 23.23 158.89 

Cyclones .  . . 16.00 12.60 . . 7'39 5-00 40.99 

Snowfall . . . . . . . . . 0.50 ... 0.50 

TOTAL . . 124.07 8 6 3 3  102.63 216.67 303.08 832.78 
- - 

* * * .. 
[Paragraphs 1.3.1, 1.3.2, 1.3.3 and 8.2 of the Supplementary Report 

of the Comptroller and Auditor General of India for the year 1973-74 
(Part I), Union Government (Civil) .] 

1.10. Drawing attention to the sudden increase, during the Fourth Plan 
(1969-70 to 1973-74), in the Central assistance tr, States on account al 
natural calamities, amounting to Rs. 832,78 crores as against the assistance 
CataWg Rs. 361.67 crores during the previous 18 years (1951-52 to 
1968-69), the Committee desired to know the precise reasons for the 
sudden spurt in the level of Central assistance during the Fourth Plan. In 
a note furnished in reply, the Ministry of Finance stated: 

(1) The country faced two successive and widespread droughts 
in the years 1971-72 and 1972-73 and the extent of drought 
in these two years, both in terms of intensity as well as the 
area affected, was on a much larger scale than in the past. 
Several States were experiencing acute drought conditions for 
successive years. This had weakened the economic condition 
of the rural people and had necessitated provision of employ- 
ment on a massive scale. At its peak in May/June 1973, 
the number of people employed on relief works in the country 
was around 93 lakhs per day. 

(2) The expectations of the people in the matter of distress relief 
by the Government are constantly on the rise and it may not, 
therefort, be appropriate to compare the scale and extent of 
Government's responsibilities in regard to relief of &tress 
now with what happened in similar circumstances, say, 10 
years ago. 



( 3 )  Because of the inflationary situation, there has been an 'increase 
in the wages paid to labour engaged on scarcity relief works. 
Many States had to relax the earlier norms for output by 

scarcity labour and to enhance the wage rates. Since the 
bulk of the expenditure on relief works is on payment of 
wages, this has contributed to the rising relief warks expen- 
ditures. 

(4) The pattern of Central assistance had also been liberalised 
over the years having regard to the needs of the situation. The 
Plan outlays were increasing and all available resources of the 
States, over and above current non-Plan expenditures, had to 
be fully committed to the financing of the Plan. As a matter 
of fact, for covering the gaps in their resources for hancing 
the Plan, the Centre had to step in and provide special 
accommodation on a large scale during the Fourth Plan period. 
The Centre had also to provide a special assistance to States 
outside the Plan for acceleration of important Plan projects. 
In such circumstances, when a State was affected by a natural 
calamity, the Centre was called upon to give substantial 
assistance to enable them to cope with the calamity without 
the Plan being unduly eroded. Both the needs of the situation 
as well as the policy behind the scheme of Central assistance 
thus necessitated large transfer of funds from the Centre to 
the States duriag the Fourth Plan period. 

(5) Because of the severity of the drought in various States in 
1972-73, it was decided to remove the ceiling on expenditurs 
on relief works to ensure that people seeking employment were 
not denied it on account of financial constrai4nts. The Centre, 
therefore, agreed that so long as the works taken up were of 
a productive nature, Central financial support would be made 
rivailable towards the wage component of such expenditure, 
This, however, contributed to a spurt in the Central assistance 
in 1972-73 and 1973-74. 

1.11. Asked if Government had made any assessment to determine the 
actual extent to which the staggering rise in Central assistance during the 
Fourth Plan was attributable to the severity of drought and other calamities 
and to what exteat to other factors (e.g. rise in costs and prices!, the 
Secretary, Department of Expenditure replied in evidence: 

"No ex-post assessment is made about how severe the drought 
and other calamities were in one period as compared to the 
other period, etc. what is the extent to which increased outlay 



has been due to higher prices, higher rates of gtatuituous 
relief, higher rates of assistance and so on." 

1.12. The Committee enquired if the level of Central assistance given 
during thc Fourth Plan did not appear to be over-generous when viewed 
in the context of the total assistance given during the previous 18 years. 
The witness replied; 

"We have a situation where a very large number of people-. 
possibly half the population of this country-live on the 
margin of subsistence and have no resources to fall back on 
the event of their being affected by a natural calamity. Any 
Government-whether State or Central-which seeks to deal 
with this issue from year to year is faced with tremendous 
moral and fi>nancial problems to determine what is the correct 
level of assistance that is desirable or what is the level that is 
sustainable taking into account the resources available, or 
what is the minimum that has to be done in order to avoid 
death and widespread distress. It is not an easy matter at any 
time to determine this, sa that although ex-post it may appear 
one particular decision was too harsh and another decision 
was too generous and there may have been waste.. . . this 
should always be looked at kecping in mind that these decisions 
are taken by administrators and political leaders against a back- 
ground which is harrowing and which requires a sympathetic 
approach." 

1.13. Asked if the resources of the country during the Fourth Plan 
.were comfortable enough to permit relief expenditure of such magnitude, 
the witness replied: 

"The rate at which relief expenditure was incurred in the Fourth 
Plan was greater than the resources of 'the country permitted 
and appeared to be higher relative to the calamities of that 
time." 

1.14. Admitting during evidence that expenditure on such a large scale 
during the Fourth Plan on relief of distress caused by natural calamities , 

ha@ contributed to inflation, the witness stated: 

"I think it is undeniable that excessive expenditure beyond the 
resources currently available to deal with natural caldw, 
in a situation where there was already htlati6nary prmwe 
because of loss of crops did play a very substantial part-in 
my judgement--in fuelling the Matiop of 1973-74 and 
1974-75." 



1.15. Asked if the spun in Ceatral assistance during thte ~ou r th '  Plan 
which had led to inflation as not a matter of concera to Government, tho 
ritness explained: 

"If there is some degree of increase in the Gross National Product, 
if there is some degree of increased prosperity in the country 
those who are aftected by scarcity conclitions have a right to 
expect more generous scale of relief to day than what they 
expected 20 years ago. Thus it is not surprising that there 
should be a gradual increase in the relief bill. But this can- 
not explain the quantum jump in expenditure from 1952-53 
to 1974-74 with which the Auditor General ,this Committee, 
the Finance Commission and the Central Government as a 
whde have been deeply concerned and which led to the change 
in the system of relief financing by the Centre. To some 
extent, that increase can be explained by the physical condi- 
tiens of the drought areas. The drought and scarcity 
in Maharashtra and Gujarat, which was in the period 1972-74 
were uhique in the history of Western India. Nevertheless, I 
thiik one may conclude from the figures that the extent of 
relief attempted by the State Governments in that period may 
have been over-generous." 

1.16. The Committee desired to know how far the expenditure of 
Rs, 1046 crores incurred by States on relief of distress caused by natural 
.calamities during the Fourth Plan of which Rs. 832 crores had been made 
available by the Central Government had resulted in creation of produc- 
tive durable assets. In reply, the Secretary, Department of Expenditure 
stated: 

"The Central Government has not made any ex-post assessment of 
the extent of assets created or  useful utilisation of the relief 
expehditure of the 4th Plan briod." 

In reply to another question whether it wauld not be better to critically 
evaluate the impact of the massive relief expenditure incurred by the coun- 
try during the Fourth Plan so as to draw useful lessons for the future, 
the witness stated: 

"We could try to formulate same kind of assessment of the con- 
tinuing behefirs which are assumed to be flowing from the 
investment: Another alternative approach would be td en- 
trust this to some research organisatian unconnected with 
States and the Centre." 



1.17. Since e study by a private research organisation would be a time, 
consuming process, the Committee enquired if no Government orgahisa- 
tion was in a position to undertake a quick evaluation to find out how 
much of the relief expenditure ihcurred during the Fourth Plan had 
actually contributed to the creation of durable, productive assets and how 
much had been spent only for the generation of emplayment etc. The 
witness rwed: L; 

"The relevant body existing within Government is 'Programme 
Evaluation Organisation' of the Planning Commission. If the 
Committee wishes, we could ask them. We do feel in the 

-. Finance Ministry the absehce of any machinery for an ela- 
. . . . borate economic enquiry of this kind." 

C. New Pattern of Central Assistance 

1.18. The Sixth Finance Commission (1973) had, in paragraph 4 of 
Chapter XIV of their Report, wferred to the 'alarming proportions' which 
the relief expenditure had assumed during the Fourth Plan and had, as a 
corrective measure, made the following recommendation in regard to Cen- 
tral assistance for drought control ar flood control: 

"We have no hesitatioh in urging that if the secjous distortions and 
inequities caused in our scheme of federal finance by mount- 
i~ng expenditure on relief are to be corrected. whatever assis- 
tance is provided to a State for drought relief or fbod con- 

trol should be adjusted against the ceilings of Central assis- 
tance for the Plan." 

The CGmmittee were informed by the Ministry of Finance that in pur- 
suance of the recommendation of the Sixth Finance Commission, a new 
scheme of Central assistance had been introduced with effect from 1 April, 
1974 and that under the revised policy, Central assistance to States to  
meet expenditure m hatural calamities was against the Plan allocations of 
the respective States and that the pattern of assistance was the same as 
the normal plan assistance, namely, 70 per cent loan and 30 per cent 
grant. (Ih the case of Sikkim, however, the assistance given in 1975-76 
was in the form of a grant as this was the pattern of assistance for that 
State in that year). 

1.19. According to B e  informatian furnished to tho Committee by 
the Miairt~f, during the f b t  two years of the Fifth Five Year Plan 
(1974-75 and 1975-76), the advance plan assistance given to States OT 



account of natural calamities amounted to Rs. 49.88 crores and Rs. 35.33 
c m e s  reBpectively as per details given below: 

(Rupees in crores) 
C .. - - 

1974-75 1975-76 Total 
-. --pa.-- 

Drought . . . . . . . . .  45.04 0.73 45'77 
Floods . . .  . . . . . .  4.84 30.45 35' 29 
Cyclone . . . .  . . . . .  . . 4-15 4.15 
Others . . . .  . . . . .  . . . . . . 

NWE : Does not include Ks. 2. oo crores given to Assam or BFC works and Rs. 4.25 
crores lo Gujarat for DPAP. 

1.20. The Committee learnt from the Ministry of Finance that under 
the new policy the advance plan assistance was and is available only for 
works which would normally ;be included in the Plan, under irrigation, 
soil conservation, afforestation, roads, drinking water supply, flood control 
works, etc. These, it was stated, were approved on-going Plan works 
and the advance plan assistance was only intended to accelerate them. 
Even where new works were to be taken up they had to be such as ta 
qualify for inclusio~~~ in the Plan and where necessary, these had to be 
cleared by the Planning Commission. 

1.21. So far as the non-Plan expenditure on relief measures was con- 
cerned, it was ta  be borne by the States from their own resources supple-. 
mented by the "margin money" provided by the Finance Commission. 
No Central assistance towards such expenditure is given as from 1 April,. 
1974. The margin money refers to the provision taken into accaunt by 
the Fiance Commission for the purpose of ,relief expenditure in their 
scheme of transfer of funds ta States. The table below shows the margin 
money calculated by the Sixth Fin.ance Commission for different States:- 

State Amount 
(Rs. in crom) 

. . . . . . . . . .  I .  Andhra Pradesh 4'3' 

. . .  G a t  . . . .  4' 5 5  
. -  
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State 

. . . . . . . . . . .  5. Haryana I a 24 

. . . . . . . . .  6. Himachal Pradcsh 0-  03 

. . . . . . . . .  7. Jammu & Kashmir 0.35 

. . . . . . . . . . .  .8. Karnataka 1.91 

-10. Madhya Pradesh . . . . . . . . .  3' 4' 
.I I .  Maharashtra . . . . . . . . . .  4' '7 

13- Meghalaya . . . . . . . . . . .  0.04 

14. Nagaland . . . . . . . . . . .  0' 02 

16. Punjab . . . . . . . .  . . .  0. 33 

-17. Rajasthan . . . . . . . . . . .  10. lg 

18. Tamil Nadu . . . . . . . . . .  I . 52 

20. Uttar Pradesh . . . . . . . .  . . 2. 18 

2 I .  West Sengal . . . . . . . .  . . 6.61 
..- . -. 

TOTAL . . .  . . 5 0 . 7 1  
-- -. - - -  - 

1.22. Explaining, during evidence, the role of the Central Government 
in providing financial assistance to the States to relicve distress caused 
by natural calamities, the Secretary, Department d Expcnditure stated: 

"Under the Constitution the responsibility ior meeting the pro- 
blems of relief is that of the State Governments. The res- 
ponsibility of the Central Government is only secondary in 
trying ta  assist the States where they lack resources to tackle 
problems of this magnitude. And t!le repart of the Comp- 
troller and Auditor General has rightly been circ llated pri- 
marily to the St.,tes, , and a summary vcrsiorl is bclorc this 
Committee for considcratian of the wider all-India aspects." 

The  Comptroller and Auditor General of India expressed the following 
view in this regard: 

". . .  .this is a very clear question of accounting. The reason why 
the repart is before the Parliament is that the whole expendi- 
ture which has to be voted upon, is voted by Parliament." 



1.23. The Committee enquired if, under the new dispensation effect 
1 April 1974, the responsibility of the Centre to extend financial 

=istame to the States for the specific purpose af relieving the distress of 
people caused by natural calamities had in any way been diluted. The 
Secretary, Department of Expenditure, replied in evidence: 

"This does not constitute any change in the rclieF responsibility of 
the States and the Centre's rcsponsibility. The responsibility 
for dealing with the scarcity canditions is that of the States, 
it has always been that of the States and it remains to be the 
redpnsibility of the States only unless and until the Constitu- 
tion is changed.'' 

1.24. Asked what were the sources from which the States would have 
@ meet expenditure on relief af distress consequent upon the introduction 
of the new sc3eme of relief financing, thc witness stated: 

"The sources from which funds w ~ u l d  become available are- 
margin money, plan funds and additional plan assistance." 

1.25. The Committee enquired on what basis the quantum of advance 
plan assistance to each State was determined. In a note, the Depart- 
ment of Expenditure stated that the quantum of the advance plan assis- 
tance was settled on the following considerations: 

(i) Jn the case of drought, the main purpose for whicS funds are 
required is the generation of empbyment for the drought 
effected population. On the basis of the magnitude of the 
'population affected, the Team makes an asscssment of the ex- 
tent of employment gcneration that would bc necded during 
the relevant financial year, as alsa the extent to which the 
employment could be generated from works already included 
in the State Plan (e.g. under roads irrigation. soil conserva- 
tion, afforc~tation, etc.). The team also takes into account 
thc extent to which Plan provisions c o ~ l d  possibly be rc- 
oriented so as to provide nl2ximvv employment to the 
drought affected popul>tion. The gap bctuecn the crnploy- 
mcnt needed and the emplovmcnt that cwld bc found from 
the normal PJan,'!:udgct workc is thus estimated, and an Ae 
basis of the average cost prr Inan day. fl11 financial rcquire- 
ments ore worked out. This is made availnble as advance 
Plan assistance to the State for works of :I Plan nature under 
minor irrigation, soil ccmservation, afforcstation. roads, etc. 
with the supgektiorn that the funds should bc concentrated on 
labour intensive works. Apart from advance Plan assistance 



for employment generation, States are also given, in the case 
of d.rought, advance Plan assistance for drinking water supply 
schemes on the basis of an assessment of the mqnitude of the 
problem and the provisions included in the nctmal Plan for 
drinking water supply schemes. 

(ii) In the case of floods and cyclone, empioymcnt generation does 
not constitute the major problem. The main purpose for 
which advance Plan assistance is needed by the State is resta- 
ration of the damaged flood control, irrigation and road works. 
Advance Plan a'ssistance is provided only for works a£ a Plan 
nature, that is to say, towards works and expenditures which 
could legitimatcly be classified under the Plan and not for 
ordinary mahtenance or repairs. The quantum al advance 
Plan assistance is decided having regard to the extent of thc 
calamity and the funds available to the State in its Plan. 

(iii) Advance Plan assistance is generally q~ade available only for 
the financial year in which the natural calamity has occurred 
on thc consideration that at th:. time of thc l'amulation of the 
Statelbudget, it s odd not haw been frwcscen. In regard to 
the requirements and expenditures, spiling over into the 
succeeding financial years, the States are. therefore. advised 
to take care orF them while framing their PlanJbudget for that 
year. 

1.26. The Committee desired to know at what level a decision on the 
recommendation of the Central Team in reg: rd to the quantum of 
Advance Plan assistance needed by a Sta.te to face a natural calamity was 
taken. In a note. the Department of Expenditure stated: 

"The report of the Team is considered by a High-Level Committee 
on Relief under the Chairmanship of Mzmber, Planning Com- 
mission, consisting of the Secretaries to Gorvernment in the 
Departments of Agriculture, Food, Health, Social Welfare and 
Finance (Expenditure), Secretary, Planning Commission 2nd 
Relief Commissioner, Department d Agriculture. Recom- 
mendations of the High Level Committee are conbidered by 
the Government and advance Plan assidahce where considered 
necessary is made available to the State Government." 

1.27. Pointing out that while during the Fourth Plan, average annual 
a d t a h c e  ta States amounted to Rs. 166.55 crores, the average Advance 
Plan assistance under the new scheme during the first two years of the 
F i  'Plan (1974-75 and 1975-76) worked out to. Rs. 42.6 crores only, 



$he Committee ~ s k e d  if the reduced scale of Central assistance and that 
.too against Plan allocationk wwld not result in more hardship to the 
people. In reply, the Secretary, Department of Expenditure said: 

"But if there is 'such 3 terrible calamity completely outside any- 
body's previous conception, the Central Government will 
help. After all it is nclt a body quite different from the 
Constituent territories of the Union." 

1.28. The Conunittce desired to know if the new pattern of Central 
assistance had brought about a greater financial discipline in the manage- 
ment of relief expenditure. In reply, the Secretary, Ministry of Financc 
stated: 

"The change in the system of Ccntral financing has impraved the 
situation. . . .it is our feeling that after the new system of 
Central assistance. based on the Sixth Fi~iancc Commission's 
recomn~cnd~~tions, was made effective from 1974, there has 
been an im'provement in the application and utilisation of 
Central Government's assistance, which has been demon- 
strated by the 10wr.r sums which have been spent as Central 
assist:~nce in the last two years as zompared to the years 
1972-73 and 1973-74." 

1.29. Asked if the reduccd level of Central assistance during the first 
two years of the Fifth Plan (1974-75 and 1975-76) was on account of 
better management of relief expenditure or whether i t  was attributable to 
there being fewer calamities in the country in these two years, the witness 
Stated : 

"I think the impact of scarcity was less in t!me two ycars than it 
was in 1972-73. In one Stclte, in Gtliarat, it was bad but 
taking the overall picture of all the Staics taken together, 
the requirement of relicf wm les\ in these two yearb. But my 
point was not that the States haw become better organised 
in that sense but th:tt this safeguard :~pnin\t over-spending 
has proved to be successful. we feel, in curbin? the somewhat 
excessive zeal towards starting of new works for drought 
relief and the like." 

1.30. The Committee asked if an assessment crf thc cflicccy of the 
revised pattern of Central assistnnce had been made. In 3 note furnished, 
the Department of Expenditure stated: 

"Although it is too early to make specific assessment of the efficacy 
of the new +icy, the experience so far has been that by and 



1 large the new scheme has worked satisfactorily. It  ha9 b e d  
to  introduce the concept of integrating relief and Plan expen- 
ditures, and to bring about a measure of financial restraint 
and discipline in this area. The States are now consciouk d 
the fact that in the name of drought or flood relief, they can- 
not get more assistance from the Centre than what is due t a  
them in the normal caurse. 

The efficacy of the new policy is in a way reflected in the. 
quantum of advance Plan assistance given during 1974-75 an& 
1975-76." 

1.31. Drawing attention to the fact that when the Central Govern- 
ment stopped all relief assistance to States and started giving instead ad- 
vance Plan assistance under the new scheme from 1 April 1974, many 
schemes already taken up by States under their relief works programmes 
were left incomplete and the expenditure incurred thereon rendered in- 
fructuous, the Committee asked whether at the time of switch over to new 
pattern, the completion of such schemes was ensured and if so, in what 
manner. In reply, the Secretary, Department of Expenditure stated: 

"The policy is that if the schemes that were taken up under the. 
earlier programme were indeed profitable and worthwhile, the 
States should find thc resources by putting it into their plan 
and completing the schemes and that the Central Government 
under the new policy is not prepared to allocate additional 
funds outside the normal Plan assistance to the States speci-- 
fically earmarked for completing uncompleted schemes." 

D. Adjnstment of Grants and Loans 

Audit paragraphs 

1.32. The grants and loans were provisional and are to be adjusted 
CQ the basis of actual qualifying expendi~ture. It has not been Wssible to 
effect this ,adjustment in any State for the following reasons: 

(a) Expenditure reported to Government of India, on which Cen- 
tral assistance was givcn does not tally with expenditure book- 
cd in the Accounts Offices. It has not been possible to recon- 
cile the two sets of figures. 

( h )  Accounts rcndcred to the Accounts Ofices include substantial 
sums drawn on abstract bills for which detailed accounts have 
not bccn rendered. The total amount so drawn for which 
detailed accounts are awaited is about Rs. 195 crores. There- 



fore, it is not possible to assess whether the expenditure has 
been correctly classified as on relief measures. 

(c) Moneys drawn had not always been spent, but had been given 
as grants or advances to local or autonomous bodies or were 
lying in personal deposit accounts or cash chests. 

(d) Expenditure incurred was not apparently related directly to 
relief of distress caused by natural calamity. Instances have 
been mentioned earlier; some more instances are mentioned in  
Appendix IV. 

1.33. Further, as certain expenditure on relief measures does not 
qualify for Central assistance, it was necessary to segregate items which1 
are eligible from those which are not. In view of the magnitude of the 
total expenditure and since accounts are not maintained in that form, such 
segregation has not been possible. The accounts include expenditure which 
was not eligible for Central assistance for one reason or other including: 
the following: ,J 

(a) On items not eligible for Central assistance, such as on pur- 
chase of equipment or on establishment; 

(b) In areas not accepted as affected by drought or other cala- 
mity; 

(c) during periods when no calamity had been reported or after 
the date when, according to Government of India, relief ope-- 
rations should have been stopped; 

(d) on persons not affected by calamity including expenditure. 
through contractors; 

(e) on benefits on a scale beyond those accepted by the Govern- 
ment of India. 

- a - Some instances have been mentioned earlier in this report; same more ins- 
tances are given in Appendix V. 

[Paragraphs 8.2 and 8.3 of the Supplementary Report of the Comptrol- 
ler and Auditor General of India for the year 1973-74 (Part I), Union 
Government (Civil) 1. 

1.34. With reference to the observations in the Audit Report that 
State Governments had either not rendered statements of accounts to Audit 
so far in respect of expenditure claimed to have been incurred on relief 
of distress from natural cahmities. or where such statements had been 



rendered, adequate information had not been forthcoming to verify the 
expenditure eligible for Central assistance and to facilitate recovery from 
the State Governments sf the inadmissible portion of the expenditure, the 
Committee asked if the Central Government had taken any steps to devise 
a more feasible method. In reply, a representative of the Department of 
Expenditure stated in evidence: 

"From 1966 to 1973, barring a few, the accounts have not been 
consolidated. We have been in correspondence with the State 
A.Gs. We have received replies from them and the States. 
If you permit we are prepared to sit with the Comptroller and 
Auditor General and finalise things. We are worried on this 
account." i '1 

The Committee learnt from Audit that the policy in regard to Central 
assistance available to the States and items of expenditure eligible for the 
assistance had bcen enumerated in two circular letters issued on 14 April 
1961 and 21 September 1966. The later circular, enumerating the princi- 
ples governing the quantum of assistance and items eligible was applicable 
during 1969-74, the period covered by thc present Audit Report. Asked 
if these two circular letters were issued to the States after consulting the 
.Office of the Comptroller and Auditor General of India, the Department 
of Expenditure, in a note, replied: 

"These were not issued after consultation with the Comptroller and 
Auditor General of India as they laid down primarily the 
policy of Central financial assistance to States towards cxpendi- 
tures necessitated by natural calamities." 

1.35. In a note furnished after the evidence, the Committee were in- 
formed by thc Department of Expenditure that on 35 July 1976, the 
Office of the Comptroller and Auditor General had addressed a letter to 
the Ministry of Finance pointing out, in greater detail, the complexities of 
the problems involved in auditing of the expenditure claimed to have been 
incurred by the States on account of natural calamities. The problems 
enumerated by Audit are indicated below: 

(1) Many State Governments, with the exception of a few, had 
not sent statements of expenditure and even in respect of those 
State Governments who had sent such statements, statements 
relating to all the relevant years had not been received. (The 
State Government which had sent statcments for the largest 
number of years was Andhra Pradesh, while Assam, Himachal 
Pradesh, Karnataka, Kerala, Orissa, Tamil Nadu etc., had not 
sent such statements for most years). 



(2) The expenditure brought to account on the books of the 
Accountants General under t h ~  Major Head of account "64 
Famine Relief" (now Major Head "289 Relief on account of 
Natural Calamities") and other relcvant Heads included total 
expenditure relatable to thc rclevant minor and detailed heads 
of account while the Central assistance was admissible for ap- 
proved itcms of expenditurc. The l ~ t t e r  could not, therefore, 
be derived directly from the accounts maintained by the Ac- 
countants General but had to bc culled out from the multitude 
of vouchcrs of rclative!~ ma!! amounts. For this purpose 
submission of the prescribed statements by State Governments 
with voucher-wise detail.. inriicatiny thc expenditure qualifying 
for Central assistance was an csscntial pre-requisite which (as 
indicated earlier by Audit most States had not done. 

,(3) For verification of the statements received from State Govcm- 
ments it was essential that the Accountants Gcneral should 
have received the detailed account in support of the money 
drawn on abstract bills. At the time the Central Supplemen- 
tary Audit Report (Part I )  1973-74 was compiled, total 
amount drawn on abstract bills for which detailed bills had 
not been received by the Accountants General was about 
Rs. 195 crores which was a substantial fraction of the total 
=lief expenditure of around Rs. 1,000 crores during the Fourth 
Plan period. 

(4) Money drawn had not been spent by State Governments 
directly in all cases and substantial amounts were given as 
p n t s  or advances to local or autonomous bodies o r  were 
lying in the personal deposit accounts or in cash chests. 

(5) According to some State Governments, they faced what they 
considered 'insupcrable difficulties' in rendering arcounts on 
which a view could be taken of what amount qualified for 
Central assistance. 

( 6 )  In Gujarat the main problem was in regard to expenditure on 
relief operations incurrcd through the D'stric! Prrnchsyats. 
Substantial amounts were given to thc Diqtrict Panchayats for 
expenditure on relief measures and the Panchayats had not 
apparently submitted accounts of the eupenditure to the State 
Government. The reason, according to Audit as per their 
information, was that the Panchayats had not kept accounts 
for this expenditure separately from expenditure on other 
items. 



(7) Statements of expenditure furnished by State Governments 
did not distinguish between expenditure which conformed t o  
the Central Study Team's recommendations and that which 
did not. 

(8) There was scope for doubt as to which of the recommenda- 
tions of the Central Study Team were to be applied strictly 
and which were to be ignored. [For instance, in their letter 
No. 8(25)-PJ69 dated 8 March 1972, Ministry of Finance,. 
had clarified, in the case 06 Rajasthan, that scale of relief be- 
yond the ceiling suggested by the Central Team was not irregu- 
lar.] 

(9) Certain State Governments had declared certain vil lagd 
blocks/Talukas as affected by drought. Govern,ment ac- 
counts were not kept and could not be kept for expenditure 
of this magnitude, village-wise/block-wise/Taluk-wise. 

1.36. The Committee were informed by the Department of Expenditure 
that in response to this communication from Audit, they had, on 10 August 
1976, made the following suggestions which, in their view, might help& 
fin* a solution to the problem: 

(i) It might perhaps be necessary to consider some alternative 
methods to finalise the Central assistance given, without, of 
course, sacrificing the fundamental objectives. One method 
suggested was the finalisation of the assistance within the 
framework of the overall figures booked in the Accountants 
General's books taking into account the readily admissible ex- 
penditures vis-avis the ceilings, wherever feasible. 

(ii) The assistance given for loan items/repair items etc. was rela- 
ted to the ways and means position of the States during the 
particular period. These loans have been consolidated as per 
the recommendations of the Sixth Finance Commission and 
were being repaid by t5e State Governments. It would dls- 
lturb the debt relief scheme nf the Finance C m -  
mission if the loans given pinr to 1973-74 were 
modified now, without any commensurate benefits. The main 
problem would, therefore, be with reference to the grant 
assistance that would be admissible on the basis of the ex- 
penditures incurred by States on relief items. For this pur- 
pose, the Department had suggested that if information co'uld 
be made available in a prescribed proforma, it would suffice 
to finatise the accounts. 



The proforma proposed by the Department for furnishing state-wise and. 
year-wise figures and calamity-wise also, if possible, is as under: 

1. Item of Expenditure. 

2. Ceiling of Expenditure. 

3. Departmental figures of expenditure. 

4. Audited figures (total). 

5. Readily verifiable amount. 

6. Ineligible expenditure. 

7. Unrelated expenditure. 

8. Amount held under objection. 

9. Remarks. 

In this context, the Department also invited the attention of the 
Committee to the following points: 

(i) As from 1 April 1974, there has been a major revision of the- 
policy. Under the present policy, Central assistance is provided, 
where considered essential, only by way of advance plan 
assistance and such advance Plan assistance is liable to be. 
adjusted against the normal Central assistance due to the State 
for the Fifth Plan. The need for auditing of expenditures in+ 
curred by States on natural calamities per se for the purposes 
of calculating the Central assistance due would not therefore 
arise for the period after 1 April 1974. 

(ii) ,Even for the period upto the Fourth Plan period, most of the- 
Central assistance given to States for natural calamities was in 
the form of loans. As a part of their scheme of debt relief to 
States, the Sixth Finance Commission have consolidated these 
loans and have made them repayable over a much longer period. 
The Finance Commission have observed that their scheme of 
deb relief should be viewed in ,their totality and accepted as 
a "package" and that any attempt to change it under one item 
or the other would tilt "the delicate balance" that they had 
sougth to maintain between several valid but conflicting consi- 
derations. The recommendations of the Finance Commission 
have been accepted by the Government and a copy of ?he 
Report has also heen laid on the table of the Parliament. Any 

alteration at this stage in the loan component of the Central 
assistance given to States for natural calamities relief in the 
Fourth Plan period would, therefore, disturb the scheme of debt. 



relief without corresponding benefits. It would, therebre, be 
acivisable to tackle the problem ol' finalising the accounts from 
the angle of the gram assistance given to Spates for natural 
calamities relief. 

"1.37. The Committee have bem informed by Audit in August, 1977 
.that reactirms of the Audit on the aforesaid suggeslions of Gwernlnent 
wcrs cuiu~;~uri~catcd lo Govcr-nmenl in January, 1977.  cording to tkat 
communicalion Audit have no objection to thc suggestion of the Govern- 
ment that 'thc loans given for financing the expcnditure on natural cala- 
mities need not to be disturbed in view of thc consolidation of loans 
already done according to the rccomrnendations of the sixth Finance Com- 
mission and that the qucstion of settlement of thc Ccntral assistancc to 
State Governments for natural calamities may be confined to the assistance 
in the form of grant-in-aid". 

In  regard to finalisation or' grants-in-aid, however, Audit have pointed 
Out certain difficulties due to which it would not be possible for the State 
Accountants General to furnish the information in the proforma suggcstcd 
by Government. According to Aadir, '711~ rcsults of Audit hakc ;!lrc?dy 
been indicated in the supplementary Audit Report of Central and Stare 
Governments (and) it is now for Government to take a view with reference 
to the observations made in these reports and finalise the Ccntral assktancc 
to  State Governments in Consultation with them'." 

1.38. Though relief of distress from natural calamities is primarily the 
responc;ibility of tbe State Governments, the Central Government bas also 
been assisting the State Governments in this none-too-easy a task by ntcans 
of loans and grants, whenever expenditure above certain specified limits had 
to be incurred. Prior to the introduction, in April, 1974. in pursuance of 
the Sixth Finance Commission's recommendation, of a revised scheme of 
Central assistance to meet expenditure on this account, the quantum of 
Central assistance and the items of expenditure eligible for as9istance 
were governed by the policy guidelines laid down in this regard initiall? in 
April, 1961 and later revised in September, 1966..According to the latter 
whic'h were applicable to the period 1969-74, the Central assistance was 
to be limited to 75 per cent (50 per cent as grant and 25 per cent as loan) 
of the expenditure considered to he eligible for such assistance after 
deductiat the margins of (committed) expenditure determined bv the Fin- 
ance Commissions and the assistance was also subject to ceilings on 
component items as well as the entire expenditure. The Committee note 
with concern that, in sdte of the apparentlv elaborate guidelines for r e p -  

.f&g emendihre on distress caused by na-1 calamities, there has been 



tin alrarmiog Qcrease in the total expenditure as well as the Central us& 
tance on tlus account during the Fourth Plan period (1969-70 to 1934-74),, 
when as large a sum as Rs. 1046.30 cmres (of which the Cenlrnl assislaace 
amounted to the staggering figure of Rs. 832.78 qores) was spent by the 
States on relief of distress, as against the corresponding expenditure of 
Rs. 433.31 crores for the eighteen years preceding the Fourth Plan (1951- 
52 to 1968-69). 

1.39. The steep, and prima facie abnormal, rise in reliof expenditure 
and Central assistance therefor during this period has been attributed 
inter aha, by the Ministry of Finance (Department of Expenditure) to (a) 
the two successive and widespread (both in terms of intensity as well as 
area affected) droughts in 1971-72 and 1972-73, which had weakened fhe 
economic condition of the rural population and the consequent need to 
provide employment on a 'massive scale', (b) the increase in the wages 
paid to labour engaged on scarcity relief works on account of the infla- 
tionary situation, (c) the need to enable the States to cope with the 
severe calamities without the Plan being unduly eroded and (d) the removal, 
in 1973. of the ceiling on expenditure on relief works with a view to ensr~ring 
that people seeking employment were not denied it on account of financial 
constraints. It has also bec#n contended by the Department that he expec- 
tations of the pcople in the matter of distress relief by Government are 
constantly on the rise and it would. therefore, be inappropriate to c o m p e  
the present scale and extent of Government's responsibilities in regard to 
relief of distress with what happened, in similar circumstances, a decade 
ago. 

1.40. ,The Committee are willing to concede that the Central Govern- 
ment has an important and vital role in alleviating the sullerings caused 
to, our people by the vagaries of nature and that the problems involved in 
dealing with crisis situations iike drought, floods, cyclones, etc. we complex 
ond demand a humane approach and that the measures necessary to relieve 
distress in such chUmSQCTes cannot await detailed phdng and erecu-- 
don. They also recognise the psychologicd' factors invoived in such ope- 
rations and the need to respond adequately and in time to the people's 
expectations in thii regard. Consequently, a ce#tab Pmonnt of fie- 
and ad hocism is inevitable and, perm, even inescapable. Yet, as tbe- 
succeedhg chapters of this Report wadd sbow, tbe control over a d '  
monitoring of relief were deficient in m y  respects and the 
criteria for declaring scarcity, determination of the existence and extent of- 
distress, etc. were honoured more in the breach than in their observance. 
After a studv of the Supplementary Report of the Comptroller and Anditor 
General 'of India for the year, 1973-74 (Part I), Union Cavemment ( c i w  
and an analysis of the evideace tendered before them, the Committee- 



cannot nelp feeling that greater care and prudence could and slhould have 
-.been exercised in regulating the expendtture on relief of distress from 
calamities aod in ensuring that the large snms of money pumped into the 
economy produced hagible and lasting benefits and thar wide aberrations 
and infructuous activities were avoided. No detailed ex-post assessment also 
havmg been made as to how severe the drought or other calamities were in 
one period as compared to another and to ascertain the extent to which the 
deep increase in expenditure om disbess relief was attributable to higher 
prices, higher rates of gratuitous relief, higher rates of assistance, etc. the 
Committee cannot also: resist the impression that thc total expendike and 
Central assistance during the Fourth Plan period was somewhat liberal 
and even over-generous. 

1.41. The representative of the Department of Expenditure con- 
-ceded during evidence that the various factors enumerated above notwith- 
standing "one may conclude from the figures that the extent of relief 
attempted by the State Governments in that period may have been over- 
generous", and that "the rate at which relief expendiure was incurred in 
the Fourth Plan was greater than the resources of the country permitted 
and appeared to be higher relative to the calamities of that time". He 
was also candid enough to admit that the excessive expenditure, beyond 
'the resources then available to deal with natural calamities in a situation 
where there were already inflationary pressures, "did play a very sub- 
-8tantial part in fuelling the inflation of 1973-74 and 1974-75." It is thus 
evident that the pumping of large sums of money in an economy unable 
to absorb them was, in the final analysis, not verp beneficial. 

As has been pointed out elsewhere in this Report, wages accounted for 
-a major portion of the expenditure and the creation of durable and pro- 
ductive assets which could have sustained the economy in the long run 
was given a lower priority in the scheme of relief expenditure by most of 
the States. Resides, as has been pointed out by the Sixth Finance Cam- 
mission, the mounting expenditure on relief a h  caused "serioss distor- 
-tions and inequalities" in our schemes of federal finance. The Committee 
are. therefore, of the view that greater financial restraint and discipline 
sho111d have heen enriured bv the Centrd Government. The sfep that was 
ultimatelr. taken in April. 1972 !r, c ~ t h  fhc come~*bot eucewiw 7cal of the 
'State Governmenh in incurrinc expenditerr on relief should hwe been 
taken earlier when St came to be knovrl 'Fat thc eu:c;tiny rceulatorv mecha- 
nism~ were not firnrtioning properlv and effectivelv. 

1.42. Apart from the fact that no reenlatow rnescsw were initiated 
-in time to check the risine trend of expenditnrc on relief d d n g  the ffanrth 
'Plan, what causes greatw concern to the Committee is that no critical 



e v h t i o n  bas been made to see whether the massive relief expenditure 
of over a housand cmres of rupees incurred during this period had result- 
ed in Eangible and durable benefits. It was indicated to the Committee 
during evidence that tbe Finance Minister had no machinery for such an 
&borate economic enquiry and that, it felt necessary, the PLanning Com- 
mission's Programme Evaluation Organisation could be asked to under- 
take such a study. Considering the enormity of the expenditure and of the 
Central assistance extended during the Fomh Plan, the Committee are of 
the opinion that it would be worthwhile, even at this late stage, to attempt 
such an evaluation so as to determine what have been the continuing 
'benefits flowing from this investment. Since this would also provide valu- 
,able lessons for the future, the Committee desire that the study should be 
undertaken forthwith and the results intimated to them. They have no 
doubt that the State Governments to,o would extend necessary coopera- 
.tion in such an overan assessment. 

1.43. Though late than never, Government have now revised, with 
effect from 1 April 1974, the pattern of Central assistance for expenditure 
on relief of distress from natural calamities. Under the new dispensafio~, 
whiie State Governments are expected to bear the non-Plan expenditure 
a n  relief measures from their own resources supplemented by the 'margin 
money' provided by the Finance Commission, Central Assistance is confin- 
ed to Plan expenditure and given to the States in the form of 'Advance 
Plan assistance' and is meant to accelerate on-~oing works of a Plan 
nature under irrigation, sojl conservation, afforestation, roads, drinking 
water supply schemes, etc. Such dove-tailing of relief expenditure with 
works which would normally be included in the Plans is a welcome step, 
as this would ensure better application and ntilisation of the Central 
assistance on works of a truly productive natr~re while subsewing, rrt the 
,same time, the requirements of generation of employment for the drought- 
affected population. 

1.44. The Commiftee have been informed in this ronnection that 
though it is too early to make anp specific rasr.tc;~men+ of the efficm of the 
mew ~nl icv .  the expcrienre ro far has heen h.. and 1ql.w s~lfi~farforv md 
that it has helped to infrodure the convot of ink-rafinc 4 i c F  md plan 
evprndif~lres and to hinp ahout :, mcacnre of fin-ncial rea;trainf rnd dis- 
cipline. The Committee also find that the cr?anfv.n oe rcntrd awictmce 
given dming the first two vears of the wif% Man (1971-7: ?n? jn7S-76) 
was far lower than what was given d d n c  the Faurlh Men m a  ~monnfed 
respectivelv to Rs. 49.88 cmres and Rs. 35.33 crclr-r f ~ q  n-akst the 
averace annual awistance of Us. 166.55 cmres rlrr~.inn PP p r ~ c ~ d i n -  five 
gears). Whfle this k certainlv a welcome trend the Committee cannot. 



however# lose sight of the fact that the impact of scarcity was considerably 
reduced and the reqnirement of relief was also consequently less in these 
two ye=. They would, M o r e ,  like Government to keep a constant and 
vigilant eye on the functioning of the pvised scheme of Central assistance 
so aa to take timely corrective measures whenever found necessary and 
also to ensure that the requirements of financial discipline and the needs 
of State Governments in times of real distress are happily blended together 
and harmonbed. 

1-45. The Committee regret to note that in spite of c~nsiderable time 
having elapsed, it has not so far been possible to effect adjustments of 
grants and loans given by the Central Government to the States for relief 
measures on a provisional basis and finalise the accounts thereof. As would 
be evident from the correspondmce exchanged in this regard between the 
Finance Ministry and Audit, which has been discussed earlier (vidc para- 
~raphs 1.35 to 1.37), the question appears to be fraught with a number of 
problems, a satisfactory solution to which is yet to be found. 
While the Committee desire that this long outstanding problem should he 
resolved satisfactorily, without of course sacrificing the fundamental objec- 
tives, with all possible expedition, they cannot help feeling that many of 
the problems now encountered would not have arisen at all or resisted 
solution for so long had Government taken the initiative in 1961 or at 
least in 1966 (when the policies in regard to Central assistance were spelt 
out) to settle, in advance with the Comptroller and Auditor General. * 
satisfactory method of accomtal of relief expenditme after tPkinq intw 
sccount all the factors and difficulties involved. It is surprbinf!. fo say the 
least, that this was not doae. 



CHAPTER I1 

FAMINE CODES AND FORMS OF RELIEF 

Audit Parugruphs 

2.1. Most State Governments have a Manual,* essentially based cn 
the model of a Famine Code formulated by Government of India in 1883 
on the recommendations of the first Famine Enquiry Commission of 1880. 
The Manuals have been modified from time to time in the light of the 
changing circumstances in each State. 

2.2. These Manuals provide for maintenance of a regular and efficient 
channel of information to detect impending distress and a state of pre- 
paredncss to dzal effectively and quickly with natural calamities. Revenue 
and other officials are required to send periodical reports to Government 
covering information on conditon of crops, probable ont-turn from Kharif 
and rabi crops, weather, rainfall, extent of stock of food and fodder, 
prevailing wages of labour, price trends, extent of employment available in 
villa~es. migration of agricultural labourers, increase in crimes mortality 
st.ltistics. ctc. On receipt of these rcrorts, tfic Slafc Govcrninent decide's 
whether a district or a part of it should bc dxlared as affectcd by scarcity 
and whether test works (works opencd to gauge the existence, extent and 
intensity of distress) or relief works should be undertaken in the affected 
area. 

2.3. Aessessment of damage and likely damage to crops by drought or 
floods are important factors in dertermination of the need for relief mea- 
sures. In fact, in many States notably Maharashtra, Gujarat, Orissa and 
Madhya Pradesh, this as,sessment played an important role. The ini- 
tial assessment, being visual, is made by a village or junior revenue official 
and is to k test-checked by the Collector or Sub-Divisional OEcer. Later, 
this visual estimate is to be cross checked by sample crop-cutting experi- 
ments. 

2.4. In actual practice (as mentioned in detail elsewhere in this Reportj 
in many States procedures have varied to a lesser or greater extent from 
thosc outlined in the Manuals. In recent years, some State Governments, 

- - -  ----- 
*Known by diffemt names. e.p. Scarcity Manual (draft) in Maharaqhtra and Gujarat, 

FWd and Famine Relief Code in Bihar. Faminr Code in Rajasthan. For facility, all these 
codes and manualr (with amendments and exccntivc instructions) as in force in the Statc during 
the period havr uniformly been rrfrrrrd ta as thr Manual . 



notably West Bengal and Madhya Pradesh, have also amended the Manuals 
of their respective States so that the need for ~ relief is assessed on such 
consideratians as genexal economic distress, bdckground of en~ployment, 
inability of the people to purchase foodgrains owing to unemployment, 
etc., whether or not agricultural production or the economy of the district 
was affected by drought, flood or other calamity. The Government of 
Madhya Pradesh have intimated (November 1975) that the amendment 
made in the Manual in October 1972 whereby thc need for relief works 
could be assesszd against the bachpround of unmployment and m~gration 
of labour even if it had been assessed that thc crop was not scverly 
damaged, had been dclzted from October, 1975. 

3.5. The Statc Manuals dcal with the rmx1lr.s opr.rcr.l~r!i of i'a111i11: relief 
administration such as gratuitous rclicf, rckf  works, wagcs, etc. Undcr the 
pattern of Central assistance prevailing upto ,1966 assistant- was not 
available for prtductivc works. This was changed in 1966 and the  
Central govcrnmcnt started giving rissistancc far proJxtivc works also. 

2.6. Collectors of districts are expected to prcparc and kccp rcady li\ts 
of works which could bc started at short notice in the cvent of a calamity. 
Before drafting this list, the Collector ha< to : i w c s  cmploymtnt which 
may be offered in the area by worhs and projects in progrw; the list of 
new works is to be prepared in consultation with the Public Works, Irri- 
gation, Forest, ctc., Dcpartmcnts, which would be responsible for the i~  
execution. Once the list of works is approved, sites have to be surveyed 
and designs and estimates tcchnically sanctioned. thc inteniicln being that 
works pro;erIy selected and for which preparatory tccllnical work has been 
done, could be started at short notice. Generally, in sei#:ct;on of these 
works, the intention is that the Collector should include in these lists 
works located close to the village to provide relief employnicnt to thore 
who could not be employed in the vicinity of works in progress or works of 
a planned and productive nature, which could be started or iicccl2rated. 
By definition, thesc village works arc comparatively small and require 
little more than unskilled labour. Rut even for such works. as also for 
works to be executed by the r cp l a r  Department\, preference was to be 
given to productive works, specially those which would help to mitigate in 
later years the effects of drought or  flood in the area, e.?., minor irrigation 
or  afforestation works in drought affected areas and bunds, embankments 
or drainage channels in flood affected areas. Works of an unproductive 
nature, e.g., raads; arc to be taken up only as a last resort. 

2.7. Works left incomplete at the end of earlier relief operations or 
when started under any Plan Programme, left incomplete for lack of 
funds, w r e  to be given preference. 



2.8. In almost every district reviewed in all the States, these lists of 
works were not prepared in advance. (Some of the consequences of this 
lack of advance preparation have bem mentioned hter  in this Report). 

2.9. From the point of view of agency for execution, relief works can 
be classified as follows: 

(a) Works supervised directly by the technical Departments like 
Public Works Department (Irrigation Branch of Buildings and 
Roads Branch), I-orat Departinsnt, Agriculture Department 
for instance, irription works, bridges, canals, road works 
(including forcst roads) contour bunding, etc.; and 

(b) Village works executed hy Revenue Officers and panchayat raj 
bodies (assistej whcre nzccssary by technical subordinates of 
other de'partments deputed Sor the purpose!, i.e., wells, small 
irrigation tanks, improvement to village rolds and such works 
as benefit a village or a group of villages. 

2.10. Relief programmes in Stalcs are controlled and coordinated 
by the Revcnue Dcpxtment or the Relief Department, if separately 
constituted 3s in Rajasthan. In ccrtain Statcs (c. g., Karnataka, Gujarat, 
Rajasthan nnd Maharashtra) District or T;l!uk Advisory Committecs com- 
prising officials and non-oflicials have hecn constituted to  advise Collec- 
tors and others on administraticm of relief. 

2.11. As statcd above, relief works ar? executed either through the 
respective technicd departments or Revenue Oficers, assisted where nece- 
ssary by technical officers. In Karnataka and Rajasthan, relief works 
were executed mainly through organiscd engineering dcpartmcnts while in 
Uttar Pradesh such works werc executed mainly through Revenue Officers. 
I n ,  recent years, Zila Parishads, Panchayat Samities and Block Development 
Officers, etc.. have also acquired an important role in execution of relief 
works. Most of the expenditure on relief works in ccrtain States like 
Gujarat, Maharashtra, Andhra Pradesh, Bihar and Orissa was incurred 
through these agencies. In Gujarat and Maharashtra, t<e Zila Parishads 
have regular engineering wings attached to them. In Andhra Pradesh, 
Zila Parishads and Panchayat Samiti- have regular engineering wings 
attached to them. 

2.12. In the event of a flood, drought or other calamity, the Collector 
asks for fuhds on the basis of ,an assessment of the situation and number 
of persons to  whom gratuitous relief or relief employment is to be provided 
and the duration for which he anticipates that relief measures would be 
needed. The Collector's reports are examined by Commissioners or 
Members, Board of Revenue and Government and funds are allotted 



thereafter. In some States, these amounts are calculated on the quantum 
of employment to be provided, and the Commissioners, Collectors or other 
officers are empowered to sanction works within the amount so allotted, 
usually on the recommendations of district or Taluk Advisory Committees. 
In certain States, notably Rajasthan, the Collector is to propose specific 
works which are to be approved by Government and money is allotted as 
required for those works. In certain other States, notably Uttar Pradcsh, 
West Bengal and Bihar, funds were allotted in lurnpsum or ad hoc without 
detailed asscssnlcnt of the extcnt of distress, number of persons needing 
employment or gratuitious relief, etc. In Gujarat, funds were released to 
Collectors and District Panchayats monthly or bi-monthly on thc progress 
of expenditure and the projected labour reports received from the spend- 
ing agencies. There was, howevcr, no arrangerncnt by which Gcrvernmcnt 
kept a watch on the distribution of funds to various taluks within a district 
and this was largcly left to the Collectors and District Panchayats. Lump- 
sum, or & hoc allotments made by some State Governments sometimes 
led to excessive allotment of funds or allotments to collectors, who had 
not a'skcd for funds. 

2.13. Gratuitous relief is to be given only to disablcd and like per- 
sons who are unable to do any work. It is given either in cash or in the 
shape of foodgrains or partly in cash and partly as dry food-stull. It is 
somctin~es also given by serving cooked food in Poor Honses, Gruel Ccn- 
tres or Faeding Centre?. Other forms of gratuitous relief conlprise free 
supply of clothing, seeds, fertiliscrs, medicines, fodder; house repair grants 
etc. Before such relief is givcn, Revenue Officials, Panchayatas or Ward 
Committees are to prepare lists of persons eli_cibl:: for gratuitcrus relief, 
which are checked at various levels bcforc being finally approvzd by 
Collectors. 

2.14. The scale of gratuitous relief applicabk to various categories of 
distressed people and its duration arc fixed by the State Government de- 
pending on thc nature and extent of calamity. During floods and 
cyclones, emergent relief is given in the shape of food, clothes, utensils, 
etc. for short periods, say, a week or so, till the floods recede. In do- 
ing so, generally no distinction is made between different sections of the 
affected population and relief is afforded irrespective of one's capacity to 
work or his pecuniary circumstances. In the case of drought, gratuitous 
relief is to be restricted to old and infirm persons who are unable to work 
and have no one to support them; it is given for a longer period and its 
duration is to be limited to the next major harvest. 

2.15. In certain States (e.g. Bihar, Uttar Prades5 and Jammu and 
Kashmir), the principle of gratuitous relief has been extended to fires i~ 
which houses of many people are burnt. 



2~16. Other relief $measures include suspension or remission of land re- 
venue or arrangements to meet scarcity of good grains in affected areas by 
apening of fair price depots at  suitable places, and ensuring adequate supply 
of stocks; distribution of nutritious foods to prevent debility especially 
where scarcity prevails in successive years, grants for repairs to school 
buildings, etc. damage in floods; loans for rehabilitation of victims of floods; 
throwing open grazing land to cattle in distress due to drought or floods; 
rescue operations for people as well as cattle from submerged or eroded 
areas to safer arms, measures for prevention of cattle epidemics and write 
off of agricultural loans. 

[Chapter I11 of the Supplementary Report of the Comptroller and 
Auditor General of India for the year 1973-74, Union Gov- 
ernment (Civil), Part I, Paragraphs 3.1 to 3.121. 

2.17. The Committee have been informed by the Department of Ex- 
penditure that while eleven States had revised their famine codes/scarcity 
manuals after Independence, seven Statcs did not have a famine code or 
scarcity manual of their own but followed either the codes of other State 
Governments or executive instructions issued in this rezard. Relevant 
information furnished by the Department in this connectiun, indicating the 
position in differcnt States is summarised below: 

I .  St9t:i r&i-k h a w  revice 1 coks/manuals after Ztzslependencc: 

Narnr: of States Year of revision 

2. Uttar Pradesh . 1953* 

3. Bihnr . . . .  1957 

4. West Benxal . 1959 

6. Orissa. . 1966 

7. Maharashtra . . 1966 

--- "-- 
*A "Floods and othrr Natural Calamities Manual" has also been issued by the State 

(:ovrrnmrnt in 1970 as ancillary to thc rr\isrtl Famine Codc. 



11. Position in States which do not have (2odes/Manuals of their ownz 
(1) Andlm PnuIe& The Madras Famine Code and the Hydera- 

bad Scarcity Manual are applicable in the Andhra and 
Telengana Regions, respectively. 

(2) Assam: Executive instructions issued by the State Government 
in 1959 to cope with natural calamities are still in force. 

(3) Haryana: Executive instructions issued from time to time for 
flood and fire relief are being followed. 

(4) Himachal Pradesh: The State Government follows the Punjab 
Code and other executive instructions issued by thc State 
Government itself from time to time. 

(5) Jammu and Kashmir: The State has issued rules regulating the 
grant of gratuitous relief and loans to the sufferers of natural 
calamities. There is an enactment also viz., the J&K State 
Emergency Relief Fund Act 1960. 

(6) Meghalaya: The executive instructions issued in Assam are in 
forcc in this State. 

(7) Tripura: The instructions issued by the Government of India 
are followed. 

2.18. The Committee have also been informed by the Department of 
Expenditure that while replies in this regard were awaited from Man2pur 
and Nagaland, there appeared to be no Famine Co&s/Relief Manuals in 
these States also. 

2.19. As regards Tamil Nadu, the Department have stated that the 
Famine Code as it was in force prior to 1947 was still in force, except for 
the incltibjon of a new Appendix to its 1950 edition, which dealt with 
instructit ns relating to the construction of a Model Famine Relief Camp. 

2.20. The Committee learnt from Audit that the Government of 
Andhra Pradesh had stated (June 1975) that the State Famine Code re- 
mained dormant on account of various developments that had taken placer 
during the last two decades and that the instructions in the Code were 
not being followed as the present emphasis was on the cxecution of 
irrigation works and other specific programmes included under various 
sectors of development 

2.21. Similarly, according to the information furnished to the Com- 
mittee by Audit, in Karnataka, the Famine Code was not being followed' 
at present and instead relief operations are governed by several instruc- 



tions and orders issued by the State Government from time to time which' 
have been compiled as a scarcity Manual. 

2.22. In paragraph 2, Chapter XIV of their Report, the Sixth Finance 
Commissicm have &er &a observed that: 

"Famine Codes are available in many of the States and some of 
them have been updated. These codes, despite many defi- 
ciencies, assured a reasonable measure of uniformity among 
the States in their approach to problems cf relief." 

2.23. During evidence, the Committee desired to know 410w far the 
absence of Manuals governing the administration of relief operations in 
as many ns nine States was responsible for various irreylarities puinted 
out by audit and for excessive expenditure an rclid operations during 
the 4th Plan. In reply, the Secretary, Department of Expenditure stated: 

"Even those States which may have codes which are 20 years old, 
or which may have rules rather than formal codes, year after 
year, have been regulating their expenditure on the basis of 
well-established norms, and there is prima jac~c, no reason to 
suppose that the absence of :n  uptdate book-printcd last 
year- is the cause of such excesses or irreplarities as might 
have occurred." 

2.24. Asked if the States concerned were cautioned that unless they 
framed nunuals regulating relief operations. Central assistance on :kccount 
of natural calamities would not be given, the representative of the Depart- 
ment of Agriculture replied : 

"I must confess that no such warning has been given to those 
States." 

2.25. Since such manuals were apparently essential .for the administra- 
tion of rclif operations, the Committee enquired that why the Central 
Government had not deemed it proper to issue such a warning to the 
States. The witness replied: 

"In view of the fact that recommendations of the Sixth Finance 
Commission have changed the whole complexion of Central 
assistance to the States in respect of relief for scarcity or 
floods, the whole question is gone inta by the Central teams 
which are sent to the States to examine the problems created 
by calamities as and when they occur. The assistance pro- 
vided nowadays, i.e., after the Sixth Finance Commission's 
recommendations have come into operation, is in respect of 
the Plan schemes." 



2.26. On the Committee pointing out in this context that the pattern 
of Central Assistance had been changed m pursuance of the recommm- 
.dations of f i e  Sixth Finance Commission only from 1st April, 1974 and 
enquiring into the reasons for not cautioning the States in this regard 
earlier, the witness replied: 

"It is true that some states did not have scarcity manuals or flood 
reliet codes, but they had executive instructims which were 
being followed." 

2.27. In reply to another question why Central assistance on a<- 
count of natural calamities was given despite these States not hav~ng a 
code or a manual, the witness stated: 

"The assistance was being given after making an on-the-spot study 
of the situation obtaining in different States. The directions were 
also clear as to the manner in which and the items for which 
the assistance given was to be spent. I am afraid I cannot tell 
you any other reason why no such condition was laid down 
in those days in respect of codes or manuals." 

2.28. The Committee desired to know if the Central Government had 
reviewed the provisions contained in the Famine C o d ~  or Scarcity Ma- 
nuals of various States and taken up the question of their revision with 
the State Governments concerned with a view to evolving a uniform code 
for the whole country. In a notc furnished in this regard, the Dcpartment 
d ex'pnditure have stated i,rltcr-aliu, es f~llows: 

"A study of the position regarding the Famine Codes/Scarcity 
Manuals in vogue in various States was made hv the Central 
Government. The basic issue of the study was t h ~ t  of ensur- 
ing that the Scarcity Manuals/Famine Codes are in line with 
the socio-economic objectives of the present aovernment and 
fully take into account the various policy decisions in regard 
to organisation and distribution of rclief during drought in the 
post-Independence era. A background paper was drawn up 
in consultation with the Ministry of Finance and Planning 
Commission and circulated on 22-12-1973 for their conside- 
ration and follow up action. It  was proposed to discuss this 
in a meeting with the State Government officials. This meeting 
was however not held and subsequently a slightly modified 
xrersion of the original background paper was circulated to 
the State Governments in January, 1976 for their appropriate 
action. . . . The modified draft contains a pointed reference to 
the need to pay special attention to the protection and relief 
of the children during per ids  of scarcity. As the subject of re- 



lief is a State subject, it has been left to the State Govern- 
ments to modify their Famine Codes/Scarcity Manuals." 

A copy of the modified background p:iper furnished to the Commit- 
tee by the Department is reproduced in Appendix VI. 

2.29. The Committee asked why th: meeting with the State Govern- 
ments to dixuss the background paper circulated on 22 December 1973 
was not held at all. In reply, the Secretary, Department of Expenditure 
stated in evidence: 

"At one stage it was felt that a meeting with all the States' rzprc- 
sentatives would expedite the reformulation of the scarcity 
manuals and inter-change of information would be useful for 
having a more unified set of manu:ds. But at a later stage 
since the States themselves have not s b w n  too such enthu- 
siasm for the Ccntral guidance in this field and since the 
Centre's ncw role is only to provide finsncc for accelerated 
plan schemes under a well defined pattern, the immediate 
urgency for cnitorm pattern of scarcity relief throughout the 
country seemed to us to be less and it did nat seem to ncces- 
sitate the Centrd Government's intervention to expedite what 
is essentially the States' own responsibility." 

7.30. Since the Central Government had takcn more than two years 
t o  bring out a slightly modified version of the original background paper 
son Famine/scarcity codes, the Committee asked if the Central Government 
was really serious about the idea of evolving a uniform code or laying 
down guidelines which thc States could follow. In reply. the Secretary, 
Department of Expenditure, stated: 

"We do submit that the requirement for a uniform famine code of 
the old type probably does not exist today. What we need 
is that each State has to revise the intcrnal rules for control, 
for assessment sf damage, requirement or distribution of 
money. Each State has to do it itself. The scales of mist- 
ance need not always be uniform between the States." 

2.31. Asked why it should have taken more than two years ro bring 
out a revised version of the background paper, even if it was felt that there 
was no need for  a uni'form code for the entire cauntry, the rcprescntative 
of the Department of Agriculture replied: 

"The scarcity manuals lay down the executive instructions regard- 
ing the action to be taken by the State Government at various 



levels to mitigate the sufferings. This deals with advance pre- 
parations, declaration of scarcity, medical relief arrangements, 
etc. These differ from State to State. There cannot be uni- 
formity in all aspects, particularly because the size of the pro- 
blem differs widely between States. Whether a uniform codc 
can be prescribed for different States has been under considera- 
tion between the Ministries of the Government. There has 
been a feeling that there cannot be absolute uniformity in the& 
codes. " 

2.32. The Cosmmittee desired to know thc views of the Ministry of 
Finance in so far as the question of having a uniform code was concerned. 
In reply, the Secretary, Department of Expenditure, stated: 

"The view of thc Finance Ministry has been that, under the pre- 
sent financing pattern, since the Central Govcrnnlcnt i \  nicrely 
giving advance plan assistance to the States, and the actual 
expenditure of outlay which the Statcs make 1s really their 
own concern, it is not pcrhaps necessary for u\ t:, c!ictstc i'rcm 
Delhi a uniform codc for each Statc. Some States like Andhra 
and Maharashtra have greater resources. If they wish to be 
a little more generous in applying relief, it may not he necec- 
sary for us to strictly lay dawn from Delhi that you can spend 
only so much per cayitn and no more. However, the Central 
assistance will be uniform and that will not be guided by 
variations in what the State may like to do by way of provi- 
sion of housing, relief etc. But the Ministry does not havc any 
fixed views in this matter." 

2.33. Asked if the Central Government had received till June 1956 
any response to the revised guidelines circulated to Statcs in January, 1976, 
the witness replied: I 

"We have not received any response." 

2.34. In view of the fact that the Manuals had been brought out by 
the States a number of years ago and might have, therefore, become out- 
moded and obsolete, the Committee asked whether it was not nccessaT 
even to update them. The Secretary, Department of Expenditure, replied: 

'There are two sets of rules, i.e. scarcity manuals orf famine code 
regulates the expenditure by the States, and the assistance 
policy regulates the extent to which the Centre will share the 
States' outlay on relief. The first set of documents, famine 
code or the scarcity manual, seek to define the extent of 



scarcity w k h  call's for action on the part of the Uovernment. 
It would also indicate the type of test work to be started and' 
the wages levels to be paid for particular works and it lays 
down some rules about the accounting of the advances etc. 
The need for further elaboration of these manuals is arising 
particularly from the fact that they were written a very long 
time ago and also from the fact that today the people expect 
a p a t  degree of assistance and relief than they were satisfied 
with fifteen years ago. The Government also want to give 
more specific assistance like supply of seeds, provision of forti- 
fied food for children and whole range of things which can be 
used for ameliorating distress in the case of famines, floods 
etc. To this extent, the internal codes of the States have to 
be brought uptodate to enable full use to be made of the 
whole range of assistrcncc which can be quickly directed to. 
these cases." I 

2.35. As regard\ thc criteria and procedure adop:ed by different State 
Governments for the assessment of scarcity conditions, the Committee 
learnt from Aud~t that while in Orissa. the Gollectn~~ were authorised to 
selcct areas for starting relief operations on certain principles which were 
chan~ed from time to time, the Government of Rajasthan had not pres- 
cribed the criteria on which sc:ircitp condition\ were to be assessed and the 
:-i~cria generally adopted for declaring scarcity was damage of 50 per cent 

or more to the crops as repored by the Tehsildars and endorsed by the 
Collectors. Similarly, the Governments of Uttar Pradesh and Karnataka 
had not laid down the basis to be adopted for determining the existence 
and extent of distress. 

2.36. Since the Central Government had given large scale assistance 
ta the States during the Fourth Plan and would presumably give it in 
future too, though on somewhat different principles, the Committee wanted 
to know if it was not desirable to lay down uniform criteria for deter- 
mining the existence 06 distress in different States. In a note furnished 
in reply, the Department of Expenditure stated: 

"According to the instructions issued by the Central Government. 
certain approved i tems were normally eligible for Central 
assistance. Even thoug!~, the reports furnished by the State 
Governments were prepared on different basis keeping in view 
the circumstances prevailing in the res'pective States, the uni- 
formity in the matter at grant of assistance was ensured by 
the Central Team who used to make recommendations keeping 
in view the items approved for Central assistance. This course 
of actidn has been considered to be appropriate and is intend- 
cd ta be continued." 



2.37. The Committee desired to know the reasons for the State Gov- 
lcrnments of Madhya Pradesh and Maharashtra cbanging their manu& so 
as to enlarge the scope u: relief and making it more libcral while in other 
States like Orissa, the canditions for grant of relief appe-red to be very 
stringent. The Secretary, Department of Expenditure, stated: 

"Although the States' criteria for declaration of scarcity and famine 
conditions do differ because of the lack of a uniform code, 
so far as the Central assist-rnce is cuxerncd, uniform criteria 
are a$plied in rcgulating it so tha! the absence ok a uniform 
code has not meant th.,t the States which apply lower criteria 
get larger assistance and the States whrch apply stricter criteria 
get less assistance." 

2.38. According to thc instructions issued by thc Governnlent of I n d ~ s  
on 21 September, 1966, the criteri:l pverning Central assistance was that, 
subject to the ceilings of expaditure fixcd on cach occasion, the Govern- 
ment of India would provide financial assistance to thc State Governments 
concerned an 75 per cent of the expenditure incurred-50 per cent by way 
.of grant and 25 per cent by way of 1o.m. The balance of 25 per cent 
was met by the State Governments themselves. Expenditurt: on the follow- 
ing items was normally eligible for the grant of assistance: 

"(i) Free or concessional supply of food. 

(ii) Cash payments to indigent persons for purchase of necesssries. 

(iii) Cash doles to the disabled. 

(iv) Free or concessiona1 supply of clothing and blankets. 

(v) Free or concessional supply of medicines. 

(vi) Free or concessional supply of seeds. 

(vii) Free or concessional supply of fodder. 

.(viii) Measures for )xovision of cattle epidemics. 

(ix) Provision of drinking water. 

(x) Provision of transport facilities for goods to be moved on relizf 
account. 

(xi) Repairs to houses damaged by the calamity. 

(xii) Relief works. 

2.39. A new policy with regard to Central assistinee townrds expcn- 
ditures necessitated by natural calamities w:,s introduced fram 1st April, 
1974. The essential elements of this policy are:- 



(i) The State Governments are responsible for all relief and non- 
Plan expenditure, although food, medical supplies, services of 
the Armed Forces and any other non-financial assistance would 
be readily made available by the Centre for relief purposes; 

(ii) Central financial a s k a n c e  would only be in the form of ad- 
vance Plan assistance for schemes/works which fit into Plan 

priorities. Such advance plan assistance will be adjusted with- 
in the overall allocation of the State's Central assistance for 
the Ffth Plan. 

(ii? Schemes/works to be financed out of such advance plan assis- 
tance should have the clearance of the Planning Conlmission 
after investigation by a Central team. 

2.40. In tlie 'I3:ickgroutd Payer' ci~culated to State tiovern!rwnts on 
22 January, 1976, by the Ministry of Agriculiure & Irrigation, thc foliow- 
ing criterian for d ~ ~ l a r  .:ion ot szarci:y was rccon~:~:;.n;ied: 

''Laslljr, there is need to have wcll set procedure of declaring scur- 
city conditions in the areas where there is failure of rains. 
At present the basic criterian is that ol loss ol p r o d i l c i ; ~ ~ ~  in 
crops. The practice, howcvzr, varies from State to State. It 
is also noticed that at the first failure of rains, reports indi- 
cating occurrence of drcught or scarcliy conditions over vast 
areas involving large number of people arc sent out by the 
State Governments which have to be subsequently changed with 
the progress of rains. The CodesfManuals, therefore, need 
to provide that dec!aration of 'scarci:y conditions' would be 
made only after full and completc data in regard to loss in the 
production is analysed, and unless the loss is abnormal, actual 
scarcity will not be declared. Tn this regard, the qucstion o f  
declaring any area 3s "famine affected" does not ariqe. 
"Famine" indicates a state of extreme paucity of food and 
:~cutc, form of human distrcsc on account thereof. 

With tlie development of tranqportlcommunication facilities and 
improvements in the food ?reduction in the country, the con- 
ditims of 'faminc' col~ld 11ot be said to appear on any f 3ilure 

of rains. What happew is an occurrence of scarcity conditions 
which may be either severe or not so severe depending upon 
whether the concerned areas has been visited by droughts suc- 
cessively for a number of years or not. In view of this, relief 
operations to be organised should be termed as meant for 



meeting scarcity conditions rather than famine. Indeed, some 
of the CodeslManuals have already recognised this position and 
have enunciated the principie that in the context of a Welfare 
State there is no need for declaring fLminc; ot scarcity condi- 
tions. Stale has assumcd fu l l  responsibility icr relief and 
abolished the pract~ce tllat obtained in rc~::rd to three stages 
of distress icrr organizing rclief worits, v b .  ( i )  ob.,crvation and 
test; (ii) scarcity (intermediate (b-iw~en icst and famine) and 
(hi) severe distrcss." 

2.41. As already stated in para 2.33 thcre has been no response irom 
States to the guideline contained in the background papcr. 

2.42. 'I he need for maintaining a regular and efiicicni chaunel of in- 
formation to detect impending distress and being in a state of pepared- 
ness to tackle situations arising from natural calainities, cannot be orer- 
-emphasised. I t  is equally important to prescribe suitab!~ criteria and 
yidelines for determining the nature and extent of a calnmity and the 
measures necessary lor quickly and efiedively relieving distress while 
a1 the same time exercising adequate 2nd proper control over the require- 
mrnts and utilisation of funds for relief cxpmdilna~e. T M c  Conrmittee are, 
however, surprised to learn that as many as nine Slates (Andhra li'radesh, 
Assam. Haryana, Himachal Pradesb, Jarnm~i % Kashmir, Msnipur, Megha- 
laya, Nagalmd and Tripura) have as yet no famine codas or scarcity 
manuals of their own deaIing with the modus operandi of relief administra- 
tion. While Andhra Pradesh has adupled for thc purpose tlie Madras 
Famine Code and the Hyderabad Scarcity Manual and Himarha1 Pradesh 
the code in force in neighbouring Ponjab, the States of Assam, Haryana 
and Jammu & Kashmir follow the executive instructions or rrlles on the 
subject issued from time to time. Meghalaya and Tripura, on the other 
hand, follow respectively the executive instructions issued bp the State Gov- 
ernment of Assam and the instructions issued by the Government of India. 
I t  has, no doubt, been claimed by the Finance Ministry's repre.ientative that 
even those States which have only framed rules governing relief operations 
have been regulating their expenditure on the basis of well-established 
norms and that there was, therefore, no reason lo suppose that the absence 
of codes and manuals had been responsible for the excessive expcnditr~re 
on during the Four& Plan. Nevertheless, judging from the instances 
cited by Audit (which have been discussed in detail in a latter section of 
this Report) of lack of advance preparation for dealing effectively with 
ma- calamities, fiafrvctuous expenditure, etc., the Committee cannot help 
f e c U q  tbat a proper and systematic codbation or manualisation of the 
no- and plindples governning the regulation and monitorinb of relief 



operations and expenditure might have, perhaps, improved matters aod 
rnsured better results. They, therefore, desire that the Central Govern- 
ment s h ~ u l d  take up suitably with the State Governments concerned the 
question of bringing out, without further loss el: t h e ,  necessq  famine 
codes and scarcity manuals containing well-defined criteria and clearly laid 
down procedures for the conduct of relief operations. 

2.43. The Committee have been informed that some State manunls and 
codes were brought out a "very long time ago" (in Tamil Nadu, for ins- 
h c e ,  the Famine Code as it was in force prior to 19-17 is still in vogue, 
which has, in turn, been adopted in the Andhra rcglun) when the empha- 
sis on reliek operations as well as the sncio-ecoromic conditions of tlle 
people were different. While some State Governmealts ;we s:aiccl to have 
modified these manuals from time to time to, suit ihc changing circems- 
tames, the representative of the Finance Mnistry c:wreded during evidence 
that in view of the fact that people today expected a grfiater degree of 
assistance aiid relief than they were safisfied with fiflecn years ago and 
Goverrr~mmt wre also inclined lo .eatend morr specific avsistancc like 
srrpply of seeds, prqvision of fortified food for childrea. ctc. for nmeliorat- 
ing distrcss from natural calamities. the internal codes of the Statcs "havo 
to be brought uptodate to enable full use to be made" of the forms of 
assistance now available. This underscores the urgent need for a review 
of the provisions contained in the famine codes or scarcity manuals of 
various Statcs and their revision in the light of the changed circumsfances 
and in order to obviate the need for ad hoc measures in items of distress. 

Z44. That the existing provisions and procedures 3n some States are 
mot comprehensive or adequate is also evident from the innumerable ins- 
tances cited by Audit of variations between the procedures outlined in the 
manuals and those actually followed, of different norms adopted for the 
assessment of scarcity conditions, absence of criteria for assessment of - the existence and extent of distress, etc. For instance, 3s has been pointed 
ouf elsewhere in this Report, the Government of Rajnsthan have not pres- 
cribed the criteria on which scarcity conditions are to be assessed. Si- 
milarly, the Government of Uttar Pradesh and Karnataka have also not 
laid down the basis to be adopted in determining the existence and extent 
of distress. Again, in Orissa, Collectors were anthorised to select areas 
for starting relief operations on certain principles which were changed from 

I time to time. The Committee would, therefore, recommend that the mat- 
ter may be porsued with the State Governments so as to have their famine 
codes and scarcity manuals updated to, provide suitably for the changes 
in emphasis that have taken place in recent times so that tbe forms of 
relief and assistance available are precisely identified and the people also 



know what assistawe they can look forward to in the event of natural 
calamities. 

2.45. The instances highlighted by Audit also bring into sharp focus 
the desirabiety of evolving uniform criteria and norms for the conduct of 
relief operations in various States. While the Committee concede that it 
might be impractical to insist on absolute uniformity in the procedures and 
norms adopted for relief operations, since the magnitude and complexities 
of relief problems are stated to, vary widely between different States, they 
are nevertheless of the view that it should be possible and also necessary 
to impart a certain degree of uniformity at least in regard to the basic 
premises governing relief operations and expenditure. For instance, the 
criteria for determining the nature and extent ~f a calamity and assessing 
scarcity conditons, in respect of which there appears to be no uniformity 
at present, should well be amenable to uniformity. Similarly, it should not 
be too difficult to prescribe specific and uniform criteria fqr extending re- 
l i d  to the affected population. This would ensure that people in these 
States which apply stringent criteria for regulating relief operations are 
not discriminated as compared to those in States applying more liheral 
criteria and norms in this regard and eliminate disparities in the deter- 
minatio~~ of scarcity conditions and in the matter of extending relief. 

2.46. That the question of evolving a more unified set of codes and 
manuals 'had been agitating also the Central Government is evident from 
the fact that a b3ckqroand paper containing guidelines for relief of distrrss 
caused by natural calamities, prepared in coosr~ltation with thc Fineuce 
Ministry and the Planning Cornmis~ian, had hern circulated in December 
1973 by the Deparlment of Agriculture to the State Governments for 
their consideration and further discussion. The proposal, however, was nd 
followed up as th- State Covcrnments had not evinced mudh enthusiasm 
for Central guidance in this field. In this context, it was stafed by the 
representative of the Finance Ministry that while that Ministry did not have 
any fixed liews on this question, they felt that with the changes introduced 
in the pattern of Central assistance from April 1974, according to which 
the Centre's new role was only to provide finance for accelerated Plam 
schemes under a well-defined pattern, the need for a uniform famine code 
was no longer a matter of urgency. It has also been contended that as the 
question of providing relief in times of distress wa.i essenmny the States 
respoasibility, the Central Govennment's intervention in this regard was hardy 
necessary. The Committee are, howeevr, unable to accept these plws- 
Fh.at, &e mere k t  that the pattern of Central assistance bas been changed 
does not materially affect the position in view of the fact that Central 
financing of the States' expenditare on relief is only one aspect of ths 



whole gamat of relief administretion. Besides, if ss slated now, the need 
for d o r m  guidelines had dhppeared, it is some what diliblt to re- 
concile the snbseqwnt reviva\ of Ike prspesal in January, 1976, when a 
slightly modified version of the earlier background paper had been circu- 
lrrted to the State Governments for appropriate action. As regards the arga- 
ment that relief of distress is essentially the responsibidity of the State 
Govemunents, the Committee are of the view that the Central Government 
also bas an important role to play in this regard and it cannot absolve 
iteelf entirely of ail responsibility in what is essentlaUy a gigantic nationd 
task. Rather than adopting a parely legalistic stand on this question, the 
Cemtre should take the lead and evolve a set of gui&lines and principles. 
Since an exercise Sn this regrd bas already beat d e d  out by the Centd 
Government, it should not be too difficult to meet the Committee's desire 
on @his important issue by con~clwively following it np with the State 
authorities so as to have agreed guidelines and principles for dispensing 
d e f  to fhe people in times of floods, drought and other natural calamities, 



CILAPTER m 
EXTENT AND NATURE OF CALAMITJES 

Audit Paragraph 

3.1. In most States, no systematic procedure seems to have k n  
followed of district oflicers' reporting on the drought, flood or cyclone, with 
full details collected from different sources checked by senior officers and 
leading, in turn, to an assessment by the State Gavernment cn the nature 
d the calamity, its severity, areas affected and decisiohs on the type and 
quantum of assistance required. Mostly, reports were either not received 
from district officers ar if received were incomplete; instances of wide 
variations in the information collected by different district officers were also 
noticed. Decisions by State Governments were not always based on infor- 
mation contained in reports of districts and other officers. Statistics of 
rainfall, crop production, etc. compiled by various authorities also indicated, 
on a few occasions, a situatian different from the assessment on which 
relief measures were initiated. In actual implementation. relief measures 
were sometimes implemented in areas not identified as ; ffected by the 
calamity. * * * * * 

3.2. Maharmhtra.-The Collector, Ratanagiri, recommended in Decem- 
ber 1972 that scarcity need not be declared in any village in his district 
because attendance on works under the Employmcnt Guarantee Scheme 
and test relief works was poor and that many depended to large extent 
on remittances from relatives working in adjacent areas (including Bombay 
and Pooha). Scarcity conditions were nevertheless declared in 351 villages 
and relief works were started on which Rs. 24.75 lakhs were spent in 
1972-73 and 1973-74. Government stated that it had been concluded at 
a: high level after discussion with the Collector and same Members of the 
Legislative Assembly that the Collector's amsment  was not factually 
c0l;reot. Even in May 1973, which was the worst period, labour attend- 
ance on relief works in those villages according to the Collector was leks 
than a sixth of what was cohtemplated. Government, in reply, have stated 
that l a b  attendance was not only dependent on the degree of distress 
but also on the organising capacity of the Collector and implementing 
agencies and availability of works within a reasonable distance from the 
affected villages. 

3.3. Andhra Pradesh.--Collectors had not sent reports till July 1971 
of any impehding drought, when the State Government called for special 



=porn as it was felt by Gwernment that the situation demanded special 
masures for organking relief works and also to asseks justification for 
Peeking Central assistance. Consequently, in August 1971 Collectors of 
aIl tlae 21 districts submitted reports, al l  crf (them reported drought based 
on deficiency in rainfall in August 1971 and on crop conditions. 
a * * * * * rainfall data and esti- 
mates of acreage sown as given in the reports submitted by certain Collec- 
tors, differed significantly from the data collected by the State's Bureau 
d Economics and Statistics. 

3.4. It  may be mentioned that the Central 'study team which visited 
the State in February 1973 had observed that out of 5 lakh 'prersons re- 
ceiving employment under relief works, 1.82 lakh persons were employed 
in areas which wuld not be considered as drought affected. 

3.5. Madhya Ptwdesh.-As in Andhra Pradesh, the initiative was 
aften taken by the Government headquarters. For instance, in October 
1970, the Revenue Department asked for a report from the Collector, 
Jhabua, because legislators had informed the Chief Minister, in Septem- 
ber 1970, of damage to the kharif crops consequent on floods in Septem- 
ber 1970. The Collector reported that relief measures would be justified 
in 359 villages of one tehsil, for which he asked Rs. 15.60 lakhs. Even- 
tually, Rs. 6.42 lakhs were spent till March 1971. A similar repoat was 
asked for fram the Collector, Durg, in March 1971 as t!le Chief Minister 
had received information that scarcity conditions had developed in some 
areas of the district, because the 1970 kharif crop had been damaged. 
The Collectar reported in April 1971 that relief measures were justified 
in 32 villages, for which he proposed to spend Rs. 1955 lakhs. 

3.6. In 1972, no formal reports of drought as contemplated in the 
Manual had been received from Collectws till 4th August 1972, when Go- 
vernment convened a meeting of Divisional Commissioners, where certain 
measures for water conservation were decided upon and relief funds were 
allotted ad hoc ta  all districts. Thereafter, Government asked the Com- 
missioners to start relief works and 2 0  send formal proposals; Collectors 
were also asked (between August and November 1972) ta take action on 
relief measures and furnish information including inter d i n  the village- 
wise assessment of the kharif harvest. Evehtually, as reports were not 
received or if received were incomplete, the Collectors were asked on 29th 
November 1972 t a  depute officers who dealt with relief. to Bhopal so that 
information could be compiled in time to be placed before the Central 
team which was expected. The Collectors reports assessing 'scarcity and 
rccommnding relief measures were received later. 



I 3.7. In October 1972, the State Government amended the criteria far 
identifying affected areas. The need for relief works could now be 
as. :ssed also against the background of unemployment or substantial 
migiation of labaur in search of work, even if the annawari was more 
than 6 annas. If any one of these conditions was present, the Collector 
could apen relief works at his discretion. Consequently, relief works 
were started in 11 districts which were not aficcted by scarcity, accord- 
ing to a list of affected areas in 19 districts compiled in the Revenue 
Department in the first week of October, 1972. Nzithcr from. reports 
available in the Revenue Department nor from records available in the 
districts testchecked, was it posqiblc to ascertain (euct>pt In Durg whcre 
some data had been collected) the data and norms with reference lo which 
the Collectors had decided that one or more of ~ h c  ncw criteria wits o r  
were present. 

3.8. Gujavat.-* * rt; B For 1972-73, 
review of recards in five districts test-checked showed that. aq in Madhya 
Pradesh and Andhra Pradesh, it was the State Government which in 
August 1972 had called for reports on distress from the diqtrict ofiecrs. 
Reports submitted were incomplete; for instance, reports did not show the 
anbawari aE the previous years. This was important r;'s in Gujarat scar- 
city is declared mainly on the annawari of the year but after noting the 
annawari of the preceding two years. It may be mentioned that the har- 
vest in the crop years 1970-71 ahd 1971-72 had been p o d  in the State 
as a whole. 

3.9. In Panchamahals district, the Collector had reported in Octcnber 
1972 that there was no scarcity in the district, wit5 which assessment Go- 
vernment had agreed. In November 1972, the Director of Relief sug- 
gested declaration of scarcity in that district mainly on the ground that 
relief works m l d  be started to prevent the traditional migration of 
labourers from the district and Government declared scarcity in Decem- 
ber 1972 in 1,185 villages. 

3.10. The State Manual also provide's that the C~llector should start 
test relief works when he thinks that there is distress to gauge the extent 
and intensity of distress in different area$. Tn districts whcrc records were 
test-checked. it was seen that test relief works were not started at all or 
were started in certain taluks but not in others. From no district were 
$rial reports of attendance submitted to Govemnent before scarcity was 
declared. 



3.11. Kmnadeka--South Kanara, North &mra apd Coorg district91 
Were aBt affected ig any years. In 1969-70, 56 taluks of 16 districts, ia+ 
1970-71, 57 taluks of 10 districts and in 1971-72, 106 taluks of 15 dis-, 
tricts were re'pbrted to be affected. In 1972-73, 131 taluks of 16 dis- 
tricts were reported to have been affected till December 1972. After the 
monsoons in 1972, relief measures continued in 38 tduks (all 26 taluks 
in  Bidar, Gulbarga and Bijapur districts and 6 taluks each in Belgaum 
and Raichur) which were still draught affected. In January 1973, the 
State Government cansidered that relief measures were necessary far those 
38 taluks only. In February 1973, however, forty-one more taluks were 
added (the entire districts of Bellary, Dharwar, and Chitradurga and 7 
more taluks in Belgaum and Raichur). The addition was made, it was 
explained, after intensive touring by the Ministers and a re-appraisal by a 
Cabinet sub-committee, after taking into account factms like rainfall, crop 
yield, water table and extent of un-employment. The Central team which 
visited Karnataka in 1973 recorded, inter uliu, that- 

"It has, however, not been possible to find sufficient justification 
for the extension af the area jn which relief measures were 
to be taken particularly in view of the fact that after the 
visit of the second Central team, the agro-climatic conditions 
did not deteriorate in this area. In fact most of the Rabi 
harvesting has already been ccanpleted. Nevertheless.? the 
team decided to recommend the regularisation of relief ex- 
penditure incurred in thc additional taluks also". 

3.12. It  was indicated that expenditure in thes.: 41 taluks from 
January to May 1973 w:ts Rs. 115 lakhs; expenditure from June to 
September 1973 could not bc ascertained. 

2.13. 0rissa.- ?$ * * * 
Till 1972-73, Government did not declare or demarcate areas where relief 
was to be given. Collectors were authorised to select areas according to 
certain principles which were changed from time to time. * * * 

3.14. West Benga1.-Floods were reported every yedr from 1968 to 
1971 in 9 to 13 districts. In 1972, drought was reported from 14 districts 
and slightly later, floods in 8 districts. In 1973, sods were reported in 
5 districts. C h m i c  drought prevails in Bankura (except in 1973-74) 
and Purulia districts, being reported every year but no records were availa- 
ble with either the Collector of Rankura or t!!e State Government to show 
that r+rts on the onset of drought or fortnightly reparts on rainfall, 
state of the crops, etc., which form the basis for such assessments 
were prepared , or submitted t a  Governme~t. Neither wqs in- 
farmation *vailaMe in the Colleotarate regarding rainf?ll or as- 
sessment of the crdp. T h e  Collector of Puruli.1 had suarSiMed such 



reports in 1969, ,1970 and 1972 but these were. lacking in material parti- 
calats, induding the area affected and damage to crop. Generally fmrn 
records made available, it seemed that neither was watch kept (required 
by the Manual) over trends; for example, of rainfall, acreage cultivated, 
agricultural operations, wages, food-grain prices, etc., nor was infama- 
tion collected and analysed when drought was impending, or a flood had 
occurred. Thus, as far as could be ascertained, the State Government 
W d e d  on the amounts of money to be providcd and the relief meawes 
to be undertaken without the help of this information. Rupees 24.92 lakhs 
were spent in Nadia on relief measures in 1968-69 and 1969-70 t5augh 
according to the District Magistrate, there was no flood* in that district 
in these years. Again, though the Deputy Commissioners of Cooch Behar 
and Jalpaiguri did not report drought in 1972-73, thc State Government 
allotted Rs. 103.05 lakhs to these two districts for drought relief. In 
Jalpaiguri, !the amount was spent on relief d distress caused by storms 
and cyclones, which, however, had not been reported to the State Govern- 
ment. 

3.15. Perhaps, as a consequence of the inadequacy of the reporting 
system there were wide variations between the report af the areas affected 
by flood, population affected, damage to crops, houses, etc., furnished by 
different authorities, * * *. 

These discrepancies could not be reconciled. (October 1975). 

3.16. Bihar.-The State Govefnment had assessed in October 1971, 
that because of excessive rains and f l d s  from June 1971 onwards, 232 
blocks were fuUy affected and 60 partially affected in 13 per-organised 
districts. Review of records in Purnca where 31 blocks were declared as 
fully affected, showed that complete data required to assess the intensity 
of distress like the rising level of rivers, the locations where they rose 
abnormally, the number of villages affected, actual areas sub-merged, num- 
ber of people affected or evacuated from each flooded village, etc. were 
neither sent to Government ncu recorded in the district office. In the 
same year, Government declared Rafigani, Imamgani. 2nd Dumaria blocks 
in pre-reorganised Gaya district as partially affected 3ut these blocks were 
not included in the lists of affected block$ in the reports of the Sub-Divi- 
sional Officers and the Collector. Simil-rly, Tekari and Arwal blocks 
were declared as fully affected, but, according to the Ccllector's report of 
November 1971, only 17 per cent and 27 per cent respectively of the 
area of these blacks were affected. 

*The State G~vernment intimated (November 1975) that according to thr District Ma- 
gistrate's rrr~ort (&h Anmt 1975). there were floods in that district in 1968-69. Thc State 
'mvernment had also mentioned in its memorandum to the Central study team that Nadia was 
affected by flood3 in I 969-70. 



3.17. In 1972, twenty-seven Subdivisions and, 34. blocks (in 11 ~ ~ c t s  
they were before reorganisation) were identified as dr-t affected. 

Amon@ others, 9 Mocks in 3 Subdivisions of Palamau district were 
declared in Narvemh 1972 as badly affected by drought. According to 
figures obtained from the District Statistical Oflice, rainfall in July and 
August 1972 in three of those nine blocks was, however, more than normal 
during two months. The acreage under crop damaged in the drought af 
1972-73 in Purnea District as shown in the Collector's report exceeded 
the figures of normal and actual acreage 'sown under paddy, maize' and 
jute as per the records of the Agriculture Depafiment. 

3.18. According to the State Government's Report of November 1972, 
there was no drought in Ranchi, Singhbhum and Dhanbad districts or in 
the old districts of Muzaffarpur, Saran and Champaran. Nevertheless, 
Rs. 2.16 crores were reported to have been spent by district officers on 
re!lief measures, of which Rs. 1.88 crores were spent on hard manual 
labour schemes (work to give relief employment to unskilled workers). 

3.1 9. Uttar Pradesh.-During the five years (1 969-74), Rs. 49.70 
crores were spent on relief measures. Flocds were reported from 50 
districts in 1969-70, from 47 districts in 1970-71, from 51 districts in 
1971-72 and from 39 districts in 1973-74. Drought was reported in 
1960-70 from 8 districts, in 1972-73 from 42 districts and in 1973-74 
from 24 districts. Out of 54 districts, fifty were affected by flaods, while 
8 districts were affected by drought in 1969-70. Tn 1973-74 also, 39 
districts were affected by floods and twenty-four by drought. Four districts 
in 1969-70 and nine in 1973-74 were affected by both floods and draught 
in these two years. 

3.20. In 1972-73, the Central study team had concluded on data 
furnished by the State Goverhment, that 12 districts were not seriously 
affected by drought. Consequently, in October 1972, Rs. 170.00 lakhs 
were allatted to the Public Works Department for expenditure on relief 
works in 42 districts out of 54 districts in the State. In December 1972, 
the State Government decided that relief works should be started in the 
other 12 districts too. Evehtually, relief works were started in 10 districts 
(of these twelve) on which Rs. 43.82 lakhs were spent by the Public 
Works Department. 

3.21. Between October and December 1972, the Trrigction Department 
was allotted Rs. 168 lakhs for relief works which were started in 46 
districts. No relief works were started in six of the 42 districts earlier 
identified as drought affected, but were started in ten districts not ihchdedi 

,therein. In those ten districts, Rs. 43 M h s  were spent by,the Irrigation 
Department on xeljef works. 7 ,qs.; + 



3.22. IO 1973-74, the State Goverameat Lad identified 24 districts as 
dW@t &ected, but the Central study team had recomwnded, in August 
1973, relief operations in 12 districts. lo actual iact, the Irrigation ~ep'clxt: 
ment executed relief works in 45 districts of Uttar Pradesh and Panha 
district of Madhya Pradesh. The works taken, up in Yanna district 
were on the Ken Canal system which extended to Panna dis- 
trict but its administrative control vested in the Uttar Pradesh Irriga- 
tion Department. These 45 districts did not include 5 districts am- 
sidered as badly atlected by drmght and included in the Central team's 
list of 12 districts, and State Government's list of 24 districts. Of 
Rs. 133.84 lakhs spent on relief works in 1973-74, Rs. S5.30 lakhs were 
spent in 39 districts not ibclided in the team's list. 

3.23. The circumstances in which relief operations were extended to 
districts not earIie~ identified as droufit affected or no relief warks were 
started in districts which were so identified, were not clear. 

3.24. Ra@~han.-Collectors of some districts (where records were test- 
checked) submi,tted widely differing reports of the draught and its effects, 
sometime's within a few days of each other. On the o t k r  hand, the State 
Government did not always declare scarcity on receipt of their reports 
nor initiate relief measures (apart from suspending cdlection of revenue 
and loans and sometimes allotting funds for drinking water) immediately 
after declaring scarcity. 

3.25. The basis on which scarcity wa's to be sssessed in a village or 
an area, had not been prescribed by the State' Government. The criterion 
generally adopted f a  declaring scarcity was damage of 50 per cent or  more 
to the crops as reported by the Tehsildars and endorsed by the Collectom. 

3.26. The werall loss of the kharif crop in 1972-73 scarcity year was 
t?!&~atd to be 20 lakh tokmes whereas the actual loss turned out to be 
ozdy 8.76 la& tomes. It may be mentioned that the Central study teams 
W ccmmated (in May 1970 and November 1972) on the lack of a 
clear bmb for assessing sawcity and the mad for the Statc Goverbment 
to be m e  sektive in declaring scarcity. 

3.27. Assam.-The re@orts of ;reas affected, populatioe affectcad, 
damage to crops, cattle lost, houses damaged, etc., furnished by Sub- 
DiKisid Oacers, Sub-Divisional Agricultural Gfl?oers, Sub-Deputy CoI- 
kcbass, .18ladr Developrneat Otficers and Presidents sE Panchzlyaa d i f f d  
widy. BimHarly, different figures of damage weact reported by f i e  same 
dimr %w @he same item on difkr6lrt occasigos. The State G Q V E ~ ~ J ~ G I I ~  
W.b Qride u a a c b d a t a 3 o w  muth ->went t o*  p i &  d 
what relief measures were to be undertaken. 



3.29. In August 1972, the State Government assessed loss of Rs. 0.96 
.lalch tomes of rice and fruits wwth about Rs. 120.50 lakhs because of 
insuflicient rainfall during the 1972 monsoon. Population affected was 
.eStimated at 6.43 lakhs out of the total population of 10.73 lakhs. Ta 
provide relief, the State Government had then assessed that Rs. 385 lakhs 
would be required. No reports from field officers were av;tilable nw was 
there any record to show that assessment was madc on the bask of any 
,data. The Central study team which visited the State in March 1973, 
recommehded a ceiling of Rs. 55.70 lakhs for relief mcdsures in 1972-73 
and 1973-74. The State Gwcrnment scaled down t!ic rcquircments in 
Am 1973 for relief measures to Rs. 59.70 lakhs. Incidentally, while 
drought was reported in August 1972. rclief works wcrc: startcd in Febru- 
.ary 1973. 

[Paragraphs 4.1, 4.2.4, 4.3.2, 4.3.7, 4 .4 .2  to 4.4.5. 4.5.1 to 4.5.3, 
4.6.2, 4.7.4, 4.8.2, 4.8.3, 4.9.2,  4 .9 .3 ,  4.10.1 to 5.10.5, 4.11.2, 
4.11.5, 4.14.3, 4.15.1 and 4.15.2 of the Report of thc Caruptroller and 
Auditor General of India for the year 1973-74 (Part I ), Union Govern- 
ment (Civil )]. 

A. Deficiencies in the Reporting System 

3.30. Determination of extent of natural calamities and scale of relief 
measures necessary to relieve thc distress caused as a result thereof pre- 
suppose a sound reporting system backed by reliablc statistics. Audit 
paragraph states that tius existing reporting system suffers from the follow- 
ing deficiencies : - 

(i) In most States, no systematic 'procedure seems to have been 
followed d district officers reporting on the drought, flood or 
cyclone, with full details collected from different sources check- 
ed by senior officers and leading, in turn. to an assessment by 
the State Government on the nature of the calamity, its 
severity, areas affected, and decisions an the tjpe and quantum 
d assistame required. 

+jj) Mostly, reports were either not received from district officers 
nr if reoeivtd were incomplete; 



(iii) Instances of wide variations in the information odlectcd by 
ditferent district officers were also noticed (e.g. Andhra Pra- 
desh, West Bengal, Bihar, Rajasthan and Assam). 

(iv) Decisions by State Governments were not always based on 
information cmtained in reports of district and other officers. 
(e.g. Andhra Pradesh, Madhya Pradesh, Gujarat, and Karna- 
taka, Maharash,tra). 

(v) Statistics of rainfall, crop production, etc. compiled by various 
authorities also indicated, on a few occasions a situation 
different from the assessment on which relief measures were 
initiated. 

(vi) In actual implementation, relief measures were sometimes im- 
plemented in areas not identified as affected by the calamity 
(Andhra Pradesh, West Bengal, Kcrnataka, Uttar Pradesh). 

3.31 The Committee desired to know if the G~vernment of India 
were aware of the aforesaid deficiencies in the existing system of reporting 
of calamities and if so, what steps were taken to remedy the situation. 
In reply, the Ministry of Finance have stated: 

"Provism of relief in areas affected by natural calamities being the 
responsibility of the State Governments, it is for the State 
Governments concerned to devise a system of collection of 
details at the time of axurance of natural calamities. Even 
though, there may have been deficiencies in the existing system 

' of reporting, in so far as the Central Government is concerned 
uniformity used to bc ensured through the media of the Cen- . - tral Teams. In case any discrepancy is noticed bet wee^ 
figures sent by the district officers and athers, the same is 
brought to the notice of the State Government and a firm 
figure obtained. The figures given in the Memorandum are 
taken as the authoritative figures from the State Government." 

3.32. Thc Committee enquired how far it was advisable far Govern- 
ment of India to give central assistance to States on the basis of inade- 
quate and conflicting data. In reply, the Secretary, Ministry of Finance 
(Department of Expehditure) stated in evidence: 

"Discussions take place. The Central Government officers always 
take the responsibility on themselves in respect of test check- 
ing the data from all districts, they do make a general assess- 
ment. But, as you know, it is not possible to cohceive of a 
system of prior checks by the Central Government officers af 
the entire claims of the State Government, .it is not possible- 



under the Constitution and the States would object. It woulQ 
take pars tar have check of that kind, nnd':by the time the. 

scarcity would have been over." 
B. State!-wise Review d Extent and Nature of Calamities. 

3.33 A detailed review of the extent and nature of calamities in 
various States is given in Chapter IV of the Sup'glementary Report of the 
Comptroller & Auditor General d India for the year 1973-74 (Part I), 
Union Government (Civil). The position is analysed below in a tabular 
form:- 

S1. Date EExpendi- lcxtrnt & Nature ofcalamities 
No. ture on -- 

rclirl' 1gGy7o I 970-7 I I I 7 1972-73 1970-74 
mrasurr'; 
incurred 

(Rs./crores) 

Ancthra Pradesh 

?. Madhya Pradesh 

6. Orissa 

274.66 . . Excnsivc 
(April rainfall 
1970 to in 23,052 
March villages 
1974) 

91-73 Cyclone - 
(Aprd (in 6 dis- 
1969 to tricts 
March mainlv 
1974) coastal 

areas) in 
May and 
Nov. 1969 

I 5- gg Drought Floods, 
( 1969-074) ( 1969) rain 

hailstorm 
( 1970) 

106- 13  Drought Drought 
(Ocl, 1969 in 10323 in 51 14 
Sept. 7.7) villages villages 

(upto fupto 
Sept. 69) Sept. 70) 

58.40 Drought Drought 
(April. Gq in largr in laryr 
to March arcas arras 
1974) 

Irregular Drought - 
rainfall in 25.480 
& drought villagcs 
in I 1,828 
villages 

Drought Drought - 
in all the in all the 
2 I districts 2 I districts 

& floods 
in some 
coastal 
districts 

Floods, Floods, - 
rain, hail- rain hail- 
storm and storm and 
gall-fly drought 
infestation ( 1972) 

(1971) 

Drought Drought Drought . 
in largr in large in large 
areas arras areas 

(upto Ocl. 
'973) 

Floods Floods - 
and cy- cyclone 
clone and 
(1971) drought 

(1972) 

EFigures ofExpenditurc given in this Table are as reported by State Departments to Audit 



,7. West Bengal 

a. Bihar 

.q. Cttar Pradesh 

-10. Rajasthan 

.u I. Tamil Nadu 

-12. Kerala 

~ 6 .  Nagaland 

65- 37 Floods Flodds 
(1969-74) in g to in g to 
(excluding I 3 dis- I 3 dis- 
expendi- trict!: tricts 
t w ,  on (1969) (1970) 
rcpalrs to 
public 
propertics1 

40-63 Floods Floods 
( '969-743 

49' 70 Floods in Floods in 
(1969-74) go dis- 47 dis- 

tricts, trlcts 
drought drought 
in 8 dis- in 8 districfs 
tricts 

30. 95 Drought 
('969-74) 

,?,- S I Floods Floods 
(1969-70 to 
'973-74) 

0.18 - 
(estimated) 

Floods Floods Floods 
in to in 8 in 5 dis- 
1 3  i s -  districts tricLs (1973) 
trlcts and drought 
(1971) in 14 dis- 

tricts 
(1972) 

Floods Drought Floods 

Floods ic Drought, Floods in 
51 dim- 42 dis- 39 dis- 
tricts tricts. tricts, 

drought 
in 24 dis- 
tricts 

Drought Floods and Floods and 
drought drought 

Drought Drought, -- 
rain. floctAs 
and a cy- 
rlone bet- 
wren Srpt. 
and Dec. 
1 !t72 

Floods tloods Floods 

Floods Two Two 
and waves waves of 

droueht of 'loods. 
floods 

- Drought - 
- Drought Floods 

- Insufficirqt - 
and erratic 
distribution 
of rainfall. 

---- - - - -- ----- ---- - -. 

3.34 According to information received subsequently fram the Ministry 
cof Finance, .the -following States have intimated the occurrance of calami- 



tits mentioned against e s h  during the years 1974-75, 1979-76 aad; 
1976-77: 

State '974-75 1955-76 1976-77 

Assam Floods Floods Floods 

Gujhrat . . . Scarcity in 16 divtriets Scarcit, . Florda hc av).:C) tlmc and Storm 
rains affected 10 dis- followed by heavy 
trick rains. 

Maharashtta . . Floods, rains and Floods & heavy rains Flood, Cyclone and' 
Landslides hzavy rains. 

Orisa . . . Drought ( i n q b  Flood (in 8 districts) Dra wght (ill1277 
Blocks) blocks) 

Drought (in all 13  
districts) 

West Tkngd . . Floods and Cyclone Floods anrl C?rlone Fl~mtls,Cyclcne and 
(7670 sq. miles affrc- (757 sq. miles affected) drought (803s sq. 
ted) miles) 

Himarlial Pradesh . Earth Quakc - - 
Bihar . . . Floods Floods Floods 

DROUGHT 

Andhra Frudesh 

3.35. It has been reported by Audit (Para 3.3) that in Andhra Pra- 
desh, Collectors had not sent reports till July, 1971 of any impending. 
drought, when the State Government called for special reports as it was 
felt by Government that the situation demanded special measures for 
organising relief works and also to assess justification for seeking Central 
assistance. Consequently, in August, 1971, Collectors of all the 21 districts 
submitted r e p t s ,  all of them reported of droulght based on deficiency in 
rainfall. 

3.36. The rkprts  submitted by certain Collectors, differed significant- 
ly from the data collected by the State's Bureau of Economic and 
Statistics. 

For example, acmding to the statistics compiled by the Bureau of 
Economics and Statistics of the State Goverhment of Andhra Pradesh, 
the rainfall in Medak district till 21 August, 1971 was 98 millimetres, the- 
assessment made by thet Collector estimated the rainfall to be 35 milli- 
metres only. The variation between the two estimates was 63 millimetres. 
In the matter of rice sawn in Andbra Pradesh, while the Bureau e'stimated' 
the acreage to be 22.03 lakh hectares in Kharif Seaqon 1972-73, 



the Collector's assessment put the acreage sown at 17.77 lakh acres i.e. 
4.26 ]aLb hectares less. 

3.37. In Karnataka, drought was reported to have affected 56 taluks 
.of 16 districts in 1969-70, 57 taluks of 10 districts in 1970-71, 106 
taluks of 15 districts in 1971-72 and 131 taluks of 16  districts in 1972-73 
(till December 1972). After the mmsoons in 1972, relief measure con- 
h u e d  in 38 taluks which were still drought affected. 

3.38. Audit para states b a t  though in their Memorandum to the 
second Central team which visited Karnataka in January, 1973, Govern- 
ment of Karnataka indicated that relief measures were necessary for 38 
taluks ohly, in February, 1973, 41 more taluks were added (the entire 
districts of Bellary, Dharwar, and Chitradurga and 7 more taluks in Bel- 
gaum and Raichur). This addition, it was explained, was made after 
intensive touring by the Ministers and 3 re-appraisal by a Cabinet Sub- 
Conmittee, after taking into factors like rainfall, crop yield, water table 
and extent of unemployment. Expenditure in these 41 taluks from 
January to May, 1973 amounted to R's. 115 lakhs. Though the Central 
team which visited Karnataka in 1973, did not find sufficient justification 
far extension of relief operations in additional 41 taiuks it recommended 
regularisation of expenditure incurred in these taluks. 

3.39. T5e Committee understmd that re'prts received from the 
Deputy Commissioners and rainfall statistics of the Dircctorate of Econo- 
mics and Statistics had indicated that the actual rainfall w;,s better than 
normal in 8 taluks, deficient by less than 20 per cent in 16 taluks, defi- 
ciency in rainfall was mare than 20 per cent of the normal in 20 taluks. 
The water table in 25 of the 26 taluks in 3 districts (far which informa- 
ation was available) was normal, fluctuations being negligible. The area 
sown and production were substantially less in 1972-73, than in earlier 
years in Gulbarga, Bidar and Belgaum; in other districts particularly 

Chitradurga, Dharwar and Bellary the situation was near normal. The 
number of persans on relief employment from April to September 1973 
.when drought jn the State was reported to be at its severest, was negligible 
fin Chitradurga and in Dharwar. 

3.40, The Committee asked that if the Central Review Team which 
visited the State of Karnataka in Avril, 1973 had not found sufficient 
justikation for the extension of the relief operatia.~ in 41 more, taluks, 
why was t5e expenditure of Rs. 115 lakhs incurred during January to 
May 1973 in the additional taluks regularised. In re'ply, the representa- 
-the of the Ministry of Finance stated in evidence that: 

6c . . . . . .as compared to the total size of Karnataka's expenditure, 
the expenditure that had gone into these 41 taluks is very 
little." 



*b  

3.41. The Committee asked whether it was a fact that the first Ca- 
Team did not visit all the affected areas in Karniitaka and, therefore, 

i&&cd a half-hearted Report recommending relief operations in 38 
tduks only and that it was the subsequent Central Tcam which ~ealised 
the gravity d the ,situation and recommended extension of relief opera- 
tions to another 41 taluks. In reply, the representative of the Ministry 
of Finance said:- 

"We will supply the information." 

3.42. The Ministry of Finance in a note furnished after evidence 
applied the following informatimi:- 

"(1) The fitst Central Team had visited Karnataka from 11th to 
14th September, 1972 to assess the drought situation arisihg 
cut  of the failure of the monsoon in kharif 1972. In order 
to cover as large an area as possible, the team split itself into 
3 sub-groups and separately toured six districts, namely, Gul- 
barga, Bijapur, Belgaum, Mysore, Madhya and Kolar. They 
visited a large number of relief wmks of different types and 
drinking water wells, and had discussions with local official's 
as wen as the representatives of the public. Thcugh the agri- 
cultural season in 1972 had started with good rainfall in the 
months of A'pril and May, 1972, there was no rainfall from 
the middle d June onwards, especially in the eastern and 
north-eastern districts of the State. The continuous absence 
of rainfall for about 6 weeks had created drought conditions 
in 16 out of 19 districts, the total number a€ taluks af£ected 
either fully or partially being 131. The situation in 1972 was 
reported to be worse than during the previous year in tern 
of the extent of damage to the crops m n .  For inst-, in 
Bijdpur district, only about one-third of the area was sown, 
while in Gulbarga, it was about half. In Raichur and Bel- 
lary, the area sown was between 50 to 60 per cent. The 
Central Team had recommended a ceiling of Us. 7.75 crores 
including Rs. 6.25 crores for relief works, for the period 
ending 31kt December, 1972. 

(2) The Second Central Team had visited the State from 22nd to 
25th January, 1973. The need for this team's visit had arisen 
because of the failure of the rabi crop in the 5 narthern dis- 
tricts of Bidar, Gulbarga, Bijapur, Belgaum and Raichur. In 
the mernarandum to the Team, tbe State Goverb- had 



stated that acute drought conditions had dPNe1oped in 3b 
taluks of these 5 districts. The team toured these &trim' 
extensively and m e r e d  a distance of about 900 kil6mebes 
in 3 days. The team's impression was that the distlidts of 
Bidar and Gulbarga were really badly pffected and the failure: 
of their main crop (winter jowar) might be about 90 per cekif. 
Thehe two districts were followed by Bijapur where also scar- 
city conditions were acute, though a6 d lcsser intensity than 
in Gulbarga and Bidar. In these districts there was scarcity 
of food and fodder and a rush on relicf works. As regards 
Bdgaurn, only the talukt of kthari was considered to be 
really badly affected, while Raichur district was regarded a s  
partially aftected. The team lelt that the number d villages 
and the extent of population affected by scarcity conditions 
would be somewhat lower than the nu1 : b m  shown in the 
State Government's memorandum. In accorct, ncc with the 
then policy, the team did nat fix any financial ceiling for  
relief works, but recommended that ail expenditures on pay- 
ment of wages on productive works should quality for Cen- 
tral assistmce. The team had also recommended the setting 
up of a Review Team which would periodically assess and 
monitor the expenditure incurred by the State on relief works- 
and made in regard to their reimbursements. 

(3) Accordingly, a Central Review Team visited the State from 
loth April to 13th April 1973 and again from 16th to 19th 
July, 1973. It  also hcld a meeting with the officers of the 
State Gorvernment in Delhi on thc 14th Junc, 1973 Since 
this was a Review Tcam which visited the State to review the 
expenditures in order to determine the extent ol reimburse- 
ment, it held detailed discussions with the State officials at 
Bangalore. 

(4) There was no divergence between the rcconlmendations of the 
secmd Central Team and the Review 'Learn. As stated 
abovc, in the memorandum given to the second Central Team, 
the State Government had indicatcd thc number of drought 
affected taluks as 38. But wbsequently. nn their own, the 
State Government had extended the drought operations tcn 41 
more taluks, including 3 more districts of Chitradurga, Dhar- 
war and Bellary. The Rcvicw Team had noted this action 
of the State Government and had held detailed discussions 
with the State officials in this regard. The State Gorvernment 
explained that though crop conditions in the month of Jan- 

. uary were quite satisfactory, they were sevxrely affected by 



drought at the time of harvesting with the result that only 
fodder and not grain was actually harvested. The Team did 
wt, however, find sufficient justification for the extension of 
the area in which relief measures werz to be undertaken. 
But since the State Government had incurred the expenditure, 
and Central support was to be restricted only to the wage 
combnent. The team recommended the regularisation of the 
relief expenditure incurred in the additional 41 taluks also 
as a special case. F a  the same reason, the Team had recorn- 
mended the regularisation of the excess expenditure on the 
wage component of the relief expenditure incurred upto 31st 
December 1972 also in the areas covered by the recommen- 
dations of the &st Central Team, although, as stated earlier, 
the first Central Team had recammended a ceiling of Rs. 6.25 
crores for this purpose. The Team which consisted of the 
representatives of the Planning Commission and the Finance 
Ministry were fully aware of the overall financial situation of 
the State at that time. In recommending the regularisatim 
of the actual expenditure incurrcd on the wage component of 
the relief works, they were presumably guided by the strai- 
tened financial circumstances of the State Government." 

(5) The Government had accepted the recommendations of the 
Team keeping in view the financia1 psition of the State 
Government." 

3.43. It is understood from Audit that the Stat,: Govcrnment of 
Karnataka did not call for detailed reports from t5e Deputy Commis- 
sioners before adding 41 mcue taluks in February, 7973. It was only 
when some doubts werc expressed by thc Central Team which visited the 
State in April, 1973, about justification for addition of 41 taluks, that the 
State Government called for for detailed reports from the Deputy Com- 
missionefi of Raichur, Dharwar, Bellary and Chitradurp;~ districts. 

West Bengal 

3.44. In West Bengal, though the Deputy Com~nissioners of Cooch 
Behar and Jalpaiguri had not reported drought in 1972-73, the State Go- 
vernment allotted Rs. 103.05 lakhs to these two districts for drought relief. 
In Jalpaiguri, the amount was spent on relief of distress caused by storms 
and cyclones which, however, had not been r c p ~ t e d  to the State Govern- 
ment. The Governmebt of West Bengal are understood to have explained 
to Audit in November 1975 that though there was no acute drought dur- 
ing 1972-73, the standing crdgs like early-sown Aus and Jute in these two 
districts were completely affected due to continuous dry spell and uhtime-. 
1979 -5. ', "! 



ly rainfd. That k wby the State Government had to d o t  funds for relief 
operations in these two districts according to necessity. 

3.45. In 1973-74, Government of U. P. identified 24 districts as  
drought affected, but the Central Study team had recommended, in 
Augu'st, 1973, relief operations in 12 districts. In actual fact, the lrriga- 
tion Department executed relief works in 45 districts of U.P. and Panna 
district of Madhya Pradesh. Audit have pointed out that these 45 dis- 
tricts did not include 5 districts considered as badly affected by drought 
and included in the Central Team's list of 12 districts and thc State Go- 
vernment"~ list of 24 districts. 

3.46. The Coqmittee enquired if Gavernment of India were aware of 
the aforesaid facts. The Ministry of Finance explained in a note that: 

"When the Central Monitoring team visited the State again, it has 
nated that the State Governmeht had taken up test relief 
works in a few districts which had not becn considered 
drought/fl~od affected districts by the earlier team. On the 
basis of a review of the situation, the Monitoring Team felt 
that the expenditure incurred in these districts also should be 
eligible far central assistance." 

3.47. In Rajasthan, Collectors of somc districts (where records were 
test checked) submitted widely differing reports of the drought and its 
effects, sometimes within a few days of each other. 011 the other hand, 
the State Government did not always declare scarcity on receipt of their 
reports nor ihitiated relief measures immediately after declaring scarcity. 

3.48. Government of Rajasthan hnvc explained that on their part, the 
State Government did not automatically declare scarcity on the receipt 
of these reports (of district cdlections) nor started relief measures soon 
after declaration of scarcity. As for delay in declaring scarcity, the State 
Government has explained that on receipt of final scarcity reports, the 
relief department examined them in detail and declaration of scarcity was 
made when the administrative department and Finance Department were 
Gatisfied that the damage to crops of the requisite order (50 per cent or 
more) had occurred and the situation warranted such declaration. 

3.49. The Committee understand that no authority prescribing the 
basis for declaring scarcity cohdjtions was made available to Audit. The 



h t r d  Study Team (November 1972) had pointed w t  that the basis 
.on which villages were declared as scarcity affected was not clear. 

3-50. fb stated in the Audit paragraph, drought was reported in 
Manipur in August, 1972, relief works were undertaken in February, 1973 
and the Central Study Team visited the State in March, 1973. The Com- 
mitt&, therefore, enquired as to why the Central Team was deputed to 
that State six months after occurance of the calamity. Explaining the 
r e a m  for delay, the Ministry of Finance stated in a Note that: 

"Before a Central team visitcd a State to assess the drought Situa- 
tion ahd requirement of funds, it was necessary for the State 
Government themselves to assess the extent of damage, pre- 
pare relief plans, ektimate the requirement of funds, etc. 
Memorandum containing these details was rcceivcd from the 
Gavernment of Manipur, with their letter of 23rd December, 
1972. On receipt of the necessary information, visit by Ccn- 
tral team to the State was fixed from 5th to 9th February, 
1973 but it had to be postponed due to unavoidable reasons. 
The team, therefore, visited the State fram 5th to 7th March, 
1973." 

FLOODS 

West Bengal 
3.51. As per District Magistrate3 Report to Government, the flood of 

1970-71 in the Nadia district of West Bcngal had affected an area of 
1,460.76 sq. kms. and a population of 5.60 lakhs. The information fur- 
nished by Government to Audit (April, 1974) howevcr indicated that 
floods had affected an area of 2,543.85 sq. kms. and population of 7.29 
lakhs. Variatims in reports of Deputy Commissioner and District Agri- 
cultural OfEicer of Cooch Behar district in the matter of crop area affected 
in the years 1968-69, 1970-71 to 1972-73 were also noticed. Instances 
of variations in reports on damage to houses in Malda district during these 
years also came to light. 

3.52. The Governmeht of West Bcngal are stated to have explained' 
that Statistical data relating to the nature and extent of damage caused by 
a calamity was obtained from the District Officer concerned. After the 
emergency relief opertions were over, the State Government also collected 
comprehensive ahd final reports about the damage for submission to d8e- 
rent autbarities. It was, however, exp'lained thst i t  wa% not possible for 
the State Relief Department to reconcile the discrepancies in the figures 
obtained by Audit from other sources, though State Government had 



earlier stated (June 1975) that variations in the statements of facts made 
by district authorities would be reconciled. The Cammittee were informed 
that on 26th August, 1968, the District Magistrate, Nadia had sent a. 
Radiogram confirming the existance of floods in 1968-69 but stating that 
there were "no floods in the district during second phase." 

3.53. It is understood from Audit that State Government had in- 
formed them in December, 1975 that the District Magistrate was being 
aSked to clarify the position. On 1st July, 1976 the Rellef and Welfare 
(Relief) Department of Government of West Bengal wrote to the Dis- 
trict Magistrate asking why during the visit af the Audit Party of the AG, 
West Bengal it was reported to them that no floods occurred in the dis- 
trict during the years 1968-69 and 1969-70 when according to the Radio- 
gram of 26th August 1968 from the D.M. Nadia, floods did =cur in 
1968-69 and damages caused by floods during 1969-70 were reported by 
concerned Departments. On 28th September, 1976 Government of Wekt 
Bengal informed the Ministry of Finance inter alia that "Report frcam 
District Magistrate Nadia in the matter is still awaited inspite of issue of 
three reminders." 

3.54. As the matter was not free from doubt, the Committee enquired 
how was it that c,onflicting repcirts about existence of floods in Nadia Dis-' 
trict (West Bengal) in 1968-69 and 1969-70 had becn given by the Dis- 
trict Magistrate to the State Government and whether Government of India 
had taken up the matter with the State Government to clarify the position. 
In reply, the representative of the Ministry af Finance (Department of 
Expenditure) during evidence quoted the West Bengal Governmcnt's 
communication dated 3 November, 1975 as followes: 

"D.M. Nadia's report (copy enclosed) will corroborate that 
actually there were floods in the district in 1968-69. Regard- 
ing 1969-70, although the D.M's report is not readily avail- 
able, the Memorandum submitted to the Central Study Team 
by the State Government far that year (copy enclosed) will 
reveal that Nadia was actually affected by floods during that 
year ." 

3.55. The Committee were not supplied with a copy of the Report 
of the District Magistrate, Nadia about existence of floods in 1969-70. 
The Camnittee, therefore, asked if the Government of India had tried t o  
ascertain factual position directly fram the District Magistrate, Nadia Dis- 
trict to get at the root of the matter, the witness maintained that the Central 
Government "cannot deal with the collectors of the States" and that they 
"carnot challenge the State Government on the basis of reports of the 



lower formations". According to him, "The dialogue Between the Cen- 
Ire and the States rests on the information furnished by the State Govern- 
mehts, supplemented by the impressions of Central teams based cm visits 
t o  the areas affected by natural calamity." 

Bihar 

3.56. In Bihar, 27 Sub-divisions and 34 blocks (in 11 districts as they 
were before re-organisation) were identified as drought affected. Among 
.others, 9 blocks in 3 Sub-divisions d Palamau district were declared in 
November 1972 as badly affected by drought. According to figures 
-obtained from the District Statistical Oflice, rainfall in July and August 
1972 in 3 of those 9 blocks, was, however, mare t5an normal during two 
months. 

3.57. The acreage under crop damaged in the drought of 1972-73 in 
Purnea District as shown in the Collectors' report exceeded the figures of 
n m a l  and actual acreage sown under paddy, maize and jute as per the 
records of the Agriculture Department. For example, while paddy was, 
according to the records of the Agriculture Department, sown over an 
area of 892.9 thousand acre's, damage to paddy crop as reparted to Go- 
vernment by the Collector was 1413.3 thousand acres. 

3.58. Explaining the position, the Government of Bihar have stated 
.that it seemed more likely that in this case the realistic situation repolrts 
of local officers had not been updated. Moreover cften the reports of 
Collectors were incomplete and Government were obliged to take deci- 
s ion~  on the assessment of situation made by the ofiicers of the administra- 
tive department concerned and the Ministers in the course of their tours 
of the affected areas. 

3.59. The Committee find that the existing system of reporting the 
uature and extent of natural calamities suffers from a number of deficiencies. 
In most States no systematic procedure seems to have been followed by 
district officers reporting on the drought, flood, cyclone, with full details 
collected from merent sources checked by senior officers and leading, in 
tern, to an assessment by the State Government on the mature of calamity, 
Ets severity, areas affected, and decisions on the type and quantum of 
assistance. required. It is obsewed that mostly reports were either not 
received from district officers or if received were lacking in essential details. 
There were wide variations in the information coUected by diierent district 
officers or eve& by the same authority on diierent occasions. Quite often, 
thc initiative for declaring scarcity or starting relief operations came from 
.the State Governments and not from district omcers who are expected 



to watch, anmess and repert. Tls C o d t t e e  bore aleo noted 
that &!cisions by State Gave-nts were not dways bnsred. 
on information contained h reports of district ae8 other &hem. Statis- 
tic~ Qf rsinhrll, Crop produdion, ete. compiled By vmio11% aatborifiee wm+ 
on a few occassioos, different from the assessment on which relief measures 
were initiated. In actpal implemeatation, relief measures were sometimes 
implemented in areas not identified as a8Eected by the calamity. The 
States where some of these deficiencies b v e  been noticed are Andbra 
Pradesh, West Bengal, Rajastlnan, War, Gujarat, Madbya Pradesh, Karna- 
taka, Uttar Pradesh and  ash^. Commenting on these deficiencies the 
Minis@ of Finance have o h e d  "Even tbougb there may have been 
deficiencies in the existing system of reporting, in so far as the Central 
Government is concerned uniformity used to be ensured through the media 
of Central teams". They have also pointed out in this connection that 
as relief of distress caused by natnral calamities is the responsibility of the 
State Governments the figures given in the Memorandum submitted by 
State Governments to the Central teams are taken as authoritative and 
that if any discrepancy is noticed between the figures sent by district 
officers and others, the same are, the Committee have been assured, 
brought to the notice of tbe State Govenrrnentr concerned and a fim 
*re obtained. 

However, if the speci6c instances of diicrepancies in the extent and 
nature of calamitim reported by different agencies highlighted in the 
Audit Report are any indication, the situation does not appear to be 
entirely satisfactory and suitable corrective measures seem necessary. 
stressing the national importance of the subject, the Committee wonld 
recommend that the Central Government should take the initiative and ensure 
that a sJstem is devised by which nahval calamities and tbeir extent as wen 
as the relief measures necessary are reported upon with the utmost expedi- 
tion and ia as accerate manners as possible so as to enable prompt and 
apgmprhte m m  b e i  takm tq allevfab  did^. . 



CHAPTER IV 
RELIEF WORKS 

A udit Paragraph 

4.1. Of Rs. 924.22 crores spent on relief measures during the five 
years April 1969 to March 1974, Rs. 671.14 crorcs were spent on relief 
works. 

4.2. The expenditure on relief work is analysed below according to 
the kinds of works on which the nine Statcs spent those amounts:- 

-- - 
Namr of the Slate 

-- - -. 

WIa11ar;~sh:m (A) 

(Rs. in crores) 
-- -. - - -- -- 

Road.: Irrigation Soil Afforrs- 
irlcludm~ conxr- tation 
xnetal vation 
breakin? 

. 140.19 27-49 25-67 . . 
91-12 32.61 7' 27 5-04 

9.63 15-79 "94 . . 
Andhra Pradeh (C) . 11-20 6.51) 0.07 0' 32 

West B m p l  (Fi . 15-28 . . . . . . 
Karnataka. . . 26-67 14'23 7-27 . . 
Orissa (E) . . 16.50 . . . . .. 
Uttar Pradcsh (D) . 5' 47 1-58 0.40 . . 
Bihar (E) . . . , 20.611 -. .. . . 

Others Total 

-. - - - .- - -- 
(A) Break-up for 1970-71 to 1979-74 (upto 30th September 1973). Break-up for 196970 

and for the period succeeding 30th September 1973 is not available. 

(B) Break-up available for only five districts. 

(C) Break-up available for only six districts from 1971-72 ta 1973-74. 

(D) Break-up available for only 10 districts. 

(E) Derails not available. 

(F) Break-up not available. 



4.3. The object-wise analysis of the expenditure relm measures in 
the nine States which spent largest amounts was as follows: 

(Rs. in croru) 

Name of the State Relief Gratui- Other Total 
works tous measures 

relief 

Maharashtra (A) . . . . . 206.84 1-94 6.54 215.32 

Rajasthan . - . . . 145.04 8-20 17-80 171.04 

Gujarat . . . . . . - 73'51 

Andhra Pradesh . , . . . 74' I4 

Orissa . . . . . . . 16-52 

Uttar Pradesh . . . . . . 18.68 

3'00 29-71 

Nil 17'59 

(A) Break-up of expenditure for the years 1969-70, 1970-71 and 1971-72 was not available 
in respect of Maharashtra State. 

4.4. It would be seen from the above that there were wide inter-State 
variations in the object-wise shares of the expenditure. 

4.5. It was seen, generally, that except very small works which were 
mainly repair or renovation of existing assets, most works started were 
left incomplete a t  the end of relief operations. Some were also abandoned 
mid-way for various reasons including technical infeasibility, disputes re- 
garding land and shortage of labour. 

Funds which should have been allotted on the basis of the number 
of works approved, the anticipated duration of the operations and the 
number of persons requiring employment, were in certain States allotted 
ad hoc in some States even without any requisition by district officers and in 
certain others without any visible relationship to the extent of distress. 

4.6. Within the funds allotted by Government from time to time; the 
Collector in Gujarat is empawered to sanction works as proposed by the 
District Panchayat. In Rajasthan, Government approves each work in- 



dividually though ~unds  were allotted ad hoc. In othex Statd, powers to 
approve works, subject to certain financial limits prescribed, have been 
delegated to the Collectors and other officers. As the time required to 
obtain approval led to delays, powers of local officers were enhanced in 
recent years in certain States, notably Maharashtra, Madhya Pradesh and 
Tamil Nadu. In some States, where powers of sanction were limited, 
estimates for works were split into segments which were within the powers 
of the Collectors, Executive Engineers etc. Numerous works in almost 
every State were executed without approval or sanction of the campetent 
authority. 

4.7. Karnataka and Maharashtra augmented staff in the technical de- 
partments for assistance, su'pervision and execution of relief works. In 
Gujarat, arrangements were made to train non-technical staff for s h a t  
periods to enable them to measure and check work done so that wages 
could be correctly paid to the workers. In many States, staff was not aug- 
mented although very large amounts were spent in relatively short periods. 

4.8. While the main emphasis in most Statcs was on small works 
started in lmge numbers, in Rajasthan, Karnataka, Maharshtra and 
Andhra Pradesh works on major or medium irrigation projectes were also 
undertaken or speeded up to provide amongst other objects, relief em- 
ployment. 

4.9. Andhra Pradesh.-Rupees 67.78 crores were provided for 32 plan- 
ned and non-planned schemes in the budgets for 1971-72 ta 1973-74. Of 
that amount, Rs. 12.43 crores were surrendered. Surrender of Rs. 3.36 
crores was specifically attributed to availability of relief funds in those 
years. 

4.10. West Be.vga1.---Out of the provision of Rs. 22.24 crares for em- 
ployment-oriented schemes like the Drought Prone Areas Programme, 
Crash Scheme for Rural Employment etc. for the years 1970-71 to 1973- 
74, Rs. 7.09 crores remained unspent. On the other hand, Rs. 12.54 
crorm were spent on relief works during the same period to provide em- 
ployment to people affected by natural calamities. 

4.1 1. Bihar.-Funds allotted for 11 em'p'lrnent-oriented schemes dur- 
ing 1971-72 and 1972-73 were not fully utilised and Rs. 4.16 crores (out 
of Rs. 5.49 crores allotted) remained unutilised in those two years. 



4.12. Collectors of districts are expected to prepare and keep ready lists 
of works which could be started at short notice in the event of a calamity. 
Before drafting this list, the Collector has to assess employment which 
may be offered in the area by works and projecb in progress; the list of 
new works is to be, prepared in consultation with the Public Works, Irri- 
gation, Forest, etc., Departments, which would be responsible for their 
execution. Once the list of works is approved, sites have to bc surveyed 
and designs and estimates technically sanctioned, the intention bzing that 
wonks properly selected and :fur which preparatory technical work has been 
done, could be shrted at short notice. Generally. in selection of these 
works, the intention 1s thxt the Collector should include in  thesc lists works 
located close to the villages to provide relief employment to those who 
could not be employed in the vicinity of works in progress or  works of 
a planned and productive nature, which could be started or accelerated. 
By definition, these village works are comparatively smdl and requirc 
little more than unskil!cd labour. But even for such works, as itlso for 
works to be executed by the reguiur Departmcnts, preference was to be 
given to productive warks, specially tflose which wauld help to mitiptc in 
later years the effccls a£ drought or ilood in the xca ,  cl.g., minor irrigation 
or afforestation works in drought all'ected areas and bunds, znibankn~cnts 
or drainage channels in flood affected areas. Works o f  an unprocluctive 
nature, e.?., roads, are to bc taken up only 3s last report. 

4.13. Works left incomplete at tht: end of earlicr relief operations or 
when started under any plan Programmc, left incomplc!~ f o x  lack oi funds, 
were to be given preference. 

4.14. In almost every district reviewed in all the States, thew lists of 
works were not prepared in advance. 

4.15. Relief works were executed in certain States (notably Rajnsthan, 
Andhra Pradesh and Karnataka) mainly through the teahnical Depart- 
ments (like Public Works, Forest and Agriculture) responsible for such 
works in normal times, while in ccther States (notablv B i h r ,  Orissa and 
Tamil Nadu) the greater part of the expenditure was incurred 
through Revenue ~ ~ c i a l s  and local bodies. In hlaharashtra and 
Gujarat, most of the money was spent through the Zila Parishads 
(Maharashtra) , or District Pahchayats (Gujarat ) , W i c s  which have or- 
ganised engineering wings. In other States, notably Orrisa and Bihar, 
the works were executed by Panchayat Samities. other local bodies or 
through Block Development Officers, which did not have adequate techni- 
cal personnel on their staff. In most States, lists of relief works which 
could be taken up  at short notice, had not been prepared even in districts 
which are drought prone or 3ad repeatedly been affected by drought, 
floods or cyclones in the past. Amongst the consequences of this, were 



delays in starting of works and selection of works such as kutcha roads 
ar repairs and renovations to minor irrigation tanks. Another efTect 
was that some works were selected which could not possibly he completed 
within the periad of the relief operations. Thus, oa many roads, bunds 
etc., in each State, only earthwork was done and left without being com- 
pacted or brought to a safe* stage. Works left incomplete from previous 
years were not resumed and new works were started. Works had to be 
'started without ddequate technical preparation, such as survey, framing 
and approval of estimates, etc. 

4.16. Relief operations shouid be closed at the proper time depend- 
ing on the degree or intensity of distress, dates of local harvest and expccta- 
tion of food crops. In thc casc of distress caused by floods, the duration 
of relief provided would be short, but in the case of drought, relief may 
cantinue till rains h a w  started and n o r n ~ l  agricullural operations are 
resumd. in either casc, the proctx of closure should be applied gradually 
as soon as the agro-climatic ccnditions start imyoving and demand for 
agricultural labour in the fields sets in. A step by step procedure has 
been prescribed to enablc local officers and Government to judge whether 
the qituation had in fact improved sufficiently to cmble persons on relief 
to rciurn to their normal life. The stcps include a cat in wages, increase 
in tasks, review of lists of persons in receipt of gratuitious relief, progressive 
closure ol feeding centres, etc. According to standing instructions of the 
Cent r~l  Government, duration of relief work is normally to be limited to 
commenccmcnt of the next agricultural season and gr.ltuitous relief is nor- 
mally to be continued till commencement of the next major harvest or the 
period specified, whichever is shorter. On 22nd September 1973, Gov- 
ernment of India telegraphically informed all drought affected States that 
thc drought relief operations startpd in the wake of 1972 drought should 
be closed by 30th September 1973 and that central assistance for relief 
would cease from that date. 

4.17. The State Manual (Gujarat) stipulates that relief works should bu 
closed in a p h d  manner with the onset of monsoon. Relid rates were 
to be suitably reduced to  encourage individuals to resume normal agri- 
cultural operations. Such reductions were not made in any of the 
scarcity years. The State Government directed (14th August 1973) that 

-- 
+A work is gcnrrally said to have been brou~ht to a safe stage only when it is made pucca 

(though not complete in all respects) so that there is no undur deterioration by natural 
CauseJ. A road work, for example, should be considcrrd to have reachcd a safe stage only 
&en the canhwork done on its alignment is compacted and covertd hy a layer of metal or 
m-m. Similarly, the work done on the embankment of a canal should be rolled and corn- 

p-cted before it could be considered as havmg reachcd a safe stage. 



all relief works should be stopped at whatever stage of execution they 
were. In Dehagam tduk of Ahmedabad district, attendance on relief 
works increased after <the monsoon of 1973. The district authorities 
 explained that the taluk, had good irrigation facilities and, therefore, the 
people were busy raising crops before the momcon and with the onset 
of the monsoon they were free and attended the relief works in large 
sumbers. 

* * * * * * 
4.18. Government (of Bihar) issued instructions in November 1972 

to close relief works gradually by December 1972. Never the less, 
Rs. 1. 92 crores were allotted under hard manual labour schemes to Dis- 
trist Officers and other Departments from January to March 1973 and new 
works taken up. 

4.19. It may be mentioned that the Central study team which visited 
the State (of Andhra Pradesh) in February 1973 had observed that out of 
5 lakh persons receiving employment under relief works, 1.82 lakh persons 
were employed in areas which could not be considered as drought affected. 

4.20. Manuals prohibit empIoyment of contractors for execution of 
relief works, except under certain special circumstances, so that relief is 
provided directly to the affected population and intermediaries are avoided. 
Wherever contractors are employed, a provision is to be inserted in the 
agreements, making it obligatory for them to employ people from the 
affected areas only. 

4.21. The State Government (Andhra Pradesh) had directed that relief 
works should be executed by workers employed by the departments and 
not through contractors so as to make the benefits available directly to 
persons seeking employment. In fact, between 1971-72 and 1973-74 
most of the works were got executed through contractors; for instance in 
50 Public Works and 8 Forest Divisions, responsible for execution of 
10720 relief works, on which Rs. 15.14 crores were spent, 9908 works 
(costing Rs. 14.76 crores) were executed through regular contractors, 
another 786 works through job workers and only 26 works 
on which less than a lakh of rupees was spent by direct employment of 
labour. The Central study team, which visited the State in February 
1973, had also noted that the State Government was not undertaking 
relief works departmentally: contractors were making profits which in soma 
cases was as high as  15 per cent. Panchayats and nominees of Pancha- 



yats worked as agents and commission was paid to  them. I t  was assessed 
by the team that af Rs. 22 crores spent an relief works during 1972-73, as 
mwh as Rk. 2 crores or so had gone as profit to contractors and inter- 
mediaries and not to  provide relief t a  those aflected. 

4.22. In nine districts (of Maharashtra) road works, collection and 
spreading of road metal or filling, pitching and tank works costing Rs. 2.43 
crores were executed through contractors during 197 1-72 to  1973-74. In 
addition, contractors' bills amounting to Rs. 6 to 8 crores for scarcity 
works executed in 1970-71 and 1971-71 were reported to be pending in 
March 1972. The State Government intimated (November 1975) that 
those bills included arrears of wages and othcr bills for works done de- 
partmentally. 

4.23 Relief works (in Bihnr) executed through thc technical depart- 
ments were treated like other works of those departments and generally 
entrusted to contractors. No muster rolls werc maintained. 

4.24. Wages are calculated on ,he basis of thc prices of staple food 
and other necessities like oil, condiments, salt, fuel, etc., and should be 
such that a husband and wife, both employed on rclief works ar; able to  
maintain themselves and three dependents. 

4.25. Relief wages are to be slightly less than the normal wagc rates 
in the area to ensure that employment is sought only by those who are 
really in need and workers are not diverted from normal works t o  relief 
works. Earnings arc to bc determined on the basis of the ou:-turn of a 
labourer ensurinf at the same time that a worker is able to earn a minimum 
wage and wages paid do not exceed the prescribed maximum. For this 
purpose, standard tasks are prescribed for different types of works. which 
are generally less than those commonly performed by professional workers 
in ordinary times. Payment of wazes is made either in cash or partly in 
cash and partly in kind (by issue of food, cooked or otherwise). 

4.2'6. Maharmhtra: Wage rates for scarcitv relicf works were to be 
90 per cent of the normal schedule rates applicable to the Department 
by which such works were executed. Daily wages were to be restricted 
to  the prescribed maximum rate of Rs. 2.50 per day for men and Rs. 2.00 
per day for women from 1st January 1971 (revised to uniform rate of 



Rs. 2.50 per day from 15th April 1973). T o  enable the labourers to 
earn the maximum daily wage of Rs. 2.50, the State Government revised 
the task rates for common items of work executed for relief employment 
and introduced uniform rates applicable throughout the State. The 
Collectors were to vary the task, if necessary, so that the revised rates did 
not exceed 9 0  per cent of the divisional schedule of sates of the region. 

4.27. For boil conservation work ,  thc Dircctor of Agriculture 
enhanced the normal schedulc wage by 11 per cent on the ground that the 
normal q t e s  wexe inadcquate. To  secure compliance wi!h thc general 
orders that relicf wagcs should be 90 per ccnt of the norm1 r a m ,  hc 
ordered that wages should be 90 per cent of the increased rates. Hcwcver, 
no increase in the wagcs payable on normal works was ordered with the 
xesult that the labourers on relief warks got the \amc wage rates as those 
employed on normal works. 

4.28. Andhra Pradcsh: The wags  fixed for thc workers cmployed on 
relief works were equal to the normal Public Works Department schedule 
of rates. 

4.29. Orissa: As stated carlicr, billage committees to whcrn execution 
of r e k f  works was entrusted in November 1971 were to sciest exccutants. 
The manner in w h ~ h  payments iverc to be made to thc executanls and the 
records to be submitted by them were, howcver, not sreciljcd. In 28 
b lock  test-checked, the executants were paid at the scheduled rates of the 
Public Works Department. As this schedule of rates jncludd an clement 
of contractors' profit, the Board of Revenue intimated in November 1971 
that the rates for relief works were to be less bj five per ccnt. On the 
g r a n d  of difficulty in executing works at the reduced rates and also because 
Works were being executed at higher rates by other dcpartn~ents in 
neighbouring areas, the above reduction was restored in December 1971 
resulting in extra expenditure of Rs. 0.3 1 crores in two years, 1972-73 
and 1973-74. 

4.30. Uttar Pradesh: Wages of labourers engaged on relief works were 
brought at par by the State Government with those paid by the Public 
Works and other Departments. I t  was explahed by Government that it 



was not the a m t i o n  to take advantage of the people in d i s b ~  by paying 
them at lower rates. In Mirzal@r dismct, on 180 relief works undertaken 
in 1969-70, 1972-73 and 1973-74, wages were paid at full rates although 
the output of the labourers was 71 per cent of the standard task prescribed 
by Government, which resulted in additional expenditure of Rs. 7.32 lakhs. 
Wages higher than thoke prescribed in the schedule of rates of the Public 
Works Department were paid by the district authorirics to rclicf workers 
in 4 districts resulting in cxtra payment of Rs. 4.22 lakhs. The State 
Manual stipulates payment of wages to labourers at least once a ~qeek. 
This was seldoiil donc. Wages to workers employed on irrigation works 
were gcncraliy paid long after the date of crnploymcnt of 1;tborcrs. 

[Extracts from Chaptcrs 111, IV and V of the Suplcmcrrtary Report of 
the Comptroller and Auditor Gcncral of India, for the year 

1973-74 (Part I ) .  Union Government (Civil) .] 

A. Analysis of Expenditure on R&ef of Distress 
Y. c 

4.31. The progress made on Roads and metal blC:ihing in various States 
during the F m t h  Plan was as under [details are givcn in Chapter V of 
Supplcmcntary Report of the Cr & AG lor the year 1973-74 (Part I), - 
Union Government (Civil)] :- 

S. State Period Progress made 
No. --.- - ---- 

I Maharashtra . . . 1970-71 Works on c)s$oo kms of roads were started 
lo brlwren 1970-71 and 197.7-74. o n  

1972-73 30,000 kms only earth work was done. 

Xoad mctal collrctrd and not utiliscd as 
on 1-4-75 was 185 lakh cubic metres 
(value Rs. 19-42 CCOTCS). 

2 liaja\than . . . 1969-70 Gapswerr lrfi in road\ Nrw roads'wcre 
to taken up without rompleting the in- 

I 973-74 cwnpletc roads. . 
In 4 districts road metal (10.32 lakli cubic 

metres, value Rs. 47 lakhs) was left 
unutilised in quarries and by the road 
side at the close of relief operations in 
September, 1973. .$:t& 9rd 

j Gujarat . . . 1969- Mainly earth work!waq done on roads and 
1970 & embankments. Roads were mostly laid 
1973. along existing cart tracks. 

$thd'"g 
Sept.) 

4 Andhra Pradesh . . 1969-70 Most of the roads were mere earth work, 
to without cross drainage works and in- 

1973-74 complete. 



5 W a t  Ben@ . 1969-70) Estimates generally indicated only the 
to 1 , value of earth work, and contained no 

'973-74 j &, provision for materials or other items 
to makeithe assets durable. 

Karnataka . . 1969-701, Roads constructed were mostly in- 
to ( , complete. 

1973-74 
Of the 34-25 lakhs cubic mctres of metal 

collected in 456 metal brcking centres 
of qjdistricts) (Biar, Bijapur, Belgaurn 
arid Gulbarga), only 3-93 lakhs cubic 
metres&transported to the road side 
leaving 30- 32 lakh cubic metres (Value 
Rs. 1-  72 crores) in quarries. 

7 O r k a  . . . . 1969-70'1 How much was spent on different types 
to of relirf works e.g. roads, tanks, 

1973-74 etc. was not known to Statr GO- 
vernment. Relief works wcrc mostly 
earth work. 

8 Uttar;Pradesh . . 1969-70 Manyiroads were left incomplete. 
to 

'973-74 

gr Bihar . . 1969-70 111 April 1974, the State Government as- 
to sessed that thc "so-called Hard Manual 

1973-74 Labour Schemes had, by and large, proved 
unproductive and wasteful." 

4.32. The Committee have been informed by the Minislry of Finance 
that out of nine States referred to in Audit paragraph the position is as 
under: 

(i) No work relating to  metal breaking was undertaken in the 
States of Bihar, Orissa and West Bengal itccording to the 
information received from these States. 

(ii) Replies from States of Karnataka, and Rajaslhan were still 
awaited. 

(iii) Details of quantity of stone metal broken and collected, 
quantity of road metal actually used, quantities of stone metal 
lying unused in the States of Maharashtra, Gujarat and 



Andhra Pradesh and U.P. during the Fourth Plan (1969-70 
to 1973-74) are given Selow: 

Quantity in lakh cubic metres 

Metal Mctal Unuti- Length of Remarks 
broken uti1isc.d liscd Road 

State and henr- metalled 
col- ficially (Kms.) 
lected 

-- - - -- - - - - - 
Maharashtra . . 2gr.oo 55-00 236.00 3000 An additional amount of 

(approx) Rs. 54 crores is required 
by the State Government 
to utilise the unutilised 
quantity of metal. 

Gujarat . . . 6-20 3-33 2-86 523:36 Out of the unutilised metal, 
kms 2 - 18 lakh cubic metres can 

br utiliserl in future plan- 
ned metalling of State 
roads and National High- 
ways in the State and the 
remaining 0.63 l a b  cubic 
metres of thr metal can 
be utilised with little cxtra 
lead provided funds. 

Arldhra I'radcsli . 13-04 10.21 0.83 3401 - 15 Unutiliscd metal to be 
utilksed in future in metal- 
lkng of State roads and 
national Highways in t'?e 
last abou~ two to 2 112 
years. 

1.Tllar Pradebl; . . 0-007 0.002 O-onqKot The balance quantity of 
avail- road metal is likely to be 
able utilised on State Highways 

in about one year's time. 
- -- -- - - - - - -  -- - -- 

4.33. According to an analysis of the expenditure of Rs. 543.86 crores 
incurred in nine States during the Fourth Plan (1969-70 to 1373-74) 
made by Audit, 61 per cent of the expenditure (Rs. 336.78 crores) was 
on roads including metal breaking. The Committee, therefore, desired to 
know whether expenditure on roads on such a mmivr: scale during the 
Fourth Plan had brought about any s'pectacular rcsults in the overall deve- 
lopment of roads in those States. In reply, the Secret. ry, Department of 
Expenditure has stated in evidence thus: 

"In the past, there has been over-emp5asis on provision of local 
works, mainly road-building. There, f r ~ m  3 detailed scrutiny 
of the road programme, we find that roads were being taken 
up for scarcity relief, which, as one might put it, were roads 
from nowhere and some of these raad programmes have ho 
relation even to the 20 year road development programme 
which has been financed for that area." 



4.34. The Committee enquired if the above represented the correct 
position, and on this basis the expenditure of Rs. 336.78 crores during 
f&e Fourth Plan in the view was not utterly infructuoiis. Clearifying the' 
position the Directar General of Roads, Ministry of Shipping 2nd Trans- 
port has stated during evidence: 

"Having gone into this report and also having sLcn the earlier 
reports of the Study Teams, 1 would submit that our people 
who were asscxiated with son~e study tcnms for nt,Aing the 
asSessnlent of the requirements of relief measlxes and relief 
works and one would like to say that the entire activity of 
road construction has not been a waste. Some a f  it w:~s cssen- 
tial on account of providing enfployment close to distressed 
people's places of living and therefore this hnd to be done w n  

though it was not absolutely essential. But Governmsnt ex- 
penditure cannot be regarded as a waste for the simple rcason 
that, as you have already secn from thc report, Government 
has spent some money on breaking of stonc and t l i i \  has been 
at quarries. . . . . ." 

4.35. When the Committee pointed out that judging from the rcsults 
even the metal breaking seemed to bc  an infruct:~ous exercise, the witness 
bas said: 

"It (metal breaking) has been doiic, largely in Mnhamhtt-a and 
Rajasthan * * * * * . The stonc 111et:ls at thc qu,~rrie\ would 
mot bc straightway entirely infructuous bccause stonc metal in 
any case w d d  be required for construction ol the rwdds 
under State Plan and they are even required for construction 
of national highways depending on locations. I n  f e drought 
affected regions, to, give cmploymcnt to ths  pcoplc, the Slates 
must have chosen suitable quarries whrrc this labour could 
have been put on the job and from whcrc t l ~  \tune can be 
transported to road works ultimately. Even in the report. 
it is stated that 30 per cent or 20 per cznt ~ r f  the matcri'l had 
already been shifted to the road construction sites and part of 

thesame has already been utilised and the remaining 
is lying there. The remaining portion should also bo 

possible to be carried to the roads sites. So, this material at least 
cannot be regarded as an entire waste. This material is broken 
from the rocks and boulders in those areas and this work has 
been done at a lower wage rate compared to present w e e  levels 
m when it would have been needed for actual utilisntion on road 
works." 



4.36. The ,Committee further pointed out that in March 1973, the 
Government of Maharashtra had directed the Collectors to close down 
nnproductive works like road building and metal breaking and employ the 
labour on productive works like digging community wells in villages. The 
Committee enquired if the Government of India had advised the &her 
States to follow the lead given by thc State of Maharashtra. In reply, the 
representative of the Ministry of Finance has said: 

"The Central teams also in many cases have clearly advised the 
State Governments to conccntratc cm works other than road 
making and metal breaking. We also did not consider that I 
spending of money on roxls was the best proposition. In every 
review the Central teams have advised thc State G ~ ~ e m ' n e n t S  
that money should be spent preferably on onging mcdium and 
minor irrigatim projects. In many cases, they distinctly left 
out expenditure on roads as an item not qualifying for central 
askistance." 

4.37. The representative d the Planning Commission has added: 

"The very first Study Team which went, for instancc to Rajasthan 
in 1969, also stateu in very clear terms that it is better that 
instead of roads, more productive works are carried out. At 
the same time, the Study team also pointed out that there was 
no point in taking up new roads beforc completing those roads 
which were kept in abeyance." 

4.38. Asked if Government of India had made any precise assessment 
~f the contribution made by relief works like metal breaking in various 
States to the national road development bogramme, !he witness has stated: 

"We wmld not have any assessment like that." 

4.39. The Comnlittee wanted to know if the Government of India had 
at least obtained the iformation about the actual achievements of road- 
building including metal breaking in these States. The witness has said: 

"The Central Government do nct have any information in this 
regard. It has been entircly under the' control of the States." 

4.40. Asked to state whether the States reported progress of mileage 
of roads built as a part of relief works, the Secretary, Ministry otf Finance 
3as  said: 

"We certainly have t6e figures as reported by the States in regard 
to the mileage of road's built under this programme and the 

money spent; But sometimes mileages can be contested." 



4.41. In a note furnished after evidence, the Ministry cd Finance have- 
stated that according to  reports received from Bihar, Himachal Pradesh, 
Madhya Pradesh and Makash t r a  (reparts from other States had not 
been received), the achievements of road building had been as under: 

"(1) Bihar.-Work on road building was taken up in the 'exigen- 
cies of the situation arising out of natural calamities with a- 
view to giving employment opportunities for ameliorating the 
condition of distressed people'. No work of metal breaking 
was taken up. 

(2) Himachal 1'rud~'sh.-A sum of Rs. 91.75 lakhs was incurred 
during 1971-72 and 1972-73 as relief measures on Road 
building (including irrigation. No amount was spent on metal- 
breaking). 

(3) Madhw Pradesh.-Metal breaking is prohibited in the State 
Scarcity Manual. Therefore this was undertaken only in very 
few cases where no other wctrks were available. 

(4) Maharashtm.-The progress of roads was as under: 

New Roads 

(a) Length brought to the safe stage 46,442 kms 

(b) Earih work done 21,425 kms 

(c)  Earthwork partially completed 2,054 kms 

Widening of Existinng Roads 

(d)  Length tackled 25,763 kms 

(e) Quantity of Metal collected 291.23 lakhs cubic metres." 

4.42. The analysis of expenditure on relief given by Audit has also 
revealed that though funds were allocated in some States to major and 
medium irrigation projects to accelerate their completion and to provide. 
relief employment, the efforts made by the States in this regard met only 
with limited success. According to Audit, the' position in various States, 
was as under: 

"(1) In Karnataka, it was decided to construct, from out of scarcity 
relief funds, canals and athcr works under the Ghataprabha, 
Malaprabha, Upper Krishna and Karanja pojects. Canal and 
other works taken up in the Ghataprabha and Malaprabha 
projects were mostly in Belgaum and Dharwar districts. To 



attract scarcity affected labourers from Gulbarga, Bijapur, 
etc., districts, the State Chief Engineer drected in January 
1973 that in major projects where migrant labour was em- 
ployed on a large scale, facilities like sheds far shelter, drink- 
ing water, fair price depots, should be provided. The State 
Government also announced incentives Iike bonus on canal 
and excavation works and slightly more wages far metal break- 
ing. The intention was to employ around 1,00,000 individuals. 
Actually the largest number employed was around 31,0100 
(in July 1973). 

Excluding Upper Krishna Project for which information was nat 
available, the largest number employed from outside was less 
than 11,000 (May 1973) on the other three projects. 

,(2) In Andhra Pradesh Rs. 10.56 crores allotted from relief funds 
ta Nagarjunasagar, Srisailam and Pochampad Projects and the 
State Electricity Board were reported to have been spent. 
Actually, the money was spcnt on material-intensive works in 
progress which were being executed through contractors or by 
transfer debit af expenditure already incurred. 

((3) In Maharashtra out of Rs. 27.50 crores spent on irrigation 
works from 1970-71 to 1973-74 (upto August 1973) Rs. 5.42 
crores were spent on 15 major irrigation 'projects, Rs. 0.40 
crores on 40 medium projects and Rs. 21.68 crores on minor 
irrigation works. It is reported that on eleven out of the 
fifteen major projects, 69,000 labourers were employed, al- 
thaugh many more labourers could be employed thereon. Poor 
attendance was attrilbuted, amongst other reasons, to existence 
of other scarcity works in the nearby areas. 

4.43. The Committee asked the Government if the reasons for limited 
success of major and medium irrigatiun schemes had been analysed. In 
~ep ly ,  the Ministry of Finance have stated in a note that: 

"There is no reason to suppose that funds provided for major and 
medium irrigation projects did ncct ! dp  in accelerating their 
physical 'progress in the long run, although in  a year of scarcity, 
the funds would have been concentrated on the labour com- 
ponent of the works." 

B. Utilisation of Funds 

4.44. Audit has given instances (Paras 4.9 snd 4.1 1) where funds 
provided for planned and non-planned schemes were not fully utilised and 



substantial amounts remained unutilised in several States. The Committee, 
therefore, enquired why such funds were surrendered and not utilised far 
providing relief to the people in destricts. In reply, the Secretary, Depart- 
ment of Expenditure4 has stated in evidehce: 

"It is quite possible for any State to fail to fulfil its planned invest- 
ment in a programme in a particular year--the shortfalls may 
accur for various reasons-and in the same year it may have 
to devote funds for drought relief and, for that drought relief, 
they may get special assistance from the Centre, as was the 
case. We are at thc moment, unable to sce that there is dis- 
cre'pancy between or tllc need to reconcile the two." 

4.45. IElaborating further. the representative of the Department has 
stated: 

"The Central Government does not cidl for explanation from tha 
State Governments. Of c a m e ,  at the time of the a n n u l  
Plan reviews there would be a d!scus\ion a-. to why under a 
particular Head the rnoncy allottcd had not been spcnt or thc 
fiscal tarcgets had not been achieved. . . . . . It is ;I good thing 
that the money has nat been spcnt becauw it only shows that 
they are economical and there is proper scrutiny and financial 
control. . . . . . It would be difficult for us to say whether and, 
if so, how this (non-utilisation of amount\) ha\ been done 
because this would be entirely within the States' budgetary 
jurisdiction. . . . . . Thc only way in which we could have been 
aware is at the timc when the non-Plan and P h n  resources 
are discussed together with the Planning Comn>ission. At that 
time it might have been possible for the Planning Cctmmission 
to spot excess outlay on relief which had depleted the Plan 
resourccs. That is the only case in which the Central Gov- 
ernment has any need to go into the non-Plan expenditure of 
the States." 

4.46. The Cammittee enquired whether the State Governments were 
not expected to send a detailed report to the' Government of India indicat- 
ing the measures proposed to be taken a ~ d  the details of the expenditure 
likely to be incurred and, based on that report, the Government of India 
arrahged to depute a team of officers to t5e affected States for reporting 
on the expenditure required, etc. In fact the letter of 21st September 
1966 of the Mihistry of Finance ta the Finance Secretaries of all the State 
Governments contained the guidelines regarding the ex'penditure on relief 
peasures h, connection with natural calamities. The representative of the 
Ministy of Finance has stated in evidence: "This would be in the middle 
of the year. They (Central team) would be given a certain estimate of 



what the State intended to d o  and, on that basis, the assistance would be 
determined. Thereafter, in the course of the year, if they spend more 
than that on relief measures out a£ their own funds, it would not come to 
the notice o l  the Government of India except at the time of the Plan 
resources calculations." The witness also clarified that after 1974 the 
Governnlent of India decided that the Centre would give assistance on 
Plan basis. 

4.47. The Min~stry of Financc have In a notc furnished to the Com- 
mittee r:f!cr evidence, \tated: 

"Although the State.., miyht haw surrendcrcd undcr some individual 
items, thc overall linanci;rl position gf the States was not such 
that they had surplus funds; unutiliscd. The totality of the 
financial position of thc States drrring the Fo~trlh Plan period 
would have to be kept in perspective whilo takinr ;I v i ~ w  it? 
this reprd .  The finances orf most of t'lc States were then 
undcr severe strain and they had largc in their resources 
which had to be covcred by thc Centrc ihrough special accom- 
modation. As a matter of fact, as on 29th April, 1972, the 
States had an accumulated overdraft of Rs. 641.9:! crores 
which had to bc cleared by the Ccntre thruugli special loans. 
In  the circumstances, it m:iy not be appropriate to view in 
isolation the surrender of funds under any single iten1 without 
considering simultaneously the excess wpcnditures on other 
iterns as well as the erosian in the overnll resotirces position. 
If there had been no surrenders. the cumulative budgetary 
deficitloverdraft of the States would have h e n  cven larger." 

C .  Planning and Adnninistration of Relief Operations 

(i) Rok of Central Study T e a m  

4.48. The Committee were informed by the Ministr;! of Finance that 
there was n a  Central Standing Team. The composition and members of 

the Central team varied from State to  State. 

4.49. The dur;~tion of a Team's visit gencrallv rane.cd from 3 to 7 
days. 



4.50, During 1969-70 to 1974-75, the number of Stales affected and 
the number of teams visited them were as under:- 

Year 
No. of No. of 
States teams 
visited which 

visited 
the 
Stat- 

4.51. The Sixth Finance Commission (1973) had in their Report 
made the follmving observation about the role of the Central Study 
Teams : - 

"The Central teams entrusted with the task of assessing the re- 
quirements of relief are usually constituted at short notice and 
have to complete their assessment of the situation within a 
short period. Their visits to affected areas thus tend t a  be 
brief. As they are composed of representatives drawn from 
various Ministries who arc pre-occupied with their own other 
work, the team's can at best make anly a very broad judge- 
ment on the needs of the States in the light of the data pro- 

vided by the State Governments themselves. The Central 
teams have no effective means of checking such data and their 
findings by and large tend to ;be of an impressionistic nature. * *  * * * "  

4.52. Explaining the precise duties and responsibilities d Central teams, 
the Ministry of Finance have in a note stated: 

'"ne main responsibility of the Central team was to make on the 
spot assessment of the situation created by the natural calamity 
and the nature and extent of relief measures that the State 
would have t a  take to cope with the situation. For this pur- 
pose, the Team had to ascertain the extent to which the re- 
quirement of funds for relief operations oould be met from 



the Annual Plan provisions, ta what extent additional expendi- 
ture on major, medium and minor irrigation works might be 
necessary and to what extent funds would be required for 
various t w s  of gratuituaus relief and in productive works. 
On the basis of such an assessment, the Team was called upon 
to make recommendations with regard to the ceilings of ex- 
penditure for various purposes which shauld qualify for central 
assistance." 

4.53. The Committee have been informed that recommendations of a 
Central team broadly covered the following aspect's: 

"The team recammend the ceiling to be adopted for various relief 
measures, together with the period for which the ceilings 
would be valid. The learns also reviewed and commented 
upon the relief operations of the Statc Government and sug- 
gested priorities ta be followed in taking up relief works, 
scope for improvements in the relief programmes, areas where 
the State Government would need to be circumspect in incur- 
ring expenditure etc." 

4.54. The Committee desired to know what generally was the compasi- 
tion of a Central Team. In reply, Ministry of Finance have stated in a 
note : 

"The Teams msisted generally of the Programme Adviser, 
P l a ~ i n g  Commission as the Leader and representatives of the 
Ministries of Finance, Food and Agriculture and representa- 
tives of other Ministries like Irrigation and Power, Health, 
Transport etc. depending on the nature of the calamity." 

4.55. Asked if the ineffectiveness of the Central teams a u l d  be traced 
to the fact that these teams were composed of Government officials alone 
and had no Experts or Engineers, the Secretary, Ministry of Finance has 
stated, in evidence: 

"Whenever required such services af experts or engineers ca'n be 
made available. But they don't have to do with detailed con- 
sideration of new 'pojects, drought prevention sc3emes etc. 
They only have to do with the amount of money to be made 
available by Centre to State, to supplement their efforts. These 
are not occassions for detailed examinatoin of State Prajects. 
w e  can have engineers or specialists included in the team." 

4.56. The Committee wanted to know whether duilng the course of 
their &at visits to States, the Central teams held discussions with State 



Governments, to assess aotual damage caused by a calamity and scrutinise 
progress of relief works undertaken to relieve distrcss of the people. In 
reply, the Secretary, Ministry of Finance has stated: 

"The intention of this discussim and on-the-spot examination is 
not a scrutiny of actual damage dons, but it is a discussion 
between the representatives of thc. Central Government in the 
Ministries concerned and the responsible officers and Ministers 
of the State Governments w!iase primary responsibility, 1 must 
repeat, is to txkle the situation." 

4.57. The proccdurc that i's norlnally followed in such cases is that a 
State where a calamity occurs normally presents n hlcmorandum giving 
its own assessment of thc situsticto and the cx!cn! oF financial assistuncc 
nccded by it to tacklz [he situation. The representative of the Ministry 
was during evidence a,sked whc~her thc Central I:,lin~ went by whatcvcr 
wag stated in the States' Memoranc!n or whcihcr the I. cts stated thcrein 
were verified by thcm before rcc~mx-ndinp Centrnl assistance. In reply, 
the Secretary Ministry fif Finance has statcd: 

"A certain amount of cross-chking af +he cl. im nude by the 
State is done. * * * Wc do no: claim that tltc Central ti':un 
had spccific~lly, cxamincd in dcts'l all the points made in 
thc State Government Memoranda." 

4.58. Asked whcther the checking by Ccntra! Team of St:t!c's claims 
was a general or a detailed onc, the witness has statcd: 

"***** there is no attempt by thc Ccntrzl team to check in 
detail the propositions made in the memorandum about the 
exact 'number of people affected in every villagz and so on. 
*+* it was a general check, a gener 1 discus'$lon at the official 
level between senior cficers of the States concerned 'and thc 
Central Team followed usually by some kind of n visaul in<- 
pection of the damage dohe." 

4.59. In this connection, the witness has stated: 

"We are not dealing with any grant-aided Institutions; we are not 
dealing &th campanies to whom we may Ile giving loans or 
grants; we are dealing as a part of the constitutional set up 
in the country, as Central Government. with the State Govern- 
ments, the State Legislatures, the State Ministers and the 
State Executives.******" 

4.60. I t  was pointed out to the withms that when Central assistance 
oti a massive scale was made available to States out of the, Consolidated 



fund of India, was it not desirable that Central teams should satisfy them- 
selves about the need for Central assistance on each occasion instead of 
accepting whatever claims were made by State Gavernments. The Secre- 
tary, Department of Expenditure, has replied: 

"Neverthless, any examination of the Central team reports and the 
action taken show that a certain scepticism which is inherent 
in a Central agency which is remote from thc area of con- 
cern and a certain amount or degree of carc a b u t  how much 
we can afford affect the Central Teams' rccornrnendations. By 
and large the Central teams have never bcen known to recom- 
mend even half of what thc State Governmcnt put forth as 
a preliminary assessment of reuclirements of funds." 

4.61. The Committee enquircd whcthcr in the !i@t of thc past cxpcri- 
encc, the Governmcnt of India felt that Ccntral teams should be clothed 
with more powcrs to supervise or inspect relief works going an in variou5 
States. In reply, the Secretary, Department of Expenditure has exprcssed 
the following view: 

"Thers is the State Financc Ministry, the Le~islaturc, State PAC, 
and the whole political system; we have tt, look thcrc for a 
remedy and not giving more powers to iSc Central tcams. I 
would submit this is my 'personal view. * * * Wc would 
zppreciate guidance from the Committee an this point." 

4.62. The Finance Commission ( 1973) had in thcir R e p r l  observed 
inter alia as under: 

'6 . . . . . .the practice. . . . . .of keeping ready a list of works to be 
taken up for executic~n ss relic\ propr:.mrue:, appears to have 
fallen, into disuse in many States. Thc result is that in an 
emergency, relief works are in many cases taken up on an 
ad hoc basis with inadequate attention to their long term 
utility **** what is mme distrubing i <  that a p o d  dcal of 
relief expenditure has bccn incurred on sc!-i.;n:s lorniulated in 
desperate hurry which turn out to he vcr!. largely u:~produc- 
tive witfiout any appreciable effect on +?I? pcrmancnt impr~vc- 
meht of the areas prone to drought 2nd fioadts." 

4.63. The C a m i t t e e  enquired whether it was a fact that there was 
la& d advance planning ahd the Collectors and the Statc Agencies were 
not ready before hand to undertake relief works nn a systematic basis. 



The Secretary, Department of Expenditure, ha's admitted during evidence 
;that: 

"These criticisms in detail are correct and have been borne out by 
many repacts including the Finance Commission and Auditor 
General's reports." 

4.64. Asked if the criticism of lack of advance planning was correct, 
#hat was the reaction of Government of India to such criticism. In reply, 
,the witness has said: 

"The Government's reactions were firstly to try to reduce the 
number of road projects which were particularly wasteful and 
which were essentially taken up to provide employment close 
to home in order to avoid having to move labourers and 
workers from all these areas to where the work was going on. 
One of the measures was to switch over from road buidling 
to other kinds of productive works. The second set of measures 
has been the preparation of detailed schemes, provision 
of staff in these areas for advance preparation of schcmcs so 
that the work can be done more economically and more quick- 
ly and the third measure has been that now t h ~ t  thc schemes 
are included in the plan, the question of their being left in- 
com~lete will not arise because it is simply a plan scheme 
whose progress has besn accelerated in the drought areas at 
the time of drought." 

(iii) Lack of Monitoring System 

4.65. la their Report, the Sixth Finance Commission (1973) made 
+he following observation regarding monitoring of recommendation ot 
Central Study Teams: 

"There is also no satisfactory arrangement anywhere in the Cen- 
tral Government to keep close and critical watch on the im- 
plementation of the recommendations of the Central teams." 

4.66. The Committee, therefore, desired to know the arrangementl; 
that had been made by the Government of India to ensure effective fo!!ow- 
up action on the reports of the Central Teams. In reply, the Ministry of 
Finance have in a note stated: 

"The reports of the Central teams were forwarded to the Slate 
Governments. together with the sanction. Indicating the ceil- 
ings for purpose of Central assistance on the basis of the 
progress of expenditure reported by the States. Central as-. 



sistance was released to them provisioually, subject to its h-- 
alisation on the basis of audited figures of expenditure.*** 
the only agency which the Centre has t o  ensure that funds 
have be& utilisad by the States for the prescribed purposes. 
is the State Accountants General***". 

4.67. During evidence, the Committee enquired how the problem of 
evolving an eflective monitoring system within the existing constitutional 
framework of Central-State relationship could bc tackled. The Secretary, 
Ministry of Finance, has expressed the following view: 

"I would submit that it is better to approach this problem through' 
a revised operating system rather than through the approach 
of a Central inspectorate roaming over the Stales, trying t o  
find out where the wastc took place. We are not equipped 
to do that. We are not constitutionally permitted to do that. 
11 will not be practicable to consider detailed monitoring by 

the Centre of expenditure by the States on relief." 

4.68. Asked whether it was a fact that in the absence of an effective 
monitoring system, thcre could bc leakage of funds meant for relief works, 
the Witness has stated: 

"In any works programme i t  is of course rossible to misuse the 
funds. A certain amount of leakage no douht takes place." 

4.69. The Committee enquired if a system of priorit" checks could 
not be worked out to ensure that Central assistance was channelled for 
use in productive works only. In reply, the Secretary, Mlnistry of Fin- 
ance, has stated: 

"It would take years to have check of that kind. a d  by the time 
the scarcity would have been over.'' 

4.70. Referring to Purulia District of West Ben2al which was a hack- 
ward and water scarcity area and where despite State Go-mnment'~ efforts. 
economic conditions of the people had not improved much. the Commit- 
tee enquired if the Planning Commis4on also ;.laled :inv role in the 
planning and monitoring of relief programmes in various Statrs or at least 
in acute cascs like that of Purulia. The rcnrescnta~ive of the PIanni?g 
Commission during evidence explained: 

"It is possible for the Planning Commission 3s such to assume 
the responsibility for this plan-making at the primary micro- 

level. ****It is very difficult to say that we have the means 
of monitoring as to what happened in Purulia. or  what more 
needs to be done." 



4.71- During evidence, the Committee asked if introduction of new 
pattern of Central assistance w.e.f. 1st April, 1974 following the r e c m  
mendation of the Sixth Finance Commission whereunder Central Govern- 
ment no longer gavc ud hoc assistance but advanced Goney against plan 
alloations had done away with the need for monitoring of relief works. 
In reply, the Secretary, Department of Expenditure has statcd in evidence: 

"Under the earlier system, obviousiy it was possible for the States 
to push the Central Govcrnrnent into much high levels of as- 
Sistmce* * " + . All that tllc States are now being given is a 
certain ways and means support over a plan pcriod by way 
of advance plnn ;~ssistancc so that the nccd for direct 
scrutiny of State Government claims has been scduced by 
the new systemk2***. There will bc now no distinction bet- 
ween relief works as such and the plan works. Once we have 
eliminated ad hoc works called tlic relicf worlrs. which are 
roads from nowherc to nowhere, wells dug and again apparent- 
ly filed up before thc next monsoon and thc likc. once we have 
tried to put the system under Plan Works and wc are trying 
to strengthen this by prior estimates of projects, once we 
have done a11 that. the idea of check by the Central Govern- 
mcnt agencies on execution by the Statc Govcrnnicnts is not 

feasible." 

4.72. Asked whether this mean! that now rclicf mcawrcs .;vould be 
undertaken only as part of State sector Plan works and the same would 
thereby automaticily be subjected to monitoring by the Centre. the re- 
presentative of the Department of Agriculturc clarified: 

"There is no arrangement of the State rector plans hcing nioni- 
tored by the Centre except that during the a ~ n u a l  plnn dis- 
cussions in the Planning Commission. when the State repre- 
senlatives comc, and the finmci;~l and physical progress of 
the different schemes in different sector\ arc cx:trnincd. Re- 
prescntativcs of various Mini~iries ::lw wrticipate in the dis- 
cussions." 

4.73. The Committee pointed out that the ncw sy5lcm of Central 
Assistance had come into force from April, 1973 only and asked jf it was 
not rather strange prior to that no track was kept by the Planning Com- 
mission or the Ministry of Finance or for that matter any other Ministry 
of the Government of India of thc amount of Rs. 1046.30 crores--out of 
which Rs. 832.78 crores was given by the Centre-spent by States on 
~e l ie f  of distress. The Committee wanted to know why no one concern- 
.ed with administration of relicf expenditure had thought to contempora- 



neous monitoring to  see whether the massive investment had been resulting 
in creation of durable assets and if so, to what extent. In  reply, the 
representative of the Planning Commission stated: 

"May I recall the instructions of 1966 in which the stress was 
similar. Only the contlo'q werc not as cfTective and direct." 

4.74. The Cornmillee were informed that under the instiuciions issued 
to the Statc Governments on 6th August, 1969, the States were advised 
that in the selcclion of :;G!~C~IICS f;)r pur;loc\ of cmplojnlent gencrLttion, 
they should take care to  ensure that the works arc such a:; could be conl- 
pletcd within thc period of calamities and that in ca.;c there was any 
spill-over, the funds needed for their complc.-:ion should b: found by the 
States from their own resources. During the discussion with the Stl te 
Cicwcr~::?wnts the Ccntri~i te:lms i :~so ~is t>J  10 invite t i x  :~t~cntion of the 
States lo this :$spec! and advise them lo gradually taprr dcwr; the works, 
so that they could be closcd o:i thc cmcrgencc of 11or;l:nl cmditions. The 
t : i ies ,  i; was slated, were fully aware of the f ; ~ t  ;!la: C.'cntrd finnncial 
support was limited to the period indicated in lh,: UK-OI-I of the Central 
teams. According 10 thc Ministry of Fin:mcc "continuance of the works 
bsynnd the przscrjbrd pciiod or completion of such of ti12 works as de- 
served to he completed M-as thus ;I mnttcr in which the States h::d to 
exercise their own judginent." 

4.75. In  this context, Audit ha; pointed out (Paragraph 4 . i6)  that 
"on 12nd September, 1973, Govcmment of 1ndi;r telegraphically ido rm-  
ed all drought Statcs that the drought relief operatior, st;~!.tc:l i!i thc v~::ke 
cf 1972 drought should be closcd h y  the 30th September. 1373 and that 
Crntral :;ssixtance for rc!ief woulcl ;.c'asi' i'ram tint dnt:.'' The Co::imit- 
tee desired to know the circuins:anxs leading to the ahrupt closure of 
relief operations rendzring infructuous expenditure oF cl.ore. of r;lp:es 
::]ready .pent on rclicf worh!; in wrinus S ta t c~ .  Tkfend;;ig this action of 
the Govcrnmcnt of India, the Secretary, M".;~ist!-y of Fi;?:rli:c (Dcpxtmcnt  
of Expenditure) has stated du.ring evidence: 

"Fijstly. there wcrc orders that at the cnd of any drou_cht ~ z r i o d ,  
incomp!etc works were the responsibility of the Statai. . . . . . 
Secondly, thc need for this tclegram arose becauw,. . . . . . the 
rate at  which thc expenditure was accelerating in this parti- . 
c d a r  scawn was considered danserous. Under the old 
system, the drought-affected States were in n position to  com- 
mit the Central Government. theoretically, to 75 per cent, 
potentially almost to 100 per cent of an  amount without any 



ceiling. Therefore, it was necessary to  make a sharp cut off. 
Thirdly at that time the monsoons had already set in and 
an immediate requirement of drought relief was not there. 
So the Cent.ra1 Government's action was taken after some 
consideration and it was only when the Central Government 

saw through that the drought conditions had no longer prevailed 
that this order was issued." 

(v) Execution of Relief Works through Contractor 

4.76. Giving State-wise position of execution of relict through con-. 
tractors, the Ministry of Finance have, in a note, stated: 

"(1) In some States like Rsjasthan, Madhya Pradesh and Tripura 
relief works were not executed through conlractors. 

(2) The State Government of Bihar has intimated that "execution 
of relief works through contractors is avoided." 

( 3 )  The State Government of Maharash!ra has jssucd instructions 
that except in exceptional circumstances, execution of scarcity 
works should be undertaken departmentally and not through 
contractors or cven gangmen. The State Government is of 
the kiew that "since the work  were excculcd through con- 
tractors in very peculiar special circumstances, the samc should 
be considered eligible for determining central assistance." 

(4) In a letter dated the 14th March, 1973. tile Union Planning 
Minister had advis~d the State Government of Andhra Pra- 
dcsh to avoid the taliin? up of relicf work through con- 
tractors. The State Government are staled to have offered 
the following commcnts in this regard: 

"Instructions wcrc given to Collectors to execute works as far 
as possible departmentally and not through conlraclor\. 13ut 

in tlic c ~ , c  of plan rchemc\ ;~;:rl othcr projects which are 
of a spc~i;ili,wd natulc :!nd which arc cxccntrd  wit!^ the 
help of contractors, the system could not be dispcnsed with. 
as departmental execntion of a11 the w o V k  in a wide spread 
drought was not possible. Further, duc to unsstisfactory 
law and order situation prevailing during Octobcr 1972 to 
end of March 1975, it was not possible to mobili~e enough 
supervisory and other staff to get the drought relief works 
executed departmentally. All the expenditure incurred 
under Plan projects was incurred only on employn~ent of 
labour and not for purchase of material." -. 



4.77. The Audit has reported (Paragraph 4.21) the Central Study 
Team which visited the State of Andhra Pradesh in Feb. 1973 had asses- 
sed that "of Rs. 22 crores spent on relief works during 1972-73, as much 
as Ks. 2 crores or so had gone as profit to contractars and intermediaries 
and not to provide relief to those dected." During evidence, the Com- 
mittee enquired why were contractors and intermediaries allowed to a mass 
profits of Rs. 2, crores or so on execution of relief works in Andhra Pra- 
desh. In reply, the representative of the Ministry of Finance saqd: 

"We do not know." 

4.78. The Secretary, Ministry of Finance, (Department of Expendi- 
.lure) however, said: 

"We should be prepared to examine this particular case." 

4.79. The Committee pointed out that the Central Study Team which 
visited Andhra Pradesh had noted that in some cases contractors' profits 
on execution of relief works was 15 pcr cent and enquired if this was 
considered a reasonable margin of profit. In reply, Secretary, Department 
d Expenditure, has stated: 

"15 per cent margin does not consist entirely of protit. Even if 
Government were to do it, there would have been a 12 per 
cent Government supervision charge. That does not mean 
that that is the Government's profit. You have to supervise, 
have camps, accounts system staff etc." 

4.80. Asked if even the contractors' profit of 15 per cznt was counted 
lor  computation of Central assistance, the witness has stated: 

"Only labour charges were included as Central assistance. M a t e  
rial cost was excluded." 

4.81. ln a notc furnished after evidence, the Ministry of Finance have 
.stated that: 

"The Central Teams generally took into accvutlt only the wage 
and material components of the expenditure on certain broad 
norms. By and large, they adopted a ceiling of 15 per cent 
for the materialloverhead component of the works. During 
the discussion with the States, they imprrcsed upon the need 
for concentrating the resources on providing wages to the 
affected population and to minimise the expenditure on ma-, 
terial component and overheads." 



4.82. The Committee asked if the pwctice of execution of the relief 
works through contractors was not contrary to purposes of relief employ- 
ment and if so how Government would ensure that in future no part of 
relief expenditure went to the pockets of contractors. In reply, the Secre- 
tary, Ministry of Finance (Department of Expenditure) said: 

"There will be now no distinction between the relief works as, 
such and the plan works." 

4.83. Asked if the Committee could take it that with the integration 
of relief works with Plan works, all plan works would be executed depart- 
mentally and not through contractors, the witness has clarified that: 

"Under the new system, since the assistance will have to be in 
the form of plan assistance, the schemes will also have to 
be executed as plan scheme. There are no instructions that 
all plan schemes have to be done departmentally, etc. and 
that neither the private contractors nor other agencies can 
be used. The State Government can use any agency." 

4.84. The Committee wantcd to know what types of plan works were 
generally entrusted to contractors. In reply, the Sccrelary, Ministry of' 
Finance (Department of Expenditure) has stated: 

"Private contractors are there in large irrigation works where the 
organisational pattern is such that you can't entrust to small 
groups of people. It  is arguable that if large work is entrusted 
to contractor, if there is profit element, that prolit is not a legi- 
timate charge on relief work." 

4.85. As regards execution of small works by local bodies in various 
States, the Secretary, Ministry of Finance (Departmcnt of Expenditure) 
has said in evidence: 

"The use of local bodics cannot ab initio be ruled out because 
these are normal agencies for carrying out small scale works. 
There can be better control by States of their own local bo- 
dies. We can't say that local bodies or BSS etc. or anybody 
else are not to be used for executing relieE works and plan 
works in drought-affected areas." 

4.86. The Committee wanted to know if the Government of Tndia 
had issued any guidelines to States as to what should be the executing 
agency for relief works undertaken by States in the wake of Natural cala- 
mities especially when Central assistance was also given. The Secretary, 
Department of Expenditure, said in reply: 



"As far as we are aware there is no such guideline issued in the 
past about the agency of construction." 

(vi) Relief Wages 

4.87. Audit has reported (Paras 4.21, 4.26 and 4.30) that in Andhra 
Pradesh, Maharashtra and Uttar Pradesh, relief wages were equal to  
and sometimes higher than the normal wage rate. although some State 
relief manuals provide that relief wages should be slightly lower than 
normal wages to avoid the possibility :.,' individuals preferring relief works 
to other employment. 

4.88. The Committee desired to know whether Government of India 
had issued any guidelines on this subject. In reply. the Ministry of Fin- 
ance stated in a note: 

"The background paper circulated to the Statc Governments in 
January, 1976 takes care of the 'Employment on Relief Works' 
(Para 12) and 'Wage Structure' (Para 13 )." 

4.89. The background paper referred to abovc contain5 the following 
provision for employment on relief works: 

"Another phenomenon which has asserted itself during the recent 
years is that of heavy on-rush of affected ~ e o p l e  to the re- 
lief works opened for providing employment to thc persons 
really in need. What :ncawres should hc adopted to ensure 
that the numbcr at the re!ief works does not get unnecessa- 
rily swollrn would have to be considered. Most of the Codes/ 
Manuals at present do not contain any elaborate arranpe- 
ment to restrict the number of persons given emplogmcnt on 
relief works, except by requiring those who come to get em- 
rloyment to produce certiFcates, etc. of their beins 2enuinely 
in need of eni?loyment. Some of the Codes!Mnnual< con- 
tain provision in regard to the total number of persons who 
could be provided employment, 17;:. 10 to 20 per cent of 
the affected population; whereas others contain generalized 
provision that all able bodied persons wi'lin!: to work should 
be provided with employment and that rclief works are works 
opened for relieving unemployment from amongst rurd  
population. Specific measures t o  restrict the number of per- 
sons on relief works as also to prevent any- tendency to use 
relief warks for solving the endemic unemployment and 
under-employment problem in the rural area, such as ( i )  res- 
tricting the number of persons from each family; and ( i i )  en- 
suring that only persons who have either 110 land or have 
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very small holdings are provided employment on relief works, 
would have to be gone into." 

4.90. The following provision in the background paper was stated to 
take care of the subject of wage structure: 

"The question of wages allowed, task prescribed etc. is also relc- 
v a t  in this regard. If the wages alloweti are h~crative, it 
would be difficult to check the on-rush of persons sceking 
employmcnt on rclief works. Of course, the wage allowcil 
will have to be sufficient to enable the worker to have suHi- 
cient food at the prevailing market pricc for hirnse'f and his 
family members. If, howevcr, the wages arc suitably framed 
keeping in view the wages in the open market and the need 
that there should not be any diversion of persons employed 
on plan and development works to the relief works, they 
would be conducive to restrict the mmher of persons em- 
ployed on relief works. Special care also nzeds to be tahm 
in this regard of the scheduled castes/trjbes and other vul- 
nerable sections of the rural population. so as to ensure that 
they are not left out of relief operations. Thc whole gamut 
of questions such as ceilings on wayes, rclstion of wages to 

output, reduction of task, lowering of schedule of rates, pro- 
vision for employment of children, wage,; to bc paid to the 
female workers, provision regarding weekly rest and ~nater- 
nity benefit, etc. would have to be gone into." 

4.91. The Committee find that of the amount of Rs. 543.86 crores 
incurred on relief works by nine States (Maharashtra, Rajasthan, Gujarat, 
Andhra Pradesh, West Bengal, Karnataka. Orissa, U.P. and Bihar) during 
the Fourth Plan (Auril, 1969 to march, 1974) as much as 61 per cent (i.e. 
Rs. 336.78 crores) was spent on unprodwtive works like roads and mefa1 
breaking. It was admitted during evidence that "these works, as one might 
put it, were roads from nowhere to nowhcwe." Some of these works, it 
was stated, had no relation to the 20-years Road Development Programme. 
The expenditure has been sought to be justified because "it was essential 
to provide employment close to distressed people's places of living". Ac- 
cording to the representative of the Ministry of Shipping and Transport, 
the entire expenditure cannot be described as wasteful because part of that 
expenditure was on metal breaking at quarries which at least was put to 
productive use. From the figures made available to the Committee, it has 
k n  noticed that of the metal broken and collected during fhe Fourth 
Plan the utilisation was hardly 18.9 per cent in Maharashtra, 55 per cent 
in Gujarat etc. The Committee would like to point out that the utilisa- 
tion of stone metal was the lowest in a State like Maharashtra which spnt 
& highst amount (Rs. 140.19 crores) on thii accomt. 



In this connection, it is pertinent to recall the statement of the repre- 
sentative of the Ministry of F ' i i c e  during evidence that %e Central 
Teams also in many cases have clearly advised the State Governments to 
concentrate on work  other than road making and metal breaking" and in 
Government's view money should be spent preferably on on-going medium 
and minor projects. The Central Team which visited Rajasrhan in 1969 
has unequivocally stated that "it is better that instead of roads more pro- 
ductive works are carried out". Despite the awarcnoss, on the part of the 
Government, of the relatively little or no returns from relief operations of 
this nature. the Committee note with surprise that the major portion of the 
expenditure of Rs. 336.78 croreh was incurred by nine States on roads 
and metal breaking during the Fourth Plan. The amount spent on h i p -  
tiun accounted for only 18 per cent of thc total expcmdilirr~ on relief 
worliv. The Committee cannot view wit% equanamity thc preponderant 
emphasis that was placed on road building 2nd mdA brcaking works 
wifhonf ndoqwjtr attention, hcing paid to their long term utility. 

l'hc Commiftcc concede th:!8 it may not always be practicablc, in .a  
cri~ic. carrwd bv a natural calamity, to ensure that onlj works of a dur- 
ablr na*rrrr arc undcrtakm to provide relie{ ernplo?med Thcy would,, 
however, aivc that. a\ far a4 p.;sil,le, the. relid measures should he suit- 
ably intepratcd with on-going plan whcrnc*, or schemes which mikht have 
been dc?i.rred on acrount of financial constraints, so that funds allocated 
for distrcw relief are utilised more gainIuElr and servr the d~ial objective 
of allcwisting distress a.; well as creating durable and hsting assets which 
would in tvrn mitigate if not altoaethcr eliminate, the adverse efFccts of 
future natoral calamities which mag occlmr. This could, be acbieved by 
adequatc advanm planning and the preparation of a shelf of schemes (re- 
ferrcrl to later in this Report) to ho utilised in the event of a calamity.. . . 

4.92. A striking feature revealed by analysis of expenditure on irriga- 
tion is that though funds were allocated in some States to major and 
medium projects to accelerate their complotion and to provide rclief em- 
ployment. the States were not able to make headway in achieving the 
underlying objwtive. For instance, in one State the largest number of 
persons cn~ploycd on four irrigation projects was around 31,000 (July. 
1973 1 as against its intention to employ 1,00,000 persons. 

In another State, though the State Government spent a sum of Rs. 10.56 
crores from reliof funds on three impt ion  projects including the State 
Electricals Board, the money was stated to have been spent on materid 
intensive works in progress. 

In yet another State, the Committee learnt that thongh more labonrersl 
could have been employed on 11 out of 15 major irrigaGon projects in 
the States, only 69,000 labourers were employed 



Though the attempts by these S b t e s  have not gone very far in rrchiev- 
ing the objective, tbe fact that &em States did make attmpfs in this direc- 
fion should commend itself to other States. The Committee would, how- 
ever, recommend that the Gover~tent  shW identify the factors respon- 
sible for the limited success of the schemes for integrating measures for 
relief eanployment wiB on-going major and medium irrigation schemes. 
Such an exerase might lead to a greater success of the scheme in the event 
of a natural calamity. 

The Committee stress that consistent with economy and the resources 

available every effort should be made by State Governments to provide 
relief employment to maximum number of people, hit by drought condi- 

tions etc. on irrigati~n vrojects, (major, medium and minor etc.). 

4.93. The Committee find that while, on the one hand, relief funds 
running into crores of rupees were being spent on unproductive works 
like roads and metal breaking causing depletion of plan resources, there 
were instances on the other hand of under-utiIisation and non-utilisation 
of other funds which, if gainfully spent, might have provided greater em- 
ployment opportunities to the people in distress. To quote a few instan- 
ces, of the Rs. 67.78 crores provided for 32 plan and non-plan schemes 
in the budgets of Andhra Pradesh for the years 1971-72 to 1973-74, 
Rs. 12.43 crores were surrendered. In West Bengal out of the provisiolr 
of Rs. 22.24 crores for employment-oriented schemes like the Drought- 
Prone Areas Programme, Crash Scheme for rural employment etc. for the 
years 1970-71 to 1973-74, Rs. 7.09 crores remained unspent. Govern- 
ment of BLar is reported to have surrendered Rs. 4.16 crores out of 
Rs. 5.49 crores allotted for employment oriented schemes during 1971-72 
and 1972-73. The Ministry of Finance have tried to explain that sur- 
render of funds under one item should not be viewer? la fsdlatibn but 
should be considered alongwith excess expenditure on other items. The 
Committee were informed that as on 29 April 1972, the States had an 
accumulated over-draft of Rs. 641.92 crores which had to be cleared by 
the Centre through special loans. The Committee concede that-but for 
such surrenders of funds, the camulative deffcit/overdraft of States would 
have been even larger than what it was. But the fact cannot be gainsaid 
that succh a practice bas a baraehd effeet ob the resources position of the 
Govenrment. Wbile on tbe one halul government is hardput to find re- 
sources for assisting the States to tide over the difficult situations created 
by natural calamities, the States on the other hand swrenider fmds because 
of the latk of meaningful projects to expand the sums thereon. The Comr 
miwe thereiore wonld urge tbat hut&   ear marked' f6r srdpbyment- 
wiepted d e m e s  may be d b e d  by the States to Che &a&~ extmt 

- - ,  



possible in keeping with the Government's aim of Anding productive j4W 
lor the unemployed millions. 

4.94. The committee note that the main responsibility of a Central 
team is to make an on-theispot assessment of the situation created by the: . 
natural calamity, determine the nature and extent of relief measures that 
the State would have to take to cope with the situation and to recommend 
the ceilings of expenditure for various purposes which should q u a l i  for 
Central assistance. In their report, the Sixth Finance Conmnission had 
expressed the view that by and large the findings of the Central Teams 
"tend to be of an impressionable nature" because in their view these teams 
were constituted at short notice, were composed of representatives &awn 
from various Ministries only, and undertook only brief visits. The Secre- 
tary, Ministry of Finance (Department of Expenditure) has admitted dur- 
ing evidence that during their brief visits to States which genedly ranged 
from 3 to '7 days thcse teams neither scrutinised the works in progress nor 
the extmt of actual damage done by a calamity. It was also revealed dw- 
ing evidence that lhese teams did not check in detail the propositions made 
in the Memorandum submitted by a State Governmmt to back its claim 
for Central assistance. 

The Secretary, Ministry of Finance, in his evidence before the Com- 
mittce has drawn pointed attention to the fact that the Central Team holds 
"a general discussion at the o@,cial level between the senior officers of the 
States concerned and the Central Team followed usually by some kind of 
a visual inspection of the damage hne". He has reminded the Commit- 
tee of the fact that "we arc dealing as a part of the constitntionat set-up 
in the country, as Central Government, with the State Governments, the 
State Legislatures, the State Ministers and the State Executives.'' It 
would appear that the Central Teams, play at present a very limited role 
in the matter of assessing the damages as also the financial assistance that 
would be needed by the States to cope with the situation. 

The Committee would like Government to consider how the assess- 
ment by the Central Team could be made more pertinent and informative 
so as to see that the agreed objective of expending relief on approved Plan 
schemes to provide gainful employment to drought hit people was better 
achieved. 

4.95. 'Xhe Committee note that in M r  Report, the Sixth Finance 
Commissi~n (1973) had observed that the practice of keeping ready a 'tist 
of works "appears to have fallen into disuse in rmany states." Though 
CoBacaKs were expected to prepPlre and keep ready a sbdf of relief works 
wMch c d d  bi ideted at short wtice, snch an exercise was not done in 



most of the States even in districh 'which had repeatedly been affected by 
drought, floods or cycbnes in the past, with the result that there were 
dekys in selection and commencement of relief operations and even *ere 
works were started, these were not systematically progressed and complet- 
ed. Admitting during evidence that ''these criticisms in &tail are correct?, 
the Secretary, Ministry of Finance has explained that with the change in 
the pattern of central assistance, the schemes would be ihcluded in the 
Plan rrnrl therefore the question of their being left incomplete would w t  
arise- 

L 

.4.96. The Committee concede that relief of distress caused by natural 
calamities is primarily the .responsibility of the States and that with 
the change in the pattern of Central assistance for relief measures eflective 
from April 1974, the role of the Central Government has become further 
limited. However, keeping in view L e  fact that large areas: of the country 
are prone to natural calamities, and the importance of a coordinated 
national effort, the Committee would sugpst that Central Government 
should, using its good offices, emphasise on the States the need "to sec that 
detailed schemes for providing d~lmhle infrastrwture facilities for deve- 
lopment in these dis:tricts/areas, as per plan, arc prepared and kept ready 
in advance so that these could be pnt into operation without delay to pro- 
vide gainful employment for the nccdy ia times of distress. 

4.97. The Committee are perturbed to note that while the State Gov- 
ernments spent as much as Rs. 1046.30 crores during the Fourth Plan 
(1969-70 to 1973-74) on relief of distress to the people caused by natural 
calamities, no monitoring system was ib operation throughout the Plan 
period to keep a watch on the physical achievements resulting from such 
expenditure with the result that no precise estimate of the durable assets, 
i f  any, crmted by such a massive investment was available. The Com- 
mittee are not impressed by the plea made during evidence by the repre- 
sentative of the Ministry of Finance that as the relief of distress was pri- 
marily the responsibility of the State Governments, the question of moni- 
tohng by the Centre did not arise. 

The Committee feel &at if a monitoring system had been developed, 
it would have enabled the Central Government to keep a contemporane- 
ous watch on the developments in the field and so dikect the effort that 
the colossal amount of Rs. 832 crorea which was disbursed by way of 
Central Government assistance during the Fourth Plan was ntilised to the 
best public advantage by creation of dorable assets preferably as per &e' 
approved Plan Scbemem. 

Even with the medification 01 the Sssistamce scheme fmm April 1974, 
the Committee fed that the need for monitoring has not been obviated aa 



it is but appropriate that the Centre should know contemporaneously how 
the accelerated financial assistance is in fact being expended in the field for 
implementation of approved Plan schemes. 

4.98. The Caanmittee are perturbed to noto that even though Stator 
Manuals prohibit employment of contrac'lors for execution of relief works, 
except under certain circumstaoces, so that rolief is provided directly to 
the affected populatio? and intermediaries are avoided, some of the States, 
eg. Andhra Pradcsh, Maharashtra and BPhar had been entrusting relief 
works to private contractors who, it is understood, made sizeable profits 
in the process. As pointed out by Audit, a Central Study team which 
visited the State of Andhra Pradesh ha(% asscssed tlrnt out of Rs. 22 
crores spent on relief works during 1972-73. as much as Rs. 2 crores or so 
had gone as profit to contractors and intermediaries and to that extent re- 
duced the amonst of d ie f  available to those affected. The Team also 
pointed oul that the contractors were making profits which, in some cases, 
werc as 1I&y+ ;rs 15 per ccnt. The representative of the Ministry of Fin- 
ance explained during cvidence that 15 per cont margin did not consist 
entirclv of profit and th:tf mren i f  Governn~ent wrre to t'hcsc works 
departmentnllg. fh..:e wodcl have hern a 12 por ccent Covermrnlcnt snper- 
vision ch3rs. Yhr;. representative, however, assured the Committee that 
the obscrvatiom sf the Ccntral Study Team about contractor's profit to 
the tune of Rs. 2 crorc* wodd be gone into. 

The Committee have becn given to understand that from April 1974, 
there will 1w no distinction as such between rdie.f works and the plan 
works. I t  is also understood that the States are free to entrust their plan 
works to any agency including the contractors. The. Committee learnt 
during evidence that even prior to April 1974 no guidelines were issued 
by Government on this subject. 

The Committee need hardly point out Chat it would obviously be bet- 
ter to m i m i s e  the percentage of resources devoted to the actual imple- 
mentation of the schcana in the field by reducing the overheads on depart- 
mental charges, contractors agencies etc. The Committee would like the 
Government to review the matter ia  detail and lay down suitable norms 
in this behalf. 



CHAPTER -V 

GRATUITOUS RELIEF AND OTHER MEASURES 

Gratuitous Relief 

5.1. The scale of gratuitous relief applicable to various categories of 
distressed people and its duration are fixed by the State Government dep- 
ending on the nature and extent of calamity. During floods and cyclones, 
emergent relief is given in the shape of food, clothes, utensils, etc. for 
short periods, say, a week or so, till the floods recede. In doing ?-o, gene- 
rally no distinction is made between different sections of the affected 
population and relief is afforded irrespcctive of one's capacity lo work or 
his pecuniary circumstances. In the n s e  of drought, gratuitous relief is 
to be restricted to old and infirm persons who arc unable to work and 
have no one to support them; it is given for a longer period and its duration 
is to be limited to the next major harvest. 

5.2. In certain States (e.g. Bihar, Uttar Pradcsh and Jammu and 
Kashmir), the, principle of gratuitous relief has been extended to fires in 
which lvouscs of many people are burnt. 

5.3. During the five years ending March 1974, Rs. 110.68 crores were 
spent on gratuitous relief including cash doles to disabled and indigent 
persons, free or concessional supply of food, clothes and similar items. 
Expenditure on certain other rclief measures such as free or concessional 
supply of secds, fertilisers and other agricultural inputs, grants for repair 
or rcconstruction of houses damaged by floods and cyclones, remission of 
tuition fees, repair and construction of school buildings, provision of drink- 
ing water measures for prevention of epidemics and grants to weavers, 
fishermen and artisans has been dealt with in the suoeeding Chapter. 

5.4. Cash doles, clothes and food (cooked or otherwise) were distri- 
buted mainly through Revenue officials. In certain States, notably Bihar 
and Kerala, free kitchens, feeding centres and gruel centres were also open- 
ed for serving cooked food. While large sections of affected population 
were given gratuitous relief in the event of floods etc., such relief on occur- 
rence of drought was to be( restricted to a small section of the affected 
population, who were unable to work due to physical infirmities etc. 



5.5. Cknerally, lists of eligible persons were not prepared and got 
approved by Collectors/Sub-Divisional Officers. It  appears that some- 
times gratuitous relief was provided to ineligible persons. 

5.6. Uttar Pradesh tops the list of States incurring expenditure on 
grauitous relief. The amount spent in that State during the five yetars 
was Rs. 29.77 crores. Closely following was West Bengal which spent 
Rs. 27.88 crores. Third was Bihar which spent Rs. 18.28 crorcs. 
Amongst the major States. the smallest amounts were spent in Madhys 
Pradesh (Rs. 31 lakhs) and Rajasthan (Rs. 86 lakhs). Out of Rs. 274.66 
crores spent in Maharashtra on distress relief, only Rs. 2.16 crores spent 
on gratuitous relief. In certain States, notably West Bengal gratuitous 
relief was treated as a social service payment and was distributed almost 
every year whether there was a calamity or not. In certain States (e.g. 
Uttar Prndesh, West Rcnpal and Kerala) gratuitous relief was sometimes 
continued after the calamity was over. 

5.7. West Bengnl-In this State gratuitou\ rclicf is given in normal 
times onEy to the crippled, handicapped, the old and othcrs who are unable 
to earn their living and have no relatives to support them. While the 
State Government has determined that a maximum of 0.2 per cent of the 
population may be given gratuitous relief in normal times, relief is 
actually to be given only to selected individuals who arc eligible. The 
Anchal lelief committee i3 responsible for preparation of priority lists ot 
persons who deserve gratuitous relief, which are to be checked by the 
Block Relief Committee and finally approved by the Sub-divisinnal Officer. 
An Officer so authorised has to check these li'sts at random to sea that no 
names have been erroneously omitted or included. In Malda district, 
where 2';' thousand tonnes of foodprains valued at RI;. 2.29 crores were 
distributcd free betwecn 1968-69 and 1971-72, no such priority lists had 
been prepared. In test-check in Hooghly and Bankur,~ districts where 
foodgmins were distributed free in different years. it was seen that priority 
lists were prepared late and were then not always scrutinised or approved. 
The peroentage of population to whom gratuitous relief may be given was 
increased by Government during periods of distress. a specific percentage 
being fixed for each district on each occasion. In three districts, 55.66 
lakhs units of foodgrains (unit signifying one day's ration for one person) 
were distributed between 1970-71 and 1973-74 as against 29.57 lakh 
unit$ admissible according to the percentage approved by Government; 
the value of foodgrains distributed in excess in this sense was Rs. 72.03 
lakhs, In a. Sub-division of West Dinajpur where 15 percent of the popu- 
lation was to be covered in August 1972, foodgrains were distributed to 20 
to 30 per cent of the population: value of foodgrains distributed in excess 
was Rs. 4'.25 lakhs. In Malda district, consequent on a flood, wheat was 
to be dist'lbuted for a fortnight in August 1971 in a municipality to certain 



categorial of persons excluding 'professional people, those in service and 
traders. Actually, 668 tonnes of wheat were distributed in that fortnight 
against 240 tonnes admissible, the excess expenditure being Rs. 3.74 
lakhs. No priority lists had been prepared, nor were acknowledgement 
of recipients available (July 1974). The State Government had decided 
in 0ctob:r 1970 that distribution of foodgrains in Hoogly district in the 
first fortr~ight o f  November 1970 w:~s unnecessary; nevertheless. food- 
grains worth Rs. 13.44 lakhs were distributed. Similarly, in a Sub-Divi- 
sion of that district foodgrains valued at Rs. 2.46 lakhs were distributed in 
September and October 1971 though the Sub-Division was not included 
in tha relief programme. Further, in that district foodpains valucd at 
Rs. lS.91ii lakhs wcre distributed in 1971-72 :IS flood relief thrco i:) four 
months after occurrmcc of the floods. In :I hloci; in h':.!d;:: district where 
floods hnd occurred in July and Aupust I T l ,  1,i-heat cnstin:! R c .  1.97 
lakhs w::s distributed as flood rclicf in Novrmbcr 1Q71. On the occ:14:!n 
of t!ic Puj:ls in 1972. i n  that S!:it~ 3 :I) l : ~ h k  d!- l~! i i : . ; .  ,urlBes ;!nu cliildrcn's 
garmcnts v ~ r t l i  Rs. 10.09 laklrs we1 e purck-ct! f.:r c i i - 3  8 ib~iiicln to da- 
trewx! pix-sons, 3 q:rot:l of 200 pieczs of c i l i ~ ~ I i ~ ~ ,  i : ) ' )  ;>i*:;c< t : ;  .,:,: I;> :ind 
SO0 ;-~izces of c!:il.i:c's garmcnra being, fi..,-.d f:>;- e:!:.!~ .A r~c : i l : l ! y  Consti- 
tucn;.;] fo- tfistri':m!icln through Mcmbers of kegkk:tivL. Asscnlhl!- f . ! . : . ~  
sucll sccords as were available. i t  w:!~ scen that 32 260 r?.;eccs of 1.hii-il12s 
were distributed tlirough 26 Members or Lc~is1r;livr Acsc!nhly : ad : h,t~:n- 
ber of Pnrlian~cnt. Complcic recerc! of distriboti:!n n <.s not k q d .  

5.8. A noteworthy feature was that both gratuiVw rclicf and rclicf ~ o r k s  
wcre continued in certain districts for vcry l o n ~  pcrlo:'-, sometime\ tlirc,Lrgh- 
out the ycar. For instance, foodgrain\ arc to bc tfistribut?d f r c  for a 
short period (two or three week) after a flood, but distribu:ion actually 
continued for more than 6 months after the floods of 1970-71 and lC+71- 
72. The Central study team had observed (June 1972) that dishurwnent 
of grL~tuitous relief was continued in Rankura districr whether or not 121-re 
was a drought. In Purulia district where expenditure on relief measures 
had beer1 incurred every year, thc Collector had indicated !March 1973) 
that the district "survives on test relief cxpcndi!lm In fnct. ~f this source 
is stopped, the district economy will be in the doldn~ms". From a report 
furnished by him to the State Government in March 1973. it seems that 
the real problem was that 14.78 lakhs of the rural population, including 
1.69 lack agricultural workers have no  income hctween January and July 
each year, their income during the rest of the year being inadequatr to 
support them through this period. Conditions seem to be similar in 
Bankura district. 



101 
OTHER RELIEF MEASURES 

5.9. Apart from relief works and gratuitous relief in cash or kind 
mentioned in *Chapters V and V1, State Governments also initiated cer- 
tain other relief measures necessitated by floods, cycloncs or drought. 

5.10. Where therc was a ddru&t, relief measures includcd provision 
of drinking water, cattle conservation and supply of fodder, supply of 
seeds, fertilisers, etc., grants to, or relief schcmes for weavers, artisans 
and others, remission of revenue and reimbursement ot tuition fees, n d i -  
cal rclicf, provision of nutrious food to relief workers, etc. Measures ini- 
tiated in the wake of floods and cycloncs also included repairs to public 
properties, such as irrigation sources, buildings and roads, grants for repair 
or  reconstruction of damagcd houses and grants for rcpzir of school buil- 
dings. 

5.1 1. During the fivc ycars April 1969 to March 1974, of Rs. 924.22 
crores spent on rclicf mcasurcs. Rs. 142.40 crores werc spent on s ~ c h  
items. Jniportant and intercsting points noticed in rcview of cxpendirure 
on such relief mcasurrs arc mcntioned in the succeeding paragraphs. 
(Pages 85-1 17 of Audit Rcport). 

5.12. In repair of irrigation sources, roads, ctc., in West Bengal, 
Tamil Nadu, Orissa and Himrlchal Pradesh there was considcrablc delay 
in starting or completing the repairs; in fact, many assets were repired 
a year or so after the flood or cyclone, or were lying unrepaired ;it the 
timc of Audit. Instances were also noticed where there was doubt re- 
garding the technical quality of the work done. Arrangements for supply 
of  fodder for catt!e sufcred from some deficiencies, e.g., delays in procure- 
ment and distribution. some stocks left unsold, etc. In nxmy cattlc camps, 
particularly in ~Maharashtra and Rajasthan, thc number of cattlc looked 
after was much less than planned. Programrncs to obviate shortagc of 
drinking water in certain arcas werc characta-iscd by delays, tcclinical 
failures, etc. Substantial sums were spent, particularly in Karnataka, on 
purchase of r i g  and other equipment, many of which did not help to 
rcsolve the currcnl problcm; in some States. includine Uttar Pruiiesh, 
money was utilised for purchase of pipelines, pumps. ctc.. for which funds 
were a!lotted at the cnd of the financial year. Subsidies for rrpnir of houses 
as also rcimhursemcnt of tuition f e c ~  and grants and loans to wcnwrs, 
artisans, etc., were often distributed late and. in many instances, eligibility 
had not bccn 'properly checked. Schcmcs to providc relief cmplnynient 
to weavers met with very limited success in the thrce or four States where 
.substantial sums were spent on such schemc. few individuals being provided 
with employment fo.r very short periods. Some seeds purchased were 
substandard, seeds were also distributed late or cash was given to help - -- . --- 

*Chapters IV and V of PAC's 5th Report. 



cultivator to overcome shortage ;f seeds when the State Government itself 
was unable to purchase seeds. 

[Paragraph 3.11.2, 3.11.3, 6.1.1. to 6.1.4, 6.2, 4.8.4. 7.1.1 of tha 
Supplementary Report of C&AG for the year 1973-74 (Part I), 
Union Government. (Civil)] 

5.13. The Committee are given to understand that the Government 
of India decided as early as 1953 that gratuitous relief should be given 
only to the disablcd and the like persons who were unable to work. This 
was reiterated in 1966. Notwithstanding this position, expenditure on 
gratuitous relief including cash doles to disabled and indigent persons dur- 
ing the five years ending March, 1974 amounted to Rs. 110.68 crores, 
the States which spent the largest amounts on this account being Uttar 
Pradesh (Rs. 29.77 crores), West Bengal (Rs. 27.88 crores) and Bihar 
(Rs. 18.28 crores). The Committce, therefore, desired to know whether 
Government of India have made an assessment of thc adequacy of the 
measures taken by various States to restrict and control expenditure on 
doles and whether any steps have been taken to dissuade the States from 
spending so much on gratuitous relief. In reply, the Ministry of Finance 
stated in a note: 

"In their discussions with the States, thc Central Teams generalIy 
cautioned the States against spending larger amounts on doles 
and gratuitous relief. In fixing the ceiling for this item, the 

Central teams used to take into account only what they con- 
sidered reasonable in the circumstances of the situation. If n 
State Government spent larger an1ounts on gratuitous relief, 
it had to find the necessary resources on its own. Further in 
computing the Central assistance payable for relief items. the 
margin money allocatcd by the Financc Commission was first 
deducted, from the ceilings recomrnendcd by the Central teams. 
The net result was that Central assistance given for gratuitous 
relief was not of a significant order. 

The whole situation has changed with the introduction of the 
new policy with effect from 1-4-1974. Expenditure on non- 

plan items like gratuitous relief is now entirely the rcsponsibi- 
lity of the States." 

5.14. In the course of evidence, it was pointed out that the Central 
Team reported in June 1972 that disbursement of gratuitous relief was 
continued in Bankum district of West Bengal even when there was no 
drought and that according to the Collector of Purulia district of West 
Bengal, his district "survives on test relief expenditure. In fact, if this 



source is stopped, the district economy will be in do1 drums." The Com- 
mittee enquired if Government of India had considered the desirability of 
separating relief consequent on a natural calamity frojm normal relief 
which was being given as a measure of social security. In reply, the re- 
presentative of the Ministry of Finance has stated in evidence: 

"Regarding West Bengal, there is a very peculiar situation, they 
havc their own resources. I believe that even in normal times 
about 0.2 per cent of the population in certain specific districts 
of which Purulia is one is being given gratuitous relief from 
their own resources year after year. The economic condition 
n such that gratuitous relief is given and the expenditure is 
met by the West Bengal Government? 

5.15. Asked if the practice of spending relief funds as a social security 
measure adopted by the Governmcnt of \Vest Bengal was peculiar to that 
State only or whether it was followed in other States also, the witness has 
stated:- 

"It is totally out of line with the other States for the simple reason 
that the State Governments havc adopted it as their normal 
policy to give the gratuitous relief in certain districts for a cer- 
tain specified population. It does not mean that they are tak- 
ing the central assistance against that expenditure." 

5.16. The Committee wanted to know il' prior to 1 April, 1974, the 
Centre used to defray expenditure on gratuitous relief only when there 
was a calamity or whether the Centrc met expenditure incurred by States 
even in normal times. The Ministry of Finance have confirmed in a note 
that: 

"Each State follows its own policy in regard to social sccur~ty 
schemes and defrays the consequent expenditure from its own 
resources. The Centre does not give any assistance to States 
towards any expenditure that they may incur on gratuitous 
relief in normal times. The Centre came into the pitcure only 
when gratuitous relief had to be given as a consequence of a 
widespread natural calamity. a Even then. the Centre used to 
dissuade the States from spending large amounts on doles of 
gratuitous relief." 

5.17. The instances of delays and deficiencies in the administration 
of "other relief measures" such as free or concessional supply of seeds, fur- 
tilisers and other agricuItura1 input, grants for repair of houses, provision 
of drinking water etc. as ponted out by Audit in respect of the various- 
States are given below. 



Other Relief Measures States concerned 

( I )  Drinking water supply . . . Maharashtra, Rajasthan, Gujarat, Andhra 
Pradesh, West Bengd, Karnataka, 
Uttar Pradcsh and Tamil Nadu. 

'(2) Repair and restoration of roads, irri- Rajasthan, West Bengal, Orissa, Hima- 
gation works, drains, embankments ctc. chal Pradesh, Assam and Tamil Nadu. 

(3) Distribution of Seeds . . . Karnataka, Orissa, Ut~ar  Pradesh, 
Assam. 

(4) Measures to relieve fodder scarcity . Maharashtra, West Bengal, Rajasthan, 
Gujarat and Karnataka. 

(5) Grants for repair of houses . . . West Bengal, Orhsa, Uttar Pradesh, 
Bihar. 

(6) Repair and restoration of School and West Bengal, Orissa, Bihar, Assam. 
College buildings. 

(7) Educational concessions . . . Uttar Pradesh and Orissa. 

(9) Reconstruction of villages-damaged by Orissa. 
tidal bores. 

>(Io) Houses for Adivasi and Narijan Families Orissa. 

(I I )  Orchards . . . . . . Himachal Pradesh. 

2) Grants to, or relief Schemes for ;veavers Gujarat, -4ndhra Pradesh, Karnataka 
and artisms. and Bihar. 

5.18. The Committee desired to know if the Government of India 
were aware of delays in the administration of "other relief measures" and 
if so whether the reasons thcrcfor had bccn examined. Thc Ministry of 
Finance have stated in a note, that: 

"As this is :I matter falling within the sdministrativc jurisdiction of 
States. it i s  not possible to ex~lain the reasons for delays 
or dcficicncies in execution of relief measures of the kind 
mentioned above." 

5.19. The Committee asked why the light manual schemes initiated 
in certain States notably Gujarat, Andhra Pradesh, Karnataka and Bihar 
for artisans like wcavers met with little success. In their reply, the Minis- 
try of Finance have pointed out that this is not a major scheme for which 
Central financial assistance is provided and that Central Teams are general- 
ly not in favour of encouraging this scheme as a relief measure. The drought 
relief measures are according to the Ministry meant mainly for the people 
employed in agriculture. 



5.20. The Government of Andhra Pradesh have explained that thn 
weaver class in Andhra Pradcsh which constitute a sizeable population in 
.the rural areas were equally affected by drought conditions prevailing h 
.the State and relief had to be provided to this artisan class with the 
cutrence of the Planning Commission. Funds were provided for starting 
work centres for the weavers to enable them to tide over the drought. 

5.21. The Government of Bihar have intimated that in order to pro- 
vide employment to these sections of people who could not work on Heavy 
Manual Labour Schemes, the following schemes were taken up in the 
category of Light Manual Labour Schemes": 

(I)  Scheme for Spinning and Weaving To be executed through the Biar  State 
Khadi. Khadi and V U g c  Induatria Board uada 

the achinbtrativc control of the Indue- 
tries Department. 

(2) Handloom Scheme . . . . To be executed thro D i r  State Wur , &doom f crative u, 
under the -administrative control of 
the Cooperative Deptt. 

(3) Handicrafts Scheme . . . . To be implemented by the Director of 
Industrica. 

5.22. The State Government admitted that "it is a fact that these 
schemes met with little success". Consequently Light Manual Labour 
Schemes were not resorted to by the State Government in subsequent 
years. 

5.23.. The Committee note that during the five years ending MPffh 
1974, the State Governments spent as much as Rs. 110.68 crores on 'Gm- 
tnitous Relief' including cash doles to disabled and indigent persons, free 
or concessioml supply of food, clothes and similar items. The States which 
speat the largest amounts on this account are Uttar Pradesh (Rs. 29.77 
crores), West Bengal (Rs. 27.88 crores) and Bihar (Rs. 1838 crores). The 
Committee understand that as early as 1953 Government of Indii bad 
decided-the decision was reiterated in l%I:that gratuitous relief should 
be given only to disabled and like persons who were unable to work. Ie 
theiu discussions wiL the States, the Central Teams had also been caw 
tionkg the States against spending larger amounts on doles and gratuitous 
relief. Tbe Committee are, however, concerned to note that despite re- 
peated advice from the Central Government, the States have been spendmg 
on gratuitous relief liberally. 8 

.5.24. The Committee also flnd from the Audit Report that the scope, 
8 d e  and the principles governing grant of gratuitous relief vary iroaa 

'State to State. In certain States e.g. Bihan; Uttar Pradesh, Jamma & 
!Kmbmir, the principle of gratuitous relief has been extended to tires in 
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.Which houses of many perople are burnt. In certain States notably West 
Il-, gratuitous relief rpas even treated as a social service payment 

wm distributed almost every year whether there was a calamity or 
.et. Thoogh with the change in the plattern of Central assistance horn 
A@ 1974, expenditure on gratuitous relief is met by the States them- 
selves, the Committee would like the Central Govern~nent to evolve, in 
consultation with State Governments, guidelines and principles for the 
grant of gratuitous relief and commend them lo the Stab Governments for 
observance. This ~vould make for uniformiQ of approach to the problem. 

5.25. As the Audit Report Aows besides undertaking Relief Works 
for and providing Gratuitous Relief to the people h distress, State Govern- 
ments have been taking 'other relief measures' like prrwisioe of drinking 
water, cattle preservation, suppl? of fodder. seeds, fertilisers, grants to, or 
e e f  schemes for weavers, artisan5 and others, remission of revenue, re- 
imbursement of tuition fees, medical relief, repairs to public properties, 
such as irrigation sources. buildings and roads, grants for reconstruction of 
damaged houses and grant for repair of school building. The expenditure 
on these measurcs amounted to Rs. 142.40 crores during the five ye- 
April 1969 to March 1974. The Committee are distressed to note that 
as pointed out h j  Audit, there were delays and even deficiencies in the 
administration of such measures. 

The Committee need hardly emphasise the need for the administration 
of relief measures in a manner that ensures timely but adequate relief to 
the people in distress. The Committee &sire that rhe attention of the State 
Governments ma? be drawn to the defects in the administration of relief 
pointed out by the Audit for studsing their cases and drawing lessonS 
therefrom to avoid them in future. 



CHAPTER VI 

LONG TERM AND OTHER PROGRAMMES 

Drouglzt Prone A r e a  Programme 

Audit Paragraph. 

1.Conception of the Programme 

6.1. As mentioned earlier, relief works are to be undertaken in drought 
affected ares essentially to provide employment to affected persons; other 
relief measures were also initiated in the context of the current drought 
and usually terminated when the drought was over. Government of 
India, in the Ministry of Food and AgricuIture*, decided in February 
1970 that it would be necessary to take up a programme for integrated 
development of certain areas which were chronically affected by drought 
to mitigate, if not eradicate totally, scarcity conditions in those area5. Ac- 
cordingly, in : 970-7 1 the rural works programme (renamed in January 
1972 as the drought prone areas programme) was started as a nor]-Plan 
Central sector programme with an outlay of Rs. 100 crores during the 
Fourth Five Year Plan ending March 1974. 

6.2. State Governments were informed of the decision on 17 April, 
1970. They were asked to identify areas in the selected districts which 
deserved attention, to select appropriate schemes or works keeping the 
priorities of the programme in mind, to create a suitable coordinating 
agency and to compile detailed estimates for schmes to be executed in 
1970-71 by 30 April, 1970. A team of Central officers was to be sent tc* 
each State to finalise the year's programme by 15 May, 1970. 

6.3. Master Plans were to be drawn up by State Governments by 30 
September, 1970 after taking note of all development schemes being imple- 
mented and were to be such that moneys available for distress relief could 
be used to further the objectives of the p r o m .  They were to be 
&mussed by Central teams in October and November so that by December 
IPIK), the master plans could be submitted to the Government of India. 



Selection of Districts and $clrcmar 
6.4. In decthg districts, factors like incidence of rainfall, chronic 

liability to drought, environmental conditions and availability of other 
avenues of employment were to be taken into consideration. In sdecting 
schemes for implementation, the following priorities were to be kept in 
view: 

(i) Major, medium and minor irrigation projects which were to in- 
clude field utilisation activities, land levelling and other in- 
frastructure facilities necessary to develop the command area, 
for instance, roads and marketing complexes, wherever neces- 
sary- 

(ii) Soil conservation and afforestation. 
(iii) Village and district roads necessary to open up the area and to 

increase agricultural production. 
6.5. Without prejudice to inler se priority of the schemes Heference 

was to be given to schemes which were labour-intensive. Relief works 
ltaken up earlier in any district but left incomplete and mot transferred to 
.thR State sector were to ba accorded priority if other conditions were 
satisfied. The main emphasis under the programme was to be on creation 
of new irrigation sources, repairs of a substantial nature to existing 
works which added to irrigation potential wuld also be taken up. Precise 
data of ground water and sub-soil water were to be collected before taking 
up schemes. Soil conservation works on private lands of farmers were to be 
fhnced  to the extent of 75 per cent by loan and 25 per cent by grant 
a d  dugwells to the extent of 66-213 per cent as loan and the rest as grant. 
Any State which had a different pattern of assistance for such worlcs was 
t o  obtain the approval of the Government of India for continuing the exist- 
ing pattern. Specifications of works included in the programme in each 
State were to be the same as for similar works undertaken by the State 
Government in its own schemes. Only all-whether puma roads were to be 
constructed. Maintenance of the completed works was to be financed by 
the State Governments from their own funds. 
;Financing of the programme 

6.6. The scheme was to be a Centrally sponsored non-Plan scheme 
to be fully financed by grants from Government of India to the State 
Governments except that (a) purchase of equipment, vehicles, etc. was 
to be financed by loans; the State Governments could charge I f  per cent 
.of the cost of works as hire charges for the machinery and (b) soil 
consmation works and dugwells on private lands were to be financed in 
theemanner stated ifi the preceding paragraph While allocation of h&ds 
for the programme in each State was to depend on suitability of schemes 
.propom to be tnken up in the s d d  areas, the states were asked to 
proceed tentatively on the assumption that a little over Rs. 2 crores 



would be available for each district during the remaining four ycats. af 
the Fourth Plan. Suballocation between the districts was to be decided 
by each State Government; the total outlay availdble to each State was 
to be distributed equitably among the various areas selected for coverage. 
While formulating the schemes, the States were to ensure that the pro- 
gramme did not result in substitution or slowing down of the normal 
development programme already drawn up or contemplated in the Fourtb 
Plan period. They were to ensure that funds allocated to selected dis- 
tricts under the programme were not diverted to other districts or schemes 
which did not form part of the programme. Subsequently, at the mid- 
term appraisal of the Fourth Plan in 1971-72 it was decided that the 
programme would be classified as a Plan scheme for 1972-73 in view 
of the developmental nature of the programme. 

Master Plans 

6.7. State Governments were asked to prepare master plans so that 
schemes under the programme could be integrated and dovetailed with 
achemes under Plan and non-Plan development programmes in each 
firought prone district or unit. Each master plan was intended to serve 
as a set of well-considered schemes with defined inter se priority which 
could be taken up for implementation if scarcity conditions developed 
while the programme was in progress. Schemes tb be taken up under 
the programme from 1971-72 onwards were to bc only such as were 
included in the master plans. The master plans submitted by the States 
were to be sanctioned by a Committee comprising representatives of the 
Uniou Department of Agriculture, Planning Commission and Ministry of 
Finance. Funds allotted for relief works as and when scarcity conditions 
developed in drought prone districts were to be immediately utilised for 
implementing schemes under the master plan. 

Progress 

6.8. In April 1970. 23 districts in 7 States wcrc selected under the 
programme and 33 more districts in 6 States and conti~uous areas in 18 
other districts were selected during the subsequent 2 years. Thus, the 
programme covered 56 districts and contiguous areas in 18 other districts 
in 13 States as indicated in Appendix VIT. 

6.9. The programme was started in various States between October 
1970 and June 1971 except in Bihar (where work was started in October 
1971) and Jammu and Kashmir (where schemes were approved in July 
1971 and work started in November 1971). Total outlay approved and 



moulft. of ~ ~ ~ v e  apprw& for schemes under -the programme ik 
indh&d ibabaw: 

1 I 

Period 
Number of Total Total Erpm- 
dhrtrim outlay amount of d~turr: 
covered a p p d  admi& 

tative 
a p p r o d  
issued 

(Rupees in crorcs) 

Upto March 1972 . . . r56 and conti- 76-67 44'36 31'00 
11 guous areas 
{ in 18 other 
1 districts 

Upto March 1973 . . . I I I S ~ I *  83-98 67-00 
--------- -- - 

@Not available 

*Indudes some amount approved in 1973-74. 

6.10. As mentioned earlier, master plans for each district included 
under the Programme were to be drawn up by the end of December 1970 
as great importance was attached to such master plans. Master plans 
were prepared and approved for the districts of certain States, for example 
Gujarat and Maharashtra, without nluch delay. But in Rajasthan even 
by October 1972 master plans of 8 districts out of ten where the pro- 
gramme was being implemented had not been prepared. Till the time of 
the review (September 1974) master plans for three districts (Jalore, 
Pali and Nagaur) were yet to be prepared. In the absence of the master 
plans, funds allotted for relief works during the famines of 1972 and 
1973 were utilised on schemes not properly considered in advance. Also 
a number of new works were sanctioned and takcn up which did not 
eventually h d  a place in the master plans (wherever prepared), and a 
number of works included in the master plans were not taken up at all. 

Revision of concept and enlarging the scope of the programme. 

6.11. In the original concept, the main emphasis had been on schemes, 
being ldbour intensive, so as to ensure that the programme would 
generate employment opportunities in those areas where the problem 
af rural unemployment and under-employment was acute. In January 
1972 during the mid-term appraisal, the Programme was re-oriented. 
According to the revised concept, the primary focus was to be on 
development works so as to provide a permanent solution, to the e x m t  



possible, of the drought problem rather than on schemes merely to create 
.employment opportunities. 

6.12. Actually, schemes conforming to the reviscd concept were 
newly sanctioned for only some districts in Gujarat and Rajasthan as it 
.was thought that by that time most schemes had already been sanctioned 
and it was not possible to introduce major changes in schemes already 
.approved to reorient then1 to the new pattan. No attempt was made, 
as far as could be ascertained, in the majority of the States to re-orient 
the programme to the new concept. 

6.13. It will be seen trom par:tgraph 6.8 above that till March 1972 
administrative approval for scheme amounting to Rs. 44.36 crores had 
been given by Government of India. Actual expenditure in thz States 
till December 1971 was about Rc. 13.68 crores. In the next financial 
year (1972-73) administrative approval was accorded by the Govcrnment 
d India to schemes aggre~ating Rs. 39.62 crores. An outlay of Rs. 35.14 
crores was approved in 1972-73 and thereafter. Further as mentioned in 
,detail in subsequent paragraphs, a number of scheme\ were started 
only in 1972-73 or later. Thus it would appear that the assumption that 
there was no real scope in February 1972 for re-orientation of the worke 
in the programme in mmq States \\.as not entirely judfied. 

6.14. In Rajasthan. four in~portant schemes were approved in 1972-73 
for inclusion in the re-oriented programme. These schenm were:- 

( a )  Rural water supply scheme estimatcd to cost Ks. 3.35 crorcs. 

(b)  Dairy Devclo]ment schrn~c for which Rs. 1.04 crores were 
allotted. 

(c) Drought proofing project in Barmer district for which Rs. 0.99 
crore were allotted in 1972-73. 

(d)  Migratory sheep scheme in Jaisalmer district for which 
Rs. 0.40 crore were allotted in October '1972. 

6.15. Twenty-nine works were sanctioned and startell under the rural 
water supply scheme. Whilc Rs. 1.62 crores were spent, onlv two water 
supply schemes were completed till March 1974 and five schemes were 
completed till March 1975. For the dairy develupment scheme, the 
allotment of Rs. 1.04 crores was rcduced to Rs. 0.40 crore in August 
1973. Plans to activate five tubewells and est~blish numerous milk 
chilling centres in Jaisalmer. Pali. Nagaur and Jalorc districts were there- 
upon reduced in scope to establishment of only four milk chilling centres 

- in Pokaran, Pali, Rollotra and Merta towns. One of these wak reported 
. to have been commissioned in 1974-75. The other centres had not been 
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commissioned (February 1975) as some equipment had yet to be, received 
and buildings were not ready. 

6.16. The drought proofing project in Barmer district envisaged pro- 
vision of an infra-structure for increasing production of mil.k, mutton and 
wool, by electrification of tubewells and increased s u p ~ i y  of potable 
mter ,  improvement of breed of cattle and sheep and similar other 
measures. This project was not taken up at all. The migratory sheep 
scheme in Jaisalmer district was to develop a large Fasturc (area about 
20,000 acres) which would create a reservc of Soddcr for that district 
and also receive sheep during a drought. This project was expected to  
obviate the need for migration of sheep during drought which causes 
starvation and death of the animals and misery to the breeders. It was 
also expected to increase wool and mutton production. This project was 
also not taken up either. 

6.17. For Gujarat, water supply schemes (estimated cost: Rs. 1.03 
crores) to cover 76 villages and a pasture developmat scheme (estimated 
- ~ t :  Rs. 0.16 crore) were approved according to information furnished 

~ l j  the State Government. *Rupees 0.74 crore were spent upto March 
1974 on the former but works taken up  under the scheme remained largely 
incomplete. 

6.18. The pattern of the programme approved for Haryans was 
essentially different fgom that approved for other States, as most of the 
money was to be used as part of the requirements for three major irriga- 
non schemes which would have a total cultivable command area of 1.49 
lakh hectares. For these three on-going schemes, iumelv Loharu lift 
lrngauon scheme and increasing the capacity of the Jui Canal and the 
Jhajjnr l#t irrigation schemcs. rupees three crore were givcn by the 
Central Government against Rs. 17 crorcs relported to have been spent on 
the three schemes by the State Government. While work on the Jhajjar 
lift irrigation scheme was reported to have been completed. works c?n the 
other two were in progress (December 1974). 

6.1 9. Apaimt Rs. 1 1 1.81 crol c s  sanctioned for v:lrious w"cnic\ in 
the 13 States. Rs. 92.27 crore$ were spent by t?ie S t a h ,  includiqg 
amounts spent after July 1973 on minor irrigation works in accordance 
with the instructions issued by Government of Tndia in Octobcr 1973. 
The Central Government had approved outlay of mo*.e than Rs. 10 
crores each in the six States of Rajasthan (Rs. 19.74 crores). Uttar 
- _ _ _ _ -  --- --- 

*Acmrtling to Government of India, th schemes were to cover 123 villagm at an estimated 
r ost of Rs. 0.70 crore. 



Pradesh (Rs. 11.66 crores), Maharashtra (Rs. 12.64 crores), Guj'atat- 
(Rs. 13.93 crores), Karnataka (Rs. 13.11 crores) and Andhra Pradesh 
(Rs. 10.10 crores). 

6.20. Expenditure as reported in the 13 States is as shown below: 

Expenditure Percentage 
(Rs. in of total 
crores) 

- -- . -- . -- . 
I. Irrigation . . . . . . . . .  51-07 56-00 

. . . . . . . . .  2. Roads 23-50 26-00 

3. Afforestation . . . . . . .  7-22 7-50 

. . . . . . .  4. Soil Conservation 6.15 6.50 

5. Other scheniej . . . . . . .  4' 33 4-00 

6.21. Expenditure incurred and the Central assistance released are 
indicated in Appendix VI11. It will be seen from the above table that 
though road works werc to be given the lowest priority, cxpcnditurc on 
roads was 26 pcr cent of the total expenditure; in iact, the Union Depart- 
ment of Agriculture had itself approved expenditure on roads equal to  
24 per cent of the total outlay. Expenditure on r o d s  incurred in Jammu 
and Kashmir, Tamil Nadu. Bihar, Andhra Pradzs'n and Rajasthan 
was more than one third of the total expenditure in thc respective 
States. 

6.22. The broad picturs of the works undertaken in the various main 
sectors as s e m  from reports and records was as givcn below: 

6.23. Irrigation schemes undertaken under the programme were 
mostly minor or medium irrigation works except in Haryann where some 
major sche~uos werc taken up. 

6.24. Tn 29 districts of eight States where the Prnyammc was in- 
p!emented. 2.560 minor irripation schemcs were to hr: undert;tkcn to 
irri~ntc 2.47 1:lLh hectares. Till March 1974. 1,099 work< were com- 
pleted which had an irrisntion potential of 0.45 I:ikh hcctnrcs*. Total 
-- _ _ _- _ _ _  ._ ___ _ -_ _-__. _ 

*Thr figurcc indicated in the r rv iw  relatinq to the number of irriqation schemes ap- 
proved, the area to he irriqated, the number of schemes complrted till March 1974 and the 
iPiRation potct~tial rrrated, arr  based on thc record9 of the Statr Governments or imple- 
rnentinq aqencies. Government of Tndia (Department of Rural Development) have inti- 
mated diFrrcnt figure in some cases. The Department has been recluestrd to reconci'a 
the difference% 
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.expen@tw @ these e i e t  States was Rs. 37.12 ams (out of Rs. 5l97 

..crores SpK11.t in alI States on minor imgation). In  18 districts of 4 o t b r  
States, 1,743 works were completed against 2,576 works which wew 
taken up. 

.. Karnataka. 

6.25. Some works under minor irrigation could not be started due to 
.delay in acquisition of land and also because of water collected in some 
tanks on account of heavy rainfall prevmting taking up of the works. 
This resulted in large savingo under this item. To ~~tilise thc savings, the 
State Government approved in December 1973 taking up oi 322 fresh 
minor irrigation works costing Rs. 0.78 crore. Approval of Government 
of India in this regard sou_eht for in January 1974 was not accorded. 
Actually, 290 additional works (estimated cost: Ks. onc crore) were 
taken up and Rs. 0 5 0  crore spcnt till March 1974. Of thew, 175 works 
remained inconipletc (March 1974 1. These works included 42 lift 
irrigation works tor pum$np \t.~tcr from tanks and springs. Rupees 0.17 
crore wcrc s.wr?'. Rs. O.07 crorc on pumpset\ and pipes and the balance 
on civil work\. A11 the52 narks were incom;rlete as civil work  were not 
completed; pumpwts and pipes remained unused (August 1974). 

6.26. Whilc it was stipulated that funds i1Iotted to thc selectcd dis- 
tricts should not bc diverted to othcr districts or progrdrnnlcs r;ot forming 
part of the scheme. it was obscrved that this was not fo1lr.wc.d in many 
cases, e.g., in the case of Barundha distributary of hlirrapur district  he 
project (estimated cost: Rs. 1.04 crores-revised to Rc. 1 . I 2  crores) 
provided, inter alia, for remodelling of 17 miles ,3f channcl. There was 
no provision for construction of new chnnnels. tlctually, 29 miles of 
new channels -were constructed and 24 miles of chnnnrls ].emoddled. 
Rupees 1.08 crores were spent rhcreon till Msrch 1974. Although 
scheduI(:d for completion by March 1973, the work was not completed 
till March 1974. There were substantial savings under this project which 
were utilised for execution of additional works. Similarly, in thc Belan 
Canal Division entrusted with the construction of new channels under this 
scheme, Rs. 0.04 crore were spent on constructing, stren$hening and remo- 
delling of distributorics, minors. ctc.. which did not pertain to thc program- 

. me. 

6.27. Tn Uttar Prade~h.  only 18 irrigation schemes out of fifty were 
completed even thou$ the expenditure of Rs. 8.69 crores exceeded the 

,estimated cost of Rs. 8.61 crores. Against the target of 0.69 lakh 



&&ares, irrigation potential of only 0.14 lakh* hectares was created tiu 
March 1974. The shortfall in execution of two migation schemes in 
B d a  district was attributed mainly to dearth of (i) labour and agencies 
f o r  execution and (ii) adequate means of conveyance for camage of 
materials and movement of personnel. 

West Bengal. 

6.28. In West Bengal, lack of progress in improvcnwnt of tanks in 
Purulia and Bankura districts and of minor irrigation works in Purulia 
district was attributed, inter a h ,  to \hortage of labour partly because a 
large number of relief works were in progress and also (for minor irriga- 
tion works) to  technical reasons such as lach of p r o p r  survey before 
commencement and lack of coordinalion between d~it'acnt departments. 

A ndhra Pradesh. 

6.29. In Cuddapah district. 311 irrigation szhemes tabcn up and on 
which Rs. 0.68 crore werc spent. were only rc.tor:~tion and rcp'iir works 
which did not prima facie add to the irrigated area. 

6.30. Of 96 tubewells approved for constr~ction in  se1i.n districts, 
only 67 tubewells were drilled nt a coct of Rs. 0.62 cml-2. jn:luding 30 
tubewells costing Rs. 0.21 crore found to be useless cithcr .is natcr wa$ 
not available or was not potable. The remaining 24 tubr~+clls werc not 
drilled. it was reported, for want of funds. 

Road ~vorks. 

6.31. Road works estimated to cost Rs. 27.19 crorcs were approved 
for execution in 11 States apinst  which Rs. 23.50 crore; wcrc spent by 
tem States excluding Maharashtra which did not incur anv expenditure 
on roads. No road works were sanctoncd o r  executed in Haryana and 
West Bengal. Almost the entire espcnditure on road \vorkc in Rihar 
under the programme was on improvement of existin? kutchn r o d \ .  In 
other States too, imlprovement of existing road< was t a k r l ~  KIP. I t  w I ! I  be 
recalled that only construction of new all-weather ro*id, tc open up 
inamssible areas was contemplated. Jn Cuddapah district of Andhra 
Pradesh, Rs. 0.65 crore (38 pcr cent of the total outlav in the distr'ct) 
were spent on special repairs and improvements to rxicqinr r o d s  m d  no 
new roads were built. 



6.32. Although under the programme only village and district roads.. 
necessary to open up the area were to be undertaken, construction was 
undertaken of two new roads of which one, 45 kms. long, was to be a 
State Highway and the other 16 kms. long, was to join Kajgarh in 
Rajasthan with a town in Haryana. Rupee 0.25 crore were spent on 
these roads, but though some stretches of each r o d  w m  completed, no 
work was done on other rcnches because there were land disputes. 

6.33. Rupees 0.55 crore were spznt till March 1973 on 18 major 
district roads eve3 though such roads did not strictly fall within the scope 
of the programme. Government of India explained that for Gujarat they 
also allowed inclusion of major disxict roads which werc in areas covered 
under the prugramme. 

Tamil Nadu. 

6.34. Rupees 0.40 crore werc spcnt on State Highways which was 
not envisaged in the programme. Construction of 14 other roads (Ex- 
penditure: Rs. 0.03 crore), not approved by the Government of India 
was ta.ken up. 

Forest Sclzemes. 

6.35. Forest Schemes at an estimated cost of Rs. 9.05 crores were 
apFrO~ed for implementation in 12 States, against which Rs. 7.22 crores 
were spent in 11 States. For West Bengal, an outlny of Rs. 0.48 crore 
was aipprovcd both for aflorestation and soil conscrvaticn schemes; 
Rs. 0.28 crorc were spent on such works. No afforestation scheme was 
approved for Jnmmu and Kashmir State. The type of works that were 
approved undcr forest schemes were plantation of trees, sowing of grass, 
contour marking, construction of anti-erosion barrels, digging of trenches, 
paepar3tion of pits, plantation of seeds and seedlings, weeding, rehabilita- 
tion of degraded forests, farm forestrv. fuel wood plantation, drinking 
water taqks f.::r cattle, formation of new forest roads and improvement of 
forest roads. 

6.36. In W a r  project area, expenditure was nearly 50 per cent. It 
was stated that the regular non-agricultural labourers preferred to work 
on cther types of works taken up under Plan and non-Plan schemes in 



'view of the transportation and other facilities provided by the contractors. 
Agricultural labourers were engaged on agricultural operations and pre- 
f a e d  to work near their villages and fields and were reluctant to take 
up hard work in areas slightly away. Government of India stated (Novem- 
ber 1975) ,that the shortfall was mainly due to investigation of certain 
allegations in implementation of the programme, which remained 
suspended. 

Bihar. 

6.37. In January 1972, the sanctioning cominjttse of rhc Government 
,of India recommended that only such forest roads which link areas being 
aorested should be included in the programme. It was, however, 
noticed that no forest road included for construction or improvement was 
to link areas being aiTorested. A road from Gztru to Eenari (40 kms. in 
Jength) was taken up for construction to provide a shorter route to a 
place of tourist #attraction. The nark was stopped in -4ugust 1973 after 
Rs. 5.47 lakhs were spent. Some small works includinp trenches around 
the Palamau National Park, as also improvement of 116 kms. of forest 
roads were implemented. A few of these were not included in the 
master plans of the districts. J 

Soil Conservation. 

6.38. Schemes costing Rs. 9.10 crores were approvc:'i for execution 
in 11 out of 13 States, that is excluding Mrtdhya Pradc~.h and Uttar 
Pradesh; as stated in paragraph 6.35, an outby of Kc. 0.4R crore was 
approved both for afforestation and soil conservation ~chemcq io West 
Bengal and Rs. 0.28 crore were spent thereon till March 1974. In 
Mahasashtra, no sepaate records of work executed under thc programme 
had been maintained. In fact. soil conservation work (mainly contour 

,bunding and nulla bunding) had been done only on 2.87 hectares against 
the State's normal plan of 9.07 lakh hectares, and 1.37 lakh hectares 
under the programme. 

6.39. In Karnataka, wasteweirs were built only in some of the areas. 
-For instance, in Bijapur, wasteweirs were reported to have been completed 
on 0.04 lakh hectares out of 1.82 lakh hectares covercd and in Chitradurga 
,on 1.42 lakh hectares out of 1.99 lakh hectares covered. 

6.40. Soil conservation works include formation of earthern bunch 
and construction of wasteweirs through which surplus wakr  drains out. 
Works are considered complete only after wasteweirs are constructed 'as 
atherwise the bun& would be subject to scouring and erosion. On such 
of the land on which soil conservation was done (including some akaf 
"or works reported to be complete). wasteweirs had not been constructed. 



Slowing down of works under the programme. 

6.41. Although initially the programme was sanctioned for the last 
four years of the Fourth Plan, Government of India had realised that the 
programme in the Fourth Plan was only a beginning 4 a far heavier 
investment would be neceuarj for achieving the objeaive of the pro- 
gramme. It was, Lher~tore, <proposed to continue the programmc under 
the Fifth Plan period also. An outlay of Rs. 187 crnres was contemplated 
for the programme in the Fifth Plan. 

6.42. On 17 July, 1973, Government of India advised State Govern- 
ments telegraphically to stop all soil conservation, att'orestntion and road 
works under the programmc because of financial stringency. Later, 
Government of India (Dzpartment of Agriculture) informed all State 
Governments (1  9 Octobcr, 1973 ) that Central assistance (Rs. 11.38 
crores) released far 1973-74 was to bc reckoned against expenditure 
already incurred till July, 1973 and any balance of the allotment left over 
could be utilised on minor irrigation works after July, 1973 till March, 
1974. State Goxernments were also rcque\ted to complete the incomplete 
works out of their own rcbource$ in 1973-74 and 1974-75. 

6.43. The progrnnx..i: had startcd some\vh~t tradily and by July, 1973 
few of the schemes were complete. The effect of the telegram of July, 
1973 followed by thc circular lettcr of Octdxr,  1973 was that many works 
were left incomplete, work on a large number of w h i 3  wa, not resumed 
later. 

6.44. For example, in Rajasthm only Rs. 74 lakhs were spent during 
1970-71 (becauhe of delay in selection and approval of works) and the 
programme gathered momentum in 1971-72 and 1972-73 during which 
Rs. 3.98 crores and Rs. 6.63 crores respectively were spent. In 1973-74 
when implementation of the programme was in full swing a id  Rs. 1.98 
crores had been spent till July, 1973 under the programme, telegraphic 
instructions of the Government of India. referred to above, were received. 
The State Government wound up all schemes including irrigation works 
Erom 1 August, 1973 because expenditure till July, 1973 (Rs. 13.33. crores) 
had already exceeded the assistance (Rs. 9.31 crores) received from 
Government of India. L a t w  anticipating that Government of India 
would agree to grant a special ways and means advance of about Rs. 2 
crores to cover the budgetary gap till the year 1972-73, the State GOV- 
ernment allotted Rs. 1.50 crores in October, 1973 for completion of the 
iammplete irrigation schemes during the remaining part of the financial 
year, the balance being utilised to meet liabilities already incurred. As a 
mdt of stopping the irrigation works from 1 August, 1973 and restarting 
&gn after three months, the w d s  were reiported to hrvc d M e d  mn-- 

set-back and adverse effects, such as dis.wtes with contracmro.. 



6.45. In Gujarat, expenditure incurred from July, 1973 to March, 1974 
was about Rs. 0.59 lakh. In Kutch district which is extremely arid, none 
of the 13 minor irrigation works taken up was completc,d. 

6.46. In Uttar Pradesh, till July, 1973 when all road works under the 
programme wcrc stopped. Rs. 2.95 crores had been spent against csiimatcd 
Cost of Rs. 3.75 crores for 37 roads. Only one r o d  !abu:.i 3 kms.) in 
Allahabad district was completed. Thirty-six incomplcic roads were 
reported to be at an advanced stage of construction. I: wa., r ~ p o r t d  
(August, 1973) by the Chief Engineer that duc to stoppage of works, road 
materials worth Rs. 0.97 crore were lying unutiiised on thc road side. 
Work on 36 incomplete roads was resumed in December, 1973 on receipt 
of orders from the State Government. Howcver, only 4 morc raads were 
completed till March. 1974. Thus, out of 37 roads proposed, only 5 
roads werc completed though Rs. 3.34 crores (LC., 89 per csnt of the 
estimated cost of Rs. 3.75 crores) were spent. 

6.47. The figures of expenditure mentioned in paragraph 7 (vide 
paragraph 6.19 of this Report) above are as available rrom the records 
of t!lc Government of India, presumably based on repor:s submitted by 
the Statc Governments. Total expc~diturc under th2 programme till 
March, 1974, according to these records, was Rs. 92.27 crores. However, 
the figures of expenditure furnished by the State Governments to the 
respective A,ccountants General aggregate Rs. 89.92 crores. These figures 
have not been reconciled, nor have these figures been reconciled with 
amounts appearing in the books at the Sralc Accounts Gcneral. 

6.48. The grants released to the various States undcr the programme 
were provisional and were to be forn~ally adjusted on receipt of the duly 
audited and reconciled expenditure statements to be submitted by the 
Shte Governments. Reconciliation of the figures has, however, not been 
wmpleted. Further, for the following reasons it has not been possible to 
identify amounts which would qualify for Central assistance:- 

(a) Accounts had not been maintained to hook expenditure on 
this Programme separately. 

(b) The expenditure fi_pres compiled by the drpdrtmcntal officers 
include some amounts which had not been spent but had 
been credited to deposit heads or whioh included items which 

were not eligible for grants or were in excess of the ceiling 
limits prescribed by Central Government for particular items. 
Items which would have qualified for loan assistancc only, 
were also included under expenditure eligible for grant. 
Items which were not eligible either for grants or loans an& 



were out side the scope of tbe programme were mixed with 
the espenditure on the programme. 

6.49. In the course of the review it was noticed, however, that amounts 
'which were prima facie ineligible for Central assistance, were included 
in the expenditure reported by the State Governments to the Centre. .A 
"few instances were mentioned earlier and spme others arc mentioned in 
Appendix 1X. 

' Concliuion. 

6.50. In February, 1975 the Ministry noted that while expenditure 
'totalling Rs. 92.27 crores had been reported, information on the physical 
content of the programme was either lacking or inadecluatc. No clear 
idea was available of what had been accomplished. From such informa- 
tion as was available, it was assessed that much of thc cwtlny was on 
incomplete works which had not yielded results. For instance, while 
substantial amounts had been spent on irrieation in Gujzrat, Madhya 
'Pradesh. Maharashtra and Karnataka, benefits in !ems of additional 
irrigation actually provided were low. In fact. in Madh!a Pradesh, ex- 
penditure on irrigation works was more than the approved cdmated cost 
of the schemq, and yet more than 80 per cent of thc scheme\ were 
incomplete. Nearly Rs. 4.5 crores had been spent on soil conscrvation 
works in Andhra Pradesh. Maharashtra and Karnatakx The nvernpo cost 
was slightly over 100 ru!pees per hectare which was  lo^ compared to1 
existing norms lead in^ to the conclusion that only low ccxt work5 had 
been taken up by the States. No idea was avail~ble of the extent of 
actual afforestation. It  was felt that because of inadequate reports, the 
.impact of the programme could not be assessed; it was also difficult to draw 
.on the experience of the Fourth Plan to improve the content. management 
.and system of monitoring of the programme during the Fifth Plan. 

6.51. For the Fifth Plan. the programme was to bc continued to dm 
at integrated agricultural development in the selected drought prone areas. 
Tentatively, Rs. 187 crores inclusive of Rs. 20 c.mres for irrigation p~ojects 
in certain backward districts were allocated. The programme was now 
t o  be on the principle of matching contribution, that is, an equal smount 
- w a ~  to be contributed by the State Governments. Tn 1974-75. Rs. 17.65 
, a w e s  had been allocated subject to such adjustments as werc 1:eccssary 

the principle of matching contribution. A progamme with n total 
outlay of Rs. 42 crores was approved. The schemes included under this 
-programme were items such as irrieation. soil conservation, development 
of dry land farming, cattle, sheep and pul t ry  development and drinking 
yvater, but not road construction. It  could not be ascertained whether all 
works started but left incomplete durine the Fourth Plan would be con- 



timed in the Fifth Plan. It will be recalled that many works were lying 
incomplete. 

[Chapter IX @p. 121-139) of the Supplementary Report of the 
Comptroller and Auditor Gencral of India for the y n r  19'73-74 (Part I), 

Union Government (Civil)] 

A. Preparation of Master Plans 

6.52. According ta Audit paragraphs 6.2 and 6.3 States were asked 
on 17 April, 1970 to compile detailed estimates of schemes to be executed 
in 1970-71 by 30 April, 1970 and to prepare Master Plans for develop- 
ment of drought prone areas by 30 September, 1970 so that, after discus- 
sions with the Central Teams in October and November, the same could 
be submitted to the Government of India by December, 1970. However, 
the State Governments were able to prepare the Master Plans on the 
following dates: 

SL State No. of Date of preparation Districts 
NO. Districts of Master Plana 

covered 

I. Andhra Pradesh . 

2. B i i r  . . 

g. Gujarat . . 

5. Jammu & Kashmir . 
6. Madhya Pradesh . 

I April, 1971 

. ro ApriLxg71 

r June, 1970 

2 August-October, 
1972 . 2 June.1971 

. December 1970 

1 July, 1971 

2 June, 1973 

Mehboobnagar, K urnool 
Anantpur, Cuddapah and 
Chittoor. 

Pakmau, Nawadah, Ehb~.. 
and Sasaram (one ~t 
of areas in 2 districts) 

Banaskantha, Bhavnaga~. 
Mehana, Rajkot Panchma- 
hals, Kutch, Amreli, 
Ahmedabad, Surender- 
nagar and Jarnuagar. 

Bhiwani & Rohtak 

Doda and Udhampur 

Sidhi, Dhar & Jhabm 

Shahdol & Khargam (pro- 
posal d schemes) 



S1. State No. of Date of prepar- 
No. Dist- ation of Master Districts 

ricts Plans 
covered 

3 Septunber, rg71l Sholapur, Poona & N& 

2 October, 1971 Satara and Sangali. 

8.Karnatakaj . - . 10 April,1g7xy Bijapur, Belgaum, Dharwar 
Chitradurga, Kolar, Gul 
barga, Raichur, Ballmy 
Tunkur and Chickmaglut 

I 

3 

11. Tamil Nadu . . . 2 

January, 1972 

February, 1971 

January, 1972 

July, 1972 

January, I973 

Mav, 1973 

February, 1973 

November, I 970 

Kalahandi and Phulbmi. 

Jodhpur. 

Jaisalmcr. 

Banzwara 

Dungarpur & Barmer. 

Chum 

Udaipur, Ajmer & Jhunjhun 

Dharmapuri & Ramanah 
purarn 

12. Uttar Pradah . . . I June, 1971 . 1Ulahabgd. 

3 M.=~L 1972 Hamirpur, Jalaun & 
Varanasi. 

13. West Bengal . . . 3 November, 1970 Purulia, Bankura and Mid 
napur. 

6.53. In short, Master Plans were prepared for 9-districts in 1970, 42 
districts in 1971, 12 districts in 1972 and 8 districts in 1973. There was 
only one district viz., Mohindergarh (Haryana) for which Master Plan 
was prepared in time. 

6.54. Only 23 districts in 7 States were identified under this pro- 
gramme by December, 1970. Other districts were selected during the 
mbstquent two ycara. . - <  . 



6.55. The delay in the submission of the Master Plans in respect of 
the districts then identified under DPAP was attributed to the following 
main reasons: 

(i) Delays in the setting up caf a strong State level coordinating 
authority serviced by suitable Senior Officers exclusively res- 
ponsible for supervision and guidance in planning and coordi- 
nation of various schemes; 

(ii) Lack of adequate technical staff in some districts for farmulat- 
ing schemes at the district and the State levels. This also 
delayed scrutiny of the proposals and the finalisation of the 
Master Plans; 

(iii) Time taken in the collection of detailed data on the schemes 
which were ta  be coordinated in the Master Plans as per 
guidelines issued. 

6.56. During evidence, the Committee desired to know whether the 
time given by Government of India to the State Governments was ade- 
quate to enable the States to identify areas in selected districts which 
deserved attention, to select appropriate schemes, ta set up suitable coor- 
dinating agency and to complete detailed estimates etc. In reply, the 
Secretary, Ministry of Agriculture and Irrigation has stated: 

"The Government of India were very anxious in February, 1970 
that these schemes should be introduced, if possible, f r m  the 
financial year 1971 itself. We were fdly aware that the time 
given was not adequate but we were also aware that the State 
Governments have always schemes ready with them in sectors 
like minor irrigation, roads and others which due to financial 
constraints and budgetary difficulties they are not in a position 
to implement. So there is always a shelf-full of schemes 
readily available with them costing nearlv 50 per cent or 25 
+r cent of their annual budget provisions." 

6.57. In a note furnished after evidence. the Department of Rural 
Development (Ministry of Agriculture and Irrigatian) pointed out that the 
sectors included in the programme were such for which adequate advance 
planning was normally done at the district level and were a part of the 
on-going programmes in the districts. The De'prtrnent was of the view 
that the preparation a€ a list of schemes for which a period of 13 days 
was allowed should not be deemed to be synonvmous with the master 
plans which were a more detailed exercise. They had given a period of 
Six to hine months to States far preparation of Master Plans and this 
period, it was stated, was "at that time considered adequate." 



6.58. Since Audit paragraph 6.6 had also nxnhoned that States were 
to ensure that the programme did not result in substitution or slowing 
dawn of the normal develdpment programme already drawn up or con- 
templated in the Fourth Plan, the Committee dcsirsd to know how imple- 
mentation of this advice by lthc States was ensurcd. In reply, the Depart- 
ment of Rural Development havc stated that the atoresaid advice was con- 
tained in the instructions issued to thc State Governments on 17 April, 
1970 (Appendix X )  and that the following mrasurcs were taken in this 
regard : 

(i) Under the check list for preparation of district-wise projects 
circuhted to the Statc Governments on 30 July, 3970, the 
State Governments were requested to indicate clearly State 
Plan and Non-Plan prowision on en& itcm "proposed to be 
taken up under this programme. 

(ii) In ,the sanction lettcrs conveying adminisirative approval of 
the Government of India to the normd work programme in 
the States, a specific condition was n l s ~  incorporated to the 
effect that the Statc Governments ~ v d d  niakc sure that the 
Rural Works Propamnie did not rcwlt in the substitution or 
slowing down of the normal develmment programme's, al- 
ready drawn up or contemplated by the Statc Government for 
the Fourth Plan period and would bc ndditiorlal programmes. 

(iii) On 23 September, 1970. Government of India while outlining 
the procedure for r c l c a ~  of Centr'll ~4s t ance  to the State 
Governments made it obligatory on th? State Government to 

furnish each year, inter nlia. a certificate to the effect that the 
expenditure reported on the Rural Wcsks Programme is in 
addition to the budget provision (in Plan and Non-Plan 
account) existing for the Rural Works Programme districts. 

(iv) In the Guidelines iksued to the State Governments in Norvem- 
ber, 1970, it w a s  made clear that "the programme is con- 

ceived as an addition to the normal devel~pment effort in the 
selected districts under the Statc Plm 1N.m-Plan scctors and 
other Central/centrally sponsored schemes." 

B. Re-orientation of the Programme 

6.59. Audit parapaph 6.6 mentions that at the mid-term appraisal d 
the Fourth Plan in 1971-72 the programme (Inuwhcd in 1970-71 as a 
Non-Plan Central Scheme with an outlay of Rs. 100 crores f a r  the re- 
maining period of the Fourth Plan ending March, 1974) was classified a8 
a Plan %heme for 1972-73 in view of the development nature of the p* 
gamme. On re-classification, an outlay d Rs. 70 cmccs. for t h e ~ e t n a b -  



ing two yews of thc Fourth Plan vi;. 1972-73 and 1973-74 was 
approved. 

6.60. Giving a b d g r o u d  01 t h ~ b  clla~igc-OVSI. frum Non-Plan to 
Plan Scheme, tbi, Dcpar t~~i~l~t  of Rural Develuprnent haw statid in d note 
that a Task Force was constituted in October, 1971 with broad term5 of 
reference as follows: 

(i) To spell out the main clemcnts of a broad strdegy of inte- 
grated rural drvzlqmcnt oricnted towards more employment 
and better production base in the Fifth Five Year Plan; 

(ii) To work out illustratively the pattern of technology, invest- 
ments and institutions for rural dcvdapment programmes 
appropriate to different ayo-climatic conditions and levels 
of development; and 

(iii) To review in the light of ( i )  and (ii) the on-going special 
programmes for rural development and rural employment and 
to suggest ways for their modification a d  syl~thesis into an 
integrated programme of rural development. 

6.61. The Task Force submitted its Report in July, 1973. One of its 
:main recammendatinns was : 

"Since the variovs drought-prone areas do not represent a homo- 
genous land and water resources situation, a uniform strategy 
of development cannot be madc to fit a!1 of them. However, 
some general guidelines regarding the ingredients which should 
be put into an integrated a_micultural development plan can 
be indicated. These will have to be suitably modified and 
adjusted in the light of the local conditions. 

The main thrust 04 &Tort will be in the direction of restora- 
tion of a proper ecological balance in these areas. Some of 
the important elements which may constitute the strategy for 
such ecological integrated development are listed belaw: 

(i) Restoration of ecological balance; 

(ii) Developmellt and management of irrigation resources; 

(iii) Soil and mdsture conservation and afforektation; 

(iv) Re-structuring of cropping pattern and pasture develop- 
ment; 

cv) Changes in agronomic practices; 

(vi) Livestock devdopmeht; 



(vii) Provision of drinking water supply; 

(viii) Development of rur~.l cammunications; and 

(ix) Development of Small Marginal farmers and agricultural 
labour. 

6.62. In pursuance of the stratcpy of ecologically integrated develop- 
ment recommended by the Task Force on integrated Kuri.1 Develapment, 
the following ste'ps are stated to have been taken by Government so far: 

(i) Development is projected on the basis of careful assessment of 
resources-land, water, human and cattle in &fierent project 
districts and efforts arc made to link up various sectoral deve- 
lopment scheme cogently and within a well-defined frame of 
action for optimum utilisation of land and water as a resource. 
Watershed has been cornsidered as most suitable unit of scien- 
tific land and water use management. Programme of affore- 
station and pasture land development, soil and moisture con- 
servation and dryland farming d c .  are, therefore, taken up 
on water'shed basis. This will help in reducing soil erosian, 
rainfall run off, improve the moisture rzgime and the produc- 
tive capacity of the soil. Im'proved dryland farming techni- 
ques and land development practices will help in minimising 
production instability. The programme of cattle development 
is being linked with the marketing of milk and pastures and 
fodder development. Where dairying is a primary activity, the 
programme lays emphasis on an increasingly higher utilisation 
of water for fodder production. Linked ta the primary acti- 
vities the marketing and other infrastructural activities are pro- 
posed to be built. Improved pastures will help in raising the 
productivity of the large sheep populatian. 

Development of irrigation resources is taken up with a view to ex- 
tend the benefit of irrigation to as large a section of the rural 
@plation as possible. Con~umptive use of 'surfacc and ground 
water irrigation sources is being made and n w  potential ex- 
plored through ground water, surveys and investigation of sm- 
face irrigation sources. Together with improved command 
area develapment and water manasement practices, the produc- 
tion pssibility of the land is proposed to be further improved. 

(ii) Instructions have been issued to the districts to prepare shelf 
of cowingent plans which can be taken up far relief, cmploy- 
merit in periods of acute drought. 



(iii) To have a strong planning base for the luture, resource inven- 
. . to& are being prepared f a  all DPAP districts covering agri- 

culture and allied sectors. 

(iv) Inter-disciplinary coordination committees have been formed at 
various levels to help formulate integrated plans ta review and 
monitor the programme implementation and to suggest impro- 
vements. 

(v) Although the programme is basically oriented to area develap- 
ment, special provision has been made for extending the bene- 
fit of the programme to the rural poor. Efforts are made ta 
provide special assistance to small and marginal farmers and 
agricultural labourers, priority being given to Scheduled Castes 
and the Scheduled Tribes through a system of graded assist- 
ance in the farm of subsidy ahd through credit support mea- 
sured. On an average 10,000 beneficiaries are proposed to 
be covered in each district during the Fifth Plan. 1 

(vi) To avoid Departmentalism District level Agencies/Authorities 
have been set up charged with the responsibility of planning, 
evaluation and coordination of the programme. These districts 
bodies have been or are being delegated with financial, ad- 
ministrative powers etc. It is expected that this new struc- 
ture under the Chairmanship of District Collector and with 
district technical Heads of Department as Members, will lead 
to more discipline and colordination in developing the program- 
mes on the field. 

(6) The programme is k i n g  jointly financed by the Central anct 
the State Governments on an equal matching basis, as r2- 
commended by the Task Force on Integrated Rural Develop- 
ment. A graded system of allocation has been adopted for 
districts depending upon the coverage of the area under the 
programme. The Government outlay both States and Centre 
has been indicated at the rate of Rs. 6 crores for districts 
with a coverage of 75 per cent and more, Rs. 5 crores for 
distriots with a caverag between 50 per cent. and 75 per 
cent and Rs. 4 crores for districts with a coverage of 50 per 
cent. For contiguous areas covered under the programme, 

Rs. 60 lakhs have been indicated per Tehsil covered. In 
additim, to the Government outlay. the Agencies have been 
instruoted to ensure adequate flow of Institutional Credit. 

6.63. In view of the new thinking, it was felt by Government that 
this programme would be oriented towards development rather than crea- 



tion of infrastructure through labour intensive works. The programme 
was, therefore, to be viewed more as a permanent solution, to the extent 
possible, of 'problems of drought in the selected areas rathm than a 
scheme merely to create employment opportunities in the rural areas. It 
was felt that no doubt, other things being equal, preference would continue 
to be given to the selection of sd~cmes which were comparatively more la- 
bour-intensive but a t  the same time other schemes which were mme rele- 
vant for meeting drought would not be discarded ab iiiitio only because 
those were not labour-intensive. As a result, the scheme was reoriented 
as an exercise in micro-level planning fm integrated area development. 

6.64. The Committee desired to know if it was a fact that as a result 
of change over from Non-Plan to Plan Scheme, schemes taken up initial- 
ly under the programme had to be given dp' and substituted by other 
schemes. In reply, the Department of Rural Develdpment have stated 
in a note: 

"As a result of the change in the classification of the programme, 
the on-going schemes were not affected while, where feasible, 
new schemes like rural water supply. dairy development etc. 
were also taken up with focus on integrated area develcip- 
ment." 

6.65. Asked if the real reason for changing the DPAP from Non- 
Plan to Plan Scheme was that the Central Government was anxious to 
reduce the quantum of Central assistance to States. In reply, the re- 
presentative a£ the Department of Rural Development has stated: 

'The pattern changed to the extent thabt from Non-Plan it became 
Plan, but the battern of assistance in the Fourth Plan remain- 
ed the same, namely, 100 per cent grant-in-aid to the State 
Government. In the two years 1971-72 and 1972-73, it was 
100 per cent grant-in-aid to the State Governments and there 
was ho change in the assistance pattern as such. The change 
in the assistance pattern came only in the Fifth Plan period." 

C. Progress of Schemes in Rajasthan under the Reoriental Programme 

6.66. The Committee were informed by the Department of Rural 
Development, in a note, that against the total outlay of Rs. 20 crores 
for the Fourth Plan far DPA Programme in Rajasthan. administrative 
approval for schemes in the sectors of irrigation, roads, forests. drinking 
water supply, soil conservation was for 18.83 crores. In November 1972, 
the State Government suggested the inclusion of innovative schemes like 



dairy developme~t etc. in the re-orientcd DPA Progratrimc. Thc State 
Government formulated thrcc ;?rojcct.s, viz., (a)  Dary development 
scheme (for which Rs. 1,04 crores wcrc: allotted), ( b )  Drought P r d i n g  
Project in Barmcr district (lor which 0.99 crorc alioitcd in 1972-73) 
and (c) Migratory Sheep Scheme in  .laisaimer distrir-t (Ic)r whici~ Rs. 0.40 
crore were allotted in October 1971 ). Thcse projuc!., WG-c approLxi by 
the Cabinet Coordination Committee at its mcctirlg i~eld in Jan~iary 1973. 
While giving administrative approval t 3  these schcmcs, a condition was 
stipulated by Government of India that tilt: Statc Gowrnmcnt xaulii ac- 
commodate these schemes within the funds ;wailable tc the State Gmcrn- 
ment under the DPAP. Rural Watcr Supply Schcmc at an estimated' 
cost of Rs. 334.97 lakhs was also taken up in Raja'sthan. 

6.67. As explained in paragraphs 6.15 and 6.16, the Rural Water 
Supply Scheme and Dairy Development Scheme in Rajasthan has met 
with limited success and Drought Proding Project for Barmer district 
and Migratory Sheep Scheme f,or Jaisalrner had not been taken up at all 
during the Fourth Plan. The Committee, therefore, desired to know 
whether these schemes had been taken up under the Fifth Plan and if 
so, how far had these schemes progressed. In reply, the Ministry of 
Agriculture & Irrigation (Department of Rural Development) have in- 
formed the Committee as under: 

(a') Duiry Dmlopment Scheme.-There were two components of 
the scheme (i) energisation of five existing tubewells in Jai- 
salmer in a tract known as Lathi. Aftcr energisation, these 
tubewells were to provide irrigation for production fodder 
for cattle, linking it up with the setting up one chilling plant, 
procurement and marketing of milk and providing a proper 
health cover. Administrative approval for Rs. 43.42 lakhs 
was given t o  this scheme. (ii) Six more chilling plants were 
to  be established at Pali, Pokharan, Balotra, Jalore, Mertha 
city and Nagaur to provide a market for the milk produced 
ih the area. Rs. 61.41 lakhs were appr~ved for this scficme. 

Unfortunately before the State Government could make 
any headway, the Gavernment of India infcrmed in July 1973 
that due to budgetary constraints, only those programmes like 
irrigatioh, etc. which could not be left incomplete, should be 
implemented and othrr programmes should stop. The State 
Government, however, incurred an expenditwe d Rs. 31.83 

lakhs till the end of the Fourth Plan period by limiting the 
programme to the establishmeht of four chilling centres at 
Pokharan, Pali, Balotra and Mertha city. 



In the Fifth Plan, dairy development in the desert areas 
was rmgnised as a priority sect-. All the chilling centres, 
whic5 were initiated in the Fourth Plan period, have been com- 
missioned, and in fact the Stat- Government has already prw 
posed an expansion in the capacity of thesc chilling plants 
due to an excellent response from the Farmers. Under dairy 
develapment, the State has prepared a programme of Rs. 9.38 
crores, which includes provision of marketing facilities like 
establishment of chilllng plants, expansion of the dairy capa- 
city, provision of well organi'sed milk collection system, a 
provision d effective health cover an improvement in the 
brecding stock of the area. 

(b) Drought Proofing Project, Buriner.-The State Government 
formulated an ambitious project at a total cost of Rs. 904.34 
lakhs to be completed in a period of Evc years, commencing 
from 1973-74. The project envisragcd pmvision of infra- 
structure for milk and ~ 0 3 1  marketing and input programme 
for animal health, cross breeding. food supply, fodder sup- 
ply, electrification, tubewells and drinking water supply. The 
Government af India approved only a part of the program- 
me as the Fourth Plan was coming to a close and a final 
decision on the Fifth PIan was still to be tl~ken. The items 
approved by the Government of India were survey and ex- 
ploratory baring for ground water, chilling centres and fod- 
der banking and development of five fodder tubewells. The 
total cost of the approved schemes was Rs. 98.50 lakhs. I t  
was felt that it would be possible to meet this amount fram 
the allocation to be made to the State Government in 1973- 
74. Unfortunately, due to budget constraints, these schemes 
could nat be taken up and no ex'penditure was incurred on 
the approved items. 

Tn the Fifth Plan a revised project with an outlay of Rs. 6 
crores has been prepared for Barmer district. This preject lays 
primary emphasis on ground water develepment cattle and 

dairy developmcnt, sheep, pasture and forest development, 
drinking water and power. 

(c) Micrafory Sheep Scheme, JaisaZmer.--Thk project was for- 
mulated to improve the economic conditinn of migratory sheep 
breeders through increased wool/mutton production. The 
project was designed to cover nearly 50,Mn sheep and bene- 
fit 1,000 families of sheep breeders. The total Cost of the 
project Rs. 125.57 lakhs. This 'project also could not 



. . be put cm ground as the constraint m resources was acute in, 
1973-74. 

During the Fifth Plan sheep development in Jaisalmer has 
been given due importance. Pasture lands are being deve- 
loped and the sheep are being provided with better health 
cover and efforts are being made to upgrade the quality of 
sheep. This is a time consuming process but will pay results 
after sometime. 

(d) Rural Waler Supply Scheme.-This scheme was taken up in 
Rajasthan at a total estimated cost of Rs. 334.97 lakhs. 29 
schemes were taken up fcu execution and an expenditure of 
Rs. 161.44 lakbs incurred during the Fourth Plan period. 17 
schemes have been completed by the end of 1975-76 and 
the remaining 12 have been partially commissioned and are 
expocted to be fully completed by March 1977. 

6.68. During evidence, the Committee asked whether dropping of in- 
novative and beneficial schemes like Drought Prcvdng Project in Barmer 
disrbriat and the Migratory Sheep Scheme in Jaisalmer distri,qt a few 
months after their being cleared by the Government of India did not 
cast a serious reflectim m the ptocess of planning in the country or the 
state of administrative inefficiency. Jn reply., the representative of the- 
Ministry of Agriculture and Irrigation has said: 

"It was entirely due to paucity d funds. This scheme 
was approved in February I973 and by July 1973, we told the 
State Government that we would not be able to give adequate 
fund and that they should stop all other schemes.. . .In Raj- 
asthan, the total schemes for which the administrative approval 
was given was Rs. 12.39 crores, the actual expe~diture was 
Rs. 14.43 crores and the amount given so far is Rs. 13.81 
crores." 

6.69. The Committee observed that while emphasis on irrigation 
schemes in Rajasthan wag understandable, it was not clear why the two 
schemes of Drouyht Proofing Project and Migratory Sheep Scheme which 
could have given long term benefits like increase in 'prduction of milk. 
mutton and wool and creation of a reserve of fodder, at as low a cost as 
Rs. 1.39 crores, were given up altogether during the Fourth Plan. In 
reply. the representative of the Ministry of Agriculture and Itrigation has 
stated: 



"In 1970, wz had prepared a Master Plan. At that time, the idea 
was to havc labour intensive works and we also identified at 
that time the schcmcs of irrigation, soil cons.rvation and 
aflorestcition would bc [ahcn up. Schemes like pasture deve- 
lopmcat, cattle devc;.lyncnt and dalry drvelopn~ect wcre not 
env~sa@ at that tme. But latc'r on, duling the mid-term 
appraisal wc felt and the State Govcrnmeni also \tarted feel- 
ing thz~t if we had to go in for Ion2 term process of deve- 
lopmtnt, these schemcs would not help us. 1 .  ." 

6.70. Asked if it was not possible to take up thcss two schcmes also 
.alongwith on-gaing irrigation schemes in Riljasthan, the witncs has stated: 

"The priority was given for completion of all irrigation schemes 
which had been started by the Government of Rajasthan in 
the previous three years (1970-7 1, 1971-72 and 1972-73). 
If the Rajasthan Government wantcd to take up these three 
schemes, although they did not cost much, they would have to 
stop their work on irrigation sector which ~vauld have been 
left incomplete. That is the reason why these schemes were 
not started by the Raja'sthan Government." 

6.71. The Committee pointed out that preference to irrigation projects 
was all right for areas which had rivers but Jaisaher and Barmer had no 
rivers at a11 and in fact depended on rainfall even for drinking water. The 
Committee, therefore, asked whether this did not give the impression as if 
the Central Government has not been very much aware of the actual situa- 
tion. In reply, the witness has said: 

"In a way, what you are saying is quite true." 

6.72. Asked if, as a result of appraisal of the situation by Central GOV- 
ernment, the strategy for drought prone areas like Jaisalmer and Banner 
had been changed, the witness has said: 

"In the Fifth Plah, the entire strategy has completely been changed 
for Rajasthan. We are not thinking in tcrms of khadies and 
all that. We are now thinking of developing pastures and 
going in for dairy development, fodder reserves, etc. These 
are the things included in the Fifth Plan." 

6.73. The Committee desired to know how far the shift in emphasis 
from Plan ta Plan was dekirable and if development of dairy and pasturm, 
creation of fodder etc. had became so important in the Fifth Plan, how 
was it that such schemes were viewed as unimportant or of doubtful utility 



during the Fourth Plan. In reply, the Secretary, Ministry of Agriculture. 
and Irrigation has stated: 

"It will be difficult to give an opinion at this point of time. I 
cannot say what considerations 'prevailed in the minds of those 

who were incharge of things at that time. But that was the 
judgement at that time." 

The witness has added: 

"If the Rajasthan Government felt that it was not a correct decision, 
there was nothing to prevent them from coming back to us, 
saying 'This is a very important thing and should be allowed'. 
Perhaps, this could have been reconsidered." 

6.74. Asked if the physical results :.chiwed in irrigation sector justified' 
the somewhat extra-ordinary emphasis on irrigation in preference to less 
capital intensive and quick-yielding schemes such Dairy Development, 
Draught Proofing ?nd Migratory Sheep Scheme, the Department of Rural 
Development, in a note furnished after evidence, have expressed the follow- 
ing view: 

"It would not be correct to say that in programme planning and 
implementation an extraordinary emphasis was laid in favour 
of irrigation schemes in preference to less capital intensive 
and quick result yielding schemes like Dairy Development, 
Drought Proofing and Migratory Sheep Schemes. 

This will be evident from the sectoral allocation of the funds made 
under the programme for Rajasthan as indicated below: 

- -- - 

Sector Allocation 

1. Irrigation 
2. Roads 
3. Forest 
4. Drinking water supply scheme 
5. Dairy Development 
6. Soil Conservation 
7. Other schemes 

(Rs. in lakhs) 
634.00 
500.00 
363.00 
355.00 
120.00 
3 1.00 

17.00 
-- --- - 

Total: 2020.00. 



In terms of percentage the allocation made for irrigation schemes 
w o r b  out to 32 per cent c6 the total allocation which is considered to be 
quite normal in view af the fact that irrigation is crucial element for 
stabilising the agricultural production in these dreas and as such edploita- 
tion and harnessing of irrigation was given due impartance in the pro- 
gramme planning and execution." 

D. Expenditure incurred under the programme 

6.75. State-wise details of utilisation of outlay approved during the 
Fourth Plan for Drought Prone Areas Programme as furnished by the 
apar tment  of Rural Development are given below: 

S1. State 
No. 

Outlay Fundr Expen- Espen- Expen- 
approved relrasrd diture d i tu r~  diture 
Ks./crores Rs./croreb reported reported reported 

Rs./crores as " , to as O/, of 
outlay 1 funds 
approved releaad 

I. -4ndhra Pradesh . . 8-93 6.47 :'. 58 96 133 

n . B i h a r .  . . . . 5 - 5 2  2' 9 2  2.68 49 92 

3. Gujarat . . . . 13-93 0'77 10.73 7 7 I 10 

4.Haryana . . . . 3-41 3.00 3'44 roo 1x5 

5. J. & K. . . 2-19 0' 95 0'97 44 102 

6. Karnataka . . . . 13- 11 9-68 10.13 77 105 

g. Orissa . . . . . 3-90 3-11 3-41 87 I 10 

10. Rajasthan . . . . 20-04 13-81 14-43 72 1 04 

r I. Tamil Nadu . . . . 4-01 3'35 3'84 96 115 

12. Uttar Pradesh . . . 11-66 11-66 12-77 1x0 I 10 

13. West B e n d  . . . 4-06 2.19 1-43 60 1 1  I 

6.76. The Committee desired to know whether the under-utilisation of 
outlays was in respect of Centrally Sponsored Scheme for a specific project 
or in ureas where transfers of funds had been permitted. Jn reply, the 

.Department of Rural Development heve stated, in a note: 



"Funds may be considered underdutilised with referencc to the 
total outlay approved and not with reference to the funds 
released. Release of funds depended upon thc pace cd ex- 
penditure reported by the State and most of the State Gov- 
ernments have spent o v x  and above the funds released to 
them. There were no savings under the Programme and, 
therefore, the question of transferring of funds does not 
arise." 

6.77. While it was stipulated that funds allotted to the selected districts 
.should not be diverted to other districts or programmes not forming part 
*of the scheme, it was observed that t h i 4  was not fdlnwc;l in many cases. 
For example, as stated in par'igaph 6.26 in the case of Bdrrrndha distri- 
butory of Mirzalpur district (U.P.) thc Project provid:d, irlier alia, for 
remodelling of 17 miles of channel. Thaugh there IVJ\ no for 
construction of new channels, 29 lniles of new ch~nwlq wcrs constructed 
besides remodelling of 24 miles of channels. Rs. 1.08 crores were spent 
thereon till March, 1974. There werc substantial savings under the Pro- 
ject and theke were utilised for execution of additianal works. 

6.78. The Committee wanted to know whether, as had happened in the 
State of Uttar Pradesh, Statcs were free to divert funds meant for a parti- 
cular district to  another district. In reply. the Secretary. Ministry of 
Agriculture & Irrigation has stated in evidence: 

"In the Fourth Plan, the instructions of the Government of India 
were not that money meant for 3 particular district should be 
spent only in that district as long as the district is covered 
under the scheme. As far as the irrigation sector is concern- 
ed, a change was made in  the actual iniplementation of the 

scheme, namely, construction of a new channel 29 miles in- 
stead of 17 miles as originally planned. We contacted the 
State Government and they intimated to us that this would 
give a better command area." 

6.79. Asked whether Government of India felt that diversion of funds 
In this case was justified, the witness has stated : 

"We felt that it was justified because the case was within out 
financial limits, although the actual mileage was more." 

6.80. As stated in paragraphs 6.41 and 6.51. the Drought Prone Areas 
Programme was sanctioned initially for the last four years of the Fourth 
Plan. However, Government of India had redised that the programme 
in the Fourth Plan was only a. beginning and a far heavier investment 
&d be necessary for achieving the objectives of the programme. It was, 



therefore, proposed to continue the programme under the Fifth Plaa 
period also with an outlay of Rs. 187 crores. The programme was now 
to be on the principle of matching contribution, that is, an equal amount 
was to be contributed by the State Government, In 1974-75, Rs. 17.65 
crores had been allocated subject to such adjustment as were necessary on 
the principle of matching contribution. A programme with a total out- 
lay of R's. 42 crnres was approved. 

6.81. In the Draft Fifth Five Year Plan, Volume I1 (1973), a coordi- 
nating carporate body charged with the rtsponsibility 01 dcsigning, coordi- 
nating and catelysing a programme of integrated develuymcnt in each 
drought prone district was suggcstcd in the following terms: 

"The main elements of the strategy of integrated agricultural deve- 
lopment in drought prone areas are not the concern of one 
single existing department of Government but concern at least 
of five main D:partments, namely. Ap-iculture, 'Irrigation, 
Anima! Husbandry, Forestry and Cooperation. There is a 
real danger that any integrated plan of development of drought 
prone area may flounder on the rock of departmentalism. T o  
get over these problems it seems necessary to opt for an or- 
ganisational innovation. This may take the shape of coordi- 
nating corporate bod) which i5 charged with the responsi- 
bility of designing, coordinating and catrlpsing a programme d 
integrated development in each drought prone district. Such 
a coordinating body should have the requisite financial and 
operational flexibility. At the same time. it s3ould be able t o  
effectively utilise the facilities and the manpower af various 
development departments operating in the district. For this 
purpose, it would be essential that the District Collector and 
other district officers cnncerned are involved as ex-00icio 
Chairman and Members of the Management organisation of 
the coordinating or corporate body." 

6.82. The Committee desired to know if the organisational innovation 
contemplated in the Draft Fifth Five Year Plan for "designing, mordinat- 
ing and catelysing a prqrammc of integrated development in each drought 
prone district" was being implemented. 

In reply, the Secretary, Ministry of Agriculture has said: 

'"I%ese are being strictly followed. We have established District 
Development Agencies in every district where District Magis- 
trate is the Chairman. We are funding these agencies. We,are  

4 



having training schemes. For instance, we had several work- 
shops on water-shed Management. We trained 115 Project 
Officers from various districts in varims recognised institutions. 
We are having some research studies made by different institutes 
in different aspects of the drought prone areas programme. I 
can, assure you, Sir, that we are implementing this almost in 
letter and spirit." 

E. Physical Progress under the Programme 

(i) Irrigation Schemes. 

6.83. The most striking feature of the drought prone areas is the absence 
of the sizeable irrigation sources such as perennial rivers. The Irrigation 
Commission (1972) had computed that about 13 per cent of tihe cropped 
area of the drought-affected region was irrigated. It was estimated that 
when the schemes under execution were completed, the percentage of 
cropped area under irrigation was likely to rise to 19 per cent. The 
Commission had suggested that priorities in any programme of development 
of irrigation must be (i) improvement of existing irrigation works; (ii) ex- 
peditious completion of irrigation projects already taken up; and (iii) 
investigation of further possibilities of increasing irrigation from surface and 
ground water sources. The Task Force on Integrated Rural Development 
(June 1973) suggested that as most of the districts which fall in the 
drought prone zone had either remained un'surveyed or had been partly 
surveyed, it would be necessary to strengthen the State Ground Water 
Organisations. 

6.84. Thc Committee desired to k n m  if priority was being given to 
ground water 'surveys in drought pronc areas. In reply, the representative 
of the Ministry of Agriculture and Irrigation said: 

"Thc ground water surveys arc being carried out in two ways. The 
Central Watcr Ground Board is assisting in drought prone areas. 
That is one of the first priorities which the Central Ground 
Water Board has laid down. Then, the State Ground Water 
Boards have also been strengthened. In fact we have given a 
specific guideline to every district that priority should be given 
to ground water survey and, secondly, to investigation of irriga- 

tion schemes and thirdly to survey of land capabilities. Of 
course soil conservation is also going on-because we think 
these are the three basic things which must be done before we 
can really build up a long term strategy." 

1979 LS-TO. 



6.85. Acccrding to thc information furnished by the Department of 
Rural DcveIopmcnt, physical aclricvements of various irrigation schemes 
approved under DPAP during the Fourth Plan were as under: 

S1. State Schemes Financial Expendi- Physical Physical Schemes 
No. approved outlay ture targets achieve- left in- 

(Nos.) (Rs.in incurred (Hect) menu comp'ete 
lakhs) (Rs. in (Hect) at the . . 

lakhs) end of 
IV Plan 

%dhraPradesh . 2217~ 386.00 351.95 54,965 20,455 * 
s. Bihar . . . 50 301.m 113.50 13,080 298 46 

3. Gujarat . 404 622.00 390.51 25,710 6,900 I 80 

4. Haryana . 7 322-00 322-00 5,490 5,690 . . 
5. Jarnmu & Kashmir 23 75-22 32-76 2,230 a 19 

8. Madhya Pradesh . 241 617-00 653.09 23,500 1,780 192 

g. Orissa . 14 230.39 190'39 10,981 425 13 

lo. Rajasthan . 522 484.21 571.62 42,871 17,300 198 

I I. Tamil Nadu . 969 144.55 126.84 49,815 39,915 163 

Uttar Pradesh . 1x0 870.00 875.12 69,374 31,016 13 

13- West Bengal . I *  355-85 214.69 22,018 2,270 784 

6.86. The following'reasons were stated to be responsible for delay in 
the completion of the schemes: 

(a) Initiation of a number of schemes simultaneousl.y to provide 
employment in as large a number of areas as possible. 

(b) Time taken in technical and administrative clearance of different 
schemes. 

(c) Difficulty faced in getting agencies for execution of some works. 
-- - -- 

*InEbrmation still awaited from the State Government. 

*+Includes r 1,429 dugwells, out of which 1904 dugwells only were taken up and 1293 
dugwells completed. 



Id) Litigation or delay in acquisition of lcmuld. 
(e) Dclay in the investigation 01 few schenies uhere I!lc schci;lc\ 

initially proposed were found not feasible. 
(f) Escalation in the cost of schemes and paucity of funds, as a 

result of budgetary constraints during the last year of the Fourth 
Plan. 

(g) Shortage of material such as cement pipes etc. for civil works 
as a result of power cut in various States as well as lockout 

in some factories engaged in their manufacture. 

(i) West Bengal. 

6.87. Audit paragraph 6.28 mentions that in Purulia and Bankura dis- 
tricts of West Bengal there was lack of progress in improvement of tanks 
and of minor irrigation works in Purulia district due to shortage of labour 
and also due to technical reasons such as lack of proper survey before 
commencement and lack of coordination between different departments. 
The Committee, therefore, asked if such instances did not indicate that 
some thing was really wrong somewhere. In reply, the Secretary, Ministry 
.of Agriculture and Irrigation has stated during evidence: 

"During the faur years in which the 4th Plan Programme was in 
operation in Purulia District, we had sanctioned a scheme in 
respect of irrigation and afforestation upto a cciling of 
Rs. 274.29 lakhs. The expenditure reported is Rs. 169.67 lakhs. 
The actual physical achievement of medium irrigation target of 
2 schemes and minor irrigation target of 13 schemes could not 
mcrue fully because of their being in different stages of project 
during the Fourth Plan. In respect of tanks it is 1154. In res- 
pect of tubewells the total is 16.31. There was some delay in 
medium irrigation projects because there had to be a sanction 
of the Central Water Power Commission. I am not trying to 
defend tmhat it has done very well. Something has been done. 
I t  is not as if they are completely blank." 

6.88. In this connection, the Committee were informed that under the 
DPAP Programme, during the Fifth Plan, an outlay of Rs. 6 crores (of 
which Rs. 3 crores was for Imgation and ground water and surface water 
investigations) was dpproved for PLIN~~~ District of West Bengal. Yearly 
expenditure as against approved outlays was as under: 

1974-75 1975-76 1976-77 Total 
P - --- - -- --- - - - -- - - - - - - - 

(Rupees in lakhs) 
(i)Approvedoutlay . . . . . . 125.76 161-go 287.66 

I (ii) E~penditure Reportrd . . 45-43 78-84 67.34 191.61 
- - -- - -- 
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6.89. Giving progress achieved in physical terms in Purulia District, the 
Departmeht of Rural Development furnished the following figures: 

Target Achieve- Target 
(Nos.) ment (Nos.) 

(Nos.) 

Medium and Minor Irrigation In prog- 
ress 

(b)Tanks . 118 57 105 
(completed) 

(c)Dugwells . 385 246 I39 
(completed) 

Achievc- 
m a t  
(Nos.) 

PO per- 
cent 

7 
(completed) 

22 
(completed) 

6.90. The Committee wanted to know if the water of Rajasthan Canal 
could not be utilised for drought pronc areas of the State. In rcply, the 
representative of the Ministry of Finance has stated in evidence that the 
Rajasthan Canal falling entirely in Ganganagar and having a command area 
irrigatian" only and was supposed to irrigate 31 lakh acres falling in three 
districts of Rajasthan, viz., Ganganagar, Bikaner and Jaisalmer. Stage I of 
Rajasthan Canal falling entirely in Ganganagar and having a command area 
of 15 lakh acres had already beeh completed at a cost of Rs. 175 crore's. 
The National Commission on Apiculture felt that by 'lift irrigation', 
Churu, Jodhpur and Nagaur districts orf Rajasthan could also be served by 
Rajasthan Canal. As these districts are plains, investment needed for 
providing infra-structure would be less. The proposal involved, in some 
cases, lifting of canal water to a height of 500 ft. A technical survey had 
already been completed by the State Government. 

6.91. Stating that a number of economic implications were involved in 
the proposal, the representative of the Ministry of Finance has stated: 

"The entire cost economic has to be studied because expenditure on 
electricity alone will come to Rs. 12 crores, according to preli- 
minary enquiries. Who will foot this bill? Also water charges 
may have to be levied at Rs. 200 per acre, if the water is to be 
lifted by a few hundred feet." 



6.92. Asked if Stage LI d the Rajasthan Canal Project would be kept 
in abeyance till cost economies of lift irrigation soheme were studied in 
depth, the witness said: 

"This does not mean that work on Stage I1 of the canal is not in 
progress. It is in progress. Stage I1 is a part of Rajasthan 

Plan. Rs. 23.5 crores have been provided in the Rajasthan 
Plan for going ahead with it. In the meantime if it is clearly 
established that lift irrigation can also be taken up, this possi- 
bility will be explored; but it will take some time to study 
the rdative economies." 

,(ii) Roads Schemes, 

6.93. The State-wise position of Roads Schemes taken up during 
Fourth Plan under the Drought Prone Areas Programme was stated to be as 
under. 

S1. State Schemes Physical Physical Financial Expen- Incomp- 
No. approved targets achieve- outlays diture lete works 

(Km.)  ments (Rs. in incurred (Nos.) 
(Kms.) lakhs) (Rs. in 

lakhs) 

I. Andhra Pradesh . * 2329 2211 319'00 304'03 * 

6.M.P. . . . 23 413 All works 155-63 70.63 23 
in prog- 
ress. 

8. Rajasthan . . GR 1807 1540 503.00 446-42 r 8 

9. Tamil Nadu . 9.10 * 201 1-70 186.00 162.15 27 

go. Uttar Pradesh . 99 376 163'74 3 6 - 9 4  333'23 * 

-- .- - -- . 

6.94. From the details given above, it would be seen that out of 1704 
road schemes approved for execution during the Fourth Plan under the 

---- -- .- -- - - -- - -- -- 
*InEormation received is incomplete. 
NOTE: In formation on expehditure incurred on incomplete works is 

still awaited from the State Governments. 



DPAP, 240 schemes could not be completed by the close of the Fourth 
Plan. Giving reasons for non-completion of 240 road schemes, bhe Depart- 
ment 01 RurallDevelapment have stated in a note: 

"Generally speaking pace of expenditure on roads schemes was 
relatively much above that of other schemes and a major part 
of the work was completed at the end of the 4th Plan. How- 
ever, some work such as soiling, inter-cos ttop coat, painting 
a d  drainage work remained still incomplete in a number of 
schemes. In states where the work on road schcmes started 
a l~ttle late, execution of some schemzs was afiected parti- 
cularly due to the stoppage of funds for raad scheme5 in July 
1973 on account of the budgetary constraints. Request was, 
therelore, made to the State Governrncnt to complete all in- 
c~plc te ' schemes  from the normal State Plan provisions so 
that thp e~pcnditure incurerd did not become infructuous. AS 
road schemes have not been included under DPAP during the 
Fifth P1.q  the State Governments have been requested to 
complete the'sc schemes out of the State Plan provision. The 
State Govci!iments have been requested to indicate the present 
stage of completion of these roads." 

(iii) Aflorestation and Soil Conservation. 

6.95. Stressing the need for the restoration of ecological balance in 
drought prone arcas, the l a a h  Force on lntcgrnted Rural Development 
(June 1973) had stated: 

"There is historical cvldence to show that several areas now com- 
prised in the drought-prone districts were, at one time, blessed 
with productive agriculture and flourishing population. Serious 
and persistent disturbance of the ecological balance in these 
areas contributed towards thcir decay. Hence one of the fore- 
most tasks is to move in the direction of a pro'pcr ecololgical 
balance between water, plants, animals and human popula- 
tion." 

6.96. As regards the role of forests, the Task Force stated, inter alia; 
that- 

"Finally, it is necessary to stress the role of forests. I t  can be an 
important element in ameliorating the chronic conditions of 
drought affected areas. Forests are capable of having a bene- 
ficial effect on reducing temperature excess and in conserva- 
tian of moisture. Moreover, forests in these areas can be an 



important source of local requirement of firewood, small timber 
and grasses. In several drought areas there has been indis- 
criminate felling of trees 'for fuel and this, in turn, has advcrse- 
ly affected the soil and agro-climatic situation." 

6.97. During the Fourth Plan, expenditure incurred under the Pro- 
gramme on Afforestation and Soil Conservation was Rs. 7.22 crores and 
Rs. 6.15 crores respectively. The progress in physical terms was as under: 

States Affore- Soil 
station Conser- 

(om Ha) vation 
(ooo Ha) 

....... --- -- 
I. Andhra Pradesh . . . . . . . . .  4-57 7rV7F 

. . . . . . . . .  2. Bihar 4 5'50 2.30 

4. Haryana . . . . . . . . . .  0'97 (a) 

5. Jammu & Kashmir . . . . .  . . .  * 0.51 

6. Karnataka . . . . .  . 21.22 200.37 

7. Madhya Pradesh . . . . .  4-67 Nil 

8. Maharashtra . . . . . . . . .  1-36 165-10 

g. Orissa . . . . . . .  0 -  79 0.77 

11. Tamil Nadu . . . . . . . . .  4-00 11-32 
-1- 50 kms. 

12.UttarPradrsh . . . . .  . . . .  1-61 Nil 

13. West Bengal . . . . . . . . .  3-61 1.10 

97-26 461-35 
$50 kms. 

(a) 65 Nos. digging of water courses. 

*Information still awaited frm State Government. 
6.98. The Committee were informed by the Department of Rural De- 

velopment that according to a broad analysis of sectoral allocations ap- 
proved in different states, afforestation sector was allocated less than 10 per 
cent of the outlay in 31 Programme districts, 10 to 25 per cent of the outlay 
in 15 districts and 33 to 44 per cent of the outlay in two districts. In the 
inter se priority laid down, soil conservation and afforestation were given 



second priority, next to irrigation. The Committee wanted to know the 
reasons for the State Governments according a low priority for afforesta- 
tion schemes under the DPAP and the steps, if any, taken by the Central 
Government to ensure that schemes, which are of vital importance from 
the ecological point of view, were not ignored. In reply, Department of 
Rural Development have stated in a note: 

"The State Government generally accorded substantially large 
allocations for development of irrigation as water is consider- 
ed a limiting factor to development in these areas. Tbe need 
for raising allocation for afforestation was generally felt in the 
meetings of the Sanctioning Committee, but due to various 
consideratims such as adequate allocations made in the State 
Plan for afforestation schemes, relatively less pronounced felt 
needs, preference for short-generation schemes, etc. allocations 
remained at relatively low level. However, where the need 
of afforestation was great and the allocations under normal 
State Plan were inadequate, afforestation was given substantial 
share in the programme outlay. For instance in Bikaner and 
Churu allocations for afforestation accounted for 33 to 44 per 
cent af the total outlay. In addition, soil conservation wmks 
accounted for about 7 per cent of the total expenditure under 
the programme during Fourth Plan. In some of the districts, 
namely, Bijapur, Chitradurga, Dharwar and Belgaum soil con- 
servation assumed a significant place accounting for 25 to 50 
per cent of the total outlay. Stress on restoration of ecological 
balance was laid in the report of Task Force on Integrated 
Rural Development and during the 5th Plan main thrust of 
the effort under the programme is on important elements like 
afforestation and soil conservation which contribute to ecologi- 
cally integrated development." 

6.99. Statistical statements furnished by the Department of Rural De- 
velopment indicate that outlays and physical targets of various afforestation 
and pasture development scheme during the Fifth Plan were as follows: 

Total Financial Physical Achievement in Hectors 
States finan- achieve- 

cia1 ment Planta- Farm Extension Pastue 
outlay (1974-75 tion forestry forestry Develop- 
(Rs. in and (Hectors) ment 
lakhs) 1875-76 

I .  Andhra Pradcsh . 327' 19 44'42 34'0 717 30 1 2  
r . +870(P) +200(P) 

2.Bihar . . 181.00 27.52 1615 . . . . .. 



3. Cujarat . . 548.30 266.02 18801 4351 362 9542 
t 3 5  p 

4. haryana . . 76 5.62 315 . . . . 10 

5 . J . & K .  . . 80.00 8-96 N.R. N.R. N.R. N.R. 

6. M.P. . . 165.36 26-02 209s . . . . 990 

7. Maharashtra . 487.76 94-38 1496 I 62 228 1548 

ti. Karnataka . 653.46 127'42 4747 9'2 . . 241 

g. Orissa . . 73-61 7' 93 '457 . . . . ... 
lo. Rajasthan . . 773.43 95' 10 10739 765 . . 2690 + 1994P) 
r ~ . T a r n i l N a d u  . 137.12 27.61 '572 . . . . . . 
12. U.P. . . 367.08 118.51 9 085 ~o(l') 659 z 

13. West Bengal . 180.00 26.38 1505 . . 25 

P=stands for works in progress. 

6.100. The Committee enquired why even after dropping two important 
-schemes (Drought Proofing Project in Barmer and Migratory Sheep Scheme 
in Jaisalmer) in favour of irrigation, the target set for creation of irrigation 
facilities in Rajasthan could not be achieved and that very little progress 
was made in afforestation. The representative of the Department of Rural 
.Development during evidence has explained: 

"Afforestation has been even now a very difficult job in Rajasthan. 
Basically, the work which is being taken up there is to have 
shelter belt sand-dunes stabilisation and wherever there are 
canals, to take up canal bank plantations." 

6.101. It was poihted out during evidence that unless there was stresk 
on  afforestaion in States, like Rajasthan, the deserts of the auntry  would 
never bloom nor would ecological balance be restored. In reply, the 
,witness has said: 

"It is not lack of stress. It is a question of technical difficulty of 
having water available. In most of the desert areas, where- 
ever water is available, the afforestation is the first charge. In 
the Fifth Plan, wherever afforestation is possible a lot of em- - ---. 
phasis is being given on that." 



(iv) Development of Rayalaseerna Region of Andhra Pmdesh. 

6.102. The Committee wanted to know what progress had been made 
in Rayalaseema, a region which covers four districts of Kurnool, Cuddapah, 
Anantapur and Chittoor in Andhra Pradesh which has been offen a victim 
of scarcity because of erratic and untimely rainfall. In reply, the Cam- 
mittee were informed in a note that during the Fourth plan emphasis was 
given in these four districts on Minor Irrigation, Soil Conservation, Roads 
and drinking water supply in the district of Kurnool. The physical achieve- 
ments as compared to targets and the expenditure incurred during the Fourth 
Plan were as under: 

Sector 
Physical Cost Expendi- 

Units Physical achievr- nl thr ture in- 
targrts nlrnt schrmcs c u ~  rcd 

(Ka./lakhs) (Rs.1 
lakhs) 

I .  Minor Irrigation . . (Ha) 5:1.344 30.619 240.81 219 .94  

2. Soil Consrrvation . (Ha) 84,016 64,789 loo .74 103.47 

3. Afforestation . . . (Ha) 5.761 g ,247 40.80 41). 68  

4. Roads . . . . (Km)  2.062 I ,209 260- 60 238.06 
No. + 1 6  CD works+i CD work 

5. Drinking watcr sul~plv . No. ol' 39 gt! 3 8  oo 3'. 23 
villagrs 

6.103. It is further stated that during the Fifth Plan emphasis was 
being laid down on all the sectors taken for development during the Fourth 
Plan period except the roads sector. Due importance is being given to 
protection of areas from further erosion and also developing other physical 
resources like cattle and sheep and also dry-land agriculture. During the 
Fifth Plan, a programme of Rs. 25 crores (including uncommitted amount 
of Rs. 3.30 crores) was taken up which was equally shared by the Central 
and the State Governments. 

6.104. As against the total outlay of Rs. 25 crores, expenditure in- 
curred in Rayalaseema region was as under: 

1974-75 . . . . - . . . . . Ra. 49-72 lakhs 

1975-76 . . . . . . . . . Rs. 150.31 lakhs 

1976-77 
(upto Sept. 1976) . . . 



6.105. The progress of scheme-wise achievement under Small Farmers 
Development Agencie JMarginal Farmers and Agricultural Labour pro- 
jects in Cuddapph district of Rayalaseema since inception to 31 March 
1976 was reported to be as under: 

Projertcd Achievr- 
rargct ment 

1. Beneficiarirs under improved Agriculture 

2. Beneficiaries undcr soil conservation . 
3. Beneficiaries under custom servi re . 
4. Unit of minor irrigation works . . 
5. Cnits of milch tattk . . .  
6.l'oultryunits . . . .  
7.  Units of otLer AH prosramme . 

8.  Bc-ncfiriaries unclrr rural artisans schvrnes 

. . . . .  y. No. identified 

Nu, enrolled . . . . .  
1'rojc.ctsm Chdrlapah chnplettd their full 5 yrars term on 31st Marck~ 1976. 

6.106. The Committee were informed that though the work had started, 
"it will take some more time to makc a complete assessment of the in~pact 
of the programme on the areas as a whole and on developing the economy 
d the weakcr sections in particular." 

6.107. However, some indications were, it was stated, available on the 
type of benefits which would flow from one sector, namely, dairy cn which 
approximately Rs. 1 crore was being invested in these four districts. Along 
with the dairy, another Rs. 2 crores would be spent on creating the infra- 
structure of health cover and extension. From the information furnished 
to the Committee, it appears that in 1975 the collection of milk was 11,000 
litres per day procured 'fiom 7,000 producers. After the development of 
infrastructure in these two years, there has been, it was claimed, a pheno- 
menal increase in the milk collection and the number of producers parti- 
cipating in the programme. 

6.108. The milk collected by the end of October 1976 was about 0.52 
lakh litres per day from 30,000 producers. The total milk procured in 
1975-76 was 94.83 lakh -1itres and in 1976-77 it will be 105.93 lakh 
litres. The amount paid to the farmers during 1975-76 was Rs. 108 
crores ahd in 1976-77 it is anticipated to be Rs. 2.5 crores. It has been 



estimated that S O  per cent d the amount distributed to the farmers will 
go to the small producers. By the end of Fift.!~ Plan pexiod when all the 
investments in chilling plants, dairies etc. is completed, approximately 1.5 
lakhs litres per day will be procured from this region and the total amount 
to be paid to the farmers will cross Rs. 5 crores. 

6.109. Similarly extensive work in covering marginal areas to pasture 
development had k e n  taken up which would benefit a large population 
of sheep. Morestation was another sector which was receiving adequate 
attention. The total amount for the Fifth Plan period would be around 
Rs. 3 crores for pasturu and afforestation development. Under the irri- 
gation sector, Rs. 6 crorw would be invested which would benefit approx. 
24,000 ha. It is expected to lead to additional production of nearly 
24,000 tomes of cereals b d  oilseeds. 

6.1 10. Department of Rural Development has therefore concluded in 
a note: 

"Work is slow because the problems are enormous and require 
adequate planning. But the beginning has been made. . . . . .. 
The 'work done, although substantial, is very small compared 
to the total requirements." 

6.1 11. The ~om&tee wanted to know if Rayalaseema area in Andhra 
'Pradesh was catching up with the rest of the State. In reply, the repre- 
Sehtative of the Ministry of Agriculture & Irrigation in evidence has said: 

"Broadly, if you look into the agricultural sector, one of the basic 
thiig Ghicli is being done in Rayalaseema area-particularly 
in diitricts of Kumool, Cuddapah and Anantpur-pu will find 
that a very large programme of cattle development is being 
undertaken. A very large promotional programme as well as 
upgrading of livestock has been -mitiated. I think with tha 
next two years these three distritcs would be producing 70,000 
to 80,000 litres of milk. There is a %ry large milk powder 
factory which is &g developed." 

6.112. Asked whether investment on development scheme in backward 
or drought prone areas was being determined on economic considerations 
done, the witness has stated : 

"In the- case of hantpur ,  we have mother drought prone area 
programme. a id  this came to%s as a surprise that investment 
in these drought prone areas can be economic. We thought 



social benefits should be counted and not economic benefits. 
I t  is being prove.. to us by the World Bank's approval about 
Apantpur that investment will be economical. We are hoping 
that in the next 3 or 4 years we should- be able to provide a 
fairly good extent of improvement in selected areas." 

6.113. The Committee wished to know whether at this rate of progress, 
Government was satisfied that people living in areas like Rayalaseema in 
Andhra Pradesh and Purulia in West Bengal or for that matter other areas 
in economically backward or drought prone areas the country would attain 
fairly reasonable-standard of living within a foreseeable future. In reply, 
the witness has stated: 

"If YW give Rs. 5 to 6 crores for five districts for development in 
5 or 6 years, it will be asking for the moon to expect much 
improvement; but we hope that there will be positive improve- 
mcnts in selected areas. I think what we are doing there or 

investing is in driblets." 

6.114. The Committee asked whether instead of relying on long term 
programmes which movcd at snail's pace, it wouldnot be better to have, 
in addition, some short-term programmes the benefits of whic3 could reach 
the people in a short span of one or twa years. Thc witness has stated 
in evidence: 

"In addition to the drought prone arcas programme. we have the 
Small Farmers Development Agency. We have selected 150 
districts in the country and for a period of 5 years, we give 
a grant of Rs. 1.5 crores for each suoh district identified, with 
the stipulation that about 50,000 identified beneficiaries such as 
small farmers, marginal farmers and agricultural labourex's 

should b given spscific aid such as a well, a milch a n i d ,  
poultry or sheep, etc. This has found favour with all the 
States. . . . . .. This programme goes straight to the individual 
and the benefits are seen within 1 or 2 years. . . . . . . I men- 
tion this to allay the apprehension that we are not alive to the 
situation. We are trying to do our best. May be you would 
like the pace to increase very rapidly. We shall try to do it." 

(v) Generation of Employment. 

6.115. As stated in the Audit paragraph 6.10, the Drought Prone 
Areas Ragramme, as originally conceived, laid peat emphsis ob schemes 
which were labour intensive so as to generate employment opportunities- 



in these areas where the probl-m of rural unemployment and under- 
employment was acuie. 

68.116. The extent of generation of employment in each State during 
the Fourth Plan on account of this programme was as under: 

In lakh mandays 
---_I___ -- 

I .  Andhra Pradesh . 
I. Bihar . . , 

3. Gujarat . 
4. Haryana . . . 
5. Jarntnu & Kashmir . 
6 .  Karnataka . . . 
7. Madhya Pradesh . 
8. Maharashtra . . 
g. Orissa . . . 

lo. Rajasthan . . 
I I .  Tamil Nactu . . 
12. Uttar Pradesh . . 
13.  West Bengal . . 

6.117. Asked whether generation of employment was according to pro- 
jections made, the Department of Rural Development have stated in a 
note: 

"Due to comparatively higher capital component in irrigation works 
and all weather roads, projected employment generation could 
not be ful i j  achieved." 

6.118. The C o 6 i t t e e  desired to know what projection of employment 
,generation was made for DPA programme. In reply, Secretary, Ministry 
.of Agriculture and Irrigation has said in evidence: 

"In our estimate, when we sit apart Rs. 100 crores for this, it was 
felt that, on an average, for every crore spent, there would 
be 30,000 employees, in a whole season in a particular year." 



6.119. When asked wxether the figures of generation of employment 
were verified, the witness has said: 

"We wiild not and I don't think we can. These are muster roll 
figures and they can deceive even the man on the spot.'' 

F. Monitoring, Coordination & Evaluation 

6.120. As regards monitoring, coordination and evaluation of the 
Drought Prone Areas Programme, the Committee were informed that 
Government felt that while the administrative responsibility for this and 
.other programmes would rest with the State Governments and the Union 
'Ministries concerned, their successful execution would involve "a consi- 
derable measure of wordination in the formulation and implementation 
of the schemes as well as in their periodical review and evaluation." AC- 
cordingly, a Central Committee for Coordination of Rural Development 
.and Employment consisting of the Member (Agriculture), Planning Com- 
mission, as its Chairman, Cabinet Secretary as its Vice-chairman and Sec- 
retaries of the (1) Department of Agriculture, (2) Ministry of Finance (Ex- 
penditure) and (3) Planning Commission as its Members was set up in 
1970. 

6.121. In the Resolution constituting the Committee, it was provided 
that the Committee will in particular concern itself with the formulation 
and review of the progress of the following programmes to ensure their 
coordination at all appropriate stages and arrange for their evaluation at 
suitable intervals: 

(a)  Establishment of Small Farmers Development Agencies for 
potentially viable farmers. 

(b)  Establishment of similar agencies for sub-marginal farmers, 
agricultural labour and rural artisans. 

(c) Dry-land farming projects. 

(d) Non-plan project for integrated rural works etc. in chronically 
drought affected areas. 

6.12% To the extent the following schemes contribute significantly to  
the creation of rural employment and provision of benefits to the weaker 
sections of the rural population, it was stipulated that the Committee 
might also review: 

(i) Minor Irrigation Schemes. 
'I (ii) Rural electrification schemes. 
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(iii) Dairy Development ~che&ks. 

(iv) Area Development Schemes. 

(v) Projects for rural artisans. 

(vi) Rural Roads Programme. 

(vii) Other programmes involving rural works. 

(viii) Growth Centres. 

No fixed tenure was stipulated for this Committee. It had held 27 meeb- 
ings. 

6.123. The Committee were also informed by the Department of R u d  
Development in a note that in order to ensure a proper monitoring of the 
Drought Prone Areas Programme during the Fourth Plan period, the 
State Governments were requested to furnish a monthly and a quarterly 
progress report on the financial and physical progress of worlcs under vari- 
ous sectors. The monthly progress report gave information about expendi- 
ture incurred under all the sectors together with cumulative figures since 
the beginning of the financial year. The quarterly report called for infor- 
mation on cost, outlay and expenditure incurred in respect of each item 
of work undcr different sectors with the wage component seperated out. 
It  had also provided for submission of information on the physical targets 
and achievement made under each item of work. 

6.124. These reports, it was stated, were received from most of tho 
Programme areas. It was claimed that by and large the reporting was 
"fairly good." 

6.125. During the Fifth Plan period sufficient attention was stated to 
have been paid to strengthening the monitoring system. A Working 
Group on the formulation of suitable monitoring system for DPAP Agency 
during the Fifth Plan was constituted in May 1975 which included repre- 
sentatives from both the State Governments and the Centre. The Work- 
ing Group prescribed five proforma i.e. one monthly and four quarterly 
for reparting the progress of works. The monthly prcgress report called 
for information on the total expenditure incurred under each sector dur- 
ing t5e month under report together with cumulative figures on expendi- 
ture since the beginning of the finahcial year as against the budgeted out- 
lay. The quarterly pragress report called for information on details d 
expenditure, details of physical achievements, details of flow of credit and 
a narrative report to highlight the various problems and bottlenecks face& 
in the implementation of the programme and corrective actim taken. 



6.126. The Committee were further informed that apart from checking 
progress in physical achievements and in expenditure, the following mea- 
sures were also being taken: 

(i) The work in each sector is being closely scrutinised based on 
the analysis of the narrative and facts and figures adduced and 
thereafter shortfalls noted, delays discovered, bottlenecks loca- 
ted, causcs analysed and action initiated to eliminate defects. 

(ii) A careful survey is made on action and inaction on decisions 
conveyed previously and thereafter further orders are issued 
wherevcr necessary and recommendations made to the higher 
authorities for taking dccisions and issue of ordcrs. 

(iii) Along with a formal monitoring system emphasis is also being 
laid on intensive and extensive visits by officers from the Cen- 
tral Division. Thcse tours arc taken to discuss problems on 
the field and also to assess the quality of work being done. 

6.127. The Committee invitcd attcntion of the rcprescntative of the 
Ministry of Agriculturc during evidence to paragraph 1.136 of their 170th 
Report (1974-75) (Fifth Lok Siibha) on Crash Schcme on Rural Employ- 
ment wherein it was pointed out that "Government did not have any moni- 
toring arrangements regarding the implementation of the Scheme in various 
States."? In reply, he has stated: 

"But the States arc complaining to us that we are too rigid. In 
fact we arc trying to oversee it in a very detailed manner. If 
they substitute some work, we are asking them to write to us 
in advance about the works which they are substituting." 

6.128. The Committee wanted to know whether Government have 
made any evaluation of the concrete results achieved by the Drought 
Prone Areas Programme over which more than Rs. 100 crores were spent 
during the Fourth Plan. In reply, the Secretary, Ministry of Agriculture 
has stated in evidence: 

"As far the evaluation in the manner in which you are envisaging 
we have asked the Planning Conlmission to undertake the 
same and wc do hope that we will get the report." 

The reprcsentativc of the Planning Cc;nmission has added: 

"Last year the proposal had bcen made that thc drought program- 
me should be evaluated by the Programme Evaluation Organ- 
isation of the Planning Commission. It was also said at that 
time that this is a strategy which is still evolving. Evaluation 

1979 IS-11. 



would not be in terms of actual benefits of works which have 
been implemented or the spread of the programme, because 
it will be a 15, 20 years perspective programme. It  was, 
therefore, on the whole felt that perhaps going beyond the 
strategy itself would be difficult at this stage. That is a kind 
of study which has been made." 

6.129. The Committee pointed out that their question was not about 
strategy but about evaluation of the results achieved in physical terms by 
implementation of the Drought Prone Areas Programme. The representa- 
tive of the Planning Commission has clarified: 

"I do not think any evaluation in the proper sense of measuring 
what the benefits are going to be, is in the hands of the Plan- 
ning Commission. The approach and integration between the 
State Plan Work, District Plan activity and the Central assist- 
ance being given in DPAP is being looked into. Rut the eva- 
luation in terms of impact is being done by the Ministry itself." 

6.130. Asked as to which agency of the Government was supposed to 
review the DPAP Programme, the representative of the Ministry of -4gri- 
culture & Irrigation has stated: 

"The Government of India has set up a Central Coordination Com- 
mittee which is presided over by the Member of the Planning 
Commission in charge of Agriculture in which Cabinet Secre- 
tary and the Secretary, Ministry of Finance etc. are all Mem- 
bers. A review of the working of the programme is made by 
the Central Coordination Committee which, after review, gives 
further guidance on how to go ahead with the programmes 
with modification or  change here and there wherever coordi- 
nation is necessary." 

6.131. The Committee asked if physical achievements of the DPAP 
Programme were reviewed by the Central Coordination Committee. In 
reply, the Secretary, Ministry of Agriculture & Irrigation has said: 

'That Committee gives broad policy directions thereby removing 
certain obstacles in the inter-departmental coordination or lack 
of financial support or delays, etc. But they are not consider- 
ed as detailed review of physical achievements as such." 

6.132. The Committee enquired that if detailed review of physical 
achievements of DPAP was not being done either by the Planning Com- 
mission a by the Central Coordination Committee, would it not be correct 



b assume that there was complete absence of any monitoring system. In 
reply, the Secretary, Ministry of Agriculture & Irrigation has stated: 

"We do have a system of monitoring in the sense that e v e j  month 
we get progress reports from various departments with regard 

to the programme in operation and their physical achievements 
as also the expenditure statements and once a quarter or once 
in six months, they also get a consolidated report." 

G .  Conclusion 

6.133. The Committee referred to the "conclusion" drawn by Audit 
(vide paragraps 6.50 and 6.51) to :he effect that "while expenditure 
totalling Rs. 92.27 crores had been reported, information on the physical 
content of the programme was either lacking or inadequate." Audit had 
also stated that "because of inadequate reports, the impact of the pro- 
gramme could not be assessed." Much of the outlay, it was stated, was 
on "incomplete works" which had not viclded results. The Committee 
asked if Government agreed with this conclusion. In reply, the Secretary, 
Ministry of Agriculture & Irrigation stated in evidence: 

"J would like to submit this statement is rather too severc because 
we have individual figures and if I may also sav somc of the 
remarks in the Audit Report have been drawn from our inter- 
nal review notes." 

6.134. In a note furnished after evidence, Department of Rural Deve- 
,lopment have furnished the following figures of achievements of the Pro- 
gramme in physical terms during the Fourth Plan: 

S1. States 
No. 

M i o r  Soil Affores- R d  
Irrigation Comer- tation Kmr. 

(ooo ha) vation (m ha) 
(000 ha) 

r .  Andhra Pradesh . . 20'45 71'78 4' 57 2211 

.g. Gujarat . . . 6- go 6-00 1 1 - 3 8  506 

.5. Jarnmu & Kashmir * o -51  Nil 7e 

7. Madhya Pradesh . 1 -78  Nil 4' 67 All works 
in P- - - -- -- - - 



8. Maharashtra . . . I I '00 165 lo I '36 

12. Uttar Pradesh . . 31 '01 Si l  1-61 

13. West Bengal . . . 2 - 2 7  1 ' 10 ~ ' C ; I  

(a) 65 Nos. digging of watcr courses. 
* Information still awaited from State Covcrnr~~er~t. 

6.135. Asked how far the scarcity conditions in the areas where the 
programme had been implcmentcd were actually mitigated, thc Department 
have stated: 

"Drought is a recurring feature in the areas where the above pro- 
gramme had been implemented. Drought has always brought 
in its wake scarcity conditions. Hence the emphasis on wage 
employment works which at least gave some relief to the weaker 
sections of the society. . . . . . . The additional irrigation poten- 
tial created coupled with the soil conservation measures effected 
during this period has also contributed to increase in agricul- 
ture production in these areas . . . . . . These programmes will 
help in mitigating the scarcity conditions in the long run." 

6.136. As regards quantification of agricultural production and addi- 
tional employment created, the Department have stated that "the addi- 
tional prodlrction and additional employment created has not been 
quantified." 

6.137. Dealing with the impact of DPA Programme, the Department 
have expressed thc vicw that "these programmeq are of n continuing nature 
and its impact could be felt only over a period of time." 

, 6.138. Asked to indicate the States which had made spcctacular progress 
in the implementation of the DPAP as well as those which had lagged 
behind, the Department of Rural Development have stated in a note: 



"On the basis ol' progrcss of expenditure reported vis-a-vis outlays 
approved all DPAP States cxcept Bihar. Jammu & Kashmir, 
Wes! Bengal and Rajasthan, utilised more than 75 per cent of 
the approved outlays. According to the Department, the rcasons 
for slow progress oi: the programme were as under: 

(i) By the time thc p r o p m m c  pickcd up nlomentum in these 
States, all the Schcrns o:her than con ti win^ i~rigation 
schcmcr, h::d to bc d~scor,:in,;:d in July 1973 due to budgetary 

COI1~11 : l l ~ l L ~ , .  

(ii) lnadcquale adi!iinistr::!ivc mac11incl.y in thcsc States to for- 
mulate, scrutinise the p!nns a!id put the scheme on the ground. 

(iii) In Rajaslhan, the slow progress was due to delay in the sub- 
mission of thc Master Plans and the late inclusion of Rural 
Water Supply Scheme. 

(iv) In West Bcngd, it was due to inadequate machinery to put 
the scheme\ on ~1aund  as also delay in thc. :~dn~inistrative 
approval of thc Sch m c s  by the State Government." 

6.139. The Committe: wanted to know if at any time the States were 
advised by the Government to Scar up their administrative machinery to 
ensure that schemcs wxtioi:cd unc!cr :he programme were cowpleted by 
them during the Fourth Plan i t w l f .  In reply, the Drp:li ~ m c - n i  of R L ~  
Development have stated in a note that Government had irnpresscd upon 
the State Governmcnts to: 

(a) take effective measures to streamline implemcntntion of tbe 
programme; 

(b) complete during the 4th Plan all the schemes sanctioned under 
the programme; 

(c) send list of individual schemes on which work was in p r o p s s  
in different sections showing the amounts spent and the nntlavs 

needed: 

(d) instruct the field officers to proceed uninterruplcdly with the 
implementation of the sanctioned schemes: 

(e) submit quarterly and monthly progress reports on repilar basis. 



6.140. In this connection, the Secretary, Ministry of Agriculture iYr Irri- 
gation has stated during evidence: 

"We always believe in trying to advise the States and share the 
experiences that we have with the other States dnd give them 
a sort of leadership. Beyond this, i t  will be difficult for us to 
gear up the State machincry." 

6.141. The Committee wanted to know if wirable remedial measures 
were being taken by Governmen! of India to overcome the ~:arious gaps 
identified by Audit in the forni:rl:!l;on mC1 ~ X < C : i ; ! t : n  of thc Drou$ t  Prone 
Areas Programme. In reply, the Department of Rural Development have 
stated that during the Fifth Plan efforts had bccn and wcr;. still being 
made, to improve the systems of planning, management, financial control, 
monitoring and concurrent evaluation of thl: prcyramme. Thcse eiforts 
include issue of guidelineis. instructions for ensuring uniform- 
ity in the system of preparation of project rcporlq, holding of regional 
meetings with the representatives of the State C;overnments. setting up of 
planning cells, District lcvel bodics and coardinnting bodies in States, 
training of field s:aff, development of action-oriented research, emphasis 
of shelf of schemcs, etc. 

6.142. In February, 1970, the Government of India decided to launch 
what was then known as the Rural Works Programme (later renamed as 
the Drought Prone Areas Programme in January, 1972) as a non-plan 
Central Sector programme with an outlay of Rs. 100 crores during the 
Fourth Five Year Plan ending March, 1974. The Committee find that 
the State Governments were asked on 17 April, 1970 to compile by 30 
April, 1970 (wifhin a short span of 33  days) detailed estimates for schemes 
to be executed in 1970-71. Though it was explained to the Committee 
during evidence and in written replies that the sectors including in the 
programme were such for which advance planning was normally done at 
district level, the Committee have no doubt in their mind that the time 
of 13 days allowed to State Governments to rtnderlake these tasks: was 
uniustifiably short keeping in view the fact illat preparation of estimates 
involver! identification of areas in the selected districts which deserved 
atfention, selection of appropriate schemes or workq keeping in view the 
priorities of the programme :~vd c-"tion of wTiahle coordinating mnchi- 
nery etc. 

6 143. 1-et another area of planning where the State Governmenfc were 
azked bv the Government of India to move faster than thev could wac 
preparation of Master Plans for schemes to be lamched nnder the Drought 
Prone Areas Programme. State Governments were asked on 17 Apd.  
1970 to draw up the Ma..ter Plans by 30 September, 1970 so that these 
could be dicussed by the Central teams in October and November, 1970 



and submitted to the Government of India by December, 1970. The 
representative of the Department of Rural Development has stated during 
evidence that the reason for having such a tight schedule was that the 
Government of India were anxious to introduce the programme from the 
financial year 1970-71 ihelf. I h e  Co~mtiltee were informed 'uj the 
Department that the period of sir monlhs allowed for preparation of 
Master Plans was "at that time considered adequate". Whatever may have 
been the justification for laying down this tight time limit, the fact that 
Master Plans were prepared for only 9 districts in 1970, 42 districts in 
3971. 12 districts in 1972 and 8 districts in 1973 proves eloquently that 
the time allowed to States for this exercise was utterly inadequate, especial- 
ly when some of the States lacked technical staff for formulation, S C N ~ ~ ~ Y  

and finalisation of Master Plans. The Committee are left with the im- 
pression that the preliminary work on the Programme was undertaken 
without adequate preparations therefor. 

6.144. The Committee find that the Rural Works Programme had a 
chequered course from its very inception. It was launched in the year 
1970-71. In January, 1972, it was re-named as Drought Prone Areas 
Programme. In 1972-73 its classification was changed from non-plan 
programme to a Plan scheme. The programme was re-oriented by chang- 
ing its emphasis from creation of employment opportunities to undertaking 
of developmemt works. Before the programme as re-oriented could even 
gather some momentum, the Government of India advised the Stafe Cov- 
ernments telegraphically on 17 July, 1973 to stop all programmes except 
irriratioa schemes. thus hringing to a sudden halt all soil conservation, 
aiforesf~tion 2nd road morkq in progrrss under the programme. This step 
was stated to have been taken because of then prevailing financial strin- 
gency. Later. the <=overnment of India (Department of ,Agriarl!~rre~ in- 
fomed all Stzte Governments on 19 Octohen 1973 that Central assistance 
Oh.  11.38 crores) released for 1973-74 was to he reckoncd apainst eK- 
penditure already incurred hv Statcs fill Jnly, 1973 and anv halaace ot 
the allotment left rrvcr could be ntilised on minor imgatian works fitter 
hdp. 1973 tR1 R T m - 4 .  1974 State Government.; were also requested to 
comul~te the incomplc+e works ont of ihcir own rcsonrces. As  pointed 
oat bv Audit. lhr effect of flap telegram of Jnh. 1973 F4lrrwed hv the 
circwlar letter of October. 1973 was that many works were lcft inmmplrte. 
work on a largc nyrmber of which was not recumzd lnter 7'he Com- 
mittee feel that the nctinn of thc Co~wnment in suddcal! c;topp;lnc all 
schemes cxcept imeation schemes in Jolv. 1973 was to ~ s y  the least, 
precipitous. The finnncial situation which prorrpted thc Covernrncnt to; 
take the steps could not have cropped un wddenlv in 1973 sad. therefore. 
!f it waq intended to forcclnse #he rwerimmes it should hare hem phased 



out suitably, and the States should have been forewarned. As mattera 
stood, all activities except minor irrigaticrn works came to an abrupt halt. 

6.145. According to the Programme's origjnal concept, its main em- 
phasis was on gcncration al' emplqmcnl opportunities in areas where the 
problem of rural unemply.nst aari n&r-employment was acute but, on 
rwrientatitsn, the primary tocus w a ,  hhiftcd to development works so as 
to provide n permanent solution, to I!rt: extent possible, of the drought 
problem rather than on schemes mercly to create cmploymcnt opportuni- 
ties. However, the Committoe are unhappy ro note that no serious attempt 
was made in the majority of the States to re-orient the progamme to the 
new concept and even tho few States like Rajasthan which did formulate 
schemes conforming to the new concept, did not execute some of these 
schemes in entirety. It ic; ditficult for the Committee to accept the as- 
sumption that there was no real scope in February. 1972 for re-orienta- 
tion of the works in the programme in many States because they find that 
administrative approvals for schtmes under the Programme aggregating 
Rs. 39.62 crores werc given even during 1972-73. 

6.146. The Committee are concerned to note that even in States where 
Schemes conforming to the revised concept of the Drought Prone Areas 
Programme were drawn up, the progress in implementation of such schemes 
was not very impressive. For instance, out of 29 schemes taken up during 
the Fourth Plan under the Rural Water Supply Project of Rajasthan esti- 
mated to cost Rs. 3.35 crores, only 17 schemes were completed and thal 
too by 1975-76. Expenditure to the extent of Rs. 1.61 crores was incur- 
red on these schemes during the Fourth Plan. The Committee were assnr- 
ed in a written note that the remaining schemes of this proj~ct were ex- 
pccted to be completed by March, 1977. Thev would like to know when 
(her these schemes have in fact been completed and commissioned. 

6.147. In this context, the Committee would l i e  to refer to certain 
innovative and beneficial proiects which were taken un for implementa- 
tion in Rajastban but were later dropped on the plea of the lack of finan- 
cial mources. The State Government of Rajasthan formulafed three 
projects. viz. (i) Dairy Development scheme for which RB. 1.01 crores 
were dlntted: (ii) Droneht boofine Project in Ramer district for which 
Rs. 0.99 cmres were allotted in 1972-73 and (iii) Migratory Sheep Scheme 



in Jaisalnter district for which &. 0.40 crores were aiic,.~.Led in Oclobea 
1972. While giving administrative approval tu tkse  schemes, a condition 
was stipulated by the tiovernmena uii hdia h a t  the Staie Guveramenf 
would accommodate the schemes w~&u the funds avaimblr to thc State 
Goven;meur under h e  DYM. 

As regards the Dairy Devclspnreut S:ln:me, beiurr rhc Sra:e Gotcm- 
ment could make any headway, the ~ ; I I Z C F U I ~ X H ~  O i  :ubiia idormcul iu July 
1973 that due to budgetary cons:;i&, only hs : :  progrnrnnws like irri- 
gation, ek. which could nut bc. lell i;kan~p!.-ic, should be implemented 
and other programmes should stop. In so far as the Drought Proofing 
Project in Barmcr district .c; con:6:+acB ~ i r .  Y.alc ,;ovcr:2:n2t!i furrnltlntcd 
an ambitiocs sdacrne ensr:ssging :. :v. : .Am ci i~ir;~-:.tr;~.:i[ril m milk 
and wool marketing and input programme for anirn:d health, cross breed- 
ing, food supply, fo,dder supplg, electrification, tuhewe/!s and drinking 
water supply. But later due to h~dgelaa.~ constrmln:~. fhc srhrme was not 
taken up and no expenditure a::s incrrrred on thc approved items. 

The Migratory Sheep Schenie at Jaiwlrner district was Formulated to 
improve the economic condition of miptory  sheep breeders through in- 
creased wool and mutton prodt~ctian but the project could no: be put on 
ground as the constraint in resources was said to be acute in 1973-74. 

The Committee are not happy at thc nay in which tbc,e s !acme- were 
in the first insfance clcared by f l ? ~  Coccrnment of India and kler defcrred 
on the plea of financial constraints. While apprcsiafirq the fact that 
priority was to be given for the complctlon of on-going irriqation whemes 
which had been started by the Govcrnmcwt of Rajasthan En the year5 1970- 
'1 to 1972-73, the Committee are unable to appreciate the rationale 
behind the summary suspension OF the three schemes which, prima-hcie 
appeared to offer some hope to redeem the position in the5e chronically 
drought prone areas. I t  is noted that in the Fifth Five Year Plan the 
development strategy has been changed and now the emphasis would be 
on development of pasture, dairy and cattle in Rajasthan. The Com- 
mittee wonld like progress to be made in implementation of schemes parti- 
colarlv in these drought prone areas dnring the cnrrent Plan period. 

6.148. The Committee find that as against total apymvc 1 ontlal. of 
nramme Rs. 11 1.82 crores for schemes under the Droncht P r ~ n e  Arcas Pro,, 

durinc. the Fourih Plan, the Covemmmt of India i w ~ c d  ndr4ni~fr:itive 
a ~ n r o q l s  rdemin~  a total sum ne RF. 84.88 cmrrs. T h e  tntnl evwndit*~re 
ns reuorted on schemes under the programme WRS RF. 92.27 crores. 
Thon& the expenditme was more than the amonnt for which adminis- 



QfiCve a ~ ~ r o v a b '  were given, it was only 83 per cent of ffie total approved: 
outlay. On one side of the spectrum are States like the Uttar Pradesh, 
Tamil Nadu, Madhya Pxadesh, Haryana and Andhra Pradesh which utilis- 
ed more than 90 per cent of the outlay, on the other there arc States like 
West BeugJ, 13iLar and laanmu & haslmir where percentage otilisalion of 
approved outlay nas as low as 60, 48 and 44 per cent respeciively. The 
Committee are surprised that even Slates liLe Mest Bengl  and Igihar, which 
had been victims of recurrent drought and floods should have lagged 
behind to this extent in utiIising the ouilays approved for them under the 
Klroughi Prone Arcas Programme. The Committee would like the Central 
Government to rewiew the position in consultation with the States and take 
concerted rxeasrxes to speed up implemenfation of the programmes in the 
field. 

6.119. The Committee view with concern the fact &at of the total of 
17,879 irrigation schemes approved under the Drought Prone Areas Pro- 
gramme during the Fourth Plan, as many as 1955 schemes were left in- 
complete ad thn cloc;e of the Plan fur n varietv of rcawns. Somr of the 
difficulties adduced by the Department like delay in technical and ad- 
ministrative clearance of different schemes, non-availabilit~ of agencies for 
execution of works, etc. could have been anticipated and rninimised, by 
better plamning and coordination at different levels. 

6.150. The Committee also find that while the e~pendifare incurred on 
irrigation schcrne~ (Rs. 46 93 crores) under the Dronrht Prone Areas Pro- 
gramme during the Fourth Plan was a< hidl as 80 per cent of the finan- 
cial outlay of Rs. 58.65 croreq. fhe achievement in phvskal tentw (163,964 
hectares) waq onlv 42 per cent of the tar& of 388.654 hertnrec;. The 
Committee emrh~risp that caalscs of rw-ccdvr eqwnditve as comvared 
with physical arhicvemenk shorrld he mal:'r-d in dc+h and remedid mca- 
wres tskcn - 4 r  tn -c*rrrlnl~. 0.zncnd:'~- to et~erfrrl qFv-ic4 ~wforrn- 
ance 2nd rearPf"nr hencfifq ir; the fir'!$ 

6.151. Among the Districts covered under the Droalght Prone Areas 
Promamme, vhcre the progrcw of irrigation schemes has not been satis- 
f a c t o ~ ,  Puro l i~  district of West Bengsl deserves mention. During the 
Fourth Plan, scheme< of irrigation and ailorestafion a~bjccf to 9 maximum 
expenditure of Rs. 271.29 lakhs were sanctioned bu! :he expenditure re- 
ported wcs 0 3 l ~  R.;. 7 / 0  6" 1-Lh Thc Committee r c ~ ~ ~ i m m d  41114 con- 
certed efforts should he made to implement the irrigation ~cherrr.; as per 
time schedule ca as to alleviate the difficulties of the people in !hi9 drought 
prone area in West Rengal. 



6.152. The Committee find that as a g a h t  the target of 1704 schemes 
for budding 9872 kms. of roads m 10 Stales at a cost of Hs. 27.29 crorcs, 
1464 schemes were completed by building 8836 kms. of roads at a cost of 
Rs. 22.89 crores. Audit have pointed out that in some States the expen- 
diture on road works was incurred on the improvement of exisling roads, 
kucha or otherwise, although under the project only construction of new 
all-wcdkner rus& to opu  iq) ma~i.ess~bi:: area\ wa\ coni~~npPat~J. I t  *as 
explained to the Committee that execufion ot road schemes was aiiccted 
partially due to stoppage of funds for road schemes in July 1973 on 
account of budgetary constraints. The SBtcs were, however, informed 
that incomplete roads might be completed from the noma1 State Plan 
resources. The Committee would like to know whether the road works 
which were left incomplete at the end of the Fourth Plan have since been 
completed. They would also like to h o w  how much of the amount of 
Rs. 22.89 crores has been spent on the construction of new roads and 
how much on the improvement of existing ones and the rationale therefor. 

6.153. The Committee find that during the Fourth Plan Rs. 7.22 crores 
were spent on forest schemes in 13 States under the Drought Prone Areas 
Programme. This comes to only 7.5 per cent of the total expenditure 
on various sectors of the Programme. The Committee are inclined to 
agree with the views of the Task Force on Integrated Rural nevelopmed 
as contained in their Report (1973) that forests could play an important 
part in restoring ecologicd balance in drought prone areas. The Com- 
mittee, therefore, recommend that more resources may be allocated to this 
sector of the programme. 

6.154. The Committee note that during the Fourth Plan. schemes cost- 
ing Rs. 6.8 crores for 53,344 hectares of minor irrigation, 84,016 hectares 
of soil conservation 5,761 hectares of afforesfatioln, 2?062 kms. of roads 
and drinking water For 39 villages were approved for Rayalasecma region 
which comprises Kurnool, Cuddapah, Anantpur and Chitdoor districts of 
Andhra Pradesh which are subject to drought conditions on arcomf of 
erratic rainfall. The Committee have been informed that by thc e;ld of 
the Fovrtlh Plm, minor irrigation for 30.619 hectares. soil canccn alion 
for 64,789 hcctnaec;, afforestafion for 3,247 hectares. 1209 kms: of roads 
and drinking vnkr  sopply for 38 villages was achieved. Expendiftare on 
these schemes wa.; Rs. 6.43 crores. The Committee. howcver. are not 
intpreswd by the pace of development in the Rayalitseema arc2 and at 
the prewnt rate of investment it might take many more wars for people 
of this region to catch op with the red of the State. The Committee would 
emvhrrsisc thc importance of integral approach to the dcvelonment of the 
area so thnt the resources on the various scheme$ and orojeds operating 
in fhe re~ion are deploved to the best advantage of the region. 



6.155- A s e r h s  Shor t~~mhlg  of the Drought Prone Areas Programme 
.in implementation has been noticed by the Committee. The Committee 
were informed during evidence that Government had estimated that for 
every crores of rupees spent on this programme, there would be 30,000 
employees in a whole season in a year. Buring the E'ourlh Plan while 
the expenditure was more than Rs. 92 crores, the generation of cmploy- 
rnent was to the extent of 1505 lakh mandays onlj. The represc~atative 
of Department of Rural Development admitted during evidence that figures 
o l  gencraiion of employment Rere unverified muter  roil figarrrs and ihese 
*'can deceive even the man on the spot". The Committee feel thnt having 
spent more than Rs. 92 crores during the Fourth Plan, Governnxnt of 
Iadia should have arranged for compilation of authentic dnfa on rmploy- 
ment generated as a result of implementation of the Drought Pronc Areas 
Programme especially when the Programme as originally conceived was 
n~eant to relieve the acute unemployment and under-emplopmcnt in rural 
areas. 

6.156. \'el ;wrther drawback of the Drought Prone Arras Proyramme 
was that it larkctl ;m cffeclhe inhuilt sgstrrn of monitoring. coordination 
and evaluation. It is true thnt in 1970, a Central Coordination Committee 
for Rural Devdopmea$ and I<mploymcnt waq cnditotcd in the Planning 
Commission with Member (A~ricdtorc) of the ConmisGnn 3 s  its Chair- 
man, Cabinet Secretary as its \'?re-Chairman nnd Scrrrtvic.~ of fhc DC- 
partment of A~ricelture, Minktry of Finmcc !Dwr...'arrrnt of Erpmd.i- 
tnre) and Ylmn'nr Commission as its Members. In thc Rt%olofion Con- 
stituting that Committep it was provided that thc Commift~.r wil! c-oncern 
itself with the 'formulation and re,v':ew of the p r o p r ~ ~ s '  of thr non-plan 
project For integrated rural works proyamme in chronlcallv drought affect- 
ed areas. In May, 1975 a Working Group was constituted for formula- 
tion of suitable monitoring system for the Dmoght Prone Areas Program- 
me during the Fifth Plan. The Working Group is stated to have evolved 
certain proforma for monthly and cjuarterlv reports on proeress of the pro- 
gramme in financial and physical ferms. During evidence-, the Committee 
were, however, distressed to learn from the representative of the Minis- * of Aficulture and Development that the Caordination Ctarnmittce's 
reviews were not "detailed review of physical achie,vements as s~rrh". As 
far as the Ministrv of Agric~iltore and Irrigation were ccmc~rned. all that 
they apparently did was to get prope.ss reports from various Departments. 

6.1.57. From the dc+iilcd ex.-lmination of the various asnects of the 
planning. implementation and achievements of the Droueht Prone Areas 
Programme discussed in the foreeoing paragraphs, the Committee cannot 
but conclude that while more than Rs. 92 crores were spent on this pro- 



gramme during the Foarth Plan, the monitoring of the propamme was, 
to say the least, inadequate. No serious a t tmpt  seems to have bwn made 
to quantify the achievements of the programme in physical terms and its 
impact on the people of Drought Prone Areas. The Con~mittee have, 
however, been assured that as the Programme was being continued during 
the Fifth Five Year Plan with a tentative outlay of Rs. 187 crores, efforts 
were being made to improve system of planning, management. financial 
control, monitormg and concurrent evaluation of thc Progrmcmc by issu- 
ing guidelines, ensuring uniformity in the system of preparation of project 
report, holding of regional meetings with the representatives of State Gov- 
ernments, setting up of planning sells. district level bodies, coordination 
bodies in States, ernphasises on development of action-oriented research, 
training of field staff. shelf of schemes, etc. The Committee would like 
that detailed instructions in this regard should. he laid down for the guid- 
ance of all concerned and there should be conclusive follow up to see that 
these are implemented in letter and spirit so that the objectives underlying 
the schemes are achieved. 

11. Drought Relief Production Programme In Uftar I'radcsh 

6.155. In June-July 1973, \enow drought and damage to thc kharif 
crop was rqmrted in Uttar Pradcsh. To offset this loss, a crash programme 
knoun a\ thc drought rcllef production programme to augment irriga- 
tion facilities ,n fourtecn drought affected district3 was launched in S e p  
tembx-October 1973. The outlay on tht programme was to be Rs. 9.47 
crores to be met entirely by long-term loans from Government ol India; 
it was to be completed by March 1974 and an additional area of 1.34 lakh 
acre, was to be irrigated. Benefits from a wbstxntia: part of work com- 
pleted would, it was expected, b: available for irrigation of the 1973 rabi 
crop itself. Schemes approved and executed as a part of this programme 
are discussed below. 

6.159. E.rrrr~sion of x-at~v- conveynncr sys1crn.v of State rubewei1s.- 
The scheme envisaged construction of 1600 miles of kutcha channels 
(gals), 275 miles of lined channels (pucca guls), 480 syphons and 3750 
outlets, at a cost of Rs. 2.50 crorcs to irripate an addition::l arra of 37.500 
acres. Work wns started in S,-ptember 1973. when sowinl~ of the rabi 
crop had commenced. 

6.160. Slrlr ~ I ! ~ E M . P / ~ c  ar?d pr~rrhac..~ of rigs.-r)r:$n:~lly, 240 tube- 
wells were to bc constructed and ten rip units purchased at a cost of 
Rs. 3.70 crores which was amended. as mentioned above, t o  construction 
of 285 tubewells, the total outlay being Rs. 4.30 crores. According t o  
the! original plan, 24,000 acres were to be imgrted: from 240 new tube- 



w e .  Although all tubewells were drilkd by March 1974, m l y  89 
tubewells were energised of 151 tubewells which were fully developed 
and ready for energisation. Even by September 3.974, only 133 tube- 
wells were emrgised of a total of 240 tubewells rcndy for energisation. 
Till September 1974, Rs. 4.30 crorcs were reported to: have been spent. 
One hundred and nine more tubewells were energised and 38 more deve- 
loped by September 1975. Only six rigs (costing Ks. 33.19 lakhs) were 
.purchased in October and November 1973 and distributcd to the divi- 
sions between March 1974 and Mvcmbcr 1974; only two rigs rcceivcd 
in March 1974 were used for drillin? of nine tubewells by Octobcr 1974; 
the other rigs wcrc under trial (November 1974). The remainins riss 
were available for work in Sep:cmber 1975. In fac!. all ihe 285 tubewells 
under this programme were drilled by hkarch 1973 with rigs i111.cady 
availr.blz. 

6.161. In the 14 drought-affec'cd distric'q. thc n1.imFtr cr:' S:a!c tube- 
wells aper:iied and areas irripted f ' r c m  them were:- 

M m d  Iiabi Total -- - -- -. - -- -- - - .. arca 
Numhrr .Arm Numbrr Arra irrigated 
of tubc- irriqatvcl of tube- irri~ztrd (in acres) 
wrlls on [in acrcs) wdls on (in ac.rcs) 
first day f i ~ s t  day 
of fasal of fasal 

6.162. It will be seen that the areas irrifated in 1973-74 or even in 
the kharif of 1974-75 werc not substantially different from the areas 
irrigated in earlier years, and, in fact, were less. A total addition;ll area 
of 48,000 acrcs was to be irrigated from the State tubc\~ells on compl-  
tion of the two schemes mentioned above. It  was explained (June 1975) 

-that tubewells could not be fully utilised in 1973-74 because of acute 
.shortage of electricity and increase in theft of transformers, etc. NO 
explanation was available as to why in the kharif of 1974-75, the acreage 
had not increased significantly. 

6.163. Augmentation of l#t irription cap:.city.-The Scheme envi- 
.aged augmentation of the capacity d 1 I p:mp canals from a total of 
122.5 casecs to  175.5 cusecs and crehtion of new capacity of 95 cusecs 



.by constructoin of 5 new pump-canals. Of the 11 pwp-canals capacity 
-of whicb was to be augmented, pumps to provide the increawd capacity 
.om 2 canals were energised in December 1973 and March 1974 and 
of another three in June 1974. Five other pump-canals although com- 
pleted had nat been energised (September 1975). V!ork on the rcinriin- 
ing pump canal had been held u'p as thc supplier had fai!c.d to provide 
the pump of the required capacity. 

6.164. Of the five new pump-canal? propo~ed, not one WJS eneqised 
till March 1974. One pump-canal with capacity of 20 cusecs was 
energised in November 1974 and one more was awaiting energisation 
Work ua another two pump-cams \\,I\ at a qtand51ll; r~yorlcclly due to 
resistance of local pmple m c i  w , ! ~  1.f 1und4. ,In tiic rcnuining p u m p  
canal, work was in progress (Septeirbrr 1975). 

6.165. The pump-canals so f:tr zn;.yiscd i-XI:. ' :In irrip~~tion poten- 
tial of 6750 acres against the myet  of 22.350 acres. 

6.166 l i  J -  i I -  i)iuks.li -yump-canal, 
on which work was started in i9?2-73 :,nd was sci,,dulcd 1.3 hc: com'plcted 
in 1976-77 hxl  a planned capcity of 300 cusecs to irrigate 1.48 lakhs 
acres of land under Stage 1. Staye I1 was estirnat::~ to cost Rs. 975 
lakhs and increase its capacity lo 1080 cusecs and irrip:i~e : n additional 
1.23 lakh acres. Government of India gy-de Rs. 1 crorc for Stage 11 of 
this scheme partly to give employnicnt to the mcmpinyed persons jn the 
~ * 1  areas of Gazipur district and also to accelerntc yrcrvisi,on of irriga- 
tion facilities in the area. Itenis of work included were to br such as to  
advance completion of the project by six months rrnd also provide irriga- 
tion to  35,000 acres in the rabi 1976 season. Rupees 9C lakhs were 
allotted to three divisions in 1973-74 and Rs. 90.48 lalihs spent. Check 
of the accounts in two divisions showed that expenditure consisted maidy 
,.of advances to  ttae State Electricity Bolard, to Government wclrks~ops 
for supply of materials. etc., and to the railways for book adjustment of 
moneys spent in the past and payments for land cf which possession 
'had not been taken. Only Rs. 8.04 lakhs, of the total of Rs. 73.98 lakhs 
booked in those divisicms, had been spent on earthwork. As far as 
could be ascertained, nothing significant was donc either to accelerate 
Stage I1 of the project o r  provide relief by way of employment t a  the 
atfated pedp'le. 

6.167. Lining of C m k - T h e  scheme envisaged lining of 52 kilo- 
me&& of canals, at a cost of Rs. 1 crare to irrigate an addition.-1 area 
of 15,000 acres in 11 districts. The Additional Chief Engineer had 
~eported (March 1974) to State Government t h ~ t  only 19.2 Kms. of 
canals in fivt districts had actually been lined and Rs. 58.65 lakhs spent. 



The delay in lining was attributed to shortage of cement, continuous 
running of canals due to failure of winter rains and strike of Junior 
Engineers. The Department stated (June 1975) that lining had been 
completed. 

6.168. No information w ~ s  avaiiablc whether any additional area was 
irrigated from the canals in 1973-74 or in khrif 1974-75. 

6.169. Rupees 4.47 lakhs c:~rmarked far extension of water convey- 
ance system of tubewells were srent in 1973-74 by a division on repair 
or strensthening of csisting gulls no: covX:cd under this propmme.  The 
Chief Engineer stated (Septemb*.r I 975 \ th: t f u ~ d s  were not available 
under the normd p ropn lmc  and. thcrcf~we, i t  wx considered praper 
to book the ex;lenditure under this prwrarnmc. 

[Paras 9.1 2 to 9.1 3.7 of the Supplementary Report of the Comptroller 
and Auditor General of' India, for the year 1973-74 (P:lrt I), Union 
Government (Civil) 1 

6.170. Government of India h::d <mctioned n loan of Rs. 9.47 crores 
to the State of Uttar Pradesh for implcmen:i:;g thc Drought Rclief Pro- 
duction Programmc durinr 1973-74. The schemes-wise outlay was a s  
under:- 

-- -- - - .- -- - - - - -- -- 
S1. No Schctnt Amount 
-- ---- -- - -- - -. -- - -- -- 

(Rs./crores) 

I.  Extension of Watcr Conveyance systrm . . . . . 1- 50 

2. Construction of additional tubc-wclls and purchase of rigs . 3' 70 

3. Augmentation of l i t  irrization capacity . . . . . 0'77 

4. Deokali Pumping Canal (Stage 11) . . . . . . 1-00 

5. L i g  of Canals . . . . . . . .  1 - 0 0  

6. Provision of Suh~idy on Diesel sets. . . . . . .  0.50 - 
9'47 

6.171. Audit pdrap:13-h merit~uni instnnrcs af primn facie divefsion 
of funds from onc scherne lo nn:t!h;r. Thc Committee, therefore, desired 
to know whethcr thcse and other simikir of divc:sim of funds had 
been cxamincd ;nd if so what action. i f  any, had been taken by the 
Central Government in this regard. In reply, the Ministry of Agriculture 
and Imgation (Department of Agriculture) explained in a note: 



"(1) The Erst two programmes (viz. Extension of water convey- 
ance system and Construction of additloud tubewells and 

purchase of rigs) relate to State tubewells for which against 
an allocation of Rs. 620 lakhs, an expenditure of Rs. 622 
lakhs has been incurred. Rs. 60 hkhs which were saved 

from the scheme of 'extension of water conveyanco system' 
was utilised for 'construction of tuh~vells and purchase of 
rigs'. Since both the schemes were dcsiged to increase the 
imgation potential of the State tubewells, re-allocatiot~ d 
funds among the two items of the Tubewell scheme does not 
amount to diversion a: funds from this programme to other 
purposes. 

( 2 )  While preparing thc detail\ of Deokali Pump Canal Stage I1 
it had already been decided that the capacity of the main 
c;~nal (Phase 1 )  be increa%ed from 300 cwecs to 1080 cusecs 
From thc point of view of c m o m y  and practicability it was 
considered desirable that the construction work of both Stage 
I and If be taken up simultaneously. Accordingly ,?he hwd- 
worlcc and the main cmal were started jaintly, The expendi- 
ture incurred on both h s c  projects was to be booked sepa- 
rately. Though the expenditure was authnrised for Dcokali 
Pump Canal Stage 11, but for want of formal approval, the 
expenditure incurred on the implementation of the combined 
works was originally Wked under Deokali Pump Canal 
Stage I. Necessary adjustment of this combincd expenditure 
has been done subsequently. Rq. 102.35 lakhs have been s p t  
on Stage IT ag.~inst the allocation of Rs. 100 lakhs. From 
the above it is evident that this does not amount to divers@ . 
d funds to other purpose. 

(3) As far as other schemes are concerned, no funds were .diverted . 
to any other pllfiYose." 

6.172. The Committee were informed by the Ministry of Agriculture & 
Irrigation (Department of Agriculture) io a note that the Gov-t 
d Uttar Prades5 had taken the following action to ensure that tbe 
programmes of 'Extension of water conveyance system' and 'Comt~c- , 
tion of additional tubewells and purchase of rigs' were complekd on 
schedule i.e., by March, 1974:- 

( I )  A Drought Relief Ccanrnittee was set up at the State levd 
for efficient supervision of the works; 

(2) District+&e physical and financial targets &e fixad; wd , 

(3) The Control Section at the departmental level used to monitor 
the progress of warks. 



6.173. Despite these measures, the additional area that could, be 
koagbt under krigation was 0.75 lakh acres as against the target of 1.34 
lath acm. There was thus a shortfall of 44 per cent in the achievement 
of the o v d  target. Detaib are given below:- 

-- - 
Scbrmc Scheme 

Origi i  Target Revised Target Achievemnt Percont- 
af&e ahorb 
fall in 
achieve- 
ment 
physical 
target. 

1. Extarion of Con- 
veyance system 2-50 37,500 1.90 19,500 I-91 23,220 (-)38 

p. Cknstruction of 
Tubewells and 
purchwe of rigs 3-70 24,000 4-30 28,500 4-30 28,600 (+)a4 

3. Augmentation of 
lift irrigation 
capacity 0.77 22,350 Not rrvued 0 .65  - ro,479 (-130 

4. Dcokali Pump 
Canal (Stage 11) I .  oo 35,000 Not revisrd I- 02 I ' r ~ j t ~ t  not yrt 

complc-ted. 

5. Lining of Canals r e  oo I 5,000 Not revised o- 97 I j .125 (-) 12 

-- --- - -. --- --- 

6.174. Audit has pointed aut that while the 14 drought-affected 
districts m U t t ~  Pradesh had a total irrigated area cf 6,71,302 acres but 
after implementation of the Drought Relief Production Programme, the 
total inigated area was 5,24,962 acres in 1973-74 and 6,42,384 acres in 
1974-75. Tbe Committee asked for the reasons therefor. In a note 
fiynished to tbe Minfstq of Agriculture and Irrigation, the State Govern- 
ment have stated that full benefits envisaged under the Programme could 
not be achieved during the year 1973-74 and to some extent during 1974- 
75 due to "delay in the construction of tube-wells and their electrification". 
Tbe State Gbverament have claimed that an additional area of 67,722 acres 
has been brought under irrigation during 1975-76 as a result of works 
completed under the Programme. A further area of 80,000 acres is ex- 
pected to come under irrigation during the current year (1976-77). 

6.175. As regards the Scheme of augmentation of lift irrigation capa- 
city, the State G o v m e n t  have stated that during 1973-74 under the 

3 5 cusecs to Programme, the irrigation potential was to be raised from 12-. 
175.5 cmea i.e., by 53 cusecs. Hawever, the lift canal capacity was 



incrtased by 7.5 cusecs in October 1975 and by 6 cusecs in December 
1976. By now, the total increase is reported to be of the order of 49.5 
mseca It has been stated that a Pump has since been received and 
necessary action for its installation and energisatioln is being tpken on 
.a "proirity basis". 

6.176. The Scheme of augmentation of lift irrigation capacity had 
also envisaged creation of 95 cusecs aE additional irrigation potential by 
.construction of 5 new lift canals. According to the State Government, 
the preeent position d this Scheme is as under: 

$. 
*. . . 

(i) Canal Cap:ritp energised Irr? to Novemt er, 1974 . - 20 cl*at.r~ 

lii) Canal Capacity expected to Fe energised by January, 1977 zc ,, 
( 5 )  Canals which have n-t been construr'ed because - f being 

under the c, mmmd of Sarda Sa'ayak Pr; ject . . 20 .. 
,(iv) CmaV under re-exeminati n becauee some of rkir com- 

mand ared will be co -ered by Sarda Sahayak Project 15 , 

(r) iCanrls which not been taken up f r executirn be- 
esuser.fthzrepwed-,pp-siionofthela-calpeople. 20 ,, 

6.177. Regarding delay in implementation of Deokali Pump Canal 
'Scheme, the State Government in a note furnished to the Ministry, have 
-inter alia stated: 

"Due to paucity of funds in 1974-75, the pace of work was slowed 
down, yet the construction of main canal was completed ac- 
cording to the necessity of Stage I1 Project. Deokali Pump 
Canal Stage I has been started and a target of creating 6000 
hectares potential in the current year has been set." 

6.178. The Scheme of lining of channels had envisaged lining work on 
52  Kms. channels in 11 drought-affected districts, for creating irrigation 
.potential of 15,000 acres. In a note furnished to the Ministry the State 
Government have stated that this target could not be achieved due to the 
following reasons: 

(i) Shortage of cement during that period, 

(ii) the canals could not be closed for taking up lining work be- 
cause of the failure of winter monsoons, 

(iii) strike of Junior Engineers from 10 January 1974 to 31 March, 
1976. 



6.179. The work on lining of canals has since been completed; 

6.180. Under the Programme, an amount of Rs. 50 lakhs was sane 
tioned by the Ministry of Finance for-provision of subsidy on ~ i e s e l  sets. 
The Central Monitoring Team that visited the State from 26 to 28 March 
1974 recommended an outlay of Rs. 36 l a b .  The State Government 
have informed the Ministry that grant actually released to farme* oi 
drought-affected districts amounted to Rs. 42 lakhs. . 

6.181 The Committee note that a Crash Programme known as the 
UDrought Relief Production Programmen was Iaundhed in September- 
October 1973 to augment irrigation facilities in 14 drought-affected d i s  
Mcts of Uttar Pradesh. The entire outlay of Rs. 9.47 crores on this Pro- 
gramme was to be met by the Governmtvlt of India by way of long- 
term Joan. The programme envisaged an addifional area of 1.34 lakb 
acres king brought under W i t i o n  by March 1974. The Committee, 
however, find that while #he 14 drought-affected districts of Uttar Pradesb 
had a total irrigated area of 6.71 lakh acres. but after implementation of 
Dronght Relief Production Programme the total irrigated area, instead of 
heasing, decreased to 5.25 [akh acres in 1973-74 and to 6.42 lakh acres 
in 1974-75. They also find that despite fising of district-wise physical and 
Aaandal targets, setting up a Drought Relief Committee at the State level 
far eflticient supervision of works and monitoring of progress of works by a 
control section at t!he departmental level, the target of bringing an ad& 
t i o d  area of 1.34 lakh acres under irrigation by March, 1974 could ndl 
be achieved. In fact, the additional area that has actually been brought 
under irrigation ,even till 1977 works out to 0.75 l a b  acres only. The 
Committee recommend that causes of dismal failure of this Crash Pro= 
gramme which was meant to relieve @he distress of the people c a d  by 
serious dmo@ reported in the State of Uttar Pradesh in June-July, 1973, 
sbouid be probed and concerted dEorts made even at this stage to 
tbe programme targets. The Cormnittee would mest that Governmed 
of India should keep a close watch on the pace of implemenfation of dl 
programmes the outlay on which is met wholly or sobstantially by GWtWIt- 
mmf of hdia even if these are executed by State Governments. 

111. Flood Control Pmgmmme 

6.182. Floods cause considerable damage to crops and property botb 
public and private besides inflicting untold misery and suffering to the people 
particularly the weaker sections of the society who for the subsistence are 
forced to occupy areas lying within or in the vicinity of flood zones. 

6.183. The States where floods have been occurring year after year are 
Orissa, West Bengal, Bihar, U.P., Kerala and Assam. 



6.184. According to fhe Annual Report of the Ministry of Agriculture 
and Irrigation for the year 1976-77, the average annual damage caused by 
floods during the period 1953 to 1976 was Rs. 205 crores. In 1976, total 
damage reported was of the order of Rs. 751 crores for the country as a 
whole which was the highest during the last 24 years. 

6.185. On 5 August, 1977, the Minister of Agriculture and Irrigation 
informed Lok Sabha that according to reports received from the State 
Governments. floods causing considrrablc damage had occurred in 1977 in 
parts of Assam, Gujarat, Haryana, Punjab, Rajasthan, West Bengal and 
Delhi and that preliminary reports received so far had indicated that an 
area of about 17.5 lakh hectarcs and a population of about 61 lakhs had 
been affected. cmps over an area of 7.73 lakh hectarcs and 69,163 houses 
had been damaged, 148 human lives and 458 cattle hcads lost. Total 
damage to crops, houses and public utilities was around Rs. 36.30 crores. 

6.186. In thc wake of severe floods of 1954, the need for a long-term 
programme of flood control was fclt. A National Flood Control Pr* 
gramme was, therefore. launched in 1954. The programme has 
so far covered about 80.6 lakh hectares, out of total estimated 
flood prone area of 250 lakh hectares. The expenditure on flood control 
works upto the end of Fourth Plan was Rs. 347 crores of which the 
expenditure during the Fourth Plan was Rs. 162 crorcs. In order to ac- 
celerate the programme of the flood control in Fifth Plan, an outlay of 
Rs. 345 crores including outlay for anti-sea erosion works has been a p  
proved. The expenditure during 1974-75, 1975-76 and 1976-77 was 
Rs. 43 crores, Rs. 58 crores and Rs. 68 crores (anticipated respectively). 

6.187. Central Government have set up ten Flood Forecasting Centres 
in the most vulnerable river basins in the country. The flood forecasts 
issued by these centres were of great assistance to the State Governments 
in organising effective evacuation and providing relief. 

6.188. In paragraph 2, Chapter XIV of their Report (1973) the Sixth 
Finance Commission had observed that: - 

"In a redominantly agrarian economy like ours. the failure of crops 
over large tracts resulting from deficiency or failure of rainfall 
necessitates State intervention on a large scale for provision of 
alternative opportunities for employment, supply of foodgrains 
and other essentials at fair prices and initiation of protective 
and preventive works against recurrence of similar calamities in 
the future. The State has to step in when other natural cala- 
mities such as floods, cyclones and earthquakes cause extensive 
damage to crops and property. Even prior to Independence, it 



was one of the main tasks of the administrative machinery t o  
tackle emergencies of this nature. . . ." 

6.189. Stressing the need for drawing up detailed programme of both 
medium and long term significance for permanent improvement of the areas 
liable to drought and flood, the Sixth Finance Commission (1973) had 
stated: 

"Alternative schemes for tackling effectively the problems of relief 
of distress and development of drought,/flood prone areas should 
be designed to overcome these two basic defects of the existing 
system. We suggest that detailed programmes of both 
medium and long term significance for permanent improvement 
of the areas liable to drought and flood should be drawn u p  
with the utmost urgency and these programmes fully integrated 
with the Plan. These schemes prepared in advance and 
arranged in a suitable order of priority can be taken up for 
implementation as soon as a natural calamity actually strikes 
a state or a region thereof. This arrangement would definite- 
ly produce better results than the present practice of forrnulat- 
ing schemes in desperate hurry after the actual onset of the 
natural calamity in an attempt to absorb as much Central 
assistance as can be secured. .We, therefore, propose that the 
provisions needed for thc development of drought prone areas 
should form a distinct part of State and Central Plans. Like- 
wise programmes of flood control should also form an integral 
part of the Plan.. . .The need of the hour is a massive time 
bound programme of action aimed at substantially reducing, 
if not completely eliminating, the vulnerability of the drought and 
flood prone areas to these calamities. .We strongly urge that 
instead of incurring large scale expenditure on relief on ad hoc 
basis on schemes of dubious value, provision ought to be made 
on a much largcr scale for development of drought and flood 
areas in the Fifth Plan both in State and Central sectors." 

6.190. The Drought Prone Areas Programme has been discussed in 
detail in earlier section of this Chapter. As regards. programme for flood 
prone areas, the Ministry of Finance have stated in a written note furnished 
to the Committee that "the Central and the State Governments are con- 
scious of the need for formulation of long-term flood control programme, 
which would enable planning and execution of flood control works in a 
coordinated and orderly manner. The Central Flood Control Board in its 
meeting held in 1970 recommended that all States having flood problems 
may prepare comprehensive plans for flood control and drainage expediti- 
ously and work out a phased annual programme so that at least 50 per cent 
of the flood affected areas are adequately protected by 1980." 



6.191. 'She Fourth Five Year Plan document estimated that since the 
initiation af the national programme of flood control in 1954, nearly 5.9 
million .hectares of land, usually subjected to fiood damage, have been 
afforded reasonable protection at the beginning of the Fourth Plan. Thv 
Plan document stressed the need for formulation of the schemes for flood. 
control, drainage, anti-waterlogging and irr~gation in an integrated manner 
so that measures taken in one place do not accentuate the problem in a 
neighbouring area. The Fourth Five Year Plan envisaged a programme 
to survey more precisely the areas prone to flooding. 

6.192. The Draft Fifth Five Year Plan (1974-79) records that the 
texpenditure on flood control in the first three years of the Plan was likely 
.to be of the order of Rs. 177.69 crores. For the next two years (1977-79), 
:an outlay of Rs. 167.59 crores has been indicated. The document states: 
Some of the important schcmes are the Patna City Protection Works, flood 
protection works in North Bihar and U.P., flood control and drainage works 
in Jammu and Kashmir, drainage works in Punjab, improvement of lower 
Damodar system in West Bengal and flood protection works in Nocln 
Bengal. Thc provision also covers the Rood control works in the Brahm- 
put~a  valley for which provision has been made in the Central sector. The 
Centre is also assisting in sharing the cost of Rood control component of 
the Rengali dam in Orissa and anti-sea erosion works in Kerala. It also 
mects the cost ~f the flood forecasting system that has been set up in the 
Department of Irrigation. 

6.193. The Ministry of Finance have stated that after the severe floods 
of 1971, the Central Government gave special assistance to Uttar Pradesh, 
Bihar and Orissa for certain priority flood control schemes in the last two 
years of the Fourth Plan. 

6.194. It is understood from Audit that successive Central Study Teams 
(from 1970-71 to 1973-74) had because of recurrent floods in many areas 
of Uttar Pradesh, suggested that long term programmes of flood control, 
drainage, etc., should be started. Asked what action was taken on these 
recommendations, the Ministry of Finance intimated in a note that the 
special Central assistance given to Uttar Pradesh was Rs. 5 crores in 1972- 
73 and Rs. 5 crores in 1973-74 for the following priority flood control 
schemes: 

1. Lucknow Town Protection Scheme. 

2. Azamgarh Town Protection Scheme. 
3. Flood protection and anti-erosion scheme in the Chitauni area 

of the Gandak. 

4. Anti-erosion measures along Ganga near Ballia and the Ghagra 
and closing of the gaps in Ballia-Bakula Bund. 



6.195. 21he expenditure on flood control works in Uttar Pradesh up to 
the end of 4th Plan was Rs. 41.71 crores, providing relief to an estimated 
areas of 6.16 lakhs hectares. The likely expenditure on flood control and 
drainage during tbe 5tb Plan period may be of the order of Rs. 36 crores. 

6.196. The Committee have been further informed that ''in accordance 
with the directive of the Central Flood Control Board, the Uttar Pradesh 
Government had prepared a Master Plan in April. 1973 involving an outlay 
of Rs. 153 crores by 1980, of which Rs. 11 1 crores were to be on new 
schemes. 

6.197. The Uttar Pradesh Government have since prepared another 
Master P l d  in May, 1975 for flood control and drainage schemes estimated 
to cost Rs. 300 crores. This is designed to give relief to 18 lakh hectares 
of flood affected areas in a normal year and 52 lakh hectares in a year ol 
heavy floods. The Plan is still to be discussed and approved by the State 
Flood Control Board before being submitted to the Central Government for 
scrutiny in Ganga Flood Control Commission and Planning Commission. 
Pending the formulation of the comprehensive plan, barring emergent works, 
only such priority schemes are being approved and taken up which would 
ultimately form part of and could be integrated with the overall plan". 

6.138. The river Ganga being an inter-state rivcr covering the States 
of Bibar, Uttar Pradesh, West Bengsl. Haryana. Rajasthan and Madhya 
Pradesh, the Government of India have set up the Ganga Flood Control 
Commission in 1972 to prepare an integrated plan covering the entire basin 
and to implement the schemes in a coordinated manner. This Commission 
has been entrusted with the task of overseeing and preparing a comprehen- 
sive plan and arranging its implementation through the agency of the con- 
cerned State Governments. The Commission had prepared in July, 1973 
an outline plan for flood control in the Ganga basin involving an outlay of 
Rs. 1043 crores. The State Governments were to draw up comprehensive 
plans based on this outline plan. 

6.199. In a note furnished on 25 April 1977, the Department of 
Expenditure have intimated that it has recently been decided that based 
on the Outline Plan prepared by the Ganga Flood Control Commission, 
the Commission should take up the preparation of a "Comprehensive Plan" 
of the Ganga basin as a whole. 

6.200. As regards preparation of Master Plans by States covered by 
Ganga basin, the position (April 1977) was stated to be as under:- 

'Bihrr . . . . . The Spate Governmat me reri~wing the draft 
Master Plan alrcady prepared. 

U.P. , . . . . W-rk on c-Ile&on ,.f dnta i r  :n pmrefl.  



k, est,Bengll . . . . ;Works on preparation ( f Master Plan is in progress. 

&Iaryana . . . . . Work on preparation of Mastcr Plan is in,progress. 
*. - 

$ajasthan 5 , . No Master Plan has so tar been receivrd in the Centre. 
k The Statt: Govenunents arc being rcminded perio- 
4 dically." 

6.201. Taking into account the considerable experience that has been 
gained in planning implementation and performance of the flood control 
measures during the last 23 years and the advancenlcnt in technology in 
India and abroad, Government of lndia have constituted a National Flood 
Commission on 2 July 1976 to review the Flood Control Works carried out 
SO far in the country and also evolvc a coordinated, integrated and scientific 
approach to the Flood Control problem. The Commission has nine Ma- 
bers (including the Chairman). The- terms of rcftxcnce of this Commn- 
sion are: - 

"(i) To review the food protection meawrcs undertaken since 1954 
and to make an evaluation of the bcncfits and effectiveness of 
the measures undertaken so far with special reference to em- 
bankments in reducing the damagc. 

(ii) To identify the arcas wherc a large number of Zdmindari and/ 
or unauthorised embankments, hunds and spurs, etc. exist; to 
assess the eflect of such constructions on the flood problem; 
and suggst remedial measures. 

(iij) To identify the areas where construction oE roads, highways, 
railways etc. and other encroachments into drains have ag- 
gravated flood problems and to suggest measures for improve- 
ments including legislative action, if any. 

(iv) T o  analyse the damage caused by floods in recent years and to 
identify areas requiring immediate flood protection measures. 

(v) To evolve a comprehensive approach to the problem of floods 
in the country keeping in view the need for optimum and multi- 
purpose utilisation of water resources as also the role of soil 
conservation and afforestation in flood control. 

(vi) T o  make an analysis of the cost and benefits of flood protec- 
tion measures. 

(vii) To suggest criteria for taking up flood protection measures and 
means of mobilising resources therefor. 

(viii) To recommend proper land-use -in the flood plains with a view 
to minimise damage and to  ensure overall increase in agricul- 
ture production. 

(ix) To examine the existing arrangements for maintenance of flood 
protection works and recommend measures for improving tbe 
aamt. 



(x) To review the existing administrative and organisational set up 
for flood control at the Centre and in the States and suggest 
improvements where necessary; flood control to include flood 
forecasting and warning, f l ~ o d  fighting, formulation and imple- 
mentation of flood protection measures. 

(xi) To examine the present procedure of assessing flood damage 
and suggest improvements. 

(xii) To examine any other matter related to floods and flood con- 
trol and make suitable recommendations." 

6.202. The Committee are distressed to find that though floods have 
been occurring year after year in certain States, viz., B i i r ,  U.P., West 
Bengal, Haryana, Rajasthan, Madhya Pradesh, Kerala and taking a heavy 
toll of life besides causing extensive damage to crops, no long-term plan 
to avert sudh floods has been evolved so far. The flood control measures 
that have been initiated by the States much susceptible to floods have only 
touched the periphery of the problem and precious little seems to have 
been done to implement in a coordinated manner, the National Programme 
of Flood Control which was initiated as far back as 1954. Huge invest- 
ments have been made to prevent floods, but the menace persists despite 
protective measures taken in a disjointed and incoherent manner by the 
States principally in the Ganga basin. According to the Fourth Plan docu- 
ment, nearly 5.9 million hectares of land, usually subjected to flood dam- 
age, had been afforded reasonable protection at the beginning of the Plan. 
The Draft Fifth Five Year Plan (1974-79) records that the expenditure 
on flood control in the first three years of the Plan was likely to be of the 
or&r of Rs. 177.69 crores. For the next two years (1977-79), an out- 
lay of Rs. 167.69 crores has been indicated. The programme envisaged 
important schemes such as the Patna City Protection Works, flood protec- 
tion works in North Bihar and U.P., flood control and drainage works h 
Jammu & Kashmir, drainage works in Punjab, improvement of lower 
Damodar system in West Ben* and flood protection works in North 
Bengal. The programme also covers the flood control works in the Brahm- 
pntra valley for which provision has been ma& m the Central sector. The 
Centre is also assisting in sharing the cost of flood control component of 
the Rengali dam in Orissa and anti-sea erosion works in Kerala. 

While the Committee appreciate the efforts of individual States to con- 
trol floods, they would like that the Ministry should formulate an integrat- 
ed time-bound programme of action on a national scale which should take 
care of i.och aspects as flood control, drainage, anti-water logging a d  irri- 
gation. Fhe present practice of formulating piece-& schaoles in d e e  
parate b m y  after the actual onset of the natural calamity m y  Eeme the 
immedb'r needs of the situation but can hardly be a long term sdution 



to the problem of recarrent flood havocs. In tbis context, the Committee 
welcome the recent constitution of a National Flood Commission by Gov- 
ernment to review the flood control works carried out so far in the country 
and also evolve a coordinated, integrated and scientific approach to l0e 
flood control problem. 

6.203. The Committee note that at their sitting held in 1970 the Cen- 
tral Flood Control Board had recommended that all States having flood 
problems may prepare comprehensive plans for flood control and drainage 
expeditiously and work out a phased annual programme so that at least 
50 per cent of the flood affected areas were adequately protected by 1980. 
In pursuance of this recommendation, Government of Uttar P rade l  pre- 
pared in April, 1973 a Master Plan involving an outlay of Rs. 153 crores 
by 1980, of which Rs. 111 crores were to be on new schemes. In July, 
1973, the Ganga Flood Control Commission set up by the Government of 
India in 1972 prepared an 'Outline Plan' for flood control in the Ganga 
Basin covering the States of Bihar, U.P., West Bengal, Haryana, Rajasthan 
and Madhya Pradesh and involving an outlay of Rs. 1043 crores. The 
State Governments concerned were to draw up comprehensive plans based 
on that Outline Plan. In May, 1975, the State Government of U.P. pre- 
pared another Master Plan for flood control and drainage schemes esti- 
mated to cost Rs. 300 crores. This was designed to give relief to 18 lakh 
hectares of flood-affected areas in normal year and 52 lakh hectares in a 
year of heavy floods. This plan, the Committee have been informed, is 
still to be discussed and approved by the State Flood Control Board before 
being submitted to tho Central Government for scrutiny by the Ganga 
Flood Control Commission and the Planning Commission. 

In a note furnished by the Ministry of Finance on 25 April, 1977, the 
Committee have been informed that work on preparation of Master Plans 
by the States of West Bengal and Haryana is in progress. As regards 
Rajasthan it has been stated that no Master Plan had been received by 
Central Government. Meanwhile it has been decided that based on L e  
aforesaid Outline Plan, Ganga Flood Control Commission should take up 
the preparation of a Comprehensive Plan of the Ganga Basin as a whole. 
The Committee hope that the plans to be drawn up by the Ganga Flood 
Control Commission would be within dhe framework of the national plan 
to be evolved by the National Flood Control Commission. The Com- 
mittee would like to be apprised of the progress made in this direction. 

. - - -  C. M. STEPHEN 
Chainnan, - . . -. --- Pubblic Accounts Co~..r-''*ee. 

NEW DLLHI; 
September 28, 1977 
~ s v j n a  6, 1899 (SF 



APPENDIX I 
Paragriph I. a 

Statements shwring expenditure incurred by the Sbk Governments on Relief of distress caused @ natural 
calamities 

Name c@ State 

Assam . . 
Bihar . . 
Gujarat . . 
Haryana . . 
Hirnachal Pradesh 

Jammu & Kashrnir 

Kerala . . 
Madhya Pmdah 

First Second 'Third Total Three Total of Fourth Grand 
five year five five of three annual eighteen five year Total 
plan year year Plans plans years 
1951-52 plan plan 

plan 
1951-52 1966-67 1951-52 1969-70 

to 1956-57 261-62 to to to to II 

1955-56 to 1965-66 1968-69 1968-69 1973-74 00 
1960-61 1965-66 0 



15. Orissa . . . . . 2.68 2.34 13'10 2 2 .  I I 35.21 49' 7' 84' 92 

17. Rajasthan. . . . . 3.m 0.67 7 3 0  10.77 34.64 45-41 185.35 230. 76 

18. Tamil Nadu . . . . 2 . 4  I-& 1 - 3 8  4' YZ 2' 39 7-31 31.11 38' 42 

19. Tripura . . . . . - - us 14 0. 14 0' 39 0' 53 2% 36 2.89 
4 

no. Uttar Pradesh . . . . 1 '  76 5' c@ a. 42 9 . ~ 2  6' 44 15.66 49' 70 65-36 2 
21. West Bengal . . . . 7' 7 9  30.27 23.@ 6 6 - m  ny.5fi 91.58 65'37 156.95 

Foor NOTE.-~. The figurea given In this appendix are those booked in the accounts offices which as stated in para 8.2 of the drat? 
report have not been reconciled with those of the State Governments. As such the figures mentioned herein will not always agree with 
those shown at various placea in the draft-report. 

2. Serial number 14 (Nagaland). 

giwm not available. 



APPENDIX I1 

(Vide paragraph I . 4) . Statemmt of ~xbrnditurc undar H e a d  289-Relief on account o/ Natural Calam stir. 

(Rs . crores) 

States 

. . . . . .  . I Andhra Pradesh 

2 . Assam . . . . . . . .  
3 . Bihar . . .  . . . .  
4 . Gujarat . . . . . . . .  
5 . Haryana . . . . . . .  

. . . . . .  .6 . Himachal Pradesh 

7 . Jammu & Xashmir . . . . .  
. . . . . . .  . 8 Karnataka 

g . Kerala . . . .  . . . .  
10 . Madhya Pradesh . . . . . .  
I r . Maharash tra 

.IZ . Manipur 

'1 3 . Meghalaya 

rq . Nagaland 

15 . Orissa . 
16 . Punjab 

I 7 . Rajasthan 

18 . Tamil Nadu 

19 . Tripura . 

20 . Uttar Pradesh 

1974-75 '975-76 
Accounts Rev~scd 

Estimates 

2 1  . West Bengal . . . . . . . . .  j - 2 0  10.20 
.. 

TOTAL . . . . . . . . .  115 .53  121.47 



(Vide paragraph I a 6) 
Statement shou~ing grants and loans giaen as Central assistance b y  the Gouernment of India, Minishy of F i m c  to the Stab 

Gorvrnments for meeting e.rpcnditrrre on Relief of distress caused by natural cdamities 

(Rupees in crom) 
- -- -- - - - -- - - - - - --- -- - - --- -- -- - --- 
Name of State First Second Third Total Three 

five five five of annual 
year year year three plans Fourth five year plan ~ r n n d  
plan plan plan plans 1966-67 Total 
1951- 1956- 1961- (15 to 1969- 1970- 1971- 1972- 1973- Total 
52 57 62 years) 1968-6970 71 72 73 74 
to to to 
I 95 5-56 I 960-6 I I 965-66 I gg I -52 

to 
1965-66 - - -- -- - . - -- -- - -- ---- -- 

I 2 3 4 5 6 7  8 9 10 I I  1 2  
. -...- . - --- '3 \ 

1. Andhra Pradmh . . . . - - 1.00 1 - 0 0  18.05 17.80 12-60 15'03 37.00 15-00 97-43 116.48 

4. Gujarat . . . . , 0.81 - - 0.81 16.67 21'20 7.84 0.60 14.00 56.25 99.89 117.37 

5. Himachal Pradeah . . . 0.06 - - 0.06 - - - 0.09 2.22 - 2-31 2-37 

6. Jammu & Kashmir . , . - - 0.86 0.06 - - - 2'37 0.50 2-50 5-37 6-23 



g. Maharashtra . . . . 0.09 - 3-00 3'Og 1 7 ' 0 9  - 2'50 22.50 83'43 114'09 222'52 242'7 

lo. Madhya Pradesh . . . 0.06 - 3-00 3-08 32.49 0 .50  0.67 - - 6.69 7.86 43-40 

17. Tdpura . . . . - - - - - .- 0 - 5  I'M, 1-50 1-50 3 
18. UttarPradesh . . . . 2-16 3'43 -- 5 0 5 : )  2-26 I 4.5" 5.0" 5.65 16.25 33'30 41.15 



APPENDIX IV 
(Vide Paragraph 1.32) 

Expendrturs apparently not related to relef of distress caused by na'urul 
calamities 

--------. .- - - 
S1. Amount 
No. (Rupees in Rernard 

lakh) -- -- - -- - - -- - -- 

-- - .- -- - -- - - -. .- - -- - - - 
West Bengal 

48.64 Spent on original works like raising and strengthening 
of embankments, construction of sluices and pro- 
tection of river banks during 1969-70 to 1972-79. 
in Malda, Murshidabad and Nadia districts. 

1G.27 Spcnt d u r i n ~  1968-69 to 1973-74 in Bankura and 
Purulia districts on rcpair of roads rvcn though there 
wcre no floods in thcst; districts during the period. 

14.72 Spent in Malda dibtrict till Marc11 1974 on improvr- 
mcnt of thc rntirr road 10 miles long (including 
widening of a strctch costing Rs. 7.56 lakhs) even 
thoucrh only onc nulc of the road was damaaed in 

Spent in 1971-72 in Malda district on normal main- 
tenanct and repairs of 28 roads not damaged hy any 
a~ural  c~lamiry. 

Spent on 3.10 lakh dhoties. sarecs and children's 
garrncnts intcndcd for distribution through M.L.As. 
on tht evr  of Pujas in 1972. In most cases acknowled- 
gements of ultimatc recipients were not submitted 
to authorities (May 1975). See also paragraph 6.2. 

Spent in 4 districts in 1972-73 and 1973-74 on food- 
grains distributed to persons undergoing vasectomy 
operation, to workers of a closed factory in an urban 
area and to compcnsatr weavers for increase in cost 
of yam. 

Maharathtra 
Spent in 1972-73 and 1973-74 on normal development 
works on rural piped water-supply schemes exccuted 
through rc,gular contractors without employing re ief 
labour and already debited as such but transfer- 
debited in 1973-74 as relief expenditure. 

Spent in 1972-73 and 1973-74 on purchase of drilling 
rigs against budget provision of Rs. 50 lakhs for normal 
works and initially debited as such but was transfer- 
debited as relief expenditure and budget provision 
for normal works surrendered. -- 

*The State Government explained (November 1975) that the expenditure was incurred 
to =lime scarcity of drinking water in the affected villages. 

185 
1979 -13. 

, 



Spent in 1973-74 on earthwork and collection of road 
metal in connection with construction of an air strip 
at Osmanabad (already approved as a Plant work 
costing Rs. 29.75 lakhs) and debited as relief expendi- 
ture and provision of Rs. 9.13 lakhs for the purpose 
under Plan work surrendered. 

Spcnt in 1972-73 on 212 Community wells in 192 
villages of 4 districts not affccted by drought. 

Unspent cash balances with Zila Parishads of six 
districts included as expenditure reported by Collectors. 

Amount given b y  debit to '64-Famine Relief'# to 
Zilla Parishads of two districts, rven though the 
connected expenditure had already becn met out of 
relirf funds. 

Spcnt in 1972-73 in six districts not affected by 
any calamity. 

Spent in 1973-74 by Minor Irrigation Divisions on 
running and maintaining emergency river pumping 
srts which are normal functions of the divis~ons. 

Rrpresents housebuilding grants allotted from January 
to March 1972 long after the floods of 1971. 

Amounts allottcd for Hard Manua 1 Labour Schemes 
from .January to March 1973 after 1)rccmber 1972, 
the month fixrd for closure of relirf operations. 

Sprnt in 1973-74 on rrpair and restoration of irri- 
gation and flood control works not damagrd by floods 
for which scparate budget provision esistrd under 
normal works and initially debited as such but 
transfer-debited in 1973-74 as relief cxpcnditure. 

Liabilities of previous years in Ralasorr district 
were shown as relief expenditure in 1973-74- 

Spcnt in 1972-73 in Panchmahals districts in areas 
not identified as drought-affected. 

Spent in Hissar district on construction of roads in 
1970-71 when there was no calamity to complete 
works already in progress. 

Sprnt on repair of a road in Palghat district between 
November 1971 and August 1972 when there was 
no calamity. 



Spent in 1973-74 on the issue of fret: rations for one 
extra week (for 5 weeks against 4 authorised by the 
State Government) in 17 villages of Trivendrum 
district. 

Spent from 1969-70 to 1973-74 on 946 works connected 
with improvement or repair of utisting roads or 
canals, which are normally met from the normal 
budget for annual maintenance and repairs. 

Spent during 1971-72 to 1973-74 by Public Works 
Divisions on works such as construction or improve 
merit of residential and non-residential buildings, 
compound walls, upgrading of roads, construction 
ctf bridges and irrigation channels, etc. 

Represents unspent cash balances with Zilla Parishads 
but included as expenditure reported by Collectors 
till October 1973. 

Spent during 1971-72 to 1973-74 on purchase of stores 
and equipmcnt like cement, bitumen, pipes, irrigation 
sluices and shutters, steel, motor vehicles etc. 

Spent in 1972-73 on excavation of rocks by blasting 
in Nagarjunasagar Project entrusted to contractors, 
who engaged imported labour. 

Represents reimbursement in 1972-73 of old out- 
standing claims totalling Rs. 62.94 lakhs on account 
or a spcrial discount of 10 per cent granted by 
handloom cmprrative societies on sales of hand- 
loom cloth during festive occasions. 

Spent on salaries of work-charged staff, maintenance 
of buildings and vehicles, hire charges of vehicles etc. 

by a Public Works Division from 1971-72 to 1973-74. 

Disbursed to members of a prospective cooperative 
society to enable them to pay up their share capital. 

Spent during 1972-73 and 1973-74 on works connected 
with Pochampad Project by transfer of expenditure 
already incurred prior to drought. 

Spent during 1971-73 by the State Electricity h a r d  
on works connected with Lower Sileru Hydro-Electric 
Project already in progress through contractors. 

Uttas Pradesh 

Spent on 7 normal water supply schema in four 
districts from 1969-70 to 1973-74 and already adjusted 
under normal heads but tranderdebited in March 
1974 as relief expenditure. 

Spent in 1973-74 on construction of a pontoon bridge 
for Maghmela and normal water supply schema in 
an area not affected by drought. 



Represents expenditure on the levy of centage charges 
on relief works in fow districts, which are not admissible 
under the rules. 

Spent in 1973-74 on procurement of materials in four 
districts. Relief works on which the materials were 
to be utilised, were not taken up. 

Spent in 1969-70 on purchase of materials in Vara- 
nasi district after June rgGg when the drcught was 
almost over. 

Tamil Nadu 

Spent on construction of a new hospital building 
during April 1970 to July 1971 in place of the old 
building damaged by floods. 

Spent in 1973-74 on construction of (i) office accommo- 
dation and rtsidential quarters for officials of Public 
works Department and (ii) a new school building 
in place of an old building damaged in floods. 

Paid to contractors and Railways for work done for 
diversion of railway line and expenditure on cons- 
truction of buildings, and acquisition, etc. in connec- 
tion with construction of Upper Krishna Projcct and 
initially debitrd in 1972-j3 to normal heads of 
account but transfrr-deb~led in March 1973 as relief 
expenditure. 

Instead of debiting only extra expenditure due to 
employment of relirf labour on earthwork done on 
National Highways in Kishangarh, Ajmer and Beawar 
districts during April to September 1973, the whole 
expcnditure was debited as relief expcnditure. 

Himachal Pradcsh 

Difference in expenditure incurred in 1971-72 8)  
reported by the State Government to the Central 
Government (Rs. 112.26 lakhs) and that reported by 
the executing agencies to the State Government 
(Rs. 94.35 lakhs). 



A P P ~ I X  V 

(vide paragraph I .33) 

Instances of excess drawal or release o J Central assistance & State 
Governrnenrs 

-- - --- 
81. Amount Remarks 
NO. (Rupees in 

lakhs) 

I 2 3 
-- -- 

Andhra Pradesh 

Spent during 1971-72 in West Godavari, Guntur 
and Krirhna distrirts on purchase of X-Ray rquip- 
ment, air rontlitioners, rtc. for misting hospitals. 

Spent on original building and road works instcad 
of rcstrictin~ cxpmditure to restoration c.f the works 
to pre-ryclonr tonditions. 

Krprrsrnh additional amount ctisbursrd in six dis- 
tricts I~ecausr the Statv Govcrnmcnt raised tlrr limit 
of assistance from Rs. 200 (fixed by the Central Govern- 
ment) to Rs. goo to individuals wtir~se housrs were 
damaged in cyc-lone. 

Rajasthan 

Rrprcsents extra Cmtral assistance obtained because 
rxpenditure in 1972-73 and 1973-74 on wagespaid 
to labourers on irrigation, afforestation and revenue 
works on account of fortnightly holidays was claimed 
in full and not restricted to 2 per cent as acceptcd by 
Central Government. 

Maharashtra 

Excess grant given by Government of India in  
1973-74 due to calculation error. 

Excess loan given by Government of India in 1973-74 
dur to calculation error. 

Represents difference between the total expenditure 
from 1971-72 to 1973-74 (till September 1973) re- 
ported by State Government to Govemmrnt of Indxa 
and that reported by Collectors to State Government. 

Rrpresents difference between total expenditure from 
1971-71 to 1973-74 (till September 1973) reported 
by Collectors t*f Yeotmal, Osmanabad and Bhir 
districts (test-checked) to State Government and that 
reported by the Executing agencies to the Collectors. 



Centagt. charges not leviable under the Public Works 
Manual were levied on relief works in Public Works 
Divisions in Poona, Thana, Bhir, Osmanabad and 
Bhandara districts. test-checked. 

Spent in 1g72-7:( in three districts on relief operations 
commrnccd in t l l c  preceding year on account ( fdamagc 
to kharif crop o f  1971 bccause of insu&ient rain 
and gallfly infwtatiqn. Neither was this calamity 
reported to Government of India, nor had that Go- 
vernment approved Such expenditurc l i~ r  Central 
assistance. 

Of Ks. 58.45 lakhs reportcd by thr State Government 
to havc L~crn sprnt I)y thc Forest Drpartment on 
plantatmn works in fcmcst areas, I<\. 4 5 . ( ~  lakhs wrrr 
actually spent on Sorrst roads. 

Of Rs. r:~6.$: lakhs intimatrd by the Statc 
Govc.rnrric.r~t :IS (~.rrprndiiurr on nistar-cum-irrigation 
tank works, Rs. 5.24 Iakhswwere overstated due to 
an error in compilation. 

Expenditure from.lanuary to May 1$)73 in 4 1  additional 
taluks (mbt m~ntioncd in the memorandum to the 
second Crntml study team) whcrc. relicf works were 
s tar td in addition to 38 taluks approved by thc. 
Crntral study team. Expenditure in these 41 taluks 
from Junr to Srptembcr 1<)73 rould not bc ascertained. 
The second team had stated (April 1973) that agro- 
climatic conditions did not deteriorate in this area 
after the visit of the first study team and most of the 
crops had alrrady bren harvestrd. However, the 
team recornrncmded rcgularisation of the expenditure 
incurred in these additional taluks. 

Bihar 

Drawn and disbursed in March 1972 to Education 
Department for repair and renovation of primary 
schools. The amount was kcpt in District Education 
Fund. 

Establishment charges levied OP relief operations 
from 1969-70 to 1973-74. 

Allotted to 4 divisions in 1972-73 (Rs. 18.80 lakhs) 
and 1973-74 (Rs. 3.03 lakhs) for relief works but 
actually adjusted against normal works already done 
in the divisions. 

Spent on improvement and repair of roads started 
in Decrmber 1972 after orders for discontinuance of 
Hard Manual Labour schemes were, , issued in 
November 1972. 



Sprnt hv I'ublir Works DCpartn~c.nt on rc4ic.f works 
in l o  additional districts in i yp -73  ant\ 197:3:74 
in spitc o l  thr Central study team's rcron~mrndat~cm 
that damage. causrd 11). d r o ~ ~ g l  .I in thaw districts was 
wilb.in rcasonablr liniits and thrrc was no nrrrssity 
of undrr takin~ rc.lic.1' ~orl;h.  

R c p r r ~ m ~ s  (vrllagc c-t~atgc.s cm rclicT works cxt-rutrd 
~hrougll I';~nr.l,a~ats lic.111 1clf84 q to 1$9-;o and 
inc.ludcd in thr  St;~tt. <;c~\wr;nwnt's clain~ lilr C!cntral 
assistant I.. 



APPENDIX VI 

( Vide Paragraph 2.28) 

B. B. Vohra, D. 0. No. 1-22/73SK I 
Additional Secretary (OSD). Government of India 

Ministry of Agriculture & Irrigation 
(Department of Agriculture) 

New Delhi, the 22nd January, 1976. 

Dear 

Please refer to this Ministry's D.O. letter of even number, dated the 
22nd December, 1973 from Shri R. K. Shastri, Joint Secretary, Depart- 
ment of Food addressed to the Revenue Secretary/Relief Commissioner 
regarding the revision of Scarcity Codes/Manuals. A meeting was pro- 
posed to be convened to discuss the desirability of any modifications, revi- 
sions etc. in the present Codes/Manuals. A background paper was also 
circulated for consideration at the proposed meeting. 

2. It has now been decided not to hold any meeting for this purpose. 
However, it is suggested that the States which have their own Scarcity 
Codes/Manuals may incorporate in them such of the suggestions contain- 
ed in the background paper as meet with their approval. The States 
which do not have such Codes may please frame such Codes taking guid- 
ance f ~ o m  the background paper and the Scarcity Codes/Manuals of other 
States. Scarcity Codes/Manuals may also incorporate ideas based on the 
experience gained by the States in dealing with scarcity conditions in recent 
years. 

3. For facility of reference I am enclosing a copy of the background 
paper under reference. This paper represents a slightly modified version 
of the original draft inasmuch as it contains a pointed reference to the 
need to pay special attention to the protection and relief of children dur- 
ing periods of scarcity. I am sure, you will agree that such a reference is 
necessary in view of the fact that children represent the future of the 
country. 7 r 

Yours sincerely, 

Sd/- B. B. Vohra 



To 
Chief Secretaries-All States 

. Copy with enclosure to:- 

1. Revenue Secretaries/Relief Commissioners-All States. 

2. Ministry of Finance Plan Finance I Branch. 

3. Planning Commission- 

4. Department of Social Welfare. 

Sd/- J.S. Uppal 

Dy. Secy. to fhe Covt. of India. 

REVISION OF FAMINE/SCARCITY CODES 

Background 

The question of revision of Famine Codes/Scarcity Manuals have 
been under consideration for some time in the past. It  was the subject 
matter of a statcment made by the then Minister of Food and Agriculture 
in Parliament in 1966. Following the statement, a review of the modifica- 
tions made by the State Governments of their Famine Codes/Scarcity 
Manuals was made in 1966 and laid before the Parliament. 

2. The Ministry of Agriculture has b m  pursuing with the State Gov- 
ernments the question of revision, and the latest position in repard to the 
revision of these Codes/Manuals is indicated in the statement attached. ~t 
would be seen from the statement that some of the State Governments have 
already revisedlupdated their Codes/Manuals, whereas in some cases the 
work has yet to be undertaken. As the question of revision of Codes/ 
Manuals, to bring them in line with the socio-economic objective of the 
present Government, is cropping up in the Parliament from time to time, 
a comprehensive review of the position has been made by this Ministry. 

3. The review reveals that there is no Central Code and the formula- 
tion and revision of Famine CodeslScarcity Manuals is a matter falling 
within the purview of the State Government. However, consequent upon 
the various Enquiry Commissions appointed by the then Government of 
India, during the latter half of the Nineteenth century, a number of plid-' 
ing principles had emerged which were communicated to the State Gov- 
ernments in the form of a Provisional Code in 1883. Various State Gov- 
ernments seem to have formulated their Codes/Manuals in the light of this 
Provisional Code forwarded to them by the Government of India, and quite 



a few of them have made suitable modifications in the Codes/Manuak 
upto 1947 and after that period. 

4. The review also reveals that there are some States which have not 
got any Famine CodesIScarcity Manuals. Such States have in some cases 
issued executive instructions for tackling the droughtlflood etc. situation 
and in some other cases instructions are issued q.n an ad hoc basis when 
the drought/ilood conditions occur. Thcrc is a necd for these States to 
havc a Manual of their own so that it should be a guide to all concerncd 
is the matter of giving relief to the affccted population. These States may 
draft thcir Manua:s after consulting thc provisions of other represen- 
tative Codcs/Msnauls, especially of the ncighbouring States. 'The:;. Statcs 
should also kccp the ncw points which arc discussed below and incorporate 
these while finalising their Manuals. 

5. A study of the representative Codes/Manuals of some of the State 
Governments having their own Codes/Manuals, has revealed that the 
Codes/Manuals havc been revised from time to time to incorporate the 
latest experiences gained as a result of the handlin~ of drought/flood ope- 
rations at each successive occasion when a major drought/flood occurred 
in the various parts of the country. Wherever Codes/Manuals have been 
recently revised, it has also been found that besides incorporating the 
latest experience gained in drought/flood relief, an attempt has been made 
to bring them in line with the socio-economic objectives of the present- 
day Government. 

6. In the above context, the main task in regard to the revision of 
Famine Codes/Manuals is:- 

(i) to ensure that the States which have not yet revised their Codes/ 
Manuals should do so within a given time frame; and 

(ii) to incorporate the latest experiences 2ained in handling d 
drought/flood situations particularly those of Bihar drought of 
1966-67 and of the previous year's drought/flood. 

The main issues that arise in the context of revision of Famine Codes/ 
Scarcity Manuals are indicated below:- 

P o k y  Goals und objective of drought/flood Relief 

7. The general principle of famine relief formulated by the 1878 Famine 
Commission and accepted by the Government of India may be reiterated 
with suitable modifications as below:- 

(1) To be fully prepared for scarcity; 

(2) T o  offer timely employment to persons capable of work in 
order that their physical condition may not deteriorate; 



, (3) To grant gratuitous relief to those who cappot be supported in 
any other way; 

(4) To inspect and control so as to ensure that the help offered 
reaches all those who need it; 

(5) To grant aid to the actual cultivators of the soil by suspension 
of revenue demand and by loans; 

(6) To require the Local Self Government institutions to cooperate 
in carrying out relief measures; 

(7) To try to retrieve the loss suffered by kharif crop and also take 
stcps 10 increase production of next rabi and kharif crops; 

(8) To take up works of productive nature which should help to 
make the affected areas drought/flood-proof. 

Besides, a reference may be made to the effect that whereas in the past 
the primary object of relief was to save life and the Government was ex- 
pected to make every eflort to save the population from starvation or from 
extremity of suffering and danger to life, ensuring at the same time that 
there was no tendency towards indiscriminate Government charity, at pre- 
sent, the primary object, as one of the Codes mentions is to ensure not only 
that no one should die of starvation, but also to prevent physical deterio- 
ratron a d  ~':.a>~;:~rtion of any peopl: and enable them to resume ordinary 
pursuit of life on return of better time, and simultaneomly to encourage 
the village community in making concerted and continuous efforts to fight 
a common micfortunc to which wc are so prone. Further wheeras In 
the past the policy in general was to wait upon events, these days the 
policy is to fashion events so that scarcity or famine does not occur. In 
other words, approach to relief in the present context has to be more pre- 
ventive than curative. The responsibility for relief which unlike in the 
past now rests squarelv on the State extends not only to mere prevention 
of drought/hood but also to maintenance of a certain standard of economic 
health of the people. 

Integration of Agricultural production programme with Drought relief 

8. With these objectives and goals of policy of drou&t/scarcity relief 
having been stated, the next thing is to ensure that the Famine Codes/ 
Scmity Manuals are comprehensive and contain instructions in regard to 
the whole range of activities necessary to be undertaken to achieve these 
gods and ohjectives. Experience of '1972 drought has shown that &sides 
providing employment to the affected population, who were deprived ot 



earning their 1iveLihood in normal course due to factors beyond their con- 
trol, h q b  opening of refief works, there is a need to take steps to 
retrieve and also to make up the losses sustained in kharif crop by 
augmenting the production of rabi and summer crops. In many cases, this 
is a more positive approach to mitigate the immediate adverse effects of 
the crop failure than providing pumhasing p e r  and gratuitous relief. 
This approadi has also become necessary and possible in view of the 
signilkkt gains made in the technology of agricultural production in recent 
years. The massive agricultural production programme formulated and 
implemented in 1972 illustrates this point fully. In this context, it is, 
therefore, necessary that a detailed cmtingency plan is prepared and kcpt 
in readiness for being operated upon by the State Governments to provide 
for- 

(a) easy availability of seed/seedlings for re-sowing the crops or for 
raising alternative crops; 

(b) arrangement for quick supply of pumps for lifting water from 
rivers, nallahs, etc.; 

(c) quick energisah of tubewells; 

(d) adequate supply of credit for ~urchase of seed, fertilizers, ~esti-  
cides, etc.; 

(e) compIetion/extension of water conveyance system to get full 
advintages of the existing sources of irrigation like tubewells, 
canals, etc. 

Coordination and Integmtion of Development and Relief Works 

9. In view of the increasingly large funds which are spent for the 
clrought/flood relief in recent times, there is need to have an arrangement 
aimed at integration of development and relief planning of the areas affected 
by drought/flood: This w d d  necessitate having a shelf of schemes ready 
to be switched h t o  operation on the occurrence of natural calamity, and 
to have a policy fiame under which the drought/flood relief operation 
become part of the main stream d development planning. This in turn 
needs a regular machinery to look after the formulation of plans and 
schemes for drought/flood relief. 

10. Due account has t o  be taken of the fact that India has embarked 
on an era bf development through successive FiveYear Plans and in res- 
pect of each !hte there would be normal schemes included in the State 
Plan through which lot of employment to the affected population can be 
provided. Besides, a number of schemes especially aimed at providing 



employment to the agricultural labour, marginal farmers, etc. such as, 
MFAL, SFDA, have been introduced and are proposed to be continued. 
A new scheme aimed at mitigating the distress of the chronically drought 
affected areas known as the .Drought Prone Areas Programme, has been 
drawn up and is under implementation. 

11. The appearance on the scene of all these plans and special schemes. 
has qualitatively changed the situation and the need of the hour is ~~Rective 
coordination of relief works at-the field level. In the past, relief works 
were cxpccted to be not necessarily productive in nature, as they were the 
source of providing only employment and were designed to be on a purely 
temporary basis. Now, however, the pendulum has swung to the other 
side and there is need that the relief works are primarily designed to be 
productive and only in exceptional circumstances the works which would 
no1 r,.~tilt in th.: creation of pcrmanznt assets may be taken up for pru- 
vdin; reliei on a purely ten1por:lry n:tmc. This would necessitate the 
change in the quality of administration of relief works as the technical 
content would be more than that in earlier times. The Famine Code/ 
Scarcity Manual would have to grapple with problems, such as that of 
material component to be allowed in dynamic manner and make the pro- 
vision for completion of incomplete works. Thcre is need for laying down 
the priorities in the selection of works for relicf purposes and for $acing 
restriction on the deviation to be made from these priorities. It is found 
that the latest revised Madhya Pradesh Scarcity Manual has gone into this 
aspect of the question in a comprehensive manner and can be recommend- 
ed to other State Governments for adoption. Every State Governmmt 
should draw up and keep a updated list of productive work5 for being 
starte? in times of threatened scarcity. The list of works should takc the 
svcific resource position of the areas and should be aimed at building 
developmental potential of the concerned areas- 

11 .  ( a )  There is a need for preparing Master PIans for Drought Prone 
Areas sn that immediate action on productive schemes and projects includ- 
ed in these Master Plans arc taken up as soon as drouoht situation develops 
and nccelcrated in the went of the intensitg of droucht situation in these 
areas worsenin?. The Drou~ht  Pronc Areas have more or less, been iden- 
tified in country and in such areas therc should not be anv scope for taking 
up i~nproductive works for ~roviding emplovment to the affected apicul- 
turd population. except when it is altogether unavcidable. Tn any case 
taking up patently unproductive works likc metal breaking on a large scale 
as had to he done in some of the Stntes durine the drourht of 1972 needs 
to be altogether avoided and c ~ p l e t c l v  stopped throuch the preparation. 
of a careful and advance plan of action for providing employment to the  
affected population on production and useful works. Construction of roads 
as a means of providing employment needs to be drastically curtailed. 



Employment on Relief Works 

12. Another phenomenon which has asserted itsclf during the recent 
years is that of heavy on-rush of affected people to the relief works opened 
for providing employment to the persons really in need. What measures 
should be adopted to ensure that the number at the relief works does not 
get unnecessarily swollen would have to be considered. Most of the 
Codes/Manuals at present do not contain any elaborate arrangement to 
restrict the number of persons given employment on relief works, except 
by requiring those who come to get employment to produce certificates, 
etc. of their being genuinely in need of employment. Some of the Codes/ 
Manu::ls contain provision in regard to the total number of pcrsons who 
could be provided employment, ~ d z . ,  10 to 20 Der cent of thc affected 
population; whereas others contain gencratized provision that all able 
bodied persons willing to work should bc provided wi!h cmployment ;~nd  
that relief works are works opened for relieving ul~cmployment from 
amongst rural population. Specific measules to rcslrict the number of 
pcrsons on relief works as also to prevent any tendency to usc relief works 
for solving the endemic unemp1n;~ment and under-emp1oynirt:lt problem ih 
the rural area, such as 

( i )  restricting the nunibcr of pcrsons from each family; and 

(ii) ensuring that only pcrsons who havc either no land or have 
wry  small holdings arc provided employment on relief works, 
would havc to bc gone into. 

Wage Structure 

13. The question of wages allowcd, tx l ;  prescribcd, etc. is also relevant 
in this regard. If thc wagrs allowcd are lucrative, it would be difficult to 
check the on-rush of persons seeking employment on relief works. Of 
course, the wage allowed will have to be sufficient to enable the worker to 
have sufficient food a: the prevailing market nricc for himself and his family 
members. If, however, the lvapes are suitablv framed keeping in view the 
wages in the open market and the need that there should not be m y  diver- 
sion of persons employed on plan and development works to the relief 
works they would be conducive to restrict the number of persons employed 
on relief works. Special care also needs to be taken in this regard of the 
scheduled castes/tribcs and other vulnerable sections of the rural popula- 
tion, so as to ensure that they ate not left out of relief operations. The 
whole gamut of questions such as ceilings on wages, relation of wages to 
output reduction of task, lowering of schedule of rates. provkion for e m p  
loyment of children, wages to be paid to the female workers, provision 
regarding weekly rest and maternity benefit, etc. would have to be gone 
mto. 



Administration of Relief Programmes 

(a) Dislrict Level 
14. In regard to the actual cxecution of the relief works, the egective- 

ness of the ad~lmistration would have to be ensured. By tradition, the 
District Magistrate conti~~ucs to be the coordinating authority for all the 
relief operalions. Most of the Codcs contain detailed provisions in rqard  
to thc responsibilities of the various Departments in regard to the drought1 
flood rclicf namely, Public Works Dcpariment, Forest, Health and Medml 
Services, Veterinary & Animal Husbandry, etc. However, there is need 
to fixed up clcrlr responsib~lity upon thc various Dcpartments as also to 
givc them ncccssdly enhanced powers to perform the task entrusted to them 
in regard to matters falling within their chargcs. In the context of the 
emphasis which necds to bc placed on retrieving the losses and augment- 
ing agricultural proililction, Agriculture lkpartmcnt's role would have to 
be considerably enlarged and the Department equipped for performing the 
various activities required of it immediately in the wake of drought occurr- 
ing in any particular area. 

(b) State Level . . 

15. There is need for making the Commissioner of Relief more effective 
vls-a-vis the other heads of 1)epartments. Most of the Codes/Mnnua!r 
already contain provision in regard to the appointment of either a Famine 
Commissioner/Special Relief Commissioner or Director of Scarcity Relief 
in t h ~  rvrnt of l:!r~c scale occurren.c. of' scarcity conditions in the State. 
Thc role, howcvcr, of thc Scarcity Relief Commis~ioner/Director of Relief 
vrs-a-vis other Dcpartmcnh needs to be redetined to be in conformity with 
the present heavy shift in favour of taking up  productive types of relief 
works. 

16. There is also increased need for association of non-oificids in the 
emution of actual relief operations at thc various level;. vi:., Dicr~ct .  
Divisional and State levels. Most of the CodeslManuals already contain 
p-ovisions in regard to the District, Divisional and Statc Level A d ~ i ~ r y  
Committees. These may have to be further strengthened to give more 
representation to the representatives of the people. 

Emphasis has to be laid on community action particularly in the 
field of medical relief and cattle relief and avoidance of mal-nutrition in the 
scarcitv affectsd areas. Besides the Government-sponsored programme of 
nutrition and medical relief and cattle relief, the active cooperation and 
assistance of vkious voluntary organisations and non-official associations 
should be encouraged both for nutrition and medical relief. as has been 



the case in Maharashtra and Gujarat i.e. 'Sukhdi' programme, ano work 
done by the Medical Relief Society of Maharashtra. 

( d )  Vigilance 

17. Because of the fact that by iti very nature, heavy amounts have to 
be spent within a short span of time, there is need for the strictest super- 
vision to be exercised on the actual execution of the relief works. Besides 
strengthening the administrative infra-structure of the various Departments 
on whom the responsibility for execution of various schemes c o ~ e c t e d  with 
drought/flood relief develves, there is a need for special vigilance cells to 
be constituted and properly equipped to ensure that no mal-practices are 
allowed to take place. 

Prevention of Mal-nutrition 

18. Nutrition feeding programmes have become a part of the total relief 
operations. There are regular programmes for supplementary feeding of pre- 
school and school children. Specific feeding programmes for drought prone 
areas have also been takcn up by the Social  elfi ire Department. Suitable 
.~diwtment in the running of these normal programmes in t ims of drought 
would havc 1:) be niadc. Besides thc oficialy  upp ported programmes of 
nutrition feedinp, offers both from foreign and local philanthropic and 
charitable organisation for distribution of nutritious food are sometimes 
receked in tinle.; of droughts. Proper coordination of these offers with !he 
reyainr rmrrammes has also to be provided for. There is also necil for 
specii11 11l l t l ; tbn  surveys to bc conducted in the drouyht affected rlreas to 
keep a watch on the nutritional standard of the people so that in cases 
wl~ere there i\ marked deterioration ill th; nutritional level of the people, 
remedial ctcm can be taken. 

19. Frequently, allegations of starvation deaths are made both in  the 
ParliamentlState Assemblies and in the Prcss. Although from the very 
beginning the policy objective behind the drought relief has been that every 
life should be saved and no efforts should be spared to save the population 
from starvation, yet before independence every severe famine took a heavy 
toil of human life. Now that the primary object of the drought relief ope- 
rations is not only to ensure that no one should die of starvation. but also 
to prevent physical-'deterioration and destitution of the people, a greater 
vigilance in regard to the health and nutritional standards and availability 
of food in the affected areas has to be exerciied. Most of the Codes have 
provision for giving gratuitous relief which includes running of poor-houses, 
orphanages. etc. But these are main18y mode!led on the lines prevailing in the 



$re-independence era. The relevant provisions, therefore, would have to be 
carefully scrutinised and elaborate arrangements embodied in the Codes/ 
Manuals whereby it ensures that no starvation death occurs. A system by 
wbich immediate relief can be administered to any set of people who are 
in danger of dying due to lack of food would have to be evolved and 
provided. The procedure for making prompt enquiries into any allegation 
of death by starvation would have to be evolved and incorporated in the 
Code/Manual. 
Mother and Child care 

20. The nation's children are a supremely important asset. Their nurture 
and solicitude are the responsibility of State. There can be no hope for a 
better future unless the special needs of children in times of distress or 
.natural calamity receive the utmost attention of the community. Suitable 
provisions would have to be incorporated in the Codes/Manuals for the 
following:- 

20(a). Mother and child Care Cmtres may have to be started, i ! ~  each 
village affected by scarcity, to provide the minimum health and nutrition 
needs of pre-school children, pregnant women and nursing mothers, who 
constitute the nutritionally most vulnerablc, section of the community. ' f i e  
minimum <tandard of intake of nutrlcnts for each of these categorizs may 
have to b: prewribed for each affected area and the mother and child care 
centres equipped to meet the gap between the minimum requirement and the 
food intake at home, by making use of the food commodities that are 
generally used in the affected areas. Emphasis may have to be laid on pro- 
vision of clean drinking water and environmental hygiene. Simple workable 
procedures may have to be prescribed for identification of pre-school children 
for supplementary nutrition and nutritional therapy (e.g. measurement of 
upper-mid arm circumference and/or weight comparing it ,with an indicated 
standard). 

a 
20(b). Apart from supplementary nutrition or nutritional therapy (in 

cases of severe ma.-nourishment requiring curative approach) the mother 
and child welfare centres may have to be utilised for conveyins to the 
community, especially parents, simple educational messages re1athgCtO 
health. nutrition and personal and environmental hygiene. 

20(c). Certain common diseases like diarrohea, cough, fever. skia 
infection etc. are likely to occur amangst pre-school children in scarcity 
affected areas. Standing instructions may have to be worked out locally for 
detection and treatment of these ailments as well as for recognising the need 
for referrals to doctors. Certain drugs are likely to be in great demand and 



s~fticient quqqtities of those d r p ~ s  mav have to he procured and supplied~ 
to the d a t e d  areas (the drugs are-ferrous sulphate tablcts, Vitamin A. 
capsules, Triasyn 'B' Tablets, PhthaIyl/~ulphathiazole tablets, Triple Sulpho- 
naqica, Asprin, Antibiotic eye ointmen~ Antiseptic Cream, Piperazine- 
Adipate Tablets, Chlaroquine). 

20(d). The pregnant mothers may have to be immunised against 
tetanus and the children given all the needed immunisations. 

Mother and child care centres can be run by local persons with simple 
educat~on if they are given training for three to seven days. Training can be 
arranged through medical staff of the PHC. 

Food Supply Arrangements . 
21. In the pre-independence era till the bcngal Famine ot 1943-the 

basic policy of the Government was that of non-interfcrence in private trade 
so iar as arrangements tor food supplq in drought/tlood aflected areas wcrr 
concerned. The policy followed then was to depend wholly on the law of 
"demand and supply" In the hope that by payment of wages the trade will 
have sufficient incentive to bring thc required goods from other parts with- 
out Government intereference and only minimal governrilcntal assistance 
was contemplated. Recent experience has, however, shown that it is neither 
safe nor wise to leave the supply of food entirely to private trade. On the 
other hand, to prevent supplies from drying up, or prices from rising. or to 
keep a check on excessive profits, it becomes necessary particularly at times 
of severe distress to purchase and import certain quantities of foodgrains 
wholly on Government account -an3 distribute also through Government 
agencies. Although some of the Codes recently revised have made provisions 
in conformity with this change in policy, in cases where revision has not 
taken place the change needs to be incorporated. The Codes/Manuals would 
have to provide the detailed arrangements for food supply and the respon- 
sibilitks of the various officers in regard to such arrangements. 

0 

Drinking Water Facilities 

2 2  Some of the Manuals govide for making arrangements for drinking 
water to the aected population in the areas of severe drought. The empha- 
sis on works of productive nature should adequately make provision for 
digging of wells and taking up all other schemes on prioritv basis for making 
available drinking water in the affected areas. Tt mav also be necessary to 
make immediate ad-hoc arrangements for providing drinking water Qr which 
necessary provisions should be made in the Manuals of each State. The 
Master Plans prepared for draught prone areas should give adequate atten- 
tion to the schemes of drinking water s u m .  



Preservation of useful cattle 

21. The difEculties about fodder supply to save the cattle population in 
tbc drought affected areas have been experienced in many States during 
the recent droughts. AU possible measures to reach fodder to the cattle and 
to take care of their health have been taken bv the State Governments. 
Emphasis is to be laid on saving of useful cattle both milch and draught- 
rather than extend relief indiscriminately irrespective cf the fact whether the 
cattle is useful or useless. Some States have also succcssf~ill~ tried emergency 
schemes for production of fodder. More attention need to be given to such 
schemes in the affected areas so that the fodder needs of useful cattle could 
bc met at least. 

"Rains Policy" 

24. Arrangements for terminating the relief operations as early as 
warranted by the situation are as necessary as their timely commencement, 
so that normal agricultural operations arc resumcd by thc people without 
the least delay. In other words. there has to be provisions in the Code/ 
Manual5 for an cffective "rains policy" with sclf-contained instructions to 
all levels of authorities involved in the adminiitratiotl of drought relief to 
close the relief works on the on-set of rains in the affccted areas. The draft 
n~easures contemplated in the Maharashtra and Guiarat Manuals are quite 
comprehensive and can be recommended to the other States for adoption by 
them. 

Declaration of Scarcity 

25. Lastly, there is need to have a well set procedure of declaring 
scarcity conditions in the areas where there is failurc of rains. At present 
the basic criterian is that of loss of production in crops. The practice, how- 
rver. varies from State to State. It i s  a'so noticed that at the first failure of 
rams, reports indicating occurrence of drought or scarcity conditions o v z  
vast areas involving large number of people are sent out by the State Gov- 
ernments which have to be subsequently changed with the progress of rains. 
The Codes/Manuals, therefore, need to provide that declaration of "scarcity 
condi~inns" would be made only after full and complete data in regard to 
loss in the production is anakyscd and unless the loss is abnormal, actual scar- 
citv will not be declared. In this regard, the question of declaring any area as 
"famine affected" does not aris'e. "Famine" indicate., a state of extreme 
paucity of food and acute form of human distress on account thereof. With 
the development of transport/comm~ication facilities and improvement., in 
t h ~  food nroduction in the countrv. the conditions of 'famine could not be 
said to cppear on any failure of rains. What happew is an occurrence of 



scarcity conditions which may be either severe or not so severe depending 
upon whether the concerned areas has been visited by droughts successively 
for a number d years or not. In view of this, relief operations to be orga- 
nised should be termed as meant for meeting scarcity conditions rather than 
famine. Indeed, some of the Codes/Manuals have already recognised this 
position and have enunciated the principle that in the context of a Welfare 
State there is no need for declaring famine or scarcity conditions. State b,as 
assumed full responsibility for relief and abolished the practice that obtained 
in regard to three stages of distress for organizing relief works, viz., (9 
observation and test; (ii) scarcity (intermediate between test and famine) 
and (iii) severe distress. 



APPENDIX VU 

(vide paragraph 6.8) 

Number of districts covered under the drought pronc arras programme 

S1. 
No. 

State Numbvr of Chntiguous 
districts districts in 

which some 
areas were 
covered 

. . . . . . . . .  2. Bihar 4 - 

6. Karnataka . . . . . . . .  5 5 

. . . . . . .  7. Madhya Pradcsli 4 2 

8. Maharastitra . . . . . . . .  6 -- 

r I .  Tamil Nadu . . . . . . . .  2 - 
1.2. Uttar Pradesh . . . . . . .  6 - 

. . . . . . . .  I :$. W c s t  Bengal 3 - - -- 
Total . . . . . . . .  56 18 



APPENDIX~VIII 
(paragraph 6- 2 I) 

Statnubr &xpenditurr wrdn Drought Prow Areas ,programme and Cmtral assistance rekased 
- -- ~ - - -- - - - - . - . . . 

SI. Name of State 
No. 

(Rupees in crores) 
Irrigation Soil AfIore- Roads Other Total Central 

conser- station Schemes assis- 
vation tance 

2. Bihar . . . . . . . . . . .  1.07 0.08 0'34 1-18 - 2.67 2'92 

3. Gujarat . . , . . . . . . . 4'42 0.67 1-37 3' 13 1-15 10'74 9' 77 

4. Haryana , , . . . . .  . . 3' 29 0.05 - - 0' 09 3'43 
5. Jammu & Kashmir . . . . . . . . 0.33 0.06 - 0.58 - 0.97 0.95 

6. Karnataka . . . . . . . . . . 3-03 2'39 ''33 3'38 - 10.13 9.68 

7. Madhya Pradesh . . . . . . . . 6-50 - 0- 19 0.71 0.04 7'44 5 -  18 

g. Orissa . . . . . . . 1'49 0' 34 0- 03 r.14 0.41 3-41 3- I I  

ro. Rajasthan . . . . . . .  . . .  5.69 0.15 1-93 5.08 1-58 14-43 13-81 

11. Tamil Nadu . . . . . . . . 1-32 0.30 0-27 1-93 0.02 3.84 3.35 

12. Uttar Pradesh . . . . . . . . . 8.76 - 0.67 3'33 - 12-76 11.66 

13. West Bengal . . . . . . . . . 2. I 57 F --=v 0.28 - - - - 1-43 2. 1g ------ 
Total . . . . . . . . . . 51-07 6-15 7 - 2 2  93-50 4'33 92-17 84438 



(Referred to in paragraph 6.49) 

Inrlanccs of items which were prima facie ineligiblefor Central a s s i ~ l ~ n t e  
or were placed under D+osits (Drought Prone Areas Progrumms) 

-- -. - - . - 
S1. Amount Remarks 
NO. (in crores of 

rupee%) -- .---- -. - - ---.---- 

(a) On unapprmd minor irrigation 
works 0.53 

ib) In rxcvss ovrr rriling limit prrscribed 
by Crntral C;overnnrmt on- 

(i) afforc:station works, and 0.28 

(ii) roads works 0.38 

Uftur  Pradesh 

. \yrnry cllargrs at I 3.5 per cent induded undrr the 
prograrnmc b) thr Irrigation Drpartmmt. Not 
approvcd yri t)y Government of India. 

Credited to "Public Works Deposits" by debit to the 
programmc. It was expldincd that this method was 
adopted for meeting uncertain future liabilities such 
as for cornpersation pavablc for land arquisition, 
energisation charges payable to the Statt Electricity 
Board for drawing power-lines. etc. According to 
the Gov~mmmt of India, the above amount included 
credit c;f Rs. 0.05 crore on account f works done 
but not measured. 

Included under rxprnditure rligible for grant, although 
the amount would have qualified for loan assistance 
only, being cost of equipment, vehicles ctc. in excess 
of 1.5 per rent ( f the cost of relevant works. 

Rnjasthan 

Included as exprntliture rligible for grant, though 
it should have qualifird for loan assistance only, being 
cost of purchase of equipment in excess of 1.5 per 
cent of the cost of relevant works. 

Andhra Pradesh 

12ess assesstr~l by Investigating Officer in connection 
with s-ril conservation works to the extent of Rs. 29 
lakhs in the execution of which certain irregularities 



were noticed by Government and a departmental 
investigation was conducted (January 1972). 

West Bcngal 

2. 0.02 Spent on construction rsf two rest houses (one with 
air-conditioned rooms) and three rest sheds. 

- - 



APPENDIX X 

(vide paragraph 6.58) 

Copy of DO No., 12-1170-SAP dated 17th April, 1970 from Shri M. A.. 
Qu~aishi, Additional Secretary, Department of Agriculture. 

The question of taking up suitable programmes in selected chronically 
drought &ccted areas with a view to mitigate, if not eradicate totally, tho 
scarcity condition in these areas, has been engaging the attention of the 
Government of India for sometime now. It has now been decide6 to take up 
a Rural Works Programme in such areas of your State. The emphasis under 
this new programme would be on the construction or' civil works of a per- 
manent nature, as would contribute to the mitigation, it not the total eradi- 
cation, of the scarcity condiTons in the areas concerned. Other production 
oriented yet labour intensive programmes like soil conservation, contour 
bunding minor and medium irrigation projects, construction of villagel 
district roads, market centres, nallah and percolation bunds are also 
proposed to be taken up under this programme. 

2. We had taken up the question of identification of chronically drought 
affected areas in your State in July, 1967, and suggested certain guidelines 
(copy enclosed for ready reference). Considering all the relevant factors, 
following districts in your State have been selected for this programme. 

3. This scheme would be a Centrally sponsored non-?Ian scheme; 
&lanced on a 100 per cent basis by the Government of India. Requirements 
of funds for the programme in your State would depend on the suitability of 
schemes proposed to be taken in the areas selected. Tentatively, however, 
you could proceed on the assumption that a little over Rs. 2 crores would 
be available for each District during the remaining four years of the Fourth 
Plan. This figure may be regarded more as a guide to help your officers in 
formulation of the schemes than as a commitmeat on the part of the Gov- 
ernment of India. 

4. The Government of India is anxious that ihe implementation of this 
scheme should start forthwib. A number of steps have to be taken up -by 
your State. These are discussed below:- 

(i) Area selection: In the districts identified in your State, a carefur 
delimitation of the actual ,part (s) deserving attention should be taken up 
immediately in hand. 



(ii) Agency jor impJementation: It would be seen that the amounts 
envisaged are large. There has to be- a proper machinery for successful 
and speedy implementation of this programme. The foremost requirements is 
the preparation of concrete schemes. We have given considerable thought 
to this problem. It is felt that there should be a strong coordinating autho- 
rity, service by a suitable senior officer, which should be in a position to 
supervise guide. plan and coordinate the various schemes throughout the 
State and should be Squarely responsible for their implementation and 
execution. 

The selection of such an officer has to be pivcn thc topmost priority so 
that he could get busy straight away with the formulation of concrete schemes 
and take up the implementation and execution, as soon as the same are 
approved by the Government of India. 

As regards the agency for implementation, it will have to be examined, 
for each item of work under the new programme whether the existing 
agencies would be the most effective instrument ,x whcther any adjustment 
would be necessary and, if so, to what extent. The State Government wif 
have to determine the most suitable method of implementation of the pro- 
gramme within the specified period. It has also to be ensured that there is 
proper coordination, supervision, planning and execution at the district level. 
We would be glad to have your suggestions in this regard. 

(iii) Furmufation of detailed sc1leme.r: As mentioned earlicr, the principle 
objective of the scheme is to organise permanent works for banishing emer- 
gent scarcity relief and to generate adequate employment. Such items oi 
work as satisfy these two criteria would natu~ally require topmost priority. 
Major, medium and minor irrigation projects (all aspects, including field 
utilisation activities, land levelling and other infrastructure facilities neces- 
sary to develop the entire command area, including rural roads and market- 
ing complex where necessary), soil conservation, village and district roads 
necessary to open up the area and for increasing agricultural production, 
afforestation schemes depending on the nature of the area, would all seem 
to be to satisfy the criteria indicated above. It is, however, likely that all 
of them may not be suitable for every district and also adequate funds may 
not bk milable to take up all the works which are suitable to be taken up 
in the sdected area. Inter se priorities may, therefoke, have to be determin- 
ed. Broadly speaking, subject to the Waikd consideration of the situation 
in each district, we would suggest the following order of priority: 

(i) Major Medium and Minor Irrigation projects (All aspects, in- 
cluding field utilisation activities, land levelling and other infra- 
structure facilities necessary to develop the entire command 



arla. TMs W h%tk roaL and marl&&g complcAes wbpe 
thest are necessary). 

(ii) Soil Conservation and afforestation. 

( 5 )  Village and districts roads necessary to open up the area and 
for increasing agricultural production. 

While formulating the above schemes it has to be ensured that this 
programme does not result in the substitution or slowing down of the normal 
development programmes, already drawn up or contemplated by your State 
in the Fourth Plan period. It would also have to be ensured that the funds 
going to the selected districts under this programme are not diverted to 
other districts or programmes which do not form part of this scheme. The 
Government of India would, therefore, like to fiave immediately the plan 
and non-plan expenditure actually incurred during 1969-70 and provided in 
1970-71 on each of the items proposed to be taken up under this programme 
in the districts. 

(iv) Coordination of programmess The areas selected are chronically 
drought affected areas. Apart from this programme and the normal develop- 
mental programme of the State, there is a desert development programme 
in the desert areas of certain states. When scarcity conditions arise, large 
scale relief works are also organised. It is, therefore, important to initiate steps 
for the preparation of Master Plans for the districts selected. This would 
naturally take time. While execution of the schemes formulated, as per the 
outlines indicated earlier, could proceed during 1970-71, our intention is that 
simultaneously suitable teams of experts should be set up in your State. 
which should hold discussions on the spot with local authorities and draw 
U D  concrete proposals. Master Plans should take into consideration all 
development schemes whether they relate to the normal development schemes 
or the present Rural Works Programme or other programmes like desert 
development, so that if scarcity conditions suddenly develop, funds allotted 
for relief works could be immediately utilised for the implementation of this 
plan and not be frittered away on schemes which have not been properly 
considered in advance. As soon as your experts have drawn up concrete 
proposals. it is ~roposed to send a team of central officers to discuss with 
vou and pour officers concerned the proposals so drawn with a view to their 
finalization. 

5. T would now suegest immediate action on the above points. Tf we 
hnve to fulfil the o b i e c t i ~ ~ b e f o r ~  us by Government we will have to work 
sccardinp to a ridd time schedule. Appointment of a senior officer. creation 
of a suitable coordinating authority at the State level, collection of basic 



data and detail schemes considered suitable for the area selected for execw 
cution during 1970-71 should be completed by 30th April. 1970. We are 
planning to send a team of officers to your State in the first week of May, 
so that the schemes could be finalized and sent to us the 15th May, 1970. 
This would be in respect of schemes to be executed during 1970-71. 

As regards the preparation of Master Plans, the team of your experts 
should draw up the concrete proposals by 30th September, 1970. The 
Central Team of officers would be visiting your State in October/Novem- 
ber, so that Master Plans are available by 31st December, 1970. In the 
subsequent years of the Fourth Plan, execution of the Rural Manpower 
programme would be in accordance with these Master Plans. 

6. To save time, a copy of this letter is being sent to your Agricultural 
Production Commissioner. I shall be grateful if I could be informed of the 
action taken and the dates which would suit your officers to receive the 
Central team in the -first week of May. 

With regards, 



S1. Para No. of 
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hiinistry1Deptt. 
concerned 

I I ' 38 Ministry of Finance Thwgh relief of distress from natural calamities is primarily the 
W (D(2"tt. of Expenditure) rcspon:;ibility of thc State Governments. the Central Government has d s 0  

becn assisting the State Govcrnnicnts in this none-too-easy a task by means 
of loans and gr~nts .  whcncvcr expenditure above certain specified limits, 
had to be incurred. Prior to the introduction, in April 1974, in pursuance 
of thc Sixth-Finance Commission's rcconimendation, of a revised achemz 
of Central rls4stance to meet expenditure on this account? the quantum 
of Central assistance and the items of expenditure eligible for assistance 
were governed by the policy guidelines laid down in this regard initially 
in Ap i l  1961 and later revis:d in Pcptmher 1966. According to the 
latter, which were applicable to the period 1969-74, the Central assistance 
was to be limited to 75 per cent (50 ner cent as ?rant and 25 per cent as 
loan) of the expenditure considered to be eligible for such assistance after 
deducting the margins of (committed) expenditure determined by the 



Finance Comnilssions and the assistance was also subject to ceilings an 
component items as wsll as the entire expenditure. The Committee note 
with conccrn that, in spite of the apparently elaborate guidelines for regulat- 
ing expenditure on distress caused bv natural calamities, there has been an 
alarming increase in the total expenditure as well as the Central assistance 
on this ; ICCOIKI~  hi-in: the Fourth Plan ptriod (1969-70 to 1973-74), when 
as largc a sum as Rs. 1026.30 crores (of which the Central assistance 
amounted to ihc stngperi11,g f ip re  of Rs. 832.78 crores) was spent by the 
States on relief of distress, as azainst the corresponding expenditure .of 
Rs. 433.31 crcrcs for the eighteen years preced'ng the Fourth Plan (1951- 
52 to 1968-69 1. 5 

4 
Ministry of Pifiance 

(Deptt. of Expenditure) The steep, and prima facie abnormal, rise in relief expenditure and 
Central assistance, therefor during this period has been attributed, inter 
olio, by the Ministry of Finance (Department of Expenditure) to (a)  the 
two successive and widespread (both in terms of intensity as well as area 
affected) droughts in 1971-72 and 1972-73, which had weakened the 
econonii~ condition of the rural population and the consequent need to pro- 
vide employment on a 'massive scale', (b) the increase in the wages paid to 
lahour engaged on scarcity relief works on account of the inflationary 
situation. (c)  the need to enable the Sti~tes to cope with the severe calami- 
ties without the Plan being unduly eroded and (d) the removal, in 1973, 
of the ceiling on expenditure on relief works with a view to ensuring that 
people seeking employnient were 'not denied it on account of financial 



constraints. I t  has been contended by the Department that' tha 
cxpectatiuns of thc people in the matter of distress relief by Government 
are constantly on the rise and it would, therefore, be inappropriate to 
compare the present scale and extent of Government's responsibilities in 
regard to relicf of distress with what happened, in similar circumstances, 
a decade ago. 

'The Committee are willing to concede that the Central Government 
ha:,'an important and vital role in alleviating the sufferings caused to our 
people by the vagaries of nature and that the problems involved in deal- 
in? wlth crisis situations like drousht, floods, cyclones, etc. are complex 
and tlcr?iand a !~iimane approach 2nd that the measures noces- 
sary to r:licv.: I-'istress in such circ::mstarrces cannot await detailsd plan- 
ning and cxeat ion.  They also recopnise the psychological factors involv- 
ed in F L K ~  operations afid the need to respond adequately and in t i n c  to 2 
the ~;eople's cvpectations in this regard. Conslqu:ntly, n certain amount UI 

of I lc~ lb l ! i ty  and ad hocism is inevitable and, perhaps, e v x  inescapable. 
Yet. as the succeeding chapters of this Report would show. the control 
over anc! monitoring of relief expenditure werc deficient in many respects 
and the critcrin for declaring scarcity. determination of the existence and 
extent of distress. etc. were honoured more in the breach than in their 
obervance. After a studv of the Supplementary Report of the Com~trol ler  
a r d  Auditor Grncral of India for the year 1973-73 (Part I ) .  Union Govern- 
ment (Civil) and an analysis of the evidence tendered before t,hem, the 
Committee cannot hclp feeling that greater care and prudence could and 
should have been cxcrciced in regulating the expenditure on relief of distress 
from natural calamities and in ensuring that the l a y e  sums of money 
pumped into the economy produced tangible and lasting benefits and that - - - . . . - - - . . . . . -- - --- _ _ _  _ . - - -- - - -. 



wide aberrations and infructuous activities were avoided. No detailed ex- 
post assessment also having been made as to how severe the drought or 
other calamities were in one period as compared to another and to ascertain 
the extent to which the steep increase in expenditure on distress relief was 
attributable to higher prices, higher rates of gratuitous relief, higher rates 
of assistance, etc, the Committee cannot also resist the impression that thq 
total expenditure and Central assistance during the Fourth Plan period 
was somewhat liberal and even over-generous. 

The representative of the Department of Expenditure also conceded 
1'41 of during euidanrc that th- various factors enumerated above notwithstsnding (Deptt. of Expenditure) %nc may conclude from the figures that the extent of relief attempted by 5 

th: Stat,- Governments in that period may have been over-generous", and G 

that "the rate at which relief expenditure was ineurrcd in the Fourth Plan 
was greater than the resources of the country permitted and appzared to 
3e higher relative to the calamities of that time". He was also candid 
enough to admit that th: excessive expenditure, beyond the resources then 
available to deal with natural calamities in a situation where there were 
already inflationary pressures, "did play a very substantial part in fuelling 
the inflation of 1973-74 and 1974-75." It is thus evident that the pump- 
ing of large sums of money in an cconomy unable to absorb them was, 
in tht: final analysis, not very beneficial. 

4s has been pointed out elsewhere in this Report, wages accounted for 
a major portion of the expenditure and the creation of durable and pro- 
ductive assets which could have sus!ained the economy in the long run 

a 



was given a lower priority in the scheme of relief expenditure by most of 
the States. Besides, as has been pointed out by the Sixth Finance Comrn- 
ission, the mounting expenditure on relief also caused "serious distortions 
and inequities" in our schemes of federal finance. The Committee are, 
therefore, of the view that greater financial restraint and discipline should 
have been ensured by the Central Government. The step that was ulti- 
mately taken in April 1974 to curb the somewhat excessive zeal of the 
State Governments in incurring expenditure on relief, should have been 
taken earlier when it came to be known that the existing regulatory mecha- 
nisms were not functioning properly and effectively. 

1-42 -Do.- Apart from the fact that no replatory measure? were initiated in time 
to check the rising trends of expenditure on relief during the Fourth Plan, 

N what causes greater concern to the Committee is that no critical evaluation 
has been made to see whether the massive relief expenditure of over a 
thousand crores of rupeeq incurred dririn~ this period had reaultcd in tane- 
ible and durable bznefitq. Tt was indicated to the Committee during 
evidence that the Finance Ministry hnd no mnchinery for such an elab- 
orate economic enquiry and that. if felt necessary, the Planning Commi- 
ssion's Programme Evaluation Organisation could be asked to undertake 
such a study. Considering the enormity of the expenditure and of thc 
Central assiqtancc extended during tli: Fourth Plan, the Comniittre are d 
the opinion that i t  would be worthwhile. even at this late stage. to atte- 
mpt such an evaluation so as to determine what have been the continuing 
benefits flowincg from this investment. Since this would also provide 
valuable lwons  for the future. the Committee desire that the study should 
be undertaken forthwith and the results intimated to them. They have 



no doubt that the Shte Governments too would extend necessary cooper- 
ation in such an overall assessment. 

Though late than never, Government have now revised, with effect 
from 1 April 1974, the pattern of Central assistance for expenditure on 
relief of distress irom natural calamities. Under the new dispensation, 
while Skrte C.oicinments are expected to bear the non-Plan expenditure 
on relief measures from their own resources supplemented by the 'margin 
money' provided by the Finance Commission, Central Assistance is c o d -  
ned to Pian expt l i ture  and given to the States in the form of 'Advance 
Plan assi:t,mce' and is nieant to accelerate on-going works of a Plan nature Y under irrigation, soil conservation, afforestation, roads, drinking water os 
supply schemes, ctc. Such dove-tailing of relief expenditure with works 
which would normally be included in the Plans is a welcome step, as this 
would ensure h w r  application and utilisation of the Central assistance 
on works of a truly productive nature while subsewiag, at the same time, 
the requirements of generation of employment for the drought-affected 
population. 

The Committee have been informed in this connection that though 
it is too early lo m ~ k c  any specific assessment of the efficacy of the new 

policy, the expxience so far has been by and large satisfactory and that 
it has helpcd to introdxe the concept of integrating relief and plan expen- 
ditures and to bring about a measure of financial restraint and discipline. 

The Comnlittee also find that the quantum of Central assistance &en 



during the first two years of the Fifth Plan (1974-75 and 1975-76) waS 
far lower than \\hat uas ghen during the Fourth Plan and amounted res- 
pectively to Rs. 49.88 crorcs and Rs. 35.33 crores (as against the average 
aanual assistance of Rs. 166.55 crores during the preceding five years). 
While this is certainly a welcome trend the Committee cannot, however, 
lose sight of the fact that the impact of scarcity was considerably reduced 
and the requirement of relief was also consequently less in these two years. 

Thcg wcx~ltl, therefore, like Governnient to keep a constant and vigilant eye 
on the functioning of (he revised scheme of Central assistance so as to take 
timely corrccti~c nieasules whenever found necessary and also to ensure 
that the requilcment, of financial discipline and the needs of State GOV- 

ernments in l m c ,  of real distiess are happily binded together and har- 
monised. 

N 

-do. The Comnii~tw regret to note that in spite of considerable time having 3 
elapsed, it has no1 so far bzen possible to effect adjustments of grants and 
loans given by the Central Government to the States for relief measures 
on a provisional basis and finalise the accounts thereof, As would be 
evident from the correspondence exchanged in this regard between the 
Finance Ministry and Audit, which has been discussed earlier (vide para- 
graphs 1.35 to 1.37), the question appears to be fraught with a number of 
problems, satisf:ic(oly solution to which is yet to be found. 

While the Committee desire that this long outstanding problem should 
be resolved satisfactorily, without of course sacrificing the fundamental 
objectives, with a11 podble expedition, they cannot help feeling that many 
of the problems now encountered would not have arisen at all or resisted 
solution for so long had Government taken the initiative in 1961 or at least - 



-- - 

in 1966 (when the policies in regard to Central assistance were spelt out) 
to settle, in advance with the Comptroller & Auditor General, a satisfact- 
ory method of accountal of relief expenditure after taking into account all 
the factors and difficulties involved. It is surprising, to say the least, that 
this was not done. 

Ministry of Finance The need for maintaining a regular and efficient channel of information 
(Deptt. of Expenditure)/ to detect impending distress and being in a state of preparedness to tackle 

9. 2.42 Ministry of Agriculture situations arising from natural calamities, cannot be over-emphasised. It 
& Irrigation (Depn, of is equally important to prescribe suitable criteria and guidelines for deter- Agriculture) mining the nature and extent of a calamity and the measures necessary for 

quickly and effectively relieving distress while at tf~e same time exercising 
adequate and proper control over the requirements and utilisation of funds 
for relief expenditure. The Committee are, however, surprised to learn 
that as mrtny as nine States (Andhrn Pradesh. Assani, Haryana, Himachal 
Pradesli, Jmmu & Ki~hmir ,  Manipur, Meghalaya, Nagaland and Tripura) 
have as yct no faminc code3 or w:~rcity manuals of their own dealing with 
the motlrt~ opertrrttli of relicf ,ldrninistration. While Andhra Pradesh has 
adopted for the purpose the M'ldras Famine Code and the Hyderabad 
Scarcity Manual and Himachal Pradesh the code in force in neighbouring 
Punjab, the States of Assam, Haryana and Jammu & Kashmir follow the 
executive instructions or rules on the subject issued from time to time. 
Meghalaya and Tripura, on the other hand, following respectively the exe- 
cutive instructions issued by the State Government of Assam and the ins- 
tructions issued by the Government of India. It has, no doubt, been claim,- 



ed by the Finance Ministry's representative that even those States whice 
have only framed rules governing relief operations have been regulating, 
their expenditure on the basis of well-established norms and that there 
was, therefore, no reason to suppose that the absence of codes and manu- 
als had been responsible for the excessive expenditure on relief during the 
Fourth Plan. Nevertheless, judging from tne instances cited by Audit 
(which have been discussed in detail in a later section of this Report) of 
lack of advance preparation for dealing effectively with natural calamities, 
infructuous expenditure, ctc., thc Commiltc: cannot help feeling that a 
prcjper and systematic coditication or manualisation of the nornls and prin- 
ciples governing the regulation and monitoring of rslief operations and 
expenditure might have, perhaps, improved matters and ensured better r e  
sults. They, therefore, desire that the Central Government should take up 
suitably with the State Governments concernxi the question of bringing E out, without further loss of time, necessary famine codes and scarcity ma- - 
nuals containing well-defined criteria and clearly laid down procedures for 
the conduct of relief operations. 

-Do.- The Committee have been informed that some State manuals and codes 
were brought out a very long time ago" (in Tamil Nadu, for instance, the 
Famine Code as it was in force prior to 1947 is still in vogue, which has 
in turn, been adopted in the Andhra region) when the emphasis on relief 
operations as well as the socio-economic conditions of the people were dif- 
ferent. While some State Governments are stated to have modified these 
manuals from time to time to suit the changing circumstances, t,he represen- 
tative of the Finance Ministry conceded during evidence that in view of 
the fact that people today expected a greater degree of assistance and relief 



than they were satisfied with fifteen years ago and Government were also 
inclined to extend more specific assistance like supply of seeds, provision 
of fortified food for children, etc., for ameliorating distress from natural 
calamities, the internal codes of the States "have to be brought uptodate 
to enable full use to be made" of the forms of assistance now available. 
This underscores the urgent need for a review of the provisions contained 
in the famine codes of scarcity manuals of various States and their revision 
in the light of the changed circumstances and in order to obviate the need 
for ad hoc measures in times of distress. 

Ministry of Finance (Deptt. ot 
Expenditure)/ 

Ministry of Agriculture & 
Jrrigation (Deptt. of qgricylqre) 

That the existing provisions and procedures in some States are not com- 
prehensive or adequate is also evident from the innumerable instances cited 
by Audit of variations between the procedures outlined in the manuals and 

E 
those actually followed. of different norms adopted for the assessment of 
scarcity conditions, absence of criteria for assessment of the existence and 
extent of distress, etc. For instance. as has been pointed out elsewhere in 
this Report, the Government of Rajasthan have not prescribed the criteria 
on which scarcity conditions are to be assessed. Similarly, the Government 
of Uttar fradesh and Karnataka have also not laid down the basis to be 
adopted in determining the existence and extent of distress. Again, in 
Orissa, Collectors were authorised to select areas for starting relief operations 
on certain principles which were changed from time to time. The Commit- 
tee would, therefore, recommend that the matter may be pursued with the 
State Governments so as to have their famine codes and scarcity mwu& 



I2 2-45 Do. 

updated to provide for the changes in emphasis that have taken 
place in recent times so that the forms of relief and assistance available are 
precisely identified and the people also know what assistance they can look 
forward to in the event of natural calamities. 

The instances highlighted by Audit also bring into sharp focus the desi- 
rability of evolving uniform criteria and norms for the conduct of relief 
operations in various States. While the Committee concede that it might be 
impractical to insist on absolute uniformity in the procedures and norms 
adopted for relief operations, since the magnitude and complexities of re- 
lief problems are stated to vary widely between different States, they are 
nevertheless of view that it should be possible and also necessary to irn- 
part a certain degree of uniformity at least in regard to the basic premises 
governing relief operations and expenditure. For instance, the criteria for 
determining the nature and extent of n calamity and assessing scarcity con- 
ditions, in respect of which there appears to be no uniformity at present, 
should well be amenable to uniformity. Similarly, it should not be too cM- 
cult to prescribe specific and uniform criteria for extending relief to the affect- 
ed population. This would ensure that people in these States which apply 
stringent criteria for regulating relief operations are not discriminated as 
compared to those in States applying more liberal criteria and norms in this 
regard and eliminate disparities in the determination of scarcity conditions 
and in the matter of extending relief. 

I3 2.46 Do. That the question of evolving a more unified set of codes and manuals 
had been agitating also the Central Government is evident from the fact tibat 
a background paper containing guidelines for relief of distress caused by - - - 
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natural calamities, prepared in consultation with the Financc Ministry and 
the Planning Comrniss~on, had becn circulated in December 1973 by the 
Department of Agriculture to the State Governments for their consideration 
and further discussion. The proposal, however, was not followed up as the 
State Governments had not evinced much enthusiasm for Central guidance 
in this field. In this context, it was stated by the representative of the Finance 
Ministry that while that Ministry did not have any fixed views on this ques- 
tion, they felt that with thc changes introduced in the pattern of Central 
assistance from April, 1973, according to which the Centre's new role was 
o d y  to provide fimnce for accelerated Plan schemes under a welldefined 
pattern, the need for a uniform famine code was no longer a matter of 
urgency. It has also been contended that as the question of providing relief in 
times of distress was essentially the States' responsibility, the Central Gov- 
ernment's intervention in this regard was hardly necessary. The Committee 
are, however, unable to accept these pleas. First, the mere fact that the 
pattern of Central assistance has been changed does not materially affect the 
position in view of the fact that Central financing of the States expenditure 
on relief is only one aspect of the whole gamut of relief administration. Besi- 
des, if as stated now, the need for uniform guidelines had disappeared, it ie 
mnewhat difficult to reconcile the subsequent revival of the proposal in Jan- 
uary 1976, when a slightly modified version of the earlier background 
paper had been circulated to the State Governments for appra~riafs 
action. As regards the argument that relief of distress is esswia@y 
the responsibility of the State Governments, the Committee are of the 



view that the Central Government also has an important role to play in & 
regard and it cannot absolve itself entirely of all responsibility in what is 
essentially a gigantic national task. Rather than adopting a purely legalistic 
stand on tlus question, the Centre should take the lead and evolve a set of 
guidelines and principles. Smce an exercise in this regard has already been 
carried out by the Central Government, it should not be too difiicult to meet 
the Committee's desire on this important issue by conclusively following it 
up \\ith the State authorities so as to have agreed guidelines and principles 
for dispensing relief to the people in times of floods, drought and other na- 
tural calarnit~es. 

14. 3'59 Ministry of Finance The C~mmittee find that (lie existing system of reporting the nature and 
(Deptt. of Expenditure) extcnt of a natural calamities suffers from a number of deficiencies. In most 

States no systematic proccdurc seelns to have been followed by district offi- 
c c ~ s  rcp01.ti11g on the drought Ilood, cyclonc, with full dctails collected I'rorn 
different sources checked by senior officers and leading, in turn, to an assess- 
ment by the Slate Government on thc nature of calamity, its severity, areas 
affected, and dccisions on tile type and quantum of assistance, required. It is 
observed that mostly reports were eitmher not received from district offizers or if 
recavcd were lacking i n  esscntial details. There \{ere wide variations in the in- 
formation collected by different district officers or even by the same authority 
011 differcnt occasions. Quite ol'tcn, the initiative for declaring scarcity or start- 
ing relicf operations canlt from the State Governments and not from district 
officers \tho are expected to'watch, assess and report. The Committee have also 
notcd that dccisionc by State Govcrnments were not always based on informa- 
tion contained in rcports of district and other officers. Statistics of rainful crop! 
production, etc. compiled by various authorities were, on a few occasions, diff-. 



erent from the assessment on \+!~ich I ,!ief measures were initiated. In actual 
implementation, rclicf measures werc sometimes implemented in areas not 
identified as affected by the c:~li~nlity. The States where some of these defi- 
ciencies have heen noticccl ale And'lra Pradcsh, We,t Renga!, Rajasthnn, 
Bihar, Gujarat, Madhya Pradeqh, Karnataka. Uttar Pradesh and Maha- 
rnshtra. Commenting on thcse deficiencic~. the Mini\try of Finance have ob- 
served "Even though there may have bccn deficiencics in the existing system 
of reporting. in so far ac the Central Government is concerned uniformity 
used to be ensured through the media of Central teams". 
They have also pointed out i n  this connection that as relief of dis- 
tress caused by natural calan~ities is the responsibility of the State Govern- m 
ments, the figures given in the h.Icmorartdum submitted by State Govern- 
ments to the Central teams arc taken as authoritative and that if any dis- 
crepancy is noticed between the figures sent by district officers and others, 
the same are, the Committee have been assured, brought to the notice of 
the State Governments concerned and a firm figure obtained. However, if 
the specific instances of discrepancies in the extent and nature of calatqities 
reported by different agencies highlighted in the Audit Report are any in&- 
cation, the situation does not appear to be entirely satisfactory and suitable 
corrective measures seem necessary. Stressing the national importance of the 
subject, the Committee would recommend that the Central Government 
should take the initiative and ensure that a system is devised by which natu- 
y p l  calamities and their extent as well as the relief measures v a r y  we 



reported'upon with the utmost expedition and in as accurate a manner as 
possible so as to enable prompt and appropriate measures being taken to 
alleviate distress. 

15. 4'91 Ministry of' T' 'lnance 
(Deptt. of Expenditure) The Committee find that of the amount of Rs. 543.86 crores incurred 

on relief works by nine States (Maharashtra, Rajasthan, Gujarat, Andhra 
Pradesh, West-Bengal. Knrnatakn, Ori,m, U.P. and Rihar) during the Fourth 
Plan (April 1969 to March 1974) as much as 61 per cent (i.e., Rs. 336.78 
crores) was spent on unproductive works like roads and metal breaking. 
It was admitted during evidence that "these works, as one might put it, 
were roads from nowhere to nowhere". Some of these works, it was stated, 
had no relation to the 20-years Road Development Programme. The ex- 
penditure has been sought to be justified because "it was essential to provide 
employment close to distressed people's places of living." According to the 
representative of the Ministry of Shipping and Transport. the entire expen- 
diture cannot be discrihcd as wasteful bcc;~usc p:trt of that expenditure was 
on metal breaking at qt~arries which at Icast was put to productive use. 
From the figures made available to the Committee. it has been noticed that 
of the metal broken and collected during the Fourth Plan the utilisation was 
hardly 18.9 per cent in Maharashtra. 55 per cent in Gujarat etc. The 
Committee would like to point out that the utilisation of stone metal was the 
lowest in a State like Mabarashtra which spent the highest amount (Rs, 
140.19 crores) on this account. 

In this connection. it is pertinent to recall the statement of the represen- 
tative of the Ministry of Finance during evidence that "the Central Teams 
also in many cases have clearly advised the State Goevrnments to concentrate 
on works other than roads making and metal breaking" and in Govern- 

- - ---------- .. 



ment's view money should be spent preferably on on-going medium and 
minor projects. The Central Team which visited Rajasthan in 1969 has 
unequivocally stated that "it is better that instead of roads more productive 
works are carried out". Ucspite the awareness, on the part of the Govern- 
ment, of the relatively l~ttlc or no returns from rzlicf operations of this 
nature, the Committee 11c)tr: with surprise that the major portion of the 
expenditure of Rs. 336.78 crores was incurred by nine States on roads and 
metal breaking during the Fourth Plan. The amount spent on irrigation 
accounted for only 18 per cent of the total expendtiure on rzlief works. The 
Committee cannot view with equanamity the preponderant cmphasis that was 
placed on road building and metal breaking works without adequate M 

attention being paid to their long term utility. b?8 

The Committee concede that it may not always be practicable, in a crisis 
caused by a natural calamity, to ensure that only works of a durable nature 
are undertaken to provide relief employment. They would, however, urge 
that, as far as possible, the relief measures should be suitably integrated 
with on-going plan schemes or schemes which might have been d:fzrred on 
account of financial constraints, so that funds allocated for distress relief 
are utilised more gainfully and serve the dual objective of alleviating distress 
as well as creating durable and lasting assets which would in turn mitigate 
if not altogether eliminate, the adverse effects of future natural calamities 
which may occur. This could be achieved by adequate advance planning 



and the preparation of a shelf of schemes (referred to later in this Re.port) 
to be utilised in the event of a calamity. 

Do. A streking feature revealed by analysis of expenditure on irrigation is. 
that though funds were allocated in some States to major and medium pro- 
jects to accelerate their cmpletion and to provide relief employment, the 
States were not able to nnke hc:\dway in ackving  the underlying objective. 
For instance in one State the largest number of persons employed on four 
irrigation projects was around 31.(100 (Julv, 1973) as apainst its intention 
to employ 1,00.000 persons. 

In another State, though the State Government spent a sum of Rs. 10.56 
crores from relief funds on three irrigation projects including the State Elec- 
trical~ Board, the money was stated to have been spent on material intensbe 
works in progress. 

Tn yet another State. the Committee learnt that though more labourers 
could have been employed on 1 1  out of 15 major irrigation project? in the 
States, only 69,000 labourers were employed. 

Though the attempts by these States have not gone very far in achieving 
the objcctive, the fact that these States did make attenivts in this direction 
should commend itsclf to other States. The Committee would, however, re- 
commend that the Government should identify the factors responsible for 
the limited success of the schemes for integrating measures for relief emplay- 
ment with on going major and medium irrigation schemes. Such an exercise 
might lead to a greater success of the scheme in the event of a natural cala- 
mity. 

- -- - - - 
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The Committee stress that consistent ~ i t h  econcimy and the resdurces 
available eL:ry cffort sh.1~1ld be made by State Governments to provide 
rehef enlploymcnt to maximum number of ~eop le ,  hit by drought conditions 
etc. on irrigation p i : > j < ~ i ~  (iiiajor, mediu~ll and minor etc). 

Tlie Coiuniittt-L. l i d  that while, on the one hand, relief funds running 
17. 4'93 Ministry of Finance into crores of r u p e ~  were being spent on unpruductive works like roads 

(Deptt. of Expendi- and metal brcaking causing depletion of plan resources, there were instances 
ture) on the other hand of under-utilisation and non-utilisation of other funds 

which if gainfully spent. might have provided greater employment o p e  
tunities to !he pco!lle i n  distress. To quote a few instances, of the Rs. 67.78 
crorcs provided for 32 plan and non-plan schemes in the budgets of Andhra 
Pradesh for the years 1971-72 to 1973-74, Rs. 12.43 crores were surrende- 
red. In West Benpl  out of the provision of Rs. 22.24 crores for employ- 
ment-oriented schemes like the Drought-Prone Areas Programme, Crash 
Scheme for rural e:nployment etc. for the years 1970-71 to 1973-74, Rs. 
7.09 crores remained unspent. Government of Bihar is reported to have sur- 
rendered Rs. 4.16 c r m v  out of Rs. 5.49 crores allotted for employment ori- 
ented scl~ernes during 1971-72 and 1972-73. The Ministry of Finance have 
tried to cxplain that surrender of funds under one item should not be viewed 
in isolation l ~ t  s5ould he considered alongwith excess expenditure on other 
items. The Committee were informed that as on 29 April, 1972, the States 
had an accumulated ow-draf t  of Rs. 641.92 crores which had to be cleared 
by the Centre through special loans. The Cclmmittee concede that but for 
such surrenders of funds, the cumulative deficitloverdraft of States d 



hdve been even larger t t m  what ~t was. But the fact cannot be gainsaid that 

Do. 

S U L ~  a yl'riLiu 11~13 .i ui(~:dl.rl UICCL UJJ ujt: rewurtxh P U S I L ~ O ~  01 ULI: uOvelU- 
U ~ ~ U C .  vt uut: v11 wc ULIC IICIIIU govtrmwut 1s narcput to mrl resources for assw 
t ~ n g  LIIC 3 ~ i l r ~ 5  LU ~ i i l i  ~ i \ i ~ '  h e  dif1f~u11 sllua~lous created n t t u ~ d  C l a I l l I -  

t~es, uie S:il~ib vu tilt: ULIIC'I 11it11d surrenaer tuncis because of the lack or 
I I I ~  I 1 L I I i s  ~ o .  l'he committee thc~crore 
W O L J I ~  u~gc: L I I ~ L  iurld:, carmaikcd for employment-oriented schemes may be 
ul~llaecl By LLIC J l i l t c h  IU ~ l l c '  lililhllllUlll C S L C I I ~  poas~Dle 1Il keeplng W l U l  tile 
bovcrnri~zni ;i i ( ~ l i >  U I  111tU111g produ~tlve jobs for tut: unemployed Lnllllo~. 

i h e  Coi~i l~ i~c~ce  w t e  tun[ ~ h t :  ulain responsibility of a Central team is to 
make an oil-ttic-apt asscssilieot of the situation created by the natural 
C ~ I L L I I I I ~ ~ ,  C ~ L L L ~ , ~ ~ , I L ~  1111. I I . I I U ~ . ~  i1lId L*AICII[ 01 rwr t  mcasurrs lliar the &Late 
would 11ave 10 t ;~hc:  11) cope \ r ~ l i ~  111e situation and to recommeud the cei- 
lings 01 c.\l>cnu iLiic IUC V ~ I I I O I I S  purpoxs which should qualify for central 
a s s ~ ~ t a i l c ~ ,  111 i;icir i c p  1 ,, i , :c b m i i  kman~c: io~~lmission had exprrsefi the 
vlew mat by a d  J q e  t:le findings of the Central Teams "tend to be of an 
utqxessiunablc nature ' bccause in their view these tearus were constituted at 
short nuticc, \ ~ ~ i c :  ~ura~lusccl ot representatives drawn from various Ministri- 
es oniy, Litid unu2r i c l ~ b  vnly b r j w  v~xts. 1 he Sezetary, Ministry of kinance 
(Deyar tm~n~ dr' kspcnditurz) has admitted during evidence that during their 
orief visits to Siatci wi~i~:.:l~ generally ranged from 3 to 7 days these teams 
neither scrutin~wl the wxks  in progress nor the extent of actual damage 
doi~e by a caialii~rp. It was also revealed during evidence that these teams 
did not checl  in dLxtil the propsirions made in the Memorandum submit- 
ted by a State Go~trnment to back its claim for Central assistance. 

'X he Secret'try, Ministry of Finance, in his evidence before the Commit- 
tee has drawn pointed attention to the fact that the Central Team holds "a 



general discussion at the official level between the senior officers of the 
States concerned and the Central Team followed usually by some kind of a 
visual inspection of the damage done". He has reminded the Committee of 
the fact that "we are d ~ ~ ~ l ~ r i p  ac a part of the constitutional se tup  in the 
cauntrb, as Centla1 Government, with the State Governments, the State 
Legislatures, the State hlini5tt.r~ and the State Executives." It nould appear 
that the Central Tcnrns. p l ~ !  at ; rwmt a icry limited role in the matter of 
assessing the damagcs as alw the financial assistance that would be needed 
by the States to cope with the situation. 

N The Committee \vould like Government to consider how the assessment 
by the Central Team could IT made more pcrtincnt and infornlative so as to 
see that the :~grccd cibjecri\ $: ot csprxnding rclicf on approved Plan schemes to 
provide gainful employment to drought hit people was better achieved. 

. . 
10. 4' 95 Ministry of Finance The Committee note that in their Report, the Sixth Finance Commission 

(Deptt.ofExpencliture) (1973) had observed that the practice nf kxping ready a list of works "ap- 
pears to have fallen into dis~lso in many stxtcs". Though Collectors were 
expected to prepare and keep ready a shelf of relief works which could be 
started at short notice, such an exercise was not done in most of the States 
even in districts which had repeatedly been affected by drought, floods or 
cyclones in the past, with the result that there were delays in selection and 
cornmencement of relief operations and even where works were started, 
these -. . were not systematically progressed and completed. Admitting . .. during 



evidence that "these criticisms in detail are correct", the Secretary, Ministry 
of Finance has explained that with the change in the pattern of Central as- 
sistance, the schemes wou!d be included in the Plan and therefore the 
question of their being left incomplete would not arise. 

do. The Comimttee concede that relief of distress caused by natural calami- 
ties is primarily the responsibility of the States and that with the change in 
the pattern of Central assistance for relief measures effective from April 
1974, the role of the Central Government has become further limited. How- 
ever, keeping in view the fact that large areas of the country are prone to 
natural calamities, and the importance of a coordinated national effort, the 
Committee would suggest that Central Government should, using its good 
offices, emphasis on the States thi need to see that detailed schemes for 
providing durable infrastructure facilities for development in these districts/ 2 
areas, as per plan, are prepared and kept ready in advance so that these 
could be put into operation with out delay to provide gninful employment for 
the needy in times of distress. 

The Committee are perturbed to note that while the State Governments do. spent as much as R9. 1046.30 crores during the Fourth Plan (1969-70 to 
1973-74) on relief of distress to the people caused by natural calamities, no 
monitoring system was in operation throu&out the Plan period to keep a 
watch on the physical achievements resulting from suah expenditure with the 
result that no precise estimate of the durable assets, if any, created by such 
a massive investment was available. The Committee are not impressed bv 
the plea made during evidence by the representative of the Ministry of 

- - - - - - - - - - - - - -- 



Finance that as the relief of distress was primarily the responsibility of the 
State Governments, the question of monitoring by the Centre did not arise. 

The Committee feel that if a monitoring system had been developed, it 
would have enabled the Central Government to keep a contemporaneous 
watch on the developments in the field and so direct the effort that the 
colossal amount of Ks. 832 crores which  as disbursed by way of Central 
Government assistance during the Fouriii Plrin was utilisi'ci :o the best pubic 
advantage by creation of durable assets preferably as per the approved 
Plan schemes. 

Even with the modification of the assistance scheme from April 1974, 5 
the Committee feel that the need for monitoring has not been obviated as tt 
is but appropriate that the Centre should know contemporaneously how the 
accelerated financial assistance is in fact being expanded in the field for 
implementation of approved Plan schemes. 

22. 4'98 Ministry of Finance 
(Deptt. of Bxpendi- 
t we) 

The Committee are perturbed to note that even though State Manuals 
prohibit employment of contractors for execution of relief works, excepr 
under certain circumstances, so that relief is provided directly to the affected 
population and intermediaries are avoided, some of the States, e.g. Andhra 
Pradesh, Maharashtra and Bihar had been entrusting relief works to private 
contractors who, it is understood, made sizeable profits in the process. As 
pointed out by Audit, a Central Study team which visited the State of 
Andhra Pradesh had assessed that out of Rs. 22 crores spent on relief works 



during 1972-73, as much as Rs. 2 crores or so had gone as profit to contracb 
tors and intermediaries and to that extent reduced the amount of relief 
available to those affected. The Team also pointed out that the contractors 
were making profits which, in some cases, were ,ib 11gh as 15 Fzr ccnt. 'Iho 
rcpresentative of the Ministry of Finance explained during evidexe that 15 
per cent margin did not consist entirely of profit and that even if Ciovern- 
ment were to handle these wo~ks  departmentally, [here would have been a 
12 per cent Government supervision charge. The representative, however, 
assured the Committee that the observations of the Central Study Team 
about the contractor's profit to the tune of Rs. 2 crores would be gone into. 

The Committee have been given to understand that from April 1974, 
there will be no distinction as such between relief works and the plan 
works. It is also understood that the States are free to entrust their plan 
works to any agency including the contractors. The Committee learnt dur- a 
ing evidence that even prior to April, 1974 no guidelines were issued by 
Government on this subject. 

The Committee need hardly point out that it would obviously be better 
to maximise the percentage of resources devoted to the actual implementa- 
tion of the schemes in the field by reducing the overheads on departmental 
charges, contractors agencies etc. The Committee would like thc Govcrn- 
ment to review the matter in detail and lay down suitable norms in this be- 
(half. 

23- - 5-23 do. The Committee no!e that during the five years ending March, 1974, the 
State Governments spent as much as Rs. 110.68 crores on 'Gratuitous 
Relief' including cash doles to disabled and indigent persons, free or con- 

4----*---.--.----.--- -- - ---- - - - -  + 
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cessional supply of food, clothes and similar items. The States which spent 
the largest amounts on this account are Uttar Pradesh (Rs. 29.77 crores), 
West Bengal (Rs. 27.88 crores) and Bihar (Rs. 18.28 crores). The Com- 
mittee understand that as early as 1953 Government of India had decided 
-the decision was reiterated in 1 9 6 C t h a t  gratuitous relief shoul;l be 
given only to disabled and like persons who were unable to work. In  their 
discussions with the States, the Central Teams had also been cautioning 
the States against spending larger amounts on doles and gratuitous relief. 
The Co~nn~ittee are, however, concerned to note that despite repated ad- 
vice from the Central Government, the States have been spending on grat- 
uitous reIief liberally. w N 

OI 
The Committee also find from the Audit Report that the scope, scale 

and the principle governing grant of gratuitous relief vary from State to 
State. In certain States e.g., Bihar, Utfar Pradesh, Jammu & Kashrnir 
the principle of gratuitous relief has becn extended to fires in which houses 
of many people are burnt. In certair. States notably West Bengal, 
gratuitous relief was even treated as a social service payment which was 
distributed almost every year whether there was a mlatnity or not. Though 
with the change in the pattern of Central assistance from April 1974, 
expenditure on gratuitous relief is met by the States themselves, the 
Committee would like the Central Government to evolve, in cons~lltation 
with State Governments. guidelines and principles for the grant sf gratuit- 
ous relief and commend them to the State Governments for observance, 
This would make for uniformity of approach to the problem. 



As the Audit Report shows besides undertaking Relief Works fbt 
and providing Gratuitous Relief to the people in distress, State Governments 
have been taking 'othter relief measures' like provision of drinking water 
cattle preservation, supply of fodder, seeds, fertilisers, grants to, or relief 
schemes for weavers, artisans and others, remission of revenue, reimburse- 
ment of tuition fees, medical relief, repairs to public properties, such as 
irrigation sources, buildings and roads, grants for reconstruction of damaged 
houses and grants for repair of school buildings. The expenditure on these 
measures amounted to Rs. 142.40 crores during the five years April 1969 to 
March 1974. The Cmmittee are distressed to note that, as pointed 
out by Audit, there were delays and even deficiencies in the administration 
of such measures. 

The Committee need hardly emphasise the need for the administration h, 
of relief measures in a manner that ensures timely but adequate relief to 2 
the people in distress. The Committee desire that the attention of the 
State Governments may be drawn to the defects in the administration of 
relief pointed out by the Audit for studying their cases and drawing lessons 
therefrom to avoid them in future. 

26. 6.14a Ministry of Agriculture and ~n February, 1970, the Government of India decided to launch what 
Irrigation (Department of was then known as the Rural Works Programme (later renamed as the Rural Development) Drought Prone Areas Programme in January, 1972) as a non-plan Central 

Sector programme with an outlay of Rs. 100 crores during the Fourth , 

Five Year Plan ending March, 1974. The Committee find that the State 
Governments were asked on 17 April, 1970 to compile by 30 April, 1970 
(within a short span of 13 days) detailed estimates for schemes to be , 
executed in 1970-71. Though it was explained to the Committee during -- 



svidence and in written rplies tl;,,i C i t  sec.ors in;ludeJ in the programme 
were such for which advmce Ijliinning was normally done at district level, 
the Committee haw no doubt in their mind that thc time of 13 days allow- 
ed to State Governmc;lts to undcrtske these tasks was unjustifiably short 
kc:pi:ig in \.iew the fact that p r ~ a r ~ ~ i i o n  of estiniates involved identifi- 
cation of a r e a  in thz selc :teJ d;stri:is nhich deserved attention, selection of 
appropriate schemes or v.orks kc:ping in view the priorities of the pro- 
gramme ;i.td crcation of suitable corrdinating machinery etc. 

27. 6.143 Ministry of Agriculture and \'st another area of p l a~ in in~  where the State Govrrnn~ents were asked 
Irrigation (Department of by the Government of lndia to move faster than they could was prepara- 6 
Rural Developmc~t) tion of Master Plans for schemes to be launched under the Drought Prone o 

Arcas Programnie. State Cioverllments were asked on 17 April, 1970 
to draw up the Mostcr Plans by 30 September. 1970 so that these could 
bc discussed by the Central teams in October and November, ?970 2nd 
s~1bmittt.d tc the Government of lndia by December. 1970. The reprcsent- 
ative of the Department of Rural Development has stated during evidence 
that the reason for having such a tight schedule was that the Government 
of lndia were anxious to introduce the programme from the financial year 
1970-71 itself. The Committee were informed by the Deparfment that 
the period of six months allowed for preparation of Master Plans was 
"at that time considered adequate". Whatever may have been the just& 
cation for laying down this ti@t time limit, the fact that Master Plans 
were prepared for only 9 districts in 1970. 42 districts in 1971, 12 dis- 



t r i m  in 1972 and 8 dis t r ,~ ts  in 1973 proves eloquently that the time 
allowed to States for this exercise was utterly inadequate, especially when 
sntne of the State5 lachctl technical ddff  for iorrnulatiun. vrutiny and 
finallwtion ut Mas tc~  PI:m\. The Committee are left with thc impression 
that the preliminary \+caih in the Programnle n,ts undert'lkcn without 
adequate preparation5 thc teior. 

I he C o ~ ~ ~ m i t t e e  find tllat the Kural Works Prugraa~me l ~ i d  A chejucred 
course from its v c ~ y  inc?p:ion. It. was launched in the year 1070-71. In 
January.  1972, i t  \v:i\ re-uunicd as Droughl Prune Areas Programme. 
I n  1972-73 its classillcation was changed from non-plan prcyamrne 
to a Plan scheme. ' 1 1 1 ~  progrillllme was reoriented by changing i t s  emphiisis 
from creation vt en~piuy~neli t  opportunities to undertaking of dc.;clopment 
aorlis. Bcforc :\I:-. p~ogra~urne  as re-oriented could even gather some rd 

W 
mon~entum.  the (;c~\'r!nluent of India advised the State Governments * 
telegraphicall) u n  1 '7  Jirly, 1973 to stop all programnies except irrigation 
schemes, thus briaging to a sudden halt all soil conwrvativn. afforestation 
and road works in progress under the propraninlc. This step was stated to 
have becn taken because of then prevailing financial stringency. Lat:!r, the 
Government of India (Department of ilrgriculture) informed all State 
Gcvernmcnts on 19 October, 1973 that Central assistance (Ks. 11.37 crores) 
reltlascd for 1973-74 was to be reckoned against cxpencliture a!ready 
incurred by States tiil July, 1973 and any balance of the a!lo!mc~~t left 
over could be utiliscd on minor irrigation works after Jul:i 1973 till March, 
197-1. State Governmen!s were also requested to conlplete the incomplete 
wcirks out of their owr? rehources. As pointed out by .4udit. the effect of 
the telegram of July, 1973 followed by the circular letter of October, i973 - __ . __ _--_ .-. - .. -- 

i 



was that many works were left incomplete, work on a large number of 
which was not resumed later. The Committee feel that the action of the 
Government in suddeny stopping all schemes except irrigation schemes in 
July 1973 was, to say the least, precipitous. The financial situation which 
prompted the Government to take the steps could not have cropped up 
suddenly in 1973 and, therefore, if it was impended to foreclose the 
programmes it should have been phased out suitably, and the State should 
have been forewarned. As matters stood, all activities except minor 
irrigation works came to an abrupt halt. 

29. 6.145 Ministry of Agriculture 
and Irrigation (Depart- 
ment of Rural Deve- 
lopment) 

According to the Programme's original concept, its main emphasis 
was on generation of employment opportunities in areas where the $ 
problem of rural unemployment and under-employment mas acute 
but, on re-orientation, the primary focus was shifted to development 
works so as tc provide a permanent solution, to the extent possible, 
of the drought problem rather than on schemes merely to create em- 
ployment opportunities. However, the Commitiee are imhappy to note 
that no serious attempt was made in the majority of the Statcs to re- 
orient the programme to the new concept and even the few States like 
Rajasthan which did formulate schemes conforming to the ncw con- 
cept, did not execute some of these schemes in entirely. It is difficult 
for the Committee to accept the assumption that there was no real 
scope in February, 1972 for re-orientation of the works in the prog- 
ramme in many States because they find that administrative appro- 



vals for schemes under the Programme aggregating Rs. 39.62 crores 
were given over during 197%-73. 

Do. The Committee are concerned to note that even in States where 
Schemes conforming to the revised concept of the Drought Prone Areas 
Programme were drawn up, the progress in implementation of such schemes 
was not very impressive. For instance, out of 29 schemes taken up during 
the Fourth Plan under the Rural Water Supply Project of Rajasthan esti- 
mated to cost Rs. 3.35 crores, only 17 schemes were completed and that 
too by 1975-76. Expenditure to the extent of Rs. 1.61 crores was incurred 
on these schemes during the Fourth Plan. The Committee were assured in 
a written note that the remaining schemes of this project were expected to 
be completed by March, 1977. They would like to know whether these 
schemes have in fact been completed and commissioned. 2 

In this context, the Committee would like to refer to certain innovative, 
and beneficial projects which were taken up for implementation in Rajasthan 
but were later dropped on the plea of the lack of financial resources. The 
State Government of Rajasthan formulated three projects viz., (i) Dairy 
Development Scheme for which Rs. 1.04 crores were allotted; (ii) Drought 
Proofing Project in Barmer district for which Rs. 0.99 crores were dotted 
in 1972-73 and (iii) Migratory Sheep Scheme in Jaisalmer district for which 
Rs. 0.40 crores were allotted in October, 1972. While giving administrative 
approval to these schemes, a condition was stipulated by the Government of 
India that the State Government would accommodate the schemes within the 
funds available to the State Government under the DPAP. 

.-- -.--.--.---. - 



'4s regards the Dairy L)evrlopmznt Scheme, before the State Govern- 
ment could make any headway, the Government of India informed in July 
1973 that due to budgetary constraints, only these programmes like irriga- 
tion, etc. which could not bc left inconlplete, should be implemented and 
other programlne should stop. In so far as the Drouzl~t Proofing Project in 
Rarmc/dis!rict is co~~cerned .  the St:~te Ciovernmcnt formulated an ambitious 
schcn~e envisaging a provision of infra-structure for milk and wool market- 
ing and input programme for animal health. cross breeding. food supply, 
fodder supply. e!ectrification. tubewells and drinking watcr supply. But later 
due  to budgetary constraints. the scheme was not taken up and no expendi- w 

P true was  incurred on the approved items. N 

Thc Migratory Sheep Scheme at .laiulmer diet~lct  was formulated to 
improve the economic condition of nlipratory sheep breeders through in- 
creased wool and n~ut ton production but thc project could not be put on 
r o u n d  as the constraint in Iesources was said to be acute in 1973-74. 

The Conlnlitttte are not happy ot the way in which these schemes were 
in the first instance cleared by the Government of India and later deferred 
on the plea of financial  constrain?^. While appreciating the fact that priority 
was to be $en for the completion of on-going irripa!ion schemes which had 
becn started by the <iovernlnent of Rnjasthan in the years 1970-71 to 
1972-73, the Commitiee are unable to appreciate the ra!ioilale behind the 
summary s~~spension of the three schemes which, p r i m  facie appeared to 



offer some hope to redeem the position in these chronically drought prone 
areas. It is noted that in the Fifth Five Year Plan thz development strategy 
has been changed and now the emphasis would be on development of 
Fasture, dairy and cattle in Kajssthnn. Thc Committee would like progress 
to be made in implementation of schcme particularly in the drought prone 
areas durin? the current Plan period. 

-do- 
The Committee find that as asainst total approved outlay of Rs. 11 1.82 

crores for schenles under the Drought Prone Areas Programme during the 
Fourth Plan. the Government of India issued adrninistrativc approvals re- 
leasing a total sum ol Rs. 81.88 crorcs. The total expcnditurc as reported on 
schemes under the propr:lmme was Rs. 92.27 crorcs. Though the expendi- 
ture was more than the amount for which administ!ative approvals were 
given, it was only 8 3  per cent of the total approved ouilny. On one side of 
the spectrunl are States like the Uttar Pradrsh, Tamil Nado. Madhya 
Pradesh, Haryana and Andhra Pradesh which ulilisctl more than 90 per cent 
of the outlay. on the other there are States like West Bengal, Bihar and 
Jainmu and Kashmir \+here percentage utilis:.rtion of approved outlay was 
as low as 60. 49 and 44 per cent respectively. The Committee are surprised 
that even States like West Bengal and Bihar. which had been victims of 
recurrent drought and floods should have lagged behind to this extent in 
utilising the outlays approved for them under the Drought Prone Areas 
Procgramme. The Committee would like the Central Government to review 
the position in consultation with the State and take concerted measures 
to speed up implerncntntion of the programmes in the field. 

.- ._ . . - . . . - - - - - --  -. -- ---- - -  v--- 



33. 6'149 Ministry of Agriculture The Committee view with concern the fact that of the total 
and Irrigation 17.879 irrigation schemes approved under the Drought Prone Areas Pro- 
merit of Rural Develop- 
ment) gramme during the Fourth Plan, as many as 1955 schemes were left incom- 

plete at the close of the Plan for a variety of reasons. Some of the died- 
ties adduced by the Department like delay in technical and administrative 
clearance of different schemes, non-availability of agencies for execution of 
works, etc. could have been anticipated and minimised, by better planning 
and coordination at different levels. 

-do- The Committee also find that while the expenditure incurred on irriga- % 
tion schemes (Rs. 46.93 crores) under the Drought Prone Areas Programme 
during the Fourth Plan was as high as 80 per cent of the financial outlay 
of Rs. 58.65 crores, the achievement in physical terms (163, 964 hectares) 
was only 42 per cent of the target of 388,654 hectares. The Committee 
emphasise that causes of excessive expenditure as compared with physical 
achievements should be analysed in depth and remedial measures taken 
early to correlate expenditure to expected physical performance and resul- 
tant benefits in the field. 

Among the Districts covered under the Drought Prone Areas Programme, 
where the progress of irrigation schemes has not been satisfactory, Punrlia 
district of West Bengal deserves mention. Du~iTkg the Fourth Plan, schemes 
of irrigation and afforestation subject to a maximum expenditure of 



Rs. 274.29 lakhs were sanctioned but the expenditure reported was only 
Rs. 169.67 lakhs. The Committee recommend that concerted efforts should 
be made to implement the irrigation schemes as per time schedule so as to 
alleviate the difEculties of the people in this drought prone area in West 
Bengal. 

6'1 52 -do- The Committee-find that as against the target of 1703 schemes for 
building 9872 kms. of roads in 10 States at a cost of Rs. 27.29 crores, 1464 
schemes were completed by building 8836 kms. of roads at a cost of 
Rs. 22.89 crores. Audit have pointed out that in some States the expenditure 
on road works was incurred on the improvement of existing roads, kucha 
or otherwise, although under the project only construction of new all- 
weather roads to open up inaccessible areas was contemplated. It was ex- N 

P plained to the Committee that execution of road schemes was affected par- v! 
tially due to  stoppage of funds for road schemes in July 1973 on account 
of budgetary constraints. The States were, however. informed that incom- 
plete roads might be completed from the normal State Plan resources. The 
Committee would like to know whether the road works which were left 
incomplete at the end of the Fourth Plan have since been completed. They 
would also like to know how much of the amount of Rs. 22.89 crores has 
been spent on the construction of new roads and how much on the improve- 
ment of existing ones and the rationale therefor. 

37 6'153 -do- The Committee find that during the Fourth Plan Rs. 7.22 crores were 
rpeat on forest schemes in 13 States under the Drought Prone Areas Pro- 

--- - .- - p- - - - 



gramme. This comes to only 7.5 per cent of the total expenditure on 
various sectors of the Programme. The Committee arc inclined to agrec 
with the views of the Task Force on Integrntcd Rural Development as 
contained in their Report (1973) that forests could plny an important part 
in restoring ecological balance in drought prone arcas. l'hc Committee, 
therefore, recommend that more resources may bc allocntcd to this sector 
of the programme. 

6'1s4 of A~icul ture)  The Committee note that during the Fourth Plan, schemes costing and Irrigatiou (Depnn- Rs. 6.8 crores for 53,344 hectares of minor irrigation, 84.016 hectares of M 
' 

ment of Rural Develop- P 
ment. soil conservation, 5,761 hectares of afforestation. 2,062 kms. of roads and cn 

drinking water for 39 villages were approvcd for Kayalasecnla w$:n which 
comprises Kurnool, Cuddapah, Anantpur and Chittoor districts of Andhra 
Pradesh which are subject to drought conditions on account of erratic rnin- 
fall. The Committee have been informed that 5y the end of thc Fourth 
Plan, minor irrigation for 30,619 hectares, soil conservation for 64,759 hec- 
tares, afforestation for 3,247 hectares, 1209 kms. of roads and drinking 
water supply for 38 villages was achieved. Expenditure on these scheme, 
was Rs. 6.43 crores. The Committee, however, are not inipressed by the 
pace of development in the Rayalaseema area and at the present rate of 
investment it might take many more years for people of this region to catch 
up with the rest of the State. The Committee would cmphasise the impor- 
tance of integral approach to the development of the area so that the 



resources on the various schemes and projects operating in the region are 
deployed to the best advantage of the region. 

A serious shortcoming of the Drought Prone Areas Programrnc in 
implementation has been noticed by the Committee. The Con~~nittee were 
informed during evidence that Government had cstinlated that for every 
crore of rupees spent on this programme, there uould be 30,000 employees 
in a whole season in a year. During the Four!h Plan while the expenditure 
was more than Rs. 92 crores, the generaiion of emyloynient was to the 
extent of 1505 lakh mandays only. The representative of the Department of 
Rural Development admitted d u r i n ~  evidence that figures of generation 
of employment were unverified muster roll figures and these "can deceive 
even the man on the spot". The Committee feel that having spent more than 
Rs. 92 crores during the Fourth Plan, Government of India should have 
arranged for compilation of authentic dn'a on cmployrncnt generated as a 
result of implementation of the Drought Prone Areas Pror;~mrne csp.xialljl 
when the Programme as ori,einaliy conceived was meant to relicve the acute 
unemployment and under-employment in rural areas. 

-do- Yet another drawback of the Drought Prone Areas Programme was 
that i t  lacked an effective inbuilt system of monitorin? coordination and 
evaluation. It is true that in 1970, a Central Coordination Committee for 
Rural Development and Employment was constituted in the Plannins Com- 
mission with Member (Agriculture) of the Commission as its Chairman, 
Cabinet Secretary as its Vice-chairman and Secretaries of the Department 
of Apiculture, Ministry of Finance (Department of Expenditure) and Plan- 



ning Commission as its Members. In the Resolutim constituting that 
Committee it was provided that the Committee will concern itself with the 
'formulation and review of the progress' of the non-plan project for integ- 
rated rural works programme in chronically drought affected areas, In 
May, 1975 a Working Group was constituted for formulation of suitable 
monitoring system for the Drought Prone Areas Programme during the 
Fifth Plan. The Working Group is stated to have evolved certain proforma 
for monthly and quarterly reports on progress of the programme in financial 
and physical terms. During evidence, the Committee were, however, dis- 
tressed to learn from the representative of the Ministry of Agriculture 
and Development that the Coordination Committee's reviews were not 
"detailed review of physical achievements as such". As far as the Ministry 
of Agriculture and Irrigation were concerned. all that they apparently did 
was to get progress reports from various Departments. 

6.157 Ministry of Agriculture From the detailed examination of the various aspects of the plan- 
and Itrigation (Depart- ning, implementation and achievements of the Drought Prone Areas Pro- ment of Rural Develop- 

ment) gramme discussed in the foregoing paragraph, the Comnlittee cannot but 
conclude that while more than Rs. 92 crores were spent on this programme 
during the Fourth Plan, the monitoring of the programme was, to say the 
least, inadequate. No serious attempt seems to  have been made to quantify 
the achievements of the programme in phgsical terms and its impact on the 
people of Drought Prone Areas. The Committee have, however, been 



42. 6.1 81 hlinistry of Agricu!ture 
and Irrigation (Depart- 
ment of Agriculture) 

ashured that as thc Yrogran~nie was being continued during the Fifth Eive 
k'car lJlan with a tentative outlay of Ks. 187 crores, efforts were being m 4 e  
to inlprove syst~m oi planning, management, financial control, nlonitoring 
and concurrent evaluation of the Programme by issuing guidelines, ensuring 
uniformity in the system of preparation of project report, holding of regional 
meetings with tile representatives of Staie Governments, setting up of plan- 
ning c~l i s ,  district level bodies, coordination bodies in States, emphasises on 
development of action-oriented research, training of field staff, shelf of 
schemes, etc. The Committee ~vould like that detailed instructions in this 
regard should he laid down for the guidance of all concerned and there 
should be conclusive follow up to see that these are implemented in letter 
and spirit so that the objectives underlying the schemes are achieved. 

The Committee note that a Crash Programme known as the "Drought 
Relief Production Programme" was launched in September-October 1973 to 
augment irrigation facilities in 14 drought-affected districts or̂  Uttar Pradesh. 
The entire outlay of Rs. 9.47 crores on this Programme was to be met by 
the Government of India by way of long-term loan. The programme envi- 
saged an additional area of 1.34 lakh acres being brought under irrigation 
by March 1974. The Committee, however, find that while the 14 drought- 
affected districts of Uttar Pradesh had a total irrigated area of 6.71 lakh 
acres, but after implementation of Drought Relief Production Programme 
the total irrigated area, instead of increasing, decreased to 5.25 lakh acres 
in 1973-74 and to 6.42 lakh acres in 1974-75. They d s o  find that despite 
fixing of district-wise physical and financial targets, setting up a Drought 
Relief Committee at the State level for efficient supervision of works and 



monitoring of progress of works by a control section at the departmental 
level, the target of bringing an additional area of 1.34 lakh acres under 
irrigation by March, 1974 could not be achieved. In fact, the additional 
area that has actually been brought under irrigation even till 1977 works 
out to 0.75 lakhs acres only. The Committee recommend that causes of dis- 
mal failure of this Crash Programme which was meant to relieve the distress 
of the people caused by serious drought reported in the State of Uttar 
Pradesh in June-July. 1973. should be probed and concerted efforts 
made even at this stage to fulfil the programme targets. The Committee 
would suggest that Government of India should keep a close watch on the 

ul pace of implementation of all programmes the outlay on which is met o 
wholly or substantially bv Government of India even if these are executed 
by State Governments. 

6.202 Ministry of Agriculture The Committee are distressed to find that though floods have been 
w - 

and Irrigation(Deptts. occurring >ear afier year in certain States. pi:. Bihar, U.P., West Bengal, 
of Rural Development Hary ana. Rajasthan. Madhy a Pradesh. Kerala and :,king a heavy toll of and Irrigation). 

life besides causing extensive damage to crops, no long-term plan to avert 
such floods has been evolved so far. The flood control measures that have 
been initiated tr;J the Stabes much susceptible to floods have only touched the 
periphery of the problem and precious little seems to have been done to 
implement in a coordinated manner. the National Prosramme of Flood 
Control which %+as initiated n\  far back as 1934. Huge investments have 



been 'made to prevent floods, but the menace persists despite protective 
measures taken in a disiointed and incoherent manner by thr; States prin- 
cipally in the Ganga basin. According to the Fourth Plan document, nearly 
5.9 million hectares of land, usually subjected to flood damage, had been 
afforded reasonable proteilion at  the beginning of the Plan. The Draft Fifth 
Five Year P l ~ n  ( 1974-75, ) records that the expenditure on fload control in 
the first three years of :he Plan was likely to be of the order of Rs. 177.69 
crorcs. For the ncxt t \ r  o years ( 1977-79 j .  an outlay of Rs. 167.79 crores 
has been indicated. The programme envisaged important schemes such as 
the Patna City Prntection Works, flood prorection works in North Bihar and 
U.P.. flond control and drainage works in Jammu and  Kashmir. drainage 
works in Punjab. improvement of lower Damodar s:;stem in West Bengal 
and flood protection works in North Bengal. The programme also covers 
the flnod control works in the Rrahmputra valley for whish provision has 
been made in tlie Crntrnl sectm. The Centre is also aqsigtine in sharine the 
c ~ s t  c3f floor1 cmtrnl compoq~cnt nf t i c  Kengali dam in 0ris.a and anti-sea 
erosion works in K m l a .  

While the Committee qppreciate the efforts of individual States to 
control flood<. :$cv w~l l ld  like that t h ~  Ministr" should formulate an integ- 
rated time-bound nrnzwnime of action on a national scde  ~vhich should 
take care of such aspects as flood control. drainane. anti-water l o p i n g  a d  
irrigation. The prcscnt pr:~cticc o f  formulatino niece-me4 sc5eme in des- 
perate hurry after !he actual onset of the natura! calqr~ity may serve the 
immediate needs of the situation but can hardly be n long term solution to 
the problem of recurrent flood havorc. Tn this context. the Commi t t~e  wel- 
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some the recent constitution of a National Flood Commission by Govern- 
ment to rewew the flood control works carried out so Ear in the country and 
alscr evulve a coordinated, integraied and scientific approach to the flood 
cunm~l  problem. 

6 zo3 hlinistry , ~ \ ~ ~ i ~ u I -  lhi: Cunlnlittec note that at their sitting held in 1970 the Central Flood 
ture :.nJ Irrigation Control Board had reconmended that all States having flood problems 111ay 
(Dcp~rtmt'ms 'ii* prcpuc comyrehe~isive plans for flood control and drainage erpediiiously Development aiid 
Irriparion) and work out a phased annual programme so that at least 50 per cent of 

the flood affected areas were adequately protected by 1980. In pursuance of 
this reconmendation, Governnient of Uttar Pradesh prepared in April, 1973 
a Master Plan involving an outlay of Rs. 153 crores by 1980, of which 
Rs. 11 1 crures were to be on new schemes. In July. 1973, the Ganga Flood 
Cmtrol Cdmmission set up hy the Government of Indi:~ in 1972 prepared 
an 'Outline Plan' for flood control in the Ganga Hasin covering the States 
O C  Bihar,. U.P.. West Rengal, Haryana, Rajasthan and Madhya Pradesh 
and invulvinp an outlay of Rs. 1043 crores. The State Governments con- 
cerned nere lo draw up comprehensive plans based on that Outline Plan, 
In May. 1975, the State Government of U.P. prepared another Master Plan 
for flood control and drainaze schemes estimated to cost Rs. 300 crores. 
This was designed to give relief to 18 lakh hectares of flood-affected areas 
i n  nor:iid vear and 52  lakh hectares in a year of heavy floods This plan, 
the Conirnittee have been informed, is d l 1  to be discusced and approved by 



the State Flood Control Board before being submitted to the Central 
Government for scrutiny by the Ganga Flood Control Commission and 
the Planning Commission. 

In a note furnished by the Ministry of Finance on 25 April, 1977, the 
Committ~e have been informed that work on preparation of Master Plans 
by the States of West Bengal and Haryana is in progress. As regards 
Rajasthan it has been stated that no Master Plan had been received by 
Central Government. Meanwhile it has been decided that based on the 
aforesaid Outline Plan, Ganga Flood Control Commission should take up 
the preparation of a Comprehensive Plan of the Ganga Basin as a whole. 
The Committee hope that the plans to be drawn up by the Ganga Flood 
Control Commission wou!d be within the framework of the national plan 
to be evolved by the National Flood Control Commission. The Committee 2 
would like to be epprised of the pm,ners made in this direction. 
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